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LOK SABHA 

Monday, Novemb r 9,1987} 
Kartilea 18, 1909 (SAKA) 

The Lo~ Sablza rne t at 
Eleven of the Clock 

[English} 

[MR. SPEAKBR in the chair J. 

SHRI M. RAGHUMA REDDY (Nat .. 
onda) : Sir, we are starting with the 

drougnt situation; but there i no drought 
in the Hou e . 

MR. SPEAKER: No drought in the 
House, but it i. there in the States. Now 
Question 21- Mr. Rawat. 

. 
ORAL A W RS TO QUEST ONS 

[ Translation } 

Drou ht ituation 

+ 
*21 . SHRI KAMLA PRASAD 

RAWAT: 
SHRIMATI BASA V ARAJES-
WARI: 

Will the Minister of AGRICULTURE 
be pJeased to state: 

(a) whether the country is in grip of 
worst drought of the century; 

(b) the extent of losses suffered, State-. wise; 

(c) the Centra) assistance sought and 
made available, State~wi e; 

(d) whether Slates have urged to 
enhance the quantum of Central a sistance; 
and 

(e) if so, tbe reactiOD of Union 
Government thereto? 

DEBATES 

[English] . 

THE MINISTER OF STATE.IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION N THE M NIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKW ANA): (a) This 
year's drou ht has been fourth in severity 
in this Century. 

(b) Statement-I showing cropped area 
damaged by drought is aiven below. 

(c) State-wise informatioD on Central 
assistance sought by the affected States 
and approved by Government of India 
is given in Statement-II below. 

(d) So far the Governments of Uttar 
Pradesh, Himachal Pradesh and Delhi 
Administration have urged for the enhance-
ment of the quantum of Central assistance. 

(e) The ceilings of expenditure for 
eeHef measures in the wake of the natural 
calamities are decided following a well 
establ ished procedure involving an assess-
ment of the requirements of central assis-
tance in respect of the States by the 
Central Teams and tbe High Level 
Committee on Relief. Government of 
India do not as a matter of policy, 
consider reque ts for reopening of ceilinlZs 
of expenditure already approved. 

Statement 
Cropped Area Damaged During 1987 

Sl. 
No. 

1 

Name of 
the State 

2 

I. Andhra Pradesh 

2. Gujarat 

3. Haryana 

4. Himacbal Pradesh 

5. Jammu & Kashmir 

Cropped Area 
Affected 

(in Jakba.) 

3 

34.00 

71.00 

13.97 

4.21 

3.70 
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2 3 1 2 3 

6. Kerala 9.82 
15. Uttar Prade h 102.28 
16. 

7. Karnataka 37.80 
ADdama & Nicobar Island 0.)6 

17. Chandigarh 0.02 8. Maharashtra '17.28 
18. Dadra & Nagar Haveli 0.22 

9. M adbya Pradesh 17.80 
19. Delhi 0.86 

10. Na araod 0.68 
11". Orissa 

20. Daman & Diu 0.02 
23.77 

12. Rajastban 108.53 21. Pondicherry 0.11 
- -_ 

13. Punjab 4.96· Total 454.20 
1~. T~mi1 Nadu 3.01 *Area unsowned. 

Statement-II 

Oct II of Central a sis tan ce sought & amount a ppr«)ved for drou ht relief d uri og 

SI. 
No. 

t 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

. post mOD oon period of 1987-88 

Name of the State/ 
V.T. 

2 

Andhra Pradesh 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madbya Pradesb 

Maharashtra 

Naga1and 

Oris a 

Punjab 

Rajasthan 

Tamil Nadu 

Assistance 
Sought 

3 

546.50 

187.47 

489.37 

274.64 

169.06 

256.68 

604.45 

579.34 

294.39 

22 .20 

162.63 

505.05 

434.27 

52.71 

(Rs. j~ Crores) 

Amount 
1987 .. 88 

4 

68.890 

79.840 

37.275 

18.705 

18.981 

46.638 

32.082 

63 384 

37.679 

3.876 

SO.780 

29.391 

147.988 

28.202. 

I 

Approved for 
1988-89 

5 

.049 

.060 

.045 

.045 

.041 

.068 

.052 

34.124 

11.879 

0.26 

.030 

.041 

.098 

.052 
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1 

15. 

16. 

17. 

18. 

19. 

2 

Uttar Pradesh 

Andaman & Nicobar 
Islands 

Chandigarb 

Delhi 

P'ondicherry 

20. Dadra & Nagar Haveli 

21. Daman & Diu 

Total 

3 

1314.11 

0.66 

0.17 

10.98 

2.73 

5907.41 

4 

15S.736 

@ 

@ 

@ 

0.59 

820.046 

5 

.206 

46.816 

equest are being processed as per established norms. 

[ Translation ] 
SHRIMATI BASA V ARAJESWARI : 

S RI KAMLA PRASAD RAWAT: 
Mr. Speak~r, Sir, I want to know from 
tbe bon. Minister that according to 'be 
tatement II, the Governm nt of Uttar 

Pradesh bas sought an assistance of Rs. 
1314.11 crores but the sanctioned amount 
is very meagre. Uttar Pradesh is tin in 
the grip of a severe drou bt and miserable 
conditions are prevailing verywherc in the 
State Will the boo. Minister kindly give 

The Central tams have visited various 
States, and I think tbey have submitted a 
report in respect of tbe utilization of tbe 
funds which have been earmarked towards 
the relief fund. What is their opinion? D 
v;ew of tbe fact tbat in many Stat s th'ey 
have not u ilized tbe fund properly-i.e. 
tbose which have been earmarked for that 
purpose. will Government serious]y tbink 
of constituting a Parliamentary Committee 
so that they can visit the various States 
and report to government every now and 
then about the utilization of funds? 

• 
his approval for the allocation of mor~ 
funds? 

SHRI YOOENDRA MAKWANA 
Mr. Speaker, Sir, in accordance ith tbe 
orders of the Central·Government, a study 
team visits the affected State and fu nds are 
released by tbe Centre according to the 
assessment made by tbat team. . 

SHRI KAMLA PRASAD RA\VAT : 
Mr. Spe ker ~ Sir, my econd supplemen·· 
tary relate~ to the bon. Mini ter's state-
ment in which it was stated that overn-
~ent i not prepared to reconsider the 
ceiling of expenditure which ba$ aIr ady 
been anctioned. 10 the e circumstances 
from where will the State Governments 
mobilise resources? 

[Engli 'h] 
SHRI YOGBNDRA MAKWA A : 

We never rc .. op n the ceiling they sanction 
to the State Governments. t is not the 
practice~ aod we do not want to do it. 

SHRI YOGENDRA MAKWANA : 
Government bas ~Ot decided to appoint 
aoy Parliamentary Committee in tbis 
respect. But we bave a practice of' moni· 
toring. Our officers go to tbe States, and 
they monitor. The State Governments also 
are monitoring tbe relief organized by 
tbem. 

SHRIMATI BASAVARAJESWARI : 
My first question bas not been answered. 

SHRI C. MADHA V REDDI: W 
want to have a discussion later on OD tbis 
subject. 

MR. SPEAKER: We cannot have it 
under tbis question. 

SHRI YOGENDRA MAKWANA : 
1 have replied tbat the Governlllent has 
no intention to appoint a Parliamentary 
Committee In this respeet 
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SHRIMATI BASAVARAJESWARI : 
That is the seco d part of my que9tioo. 
The first part of the qu~stioo was : What 
IS your opinion regarding the utilization of 
tbe funds. or about the Central teams' 
report towards utiliza~ion of funds '1 What 
is your opinion '1 

SaRIYOGE DRA MAKWANA: I 
say that there is a system of monitoring, 
and we monitor the rc!icf ' wh~ch is iven to 
the State Government. be State Govern-
ments themselves are also monitor ing. 

SHRI C. MAOHAV REDOI : The 
gap between the demands made by the 
various States, and the actual assistance 
sanctioned ;s too big. I would like to 
know whether Government of India feels 
that tbere is a ~ort of an exaggeration 
made by States in as essing their require-
ments; or whether. there is any other 
feeling behind tbis. What is the rationable 
behind fixing this ceiling? I would also 
like to know whether the amount of assi -
tance shown here-is It the ceiling fixed 
by Central Government ? Because what-
ever ceiling is fixed, 25% has to be bocne 
by tbe States. 1 would like to know 
wbether this is 'the ceiling, or the actual 
assistance giv n by tho Central Govern-
ment to the States. 

Recently it bas come !Jl the press tbat 
tbe World Bank President has said tbat he 
would anctioD about Rs. 450 crores 
towards drought relief. In wbat way is 
tbis amount going to be utilized ? Is it 
going to be utilized project-wise or is jt 
going to be utilized as other assistance '1 

SHRI YOGEt DRA MAKWANA: I 
would like to agree with the hOD. member 
in so far as first part of the proposition is 
concerned which be has made tbat there is 
a tendency on the part of the State 
Governments to exaggerate their claim for 
assistance. 

SHRI C. MAOHAV R DDI: I d!d 
not say that. W at meant was that you 
fetl that way. 

SHR YOGENDRA MAKWA A: 
did not say that but it ilS a fact that the 
State Governments are exaggerati!l8 their 
daims for assistance. 

PRO. MADHU DANDAVATB: It 
bas lone on record. 

SHRI YOG NORA MAKWANA : 
That is what the hon. member bad said. 
I am just repeatin8 what tbe bon. member 
bad said. 

SHRI C. MADHAV REDDI: You 
think like that. 

SHRI YOGENDRA MAKWANA: 
The second part Qf the question is 
confirmed. It is advance plan assistance 
given to the State overoment and it is a 
ceiling on expenditure to the State 
Gov rnment for a particular year; and that 
is to be adjusted within a period of five 
years by tbe State 'Government in the 
State Plan. So far a World Bank assis-
tance is concerned, it is to be utilized for 
various purposes as reHef mea ures for 
drought and otber things also. 

[ Translation } 

SHRI B &\LKAVI BAIRAGI: Mr. 
Speaker, Sir, as soon as Madhya Pradesh 
Government came to know that drought 
condHions may affect the State, it prepared 
a plan of action for combating the itua. 
tion and presented it to the Centre for 
consideration and it wa also tbe Govern-
ment of Madbya Pradesh which was the 
first to initiate measures in tbi regard. 
Has the Centre adjusted the amounts 
spent by tbe State Governrn nt from its 
own excbequer and if not, by when will 
this money be refunded? 

SHRI YOGENDRA MAKWANA : 
Mr. SpeaI er, Sir, it is the responsibility 
of the State Governments to meet situations 
like famine and other oa: ural caJamities 
from their own funds. However. the Centre 
also provide~ assistance for they have 
sbortage of resources. Because of the 
difficult situatjo ,the eoteal Government 
supplements the efforts of the State 
Governments but it does not meet the 
entire expenditure incurred . by the State 
Government. 

SHRI MADAN PANDEY: Mr. Spea-
ker, Sir, the answer given by the hOD. 
Minister ... 

MR. SPEAK 
Just wait. Jaipal 

[English] 

Please sit down, 
eddy ji you may ask. 

PROF, MADHU DANDAVATB: ~ 
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thought he had def cted. 
taken action. 

ou would have 

SHRI S . JAIPAL EDD There is 
a feeling that non-Congre s (I) State 
Governments are discrjminated a ainst in 
respect of allotment of funds for droughl • 
relief measures. 

SHRI YOGEND A MAKWANA 
No. 

SHRI S. JAIPAL REDDY: It js for 
the Minister to ciear th' impr s ion. 
(Interruptions) I am making a specific 
point in res(\)ect of crop insurance scheme. 
It has been found in the context of 
drought tbat the scheme is not at aU put to 
use. While money is collected by way of 
instalments Jrom the farmer, DO relief i 
provided in the drought affected areas to 
the farmers. There ar a lot of loopholes 
in the crop in urance scheme. Will the 
Minister Jook into this in the cont xt of 
drought 1 

SHRI YOGENDRA MAKWANA 
Tbere is a separate question on crop 
insuranCe itself. But I assure the , bon. 
memb ~ r that whatever sugg stion be bas 
made, I wiJl look into it. 

RAO BIRE ORA SINGH : Apar t 
from fir-ancial a sistanc given to the State 
to meet tbe drought situation, ar th ey 
giving any other assistance to provide 
essential inputs that are required to m iti-
gate the suffering from the drought, tbat 
is, whether they are supplying se d, ferti· 
lizers, .credit etc. to tb farmers so th t 
they are able to grow better rabi crops. 
and the loss from the Kharif crop can be 
to some extent, made up. Is it not a fact 
that the Government of India bas not been 
able to make adequate arrangcment~ for 
cerufied seed of wheat? Also, there is a 
shortage of gram seed. And, is it a fact 
that ordinary wheat has been purchased 
from the godowns of F.C.I. at a rate of 
Rs. 287 per quipt I wher as farmers were 
paid for it only Rs. 160 of 162 ? And 
this wheat purchased from CI is ' being 
upgraded and bagged by the National 
Seeds Corporatioo. This 'is not quality 
seed; this is not certified seed. It will be 
certified now by the National Seeds Cor-
poration and will be suppUed to the 

farm rs at Rs. 315 p r quintal, and the 
subsidy on this because of Rs. 103 or Rs. 
105 to be iven to the National Seeds 'Cor-
porat on and the distributors, comes to 
sev ral cr res of rupees, without any 
benefit to the fi rmers. 

Will the Minister please inform the 
House as to how much shortage exists as 
regards wheat seed and gram seed and 
also oil eds, and how it is to be made 
up ? 

SHRI YOGENDRA MAKWANA: 
The hone Member is right . so far as sbort-
age of c rti ed seeds is concerned. At 
present, I have no figures available with 
me about the exact quantity which is in 
short. But we have, a the hon. Member 
has rightly pointed out, pl"oeuced good 
quality foodgrains, that is, wheat, from 
tbe FCI. It is cleaned, the germinati 00 
tests ar~ carried out. its germination test 
is very good. This is supplied to the 
farmer with some subsidy. 

PROF. N .G. RANGA : Three fourth5 
of h is question has not been answered. 

RAO BIRENDRA SINGH : What 
o ther a sistance is given '1 Is there also 
any arrangemrnt to help the farmer to 
buy (ertilizer ? 

SHRI YOGENDRA MAKWANA: 
This question is about subsidy given by the 
Government of India in the drought ffected 
areas. But it is not directly connected, be-
cause the question of supply of certified 
eeds to the farmers is not for drought 

affected areas but to all farmers who arc 
going for tho rabi soason. For tbem thore 
js a shortag . We have procured t.he seed 
but the exact quantity is Dot available 
with me. I will not venture to give the 
exact qu ntity because it is not with me 
at present. It is not connected with this 
question directly. 

·AN HON. MEMBER: Ha]f an hour 
discu sion may be allowed. 

MR. SPEAKER : It f going to be a 
tu]) discussion laler on. But DOW I find 
the importance of the question and I have 
given a latitude; tbat is all. 

PROF. N.G. RANOA; Farmers arc 
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being charged more for the se ds than 
what they give for the grains. 

MR. SPEAKER: Because there is 
some process; there i something elso. 

SHRI INDRAJIT GUPTA: Reverting, 
for a moment, to the question of this 
as istance which has been promised by tbe 
World ank, somewhere between four 
hundred to five hundred rores, according 
to Pr s reports. ye terday, in reply to an 
uostarred question in the . House tbe 
bon. Minister of State in the Department 
of Hxe enditure in the Ministry of Finance 
has aid in his reply tbat this money-- -
that as a sp cific quest ion about thi 
World ank a sistaoce--is going to be 
u'iJj ed for rcba ing food grains from 
abroad. I want to know from tbe 'bon. 
Minister whet ber it is a fact, because a 
)jUJe h Je ago he said--what I under, 
stood him to say- - tb tb is money wiJl 
be u cd for various projects. But specifi-
cally the Minister of State in tho Depart-
ment of Expenditure has aid that this 
mOD y will be used for purchase of food-
grains from abroad. 1 want to know, if 
that is so. 

AN HON. M MBER: EdibJe.,oiJ. 

S IINDRAJlT GUPTA: I do Dot 
know about edible oil. I want to know 
about the foodgrains . whether the sources 
from which this purchase is to be made 
have also bee Jaid down or agreed upon 
and if so, be may give us some details 
about tbem. 

PROF. MADHU DANDAVATE: 
Now ofors 'is also included. 

SHRI YOGENDRA MAKWANA:I 
do not know hat the Minister of State 
for Expenditure has said in this House. 
But I can certainly say that at present we 
have not assessed as to how much we 
have to purchase from abroad, particularly 
foodgrains, . wheat and not coarse grains 
and 0 lseeds. Tbere is some shortage in 
011 seeds and coarse grains. We may take 
a decision in future for purchase of it. So 
far as y Mjn' ry is concerned at present 

e have Dot aken any decision. 

[Translation ] 

HRI VIRDH CHANDER . JAIN: 

Mr. Spea er, Sir. althougb many parts of 
our country are in the grip of drou ht it 
is Western Rajasthan, the desert areas and 
tbe · utch aT as of Jujarst which are 
worst hit. In view of tbe seriousness of 
the ituation, will the hon. Minister make 
ar angem nts for pr viding pecial assist-
ance to the Kutch area of GUJaTat and areas 
like Barmer, JaisaJmer of Rajastban which 
arc affect d by severe drought condi tions 
so that no one dies of bunger in the e 
areas. Secondly, cattle-fodder for Rajas .. 
tban used . to be supplied from Punjab 
earlier but now tbat is also not available. 
I want to know whether arrange' ents 
will be made to supply fo der from other 
States to pr vent death of cattle in this 
State ? 

SHRI YOOENDRA MAKWA A: 
We have thought of making special arr-
angements for areas like J aisaJmer. Jodh .. 
pur etc. In Rajasthan and the Kutch, 
Saurashtra etc. ar a in Gujarat and some 
arrangements have already been made. In 
so far as fooder j - concerned, we are trying 
to get It from wherever it is available and 
we have been uppJyiog it in areas which 
have sho tage of it. We have made certain 
arrangements for Rajasthan also. As 
regards the areas in Gujarat, we are trying 
to supply fodder from Gujarat it elf but 
in regard to Raja tban, we have made 
arrangements for fodder upply from otber 
States besides Punjab. 

[English} 

D od to crap fi bing cba.rter policy 

·22. SHR MURLIDHAR MANE: 
Will the Mini ter of AGRICULTURE be 
pleased to sta te : 

(a) whether demands for scrapping 
of the charter policy of fisheries have been 
made by many coastal States; 

(b) jf so, the steps being taken to 
undertake a review of this pol icy; 

(c) whether aoy fr sh measures are 
being contemplated by Governm nt to 
ensure that forei n charter fishing trawlers 
are rem ved to at 1east 100 mil s from our 
coast; and 

(d) if Dot, what are the prob1ems 
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being v'sualised in removing charter fishing 
vessels to greater distances from the 
coasts? 

TH MINISTER OF STATE N THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERAT10''l IN THE MINI· 
STRY OF AGRICULTURE (SHRI 
YOGENDRA rt'fAKWANA): (a) No, 
Sir. 

(b) Does not arise. 

(c) and Cd) No, Sir. As per the 
charter terms and conditions, the chartered 
fishing vessels are re::quired to operate 
only beyond the restricted notified areas 
provided in the Rules framed under the 
Maritime Zones of India (R gulation of 
Fishing by Foreign Vessels) Act, 1981 
which are 12 nautical miles on tbe east 
coast and 24 nautical miles on the west 
coast, as a general rule. 

SHRI MURLIDHAR MANE: Mr. 
Speaker i r ~ May I know from the bon. 
Minister what are tbe mSljor countries wHh 
whom we have entered into an agreement 
or the Indian Fishing Companies have 
entered into an agreement. I wanted to 
know from the hon. Minister during the 
Seventh , Five Year Plan bow much 
amount of catches of fisb we have got so 
far and bow much amount we have got 
by way of foreign exchange from these 
foreign countries? 

SHRI YOGENDRA MAKWANA: 
The Government of India has not entered 

- into a oy agreement with any foreign 
country. It is the indivJdual entrepreneurs 
wbo ws'ot to import these trawlers have 
entered into an agreement and at present 
from Au.,tralia, Mexico and Netber]ands 
these are the countries from where the 
trawlers are purchased by the individual 
entrepreneurs. 

So far the amount earned by way of 
foreign exchange is concerned, we have 
earned during tbe year 983: 21.5 lakhs US 
dollars; 1984 : 7.44 US dollars; 1985 : 6 83 
US dolJars; 1986 : iO.51 US dollars and 
1987 : 6.54 US dollars. 

SHRI MURL DHAR MANE: As per 
the Maritime Zones of India Act, 1981 

and under tbe ules, we have to encourage 
the fi bing market and to train the fisher-
meo. Under tbis Agreement, we have to 
train the fishermen on the fishing boats 
and tbere j also a provision to transfet 
the most sophisticated technology. Are 
we giving training to the fishermen for 
deel) fishing to have a good catch? May 
I know from the Hon. Minister as to how 
many companie"s are there In Jndia which 
are giving training to such person ? 

SHRI YOGENDRA MAKWANA: 
At present 12 companies and public under .. ' 
takings arc operat ing the trawlers in ur 
waters. 28 trawler vessels are actually 
under op ration. 

SHRI V. KISHORE CHANDRA S. 
DEO : Tbe reply of the Minister is not 
as inoocuous as it seems to be. There is 
a general feeling that there is a big scandal 
behind tbe entire policy of the Govern· 
ment. On the pre text of the training 
smaller fishermen.. permission to charter 
foreign trawlers is given to some com .. 
panies. ActuaHy the chartering is given 
back to foreign companies ,on private 
basis who virtually get the fi hing rights in 
our waters . poach iato our territory with 
small fishing vessels because your fiishing 
right is upto 200 miles from tbe coast. 
Why do you not gIve permission to fish 
beyond 100 mile ? You say tbat the 
limit is 10 or 12 nautical miles . Ultimately 
what happens is that on the pretext of 
the e small fishermen who are actually 
employed on daily wage basis, it is these 
big companies who get these trawlers back 
on private basis (rom the people who g t 
licence from our Goveanment, for charter .. 
ing and make mcney out of it. I would . 
demand that an enquiry be set up to see 
that this policy is reviewed and that this 
kind of mishandling of the policy by inter .. 
ested parties is stopped. 

SHRI YOGENDRA MAKW NA: 
For the inform tion of tbe bOD. Member, 
this policy was under review from 1985 
itself. In December 1986 we have formul-
ated a new policy of joint venture wher.e 
Indian and foreign companie will jOintly 
operate ill our waters. Chartering, policy 
is now phased out. In fact, I said that 
28 trawlers are operating. They will bo 
completing their term every year and by 
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1989 latest their charter will be over. Tb 
charter permit of the last trawler which-
ever it may be, will expire by 1989 and 
then there win be no cbarteritig at all. 
Thon the only policy which will remain 
in existence is the joint venture policy 
where the Indian partners will have 
majority of sharCJs i.e. and 60% and 40% 
of the shares will be held by foreign entr • 
preneurs. 

SHRI VIJAY N. PATIL : We are 
inclined to think that Indian ' partnership 
is dummy partnership. Whatever catch 
Is obtaIned on tbe bigh seas it is not 
shown per ves el which are operating in 
the joint venture ~cbeme. Tbey do not 
come to the shore and whatever they say 
we have to believe tbem. There is a lot 
or poaching by Chinese and other foreign 
vessels on the eastern coast. The hone 
Minister has mentioned that we are baving 
tbese operational limits of 24 nautical 
miles from tbe western coast and 12 
nautical miles from the eastern coast. I 
would like. to know from which place this 
distance is measured . I " it measured from 
Madras or Bhubneswar or Is it measured 
fro~ Andamans and Nicobar Islands? 

SHRI YOGENRA MAKWANA: The 
han. Member is Dot correct when he says 
tbat the poaching is done by foreign 
vessels. Earlier they were doing it. Now 
our coast guards are watching and guard-
ing our coast and waters. Whereve, tbere 
are poach~rs they are apprehended. Cases 

. are launcbed against them and their traw-
Jen are seized. There are Dumber of 
provisions under the Maritime Zone of 
India Act, ' 1981 which safeguard the 
Interests of our local fisnermen. I would 
like to give some of the provisions: 

(i) Chartered vessels can operate only 
beyond 24 nautical miles in th e 
West coast and twelve nautical 
miles in the east coast a a 
general rule, subject to certain 
further restrictions . Certain 
areas both on tbe cast and West 
coast have been excluded from th 
point of view of the operation of 
chartered ve sel altogether. 
There arc certain areas w icb are 
totalJy restricted. 

. . 
(ti) The charterers are to post at least 

20 per ceot of the Indian crew OD 
board the vessels as traintes. 
This includes one additional Skip-
per, one Engineer ·and one Radio 
Officer. The employment of 
foreign crew is subject to clearanc 
by the Ministry of Home Affairs 
(rom security angle. 

(iii) Chartered vessels are to report 
for mandatory cal1, at tbe end of 
45 days of fishing, to the nearest 
port. 

SOl there are number of uch provis-
ions. 

MR. SPEAKER: Lay it on the Table 
of tbe House. 

SHRI YOGENDRA MAKWANA 
They have to make mandatory call. They 
have to be in constant touch with tbe 
Coast Guard. 

PROF. MADHU DANDA VATE : Sir, 
I want your protection before I ask the 
quest ion. Tbis is the fifth time I am 
asking the question and every time "matter 
is under consideration" was the reply. I 
expect that this time tbe reply win be 
"Matter is under active consideration". 

SHRT S. JAIPAL REDDY : Ministers 
cannot be inconsistent, Sir ....... 
( Interruptions) 

PRO . MADHU DANDA V A E: Sir, 
i it not a fact that as far as fishing on 
the western coast is concerned, tbere are 
some fi hers who are having fishing with 
low mechanised boats and some are baving 
fish ing wi b heavy mechanised boats with 
greater horse power of 1.50? It is surpris-
ing that those fishermen who are using 
~ rnal1 vessels with Jess than 150 H.P .• . are 
Dot at all given excise duty concessi eo and 
those fishermen who are using boats with 
higher capacity of more than 150 I.P. are 
only given the concession . So, I would 
Jike to know whether he will reverse tbis 
policy and see that fishermen with small 
mechanised boats are also given the COD-
cessions. His predece SOT bad assured to ' 
consider and the en ire House was one on 
this. On QnQ occas$ion th~ Prime Minister 
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had said: "The Finance Minister is sitting 
here. Please ask him the question 
directly." So, I had asked him in the 
presence of the Prime Minister. The 
Prime Minister blessed, but ultimately 
nothing happened. So, will he give some 
positive reply to this question? 

MR. SPEAKER : Can you bless it 
now? 

SHRI YOGENDRA MAKW ANA: 
Sir, it is very difficult for me to Ive a 
po itive repiy to tbe hon. Member. I can 
certainly ay that we will. •. ..•• 
( Interruptions) 

PROF. MADHU DANDAVATB : Sir, 
is be in charge of giving on]y negative 
rep1y? 

SURI YOGENDRA MA WANA : 
ot negative but it is not in my \,;ontrol. 

It is under tbe control of the inance 
Ministry. I can request the Finance 
Minister, I can persuade them and we can 
try ~or that (Inurruptions) . Tbe only 
reply I can give to tbe bon. Member is 
that we will try our best to examine tbis 
is ue in tbe best interest of tbe fishermen. 

PROF. MADHU DANDAVATE: Sir, 
the same reply is given. will send you 
copies of five repJies of tbe fi e Ministers. 
All are identical. Minister cbanged but 
the reply remained the same. 

SHRI BHAGWAT JHA AZAD: He 
will transmit to the Finance Ministry ... 

(lnu rruptions) 

MR. SPEAKER: The rc:ply is consis .. 
tent. 

SHRI D.P. JADBJA : Mr. Speaker, 
Sir, the fishing industry on tbe west coast 
and especially off the coast of Kerala were 
the worst ufferers in this country because 
we were not able to demarcate the 
resources for shrimps and were futhermore 
nbt able to protect tho e resources 
adequately. The result today is tbat the 
sufferers are the small and tbe big fishing 
companies of Kerala. A similar situation 
is arising ~n the east coast. Vizag on tbe 
coast of Andhra is experiencina what 
Kerala started experiencing tw"nty years 
ago. May I know from the bon. Minister 
that whea an eJpert study team was 

constituted to find out the resources and 
the utilisation 01 those resources by 
cb~rtered boats. what was the number of 
sbrimp trawlers that tbe country ' r (Juired 
for doing sbrimping throughout the Indian 
coasts? Is the number fixed to only two 
hundred? Is two hundred enough to 
shrimp all along tbe Indian coasts? If the 

. , number is enougb, what steps Is the 
Government taking to see that more 
shipping boats do Dot come in, and If tbe 
number is not enough, what incentives is 
the Government thinking of giving to the 
Indigenous fishing companies and the 
indigenous trawlers? 

SHRI YOOENDRA MAKWANA: 
Shrimping is prohibited in the charter 
vessels. They cannot shrimp and the coast 
guards are patrolling our waters. If any~ 
body is doing sbrimping, then tbey are 
apprebended and penalised. So far as the 
number of vessels which can sustain on 
our waters is concerned, it is asses ed 
that the potential is 1500. In the fifth 
Five Year Plan we wanted to create a 
fleet of 500. The number of vessels fixed 
by the Expert Committee for shrimping is 
202. That is tbe maximum number of 
ves els which can sustain In our water for 
shrimping. 

SHRI P.M. SAYEED : In the joint 
venture the foreign countries are collabor-
ating. They take up the responsibility of 
entire catch. For example in Maldives 
because of collaboration, the entire catcb 
is marketed in co1laboration to Japan, 
whcrel!ls In our country the condition is 
not so. Therefore, I want to know from 
tbe boo. Minister, as they also going to 
have joint venture for Lakshadweep, 
whether he will give a categorical answer 
here that whatever j('int venture you may 
be having, tbe marketing part totaUy will 
be entrusted to the coUaJ>orating country. 

SUR! YOGENDRA MAKW ANA: 
Tbese are all hundred per cent export-
oriented tr wiers and they have to market 
outside the country. Now it is for the 
company to decide-who win market 
it, whether the collaborator or th~; 
th mselves. 

Foreign Airlines 
·23. SHRI AKHTAR HASAN: Win 

the Minister of CIV L A VIA TI ON be 
pleased to state : 
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(In how many foreign airlines arc 
operating through India; 

(b) the total number of persons 
employed by such airlines in India; 

Cc) the airlines that have wound up 
their offices In India; 

(d) how many Indians have been 
retrenched due to the closing down of tbe 
ofticies of forej~n airlines in India; 

(e) whether more airJines are likely 
to close 'down their offices in India and if 
so, the reasons or ob,' ectives of such 
closures; and 

(f) the reaction of Government 
thereto? 

THE MINISTBR OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
AND MINISTER OF STATE OF THE 
MINISTRY OF TOURISM (SHRI 
JAGDIISH TYTLER) : (a) 42 airlines are 
operabiog to through India. 

(b) to (e) Foreign AirJines do Dot 
statutorily furoish such information to the 
Aeronautical Authority of India. 

(f) Does not arise. 

[Translation) 

SHRI AKHTAR HASAN: Mr. 
Speaker, Sir, I want to know from the 
hoo. Min'ster what are the reasons for tbe 
closing down of some foreign airline com-
panies and whether their fUDctloning is 
goV'erned by a'ny Indian law? 

)En li h) 

SHRI JAGDISH TYTLER: We do 
not control the opening of the offices by 
the foreign airlines. But th y have to take 
permlEsion from the Reserve Bank .for 
opening up tbeir offices in India 

[Trait lation) 

SHRI AK.HTAR HASAN: Mr. 
Speaker, Sir, why Government is not sup-
plied with tbe information regarding the 
employees of these companies? Is anyone 
responsible fer those who are .. cllQercd 
jobless by these companie$ ? . 

SHRI JAODISH TYTLER : It is Done 
of our responsibility. 

[English} 

SHRI THAMPAN THOMAS: From 
Kerala a Dumber of people go to Gulf 
countries and other places. But there is 
no sufficient airHnes operating from TriV8 n-
drum ba e in Kerala. I would like to 
know whether any foreign airline bas re-
quested Government of India for per-
mission to land in Trivandrum and whether 
applications are pending; whetber Govern~ 
ment is proposing to permit ot her airlines 
other tban Air India to Jand In Trivan-
drum and otber pJaces win the Govern-
ment improve the present availabjJjry 
of seats and operating facilities from 
Kerala to Gulf countries? 

SHRI JAGDISH TYTL R: It does 
not relate to this question. But I would 
like to answer it. 

We have four international airports in 
the country-Bombay, Delhi, Calcutta aod 
Madras. Trivaodrum is one of tho airports 
where Air India flies international flights. 
We have no application from any other 
airlines to operate to Trivandrum. They 
cannot even write to us because that is not 
an international airport. But we will per-
mit charters to come to Trivandrum, if 
some airline wants to fly to our country, 
in tbat part of the country. 

The Second thing is that if there is any 
need to have more capacity, Air India is 
ready to create more capacity for the pas-
sengers coming to TrivBndrum. 

. HRI SYED 'SHA ABUDDTN: The 
h (; n. Min 's te r bas gi ~ , to my mind, a 
very strange reply to this questloo. As you 
are aware, the foreign airlines operate in 
and througb India under Government to 
Government agreements. Such agreement 
normaHy Jays down not only the frequency 
of operation but. also the system that tbey 
would establish in India for carrying on 
the operation. whether .they shall have 
agencies or they shall have commercial 
offices and so OD. Now, it is strange to 
my mind that tb", Government does not 
have . any informatIon about whether a 
particular airlines whom they have per-
mitted to operate in Ind ia js maintaining 
or not Illaintainin an office in India . at a 
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giv n point of time. I am t erefore sur-
prised to know how this statement is made 
tbat foreign airlines do not give infor. 
mation to Aeronautical Authority of India. 

am sure that ' these airlines like any othe'r 
commercial offices operate under the law 
of the land and they are also expected to 
submit certain r eturns like any shop or 
establishment or any commercial offices to 
the concerned authority of the Govern-
ment. Therefore that information, if not 
sta utorily required by Ae onautical Au· 
thority of India, must definitely be avail-
able to the Government of India. and 
therefore to the Minister of Civil Aviation. 
I would therefore request that the hon. 
Minister may give a detailed reply to this 
question. 

SHKI J AG DISH TYTLER : I did 
reply to the hon. Member that when the 
a reements are signed between on~ 

Government and another Government, it 
j on the number of tbe frequencies of 
fl ights of a particular airlines in the coun-
try and not on the k'nd of an office tb at 
they can h ave. (Interruptions) So, when 
we do sign a bilateral agreement with an-
other country. the policy regarding the 
number of frequencies of flights that tbey 
are going to have is decided. Is it only 
on the specific particular agreement that 
they are allowed to open offices and for 
opening of the offices, for t hat sp cific 
purpose, tbey have to apply to the Reserve 
Bank of Ind 'a for permission. For opening 
of offices. tbe R~serve Bank of J ndia's 
permission is required. In regard to how 
many employees tbey have, what kinds of 
offices they have, where they arc goiog to 
ha vo them, they are not bound at all to 
give that information e'Xcept tbat the per .. 
mjssion of the Reserve BanI of India is 
required. So how many employees th y 
are employing, they are not under any 
obligation to let us know. Now, coming 
back to the number of fi ights for the pas .. 
sengers ... (Interruptions) . Let me answer 
your question because that is r tated to 
the last part or the qu estion you put. Now 
tbe Director General o f Civil Aviation bas 
the knowledge of bow many flights it is 
operating and the airlines are bound to 
tell them how many passengers they have 
flown. 

SHRJ SYED SHAHABUDIN: I am 

asking about the employees, tho Infor-
mation beioa communicated to the RBI 
or appropriate authority in the country. 

, Every foreign commercial establishment is 
required to provide this information in a 
certain way. I am sure you can obtain 
that information whether the offices exists 
or does not exist, and how many em· 
ployees it has. 

SHRl JAG DISH TYTLER: I have 
given you the answer that we are not 
obliged to get this information. The Re-
serve Bank of India is supposed to set 
this information. OUf Ministry is not con .. 
cerned with this. 

SHRI ASUTOSH LAW: Mr. Speaker~ 
SIr. Culcutta Airport is one of the most 
iJIlPortant international airport ba ving 
tremendous potentialities conSidering Cal .. 
cutta Airport is the easiest gate-way of 
South·East Asia. May I know from the 
han. Minister 'how many foreign airlines 
have applied to the Government of India 
for opening their offices 10 Calcutta Air-
port to operate their flights through Cal· 
cutta Airport and, if not, whetber Govern-
ment has made any study on this. as also 
reasons therefor 1 

SHRI JAGDISH TYTLER: When we 
have the agreements on a number of fre-
quencies, tbat is the time they apply to 
the Airport Authority fo~ opening their 
offices at the Airport. At present, I do 
not have the information regarding tbe 
number of airlines which have appJied. 
But to promote Calcutta, I have made it 
a policy decision that any new airline 
which wants to come to India, it must Oy 
to Calcutta and tben it ,wiIJ be aJlowed to 
fly to any other part of India. That is bow 
we promote Calcutta. 

[Tral1 lation] 

Revocation of pe rmits granted to foreigb 
fishing trawlers 

*24. CH. RAM PRAKASH : Win 
the Minister of AGRICULTURE be 
pleased to state : 

(a) what steps are being taken to 
revoke the permits granted to foreign com~ 
panics to usc their fishing boats in Iodi ; 
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(b) the . number of such chartered 
fishing boat presently actu ))y op ratin 
in India ; and 

(c) wether such boats are fiabin 
wit io the 12 nautical miles of Sea Coast 
causing disturbance to the p opl ? 

[Ellg11sh] 

THB MINISTER OF STATE N THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS~ 
TRY OF AGRICULTURE (SHRI YO-
GENDRA MAKWANA) : (a) No permits 
have been granted to· foreign Comp ni ... s. 
Permits are granted to Indian Companies 
to charter foreign fishing vessels and at 
present there is no move to revoke the 
permits issued. 

(b) Twenty Eight. 

(c) Such vessels aro not aHowed to 
operate wlthJD 12 nautical miles on the 
east coast and 24 nautical miles on tbe 
west coast, as a general rule. 

Ma s Rapid Transport System for Delhi 

+ 
*27. SHRI LALITESHWAR SHAH! : 

DR. G.S. RAJHANS : 
Will the Minister of URBAN DEVE-

LOPMENT be pleased to state: 

(a) whether the task force wblch was 
let up to recommend the Mass Rapid 
Transport System (MRTS) for Delhi bas 
ince submitted its report to Government; 

I 

(b) if so, tbe salient features 'bereof; 

(C) whether Government propose to 
implement the MR TS for Delhi; and 

(d) if so, by when and to what extent 
th problems of congested traffic on roads 
in the c:apita 1 is likely to be solved ? 

THE MINISTER OF URBAN DEVE" 
LOPMENT (SHR M T MOHSINA 
K DW ): (a) Yes, Sir . . 

(b) The salient recommendations of 
the Task oreo are given in the statement 
below. 

(c) nd (d) T recommendations of 

tbe as orce are under the considera-
tion of Government. The tr c congestion 
probl~ms on roads in the capital win, it i. 
hoped, be substantially resolved when the 
MRTS is introduced. 

St tement 

The following are the recommendations 
made by tbe Task Force: 

(a) To start with, the Mass apld 
Transit System may be introduced on the 
36 ms . long East-West Corridor because 
traffic density is highest on this corridor. 

• (b) Only two systems of Mass Rapid 
Transit System ouJd m et the require~ 
ments of Delhi, namely, 

( i ) The conventional Rail Based 
Rapid Transit System (LR T); and 

(ii) The magnetic levitation system 
based OD permanent magnets (M-
Bahn system). 

(d) M·Bahn system appear to be Q 
attractive option because of its expected 
Jesser total cost, improved technology and 
it being almost noiseless. However, this 
system has not been tried out over long 
distances, with heavy loading, and as a 
commercial venture, anywhere in the 
worJd. DetaiJed quotations may be obtai-
ned for both the conventional LR T system 
and the M-Bahn system for the fuU length 
(about 36 kms.) of the East~West Corridor. 
If, on the basis of tbe quotations received: 
M-Bahn system is found to be cost effec-
tive and competitive, the system should be 
tried out over a distance of 10 kms. and 
subjected to full operational trails. If the 
trials are not satisfactory we couJd chan e 
over to the conv ntional LRT system. 

(d) If it is decided to adopt the M-
Bahn system, all the required guarantee 
and preferably, some equity participation, 
should be secured, as a measure of caution, 
from the manufacturers who have evolved 
the M·Babn system so that the risks of the 
Government of India are minimised. . 

(e) The identified alignment of tbe 
East-West Corridor should be provided 
with underground, urface and elevated 
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MR. TS. Since the costs are very b igh, the 
underground portion of the MRTS should 
be kept to the minimum, not exceeding 
6 kms.-3 kms. 00 'either side of 
Conoaught PIa'ce. In the entire trans-
Yamuna area the system could operate on 
th., surface. In tbe remaining portion of 
the corridor, surface of elivated system 
wil1 have to be provided, d epending UpOD 
the space avaiJabJe. 

(f) The expenditure on the MRTS. 
which will be of tbe order of Rs. 750 
crores, will have to be borne in the ratio 
of 40 : 30 : 30 by the Delhi Administ ra tion, 
the three local bodies (Municipal Cor-
poration of Delh i, the New Delhi Munici-
pal Committee and the Delhi Cantonment 
Board), and the Central G overnment. 

(g) A Unified Metropolitan Transport 
Authority to take an overaJI in tegrated 
view of the total transpora tion system of 
Delhi may be set up under the chairman-
ship of the Lt. Governor, Delhi, which, 
inter alia, tbe senior officers of the Delhi 
Administration, local bodies, the con-
cerned Ministries of the Govt. of India 
and the heads of the transport organ isa-
tions under its umbrelJa . 

SHRI LALITESHW AR SHAHI: I 
would like to know what are the sailent 
features of the M-Babn system. There 
are two recommendations of the Ta k 
Force. One is for providing Rail Based 
Rapid Transit System between east and 
west, of which underground. Will be 6 kilo-
metres and the rest will be ov rground. The 
details given indicate that it will cost them 
Rs. 150 crores. But, Sir . at the same time 
there is another recommendation about tbe 

M-Babn system. What is that M-Bahn system 
and how long win the Government take to 
decide about the course of action it pro-
poses to take ? 

SHRIMA TI MOHSINA KIDW AI : 
Sir. all the details have been given in the 
statement which is laid on the Table of the 
House and tbere were two systems whjch 
were proposed by the Task Force-the 
Conventional Rail based Rapid Transit 
System and the magnetic levitation system 
based on permanent magnets (M .. Bahn 
system). This M- ahn syst m is a new 
t cbrio!OIY and the Task Force has 

recommended thes~ two systems for Delhi. 
The recommendations are under the con-
sider tjon of tbe Government and we hopo 
that by the end of thi year we will be 
finalising whichever system is suited to 
Delhi. 

SHRI LALITESHWAR SHAH : Sir, 
the Rail Based Rapid Transit System i 
one of the recommendatious. But what 
about the other recommendation of the 
system whioh is supposed to be cheaper 
and speedier? That is, M-Bahn system. 
What is this M-Babn system '1 

SHRIMAT I MOHSINA KIOWAI : 
Sir, as I have said, M-Babn System 
appears to be an attractive option because 
of itg expected Jesser tot~l cost, improved 
technolog¥ and it being almost noiseless. 
And it is an improved technology in West 

erlin. It is und r trial for 1.6 kilometres. 
So, nQw the Task Force has recommen-
ded it because this technology is a new 
one and it is all based on magnet and it is 
highly sophisticated equipment. So, I can't 
say at this juucture what system will be , 
adopted by tbe Government. The task 
F orce bas recommended two system . It is 
because this M-Bahn system Is Dot prevail-
ing in any country. It is only under trail in 
West Berlin and it is only 1.6 kilometres. 
We are considering for 36 kilometres in 
Delhi From east to west corridor it is 36 
kms. But if we adopt 'this system, we w II 
try it on 10 kilometres. 

SHRI LALITESHW AR SHAHI: My 
question is Dot being answered. My ques-
tion is whether M-Bahn system is under. 
ground or overground rail or road or wire 
rope. What is this system? 

SHRIMATI MOHSINA KIDWAI: 
Just as we have said, the mass rapid trans-
port system can be ODe of the systems 
mentioned. It can be underground ; it can 
be surface; it can be elevated. 

DR. G.S. RAJHANS: There is aD 
apparent contradiction in the statement 
that bas been laid. I quote: 

"This system ha not been tried 
out over 10Dg distances with 
b avy loading and as a com-
mercial venture anywhere tn the 
world It 
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When the system bas not been tried 
anywhere in the world .. what i the neces-
sity of trying it out in Delhi and what Is 
the guarantee that this system will succeed? 

MR. SPEAKER : There is always the 
first in everything. 

[Translation] 

SIIRIMATI MOHSINA KIOWAI: 
As I ha vo stated, we ba ve not yet 
decided as to what system shall be adopted 
for Delhi. I think and you will also agree 
that Delhi bas the larg st road based 
transport system in the world. At prescnt, 
we are managing with buses in Delhi. A 
Task Force was set up to evolve a system 
for Delhi. This Task Force has given two 
recommendations but it bas not been 
decided so fa~ as to which system shou1d 
be adopted. The L.R.T. system is prevai .. 
ling in many countries. There is no need 
to go into its details. M-Bahn is an im-
proved technology and it is under trial in 
West Berlin at present. I think tbere is 
no harm in trying out this improved 
technology. 

[English] 

SHRI KHURSHID ALAM KHAN: 
Ma s rapid transport system for the metro-
politan cities of this country bas been 
under con~ideration for the last 15 years. 
In fact, some experiment bas already been 
made in Calcutta. I would like to know 
from the hon. Minister whether the experi-
ment made in Calcutta has been a S'!lccess 
or failure. Ther", are normally four known 
systems of rapid transport system in the 
world, namely underground, elevated, 
over-bead and monorail. It is for the 
Governmcnt now to take a decision keep-
Ing in view not only the requirement and 
the loading system but also the cost 
involved. 

Will the hon, MinIster indicate any .. 
thing about these two factors? 

[Translation] 

SHRIMATI MOHSIN~ KIOWAI : 
Mr. Speaker, Sir, it is a known fact that 
the underground system is very exp~nsive. 
if the cost of surface transport comes to 
Rs. 1 crore, it will be Rs. 10 ~rores for an 

I 

undergroQod system of t e same length 
and capacity. Therefore, at pres nt, we 
have taken up this system only in Calcutta. 
It caD provide additional loadln clpacity 
of 90 thousand per hour. But keepin tn 
view the cost involved, it will not be 
appropriat for us, In D fbi. due to con-
gestion, somewhere the transport syst m 
will be on the surface and somewhere it 
will be underground. We have b en in-
formed that only 6 kms. can be und t-
ground, perhaps 3 kms . each side in 
Connaught Place. In tbe Trans-Yamuna 
ar~as, it Wli1 be somewhere on the surface 
and somewhere uDd erground . This scheme 
has not yet been finalised. Beca use this 
congestion will increase by the end of thi 
century and as many corridors have been 
proposed in the master plan, so first of all 
we are thanking of improving the transport 
system in Eastern and Western D lhi. 

[English ] 

SHRI INDRAJrT GUPTA: Is metr.) 
experiment a success or fa ilure? You have 
Dot answered that. 

SHRIMATI MOHSINA KIOWAI : It 
is a success. You are from Calcutta and 
you know better whether it is a success 
or failure. 

SHRI INDRAJIT GUPTA: Your 
opinion may be differeD t from that of 
mine. 

Permits for restricted area 

*30. PROF. MADHU DANDAVATE: 
Will the Minister of TOURISM be pleased 
to state: 

(a) whether it'is a f ct that Union 
Government have withdrawn the powers 
to issue restricted a(ea permi ts from he 
State Govcrnments of Assam and Sikkim . 

. J 

(b) if so, whether tbis step has ad-
versely affected the tourist traffic to these 
States; 

(C) whether the State Governments 
have sought withdrawal of Centre's order 
and alSO relaxation Sn issuing permits j 
and 

(d) if so, tbe reaction of lJnion 
Government thereto? 
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THE MINISTER OF STATE OF 
THE M NIST Y OF CIVIL AVIATION 
A D MIN STE 0 STATE OF THE 
M STRY OP TOURISM: (SHRI 
JAG DIS TYTLER): (a) to (d) A state-
ment is given be]ow. 

Statement 

Assam is a restricted area under the 
Fo eigner (Restricted Area) Order, 1963. 
Certain officials of the State Government 
were delegated powers to issue restricted 
area permits in 1963, but tbe State Govern-
ment was subsequently requested In 1980 not 
to exercise the e powers due to prevailing 
condi ions. According to a notification 
issued in July 1987, District Magistrates 
who could exerci e these powers, under 
the Foreigners (Restricted Area) Order, 
]963 can now e ercise these powers only 
if so authorised by the Central Govern-
ment. 

Sikk im is a protected area under the 
Foreigners (Protected Area) Order, 1958. 
C~rtain officers of the State Government 
of Sikkim were delegated powers to issue 
p rmits in ) 976. However, the State 
Goveroment was reque~ted to obtain prior 
approval of the Government of India 
before doillg so. 

Areas which are open for tourism 
in Assam are Kazirao a Games 
Sanctuary Qnd Manas National Park. All 
India Mi sions abroad aDd Foreigners 
Regional Registration Officers at Delhi, 
Bombay, Calcutta and Madras are autho-
ri sed to iss e permits for visit to thdse 
places, to groups of 5 or more people. In 
Sikkil'Il. Gangtok. Rumtek and Phudoog, 
Zongri , W st Sikkim and Pamayangtse 
are open to tourism. Permits to foreign 
tourists in groups are gra ted to vi it these 
places with the prior approval of the 
Government of India. Due to these faci~ 

lities, tourism in these States has not been 
nff cted adversely. 

The situation is reviewed periodically 
by the Central Government. Requests 
received from the State Government have 
be n examined but the general climate "has 
Dot been fouod to be conducive for pro-
viding further relaxations. 

PROF. MADHU DANDAVATE ; Si~, 

in tho statement, it has been mentioned 
tbat : 

"Assam is a restricted alea under 
the Fore;gners (Restricted Area) 
Order. 1963. Certain officials of 
the State Government were dele .. 
ga ted powers to issue restricted 
area permits In 1963, but the 

State Government was subsequently 
requested in 1980 not to exercise 
tb ., ese powers •••... 

So, later on, they changed the 
decision. J would like to know from the 
bOD. Minister if he Is not going to rely 
OD the State Government about the sensi-
tivity of the area and also about tbe secu-
rity of the region, in tliat case, what 
guarantee is there that if he entrusts it to 
the officers of the Central Government, 
they would take care of the sensitive areas 
better and, therefore, since in the past the 
experiences do not warrant such taking 
away of the powers, why ~ as this extraor-
dinary step taken? Will he give the 
reasons for that? 

SHRI JAGDISH TYTLER: First of 
all, I would like to inform the hon. Mem-
ber that this question should have been 
put to the Ministry of Home Affairs but I 
am equally concerned because it affects 
my tourism. This morning I had a talk 
with the concerned official and I asked" 
"If this question is put, what I am " sup-
posed to say, bt"cause this does not relate 
to my Ministry 1" and he said that "We 
had not withdrawn the order which were 
given to tho State Government. We bave 
told them to keep it pending, subject to 
tbe c]erance from the Central Govern-
ment! I know. I myseJf am confused about 
tbe answer which he gave me. 

Some time back an answer also was 
given ill this House by the Home Mini ter. 
I quote: 

I have examined this matter in 
detail. The who1c, North-East 
continues to be .. . (Interruption ). 

I thought that thIs was a very impor. 
tant question which I should answer be. 
ca'use it affects my tourism aod I am my-
self cQDcerned with it ' as Prof. Danda vate 
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is concerned. Sometime back, the Minister 
of State for Home had replied and I 
quote: 

HI have examined the matter in 
detail. T e whole of North.East 
continues to be sensitive area and 
I do not think that large-scale 
flow of foreigoers into those'States 
would be advisable at this stage. 
There arc continues reports of 
insurgency even now in Manipur 
and NagaJand and in Cherrapunjl 
which is sensitive due to its stra-
tegic location on Indo Bangladesh 
border. Gauhati is gateway to all 
the sensitive areas of North-East 
aod, there ore, it has Dot been 
found possible to accept your 
suggestion to permit halt at Gua-
bali for allowing passeng rs. We 
may reconsider the situation when 
the situation in North-East eases." 

PROF. N.G. RANOA: It is a matter 
of security. 

PROF. MADHU DANDAVATE: It is 
all right. We also stand for security. Parti· 

cularly in relation to Sikkim. I would like to 
ask the question. Is it not a fact that as a re-
sult of tbese r strictioDs a d constraints, tbe 
tourism in Sikkim has not increased to tbe 
extent to which it would have increas~d? 
A 3 result of that, have we not lost tbo 
foreign exchange ? 

Will you find out from the Chief 
Minister of Sikkim how much is the loss 
to tourism? We have fortunately an hOD. 
Member in the House who has the closest 
approach to the Chief Minister who, I am 
sure. wiJ) confirm what I am saying. Really 
speaking, there is heavy loss of tourism 
and you cou d have earned lot of foreign 
exchange as a result of removal of these 
restrictions and in the Consultative Com-
mitt'ee we were assured that' We will try 
to restore back to the State the powers so 
that the tourism quantum will not suffer at 
all. tt 

In view of this assurance, will you 
reconsider the entire proposition and res-
tore tbe powers back to tbe State ? 

S R JAGD SH TYTLER: I would 
like to inform the hone Member that 

tourist inflow to Sikkim has increased but 
it as not increa "d as we e pected to. 
No doubt, you are right we have lost 
foreign eKchange and integration of the 
country through tourism to Sikkim also. 
I would say this also. We havo already 
requested the Central Government to 
allow re toration of power to the State 
Government and I have gone a step further 
81 O. ' 

'PROF. N. G. RANOA: We want 
security also. 

SHRI JAODISH TYTLER: Yes. 
Subject to the security. 

PROF. MADHU DANDAVATE: 
Sikkim Government will take care of 
security. Don't suppose that Central 
Government is equa))y more worried 
about security. State Government Is 
equally more worried. 

PROF. N. G. RANGA: Lot of 
people are coming from abroad and playing 
mischief in tbis country. 

PROF. MADHU DANDAVATE: Lot 
of people are playing mischief here also ..• 
( Int erruptions) 

SHRI DI ESH GOSWAMI: Th" 
Government of India has adopted a 
peculiar approach to the whole issue. In 
sensitive area like Kasbmir and Ladakh • 
trekking is permitted wi thout any restric-
tion whatsoever. 

We do not know whether it is the 
contentioo of the Government of India 
that Ka hmir is a Jess sensitive area than 
Assam. Secondly, what we have asked 
for is that tho State Government shou d be 
given the power to issue permits. If you 
consider that the security of the country 
is not safe in tbe hands of tho State 
Government, then I feel the cntir federal 
set up will collapse. This matter was 
tak n up ...... (Interruptions), After all. 
you must have some faith in the State 
Governments ... ... (lnt rruption ). This 
matter was taken up with the Home Minis ... 
try's Consultative Committee meeting by 
me and tbe ome Minister ssured that 
in view of tbe cbanged situation, the Home 
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Ministry would favourably consider of 
granting powers to the State Governments. 
Now, will you take it up,io the light of the 
assurance given by the Home Minister, 
and see that the a surance that was given 
to me is expedited ? 0 

PROF. MADHU DA DAV TE 
ActuaJly, Shri TytJer bas agreed. 

SHRI JAGDISH TYTLER: We have 
taken up this matter. I would like to know 
you correctly when tbe fir t question you 
put. It is not right tbat in Kasbmir there 
is no restricfon .... (Interruptions). ,The 
Homo MinIstry has put restrictions on 
certain areas which they consider sensitive. 
The whole question relates to the Ministry 
of Home Affairs. It does not reJate to my 
Mini try. But I am intere tod in tourism . 
Subject to the clearance of the Home 
Ministry Jooking at the national interest, 
I will do that. 

PROF. N. G. RANGA: Subject to 
the assura~ce of security a lso. 

SHRI JAGDISH TYTLER : Yes. 

( Interruptions) 

SHRIMATI D . K. BllA DARI: I 
would )ike °to know from the hone Minister 
wbetber he has received any proposal from 
the State G overnment to reopen Pema .. 
yangts~ and Tsangu areas for tbe visit of 
foreigners . Sikkim is a State which has 
very few sources of revenue. Tourism Is 
one industry which has a very big poten-
tial. The Government has also declared 

. Tourism as an Industry . In the case of 
Sikkim, they have withdrawn the pre-
mission whe're 10reignerQ • were allowed to 
ao previously. But now, they cannot go 

I 
to tbose areas· In this connection. I would 
like to know whether the Government will 
reconsider the case and) t the foreigners 
visit the areas Iik P~maya1Zgtse and 
Tsangu. We, the people of Sikkim State, 
also do not want to ear'o revenue at the 
cost of our security. We know which places 
are prone to such t~ings. If the Central 

State 
1 

1. Andhra Pradesh 

Government can rely on the State Gov,ero-
ment, we can also take intetest about the 
whole nation. So, in view of this, whether 
the hone Minister will consider reopening 
of the centres like Pemayangtse and 
Tsangu. 

- SHRI JAG DISH TYTLBR: This is 
not within my power. I win convey this 
mes age to the Ministry of Home Affairs. 
They will deal with it appropriately ... 
(Interruptions) • 

Food raiDs production in rabi e8S0D 

+ 
·31. SHRI SRIBALLA PANI ... 

GRAHl: 
SHRI R. M. BHOYE : 

Will the Minister of AGRICULTURE: 
be pleased to State: 

(a) whether Union Government have 
asked the State Governments to achieve 
certain targets of foodgrains production in 
the coming rabi season to meet the serious 
short fall caused by the worst ever drought 
and fl oods in the kbarif season; 

(b) jf so, the details regarding parti-
cipation of States at the national con-
ference convened by Union Government; 
and 

(c) the suggestions and recommen-
dations made in this regard? 

o THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MIN S· 
TRY OF AGRICULTURE ·(SHRI YO· 
G ENDRA MAKW ANA): (a) to (c) : A 
Statement is given be!ow. 

Statemeot 

(a) Yes, Sir. 

(b) List of Seoior Officers of the State 
Governments who attended the National 
Conference on Agriculture for Rabi Cam-
paign, 1987-88 held on 6-7th Octob r, 
1987, at Vigyan Bbavan, New Delhi. 

DesignatioQ 
2 

1. Commissioner and Secretary Alri .. 
culture. 
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2. Arunacbal Pradesh 

3. Assam 

4. Bihar 

S. Goa 

6. Gujarat 

7. H ryan. 

• Himachal Pradesh . 

9. Jammu & Kashmir 

10. Karnataka 

11. Korala 

12. Madhya Pradesh 

O"Ji An w r 

2 

2. Commissioner, 
DeveJopm~nt. 

Command 

3. Commissioner, Corporation. 

1. Development Commissioner. 

Area 

1. Special Commis ioner P)aqnin~ and 
Development and Agricuhuro Pro. 
duction Commi. ioner. , 

1. Jric:ulture Dev lop eDt Co -
mi sioner. cum-Principal Secretary 

2. S retary. Agricultur • 

3. Relief Commissio.ner. 

1. Director of Agriculture 

1. Principal Secretary, Agricuh ure and 
Rural Development. 

2. Secretary, R ura1 DeveJopmept. 

3. Secretary, Cooperation. 

4. Area Development Commissioner 
(Irrigation) 

1. Seretary, Ag icuJture. 

2. Seretary, Development. 

3. Commissioner, Command area Deve-
lopment and Special Secretary, 
Irrigation. 

1. Director of Agricul ture. 

1. Agriculture Production Commissio-
ner. 

1. Develop ent Commi sioner • . 

2. Secret IY, Agrh;ulture & Horticulture. 

3. Revenue Commissioner. 

1. Agriculture Production ComJ]lissioner 

2. Secretary, Revenue 

1. Addl. Chief Secretary and Aariculture 
Production Commis janer. 
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1 

13. Mabara hlra 

14. Manipur 

15. Megh laya 

16. \ Nag land 

17. Oris a 

18. Puo"ab 

19. Raja tban 

20. Tamil Nadu 

21. Trlpura 

22. Uttar Pr desb 

23. West Bengal 

Union Terrltorle 

24. Delhi 

25. Pondicherry 

(0) The important recommendations 
made In the National Conference on Agri-
culture for Rabi Campaign for 1987-88 for 
increasing rabi production include; (i) 
fixing a target of 76 million tonnes ot' 
foodarains for rabi 1987-88 in COD u~tation . 

2 

2. Secretary, Agriculture 

3. Secretary, Cooperation. . 

J. Director ot Asriculture. 

1. Commissioner Agriculture. 

1. Secreatry. Cooperatlob. 

1. Joint Director, Agriculture. 

1. Secretary, Agriculture & COOP ration. 

2. Commissioner, Command Area Deve-
lopment. 

1. Spe~iaJ Secretary, Agri~ulture. 

2. Secretary. Rural Development and 
Pancbayats. Animal Hu bandey and 

is erie. 

1. Secretary, Agriculture & Cooperation 

2. Secretary, CADA. 

1. Agriculture Production Commissio-
ner. 

2. Secretaty, Agriculture. 

3. Secretary, Rural Development. 

4. Relief Commissioner. 

1. Director of Agriculture. 

J. Agrlcultu e Production Commissioner 

1. Secretary, Agriculture. 

I Joint Director. Agriculture 

2. Joint Director (Pield PubJJcity). 

1. Additional Director of Agriculture. 

with the States to make up the shortfal1 in 
production during Kharif 1987 on account 
of droOgbt : (ii) concentration by Fertiliser 
Indu~try of its extension and promotional 
staff In rabi potential areas for eft'ectiv 
implementation of various proaramme (or 
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increasing aAricultural production; and (iii) 
adoption of scientific manangement of 
water resource in rural areas to make 
judicious use of sea ce w ter resources. 
State will carefully husband the avai lable 
supplies of irrigation water for maximi ing 
prod uetioD through water budgets a d 
jmproved coordination between State 
Agriculture Departmeot", C DA and Jrri-
gation Departments. 

SHRI SRIB LL V PANIGRAHI: 
Mr. Speaker. Sir, it is good tbat emphasis 
bas been laid, t i year i view of the 
serious drought situation , on the produc-
tion of abi Crop. he Mmister bas stated 
In his rep1y that there is a target of 76 
million tonnes of foodgrains to be pro· 
duced during the cabi crop season. I 
would like to know as. to what is the 
Government's estimated crop loss this year 
and how much deficit is going to be made 
up by this increased Rabi production this 
time. 

SHRI YGGENDRA MAKWANA: 
Sir still we are in the proc 55 of assessing 
the crop loss. We have not yet finalised 
the figure. Tberefore t m not abJe to 
give it to the boo. Member. 

SHRI SRIBALL!\V PAN 0 AHI: 
The target that has boen fixed is 76 mi11ion _ 
tonnes, as far as foodgrains are concerned. 
What steps are being proposod to achieve 
tbi target? In fact a further request has 
been made by the State Governments that 
the irrigation facilities should be made 
available to tbem by extending the electric 
Jines and prov,lding more number or pumps 
and more areas snould be covered. What 
is the reaction of the Government of India 
to this matter? I would also like to know 
whether funds are being provided speci. 
fically for this purpose to the tate 
Governments. 

SHRI YOGENDRA MAKWANA: 
A number of measures are being taken by 
the Government of India to 'increase the 
prpduetion. We have Jaid out a strategr 
for providing high-yielding varieties, for 
the scientific management of water etc • . 
But so far as tbe question put by tbe hon. 
Member is concerned, it is oat my Ministry 
but tbe Ministry of power which provi des 
IUQdS to the State qov_ernrnent· for this 

purpose and therefore I am not able to 
reply this que tion. 

WRITTEN ANSW I S TO .QUEST ONS 

[ETtgli 17] 

Setting up of T.V. Tr nsmis ion centre 
in Idukki in Kerala 

*26. PROF. P.l. KURIE : ,Will 
th Minister of NFORMATION AND 
BROADCASTING be pleased to state: 

(a) the details of the steps taken to 
set up T . V. transmission centre at Idukki 
in Kera1a' and 

(b) when it is expected to be comple-
ted? 

THE MINISTE OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI A.K. 
PANJ A): (a) TV signal is sought to be 
provided at several place.s in tbe cou~trYt 
1ncluding Idukki. by shifting of existing 
transmitters scheduled to be replaced by 
higber powered transmitters under the 
Seventh Plan. Meanwhile, the System 
Planning ',,"ork for the project at Idukkl 
bas been completed. 

(b) The transmitter is expected to be 
commissioned into service toward the end 
of the Se;ventn Pian period. 

Selection of press persons for officially 
_ POD ored visits 

*28. SHRI RAM BAHADUR 
SINGH: Wi)) the Minister of INFOR-
MATION AND B OADCASTINO be 
pleased to state: 

(a) wbether Government have taken 
note of the recommendations of Press 
Council of India regarding selection of 
press persons for officiaJJy spons ored 
vic;its; 

(b) whethdr Government have issued 
necessary Instructions in this regard; aDd 

(c) the number of press p,rsons 
Included in the various tours/visits orga-
nised by the Ministries and Government 
departments during the past ten months 
(1an.Oct. 1987) ? 
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THB M 1ST OF STATE 0 
THE MINISTRY OF IN ORMATION 
AND BROADCASTING (SHRI A.K. 
(PANJA): (a) and (b) Yes, Sir , The 
recommendations of the Pre s Council of 
India regarding selection of the press per .. 
sons for officiaJJy sponsored visits have 
been brought to the notice of the concer-
ned organisations. 

(c) 986. 

Malpractice by regi tered Olersea 
recruitment agent 

*32. SHRI V AKKOM PURUSHO-
THAMA Will the Minister of 
LABOUR be pleased to state : 

(8) the number of complaints registe-
red with the Protector-General of Emi-
grants regardl ng mal practices by regist red 
overseas recruiting agents during the last 

Year No. of 

two ye r , year-wi e; 

(b) the action taken thereon; 

(c) whether Gov .;rnment are aware 
that almost all the agents are chergieg Rs. 
S.OOO/ ... to Rs. 22,000/- as service charges 
from candidates seeking jobs abroad, 
whereas Government have fixed R. 
2.000/- a service charges; and 

(d) whether Government propose to 
consider introducing some drastic measures 
to check th exploitation of overseas job 
seekers by the recruiting agents? 

THE MINISTER' OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
P .A. SANGMA): (a) to (c) During tbe 
Jast two years tbe following numbers of 
compl ints were received against the 
registered recruiting agents aod action 
taken thereon : 

Action taken Complaints 
complaints Registration Registration settled. 

received. Certificate Certificates 

cancelled suspended --1985 28 2 26 

1986 79 8 20 32 
(Inve tigation in 
19 cases carried 
forward to ne~t 

year). 

Out of the above complaints: 

(i) 37 complaints were of over-charging and extortion of money by tb 
Recruiting Agents; 

(ii) 20 complaiots were of forgery of documents; 

(iii) 12 complaints were of stranding of workers in foreign countries; 

(iv) 29 complaints were of substitution of Employment Contract; and 

(\.) 9 complaints were of miscellaneous nature. 

• (d) Several steps have been ta ken, 
including suspension and canceHatioo of 
Registration Certificates; Con scatioD of 
Bank Guarantees: inspection of offices of 
Recruitiog Agencies to detect and p,revent 
~beatin8 and exploilation of workers. 

Publicity campaign bas becn strengtheDd 
to educate and caution the emigrants. An 
open public hearing system is a) so opera .. 
ting at the Office of the Protector General 
of Emigrants in the Ministry of Labour as 
also in the Offices of the local Prote-etors • 
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of Emigrants, (or redressa) of emlsraat 
workors t grievances. 

News Item captioned ·Fertilizer Co •• 
not read y to take H8J G s' 

I 

·33. sa I SAT E DR NARA ... 
Y AN SINHA : Will the Minister 01 
AGRICULTURE be plea cd'to state: 

(a) whether the three private sector 
fertiliser plants are facing uncertainty as 
reported i the 'Economic Times' dated 
16 October, 1987 under the caption 
"Fertilizer Cos, not ready yet to take 
HBI Oa "; 

(b) if so, the reasons t hereof; and 

(c) whether the plants would be 
awarded to any other party if this d Jay 
continues? 

THE MISTER OF STAT N THE 
I>EPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU): (a) For the Sawai 
Madbopur Project, the proposed agree-
ment for tbe process licence and technical 
services has been approved by the Govern-
ment with certain modifications and its 
implementatio is xpected to be taken 
up shortly. In respect of Babrala and 
Sbabjahanpur projects. the Letters of 
Intent are valid upto 27 .. 12-87 and 20-2-88 
respectively. heir implementation, 
although slow and tardy initially, is now 
expected to be expedited. 

(b) and (c) Do Dot arise. 
I 

Import of oreign Film 

.34. SHRI M.V. CHANDRA-
SEKHARA MURTHY: 
SHRI MAHENDRA SINGH: 

Will the Minister of I FORMATIO 
AND BROADCASTING be pleased to 
state: 

(a) whether the foreign films which 
to impor :d by Gov roment are full of 

sex and violence scenes; 

(b) wh t :er t ere is any proposal to 
put a 0 tb imporl of such . foreiaD 

• Blm , and 

(c) if so, by when and if not. the 
rea ODS th refor ? 

THB MINIS BR 0 STATE 0 
THE MINISTRY F FO AT 0 
AND BROADCASTING (SHRI A.K. 
PA JA): (a) to (c) The Ceotr I Govern-
ment do Dot import aey featu e film. 
B wever, the import of fc t te films is 
canalised through tb National FUm 
Development Corporation, a public se tor 
undertaking under the Ministry of Infor-
mation and roade tin. 

AJI films, wh~ther Indian or foreign 
have to be certified for pubHc exhibition 
by the Central oard of ilm Certi 'cation 
(under the Mini try of Huma R source 
Development, Department of Culture) a 
per tbe provisions of the Cinematograph 
Act, 1952, the Cjnemato~raph (Certifica- I 

tion) Roles, 1983 and the gUld lines issued 
thereunder by C ntral Government. T e 
guidelines inter-alia provide: that the 

. Ce1ltral Board of i 1m Certificatioo While 
certifying a film for public exhibition, 
will ensure that human sensibilities are 
not offended by vulgarity, obscenity and 
d pravity; anti-socia) activities such as 
violence afC not glorified or justified and 
pointless or a'Yoidable sc nes of violence, 
cruelty and horror are not shown. 

Damage to crops due to oatur I 
calamities 

·35. DR. A.K. PATEL: WilJ tbe 
Minister of AGRICULTURE be pleased 
to state: 

(a) the estimated damage to farmers 
due to flood , drought and other natural 
calamities durlDg the Fifth, Sixth aDd in 
the. Seventh ive Year Plan period so far; 
and 

(b) the names of States where such' 
damages were recentJy covered by Crop 
Durance Soh mes a d out of the overall 

damages bow muoh bas been paid to tbe 
farmers ,under these schemes, s te-wise 
during the past three years for which 
figures are available '1 

THE MINISTER OF STATE IN THE 
D PARTMBNT OF AGRICULTURE 
AND COOPERATION IN THE M NIS· 
TRY OF AG ICULTURE (SHRI 
YOOENDRA MAKWANA) : (a) The 
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e timated cropped area damaged due to 
flood . drought and other natural caJami-
ties during the Sixth and the Seventh Fi e 
Year Plan periods were 2143.6 and 1623 8 
lakb hectares respectively. nformation in 
respect of Fifth Five year Plan period IS 

not rea iJy vailable. 

(b) A Stat me t 8howin tbe In em-
nity claims paid under ,the Crop Insurance 
Scheme in dUre ent St t during the past 
three year. is given below. 

StatemcDt 

Sf te i de ail of .in moi y claim. paid ond r co preben 

81. 
No. 

1. . 

2. 

3. 

4 . 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

State/U,T. 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

J & K 

Himachal Prad h 

Karnataka 

Kera)a 

Madhya Pradesh 

M bar;~sbtra 

Manipur 

Meghataya 

Ori sa 

Rajasthan 

Tripura 

Uttar Pradesh 

Tamil Nadu 

West Bengal 

Goa 

A&N 

Delhi 

Pondicherry 

Total 

• I 

si ace Kb rif 1985 

Kharif 
1985 

385.48 

ot implemented 

1.23 

5471.25 

Rabi 
1985-86 

68.67 

0.59 

26.48 

(Amt. in Lakh ) 

Kharif 
1986 

1125.18 

Date 0 rec ived 

No claim 

1147.44 

- Not implemen ed the scheme 

-Not implemented 

303 .S8 

37.95 

21.59 

1978.85 

29.78 

1.24 

14.27 

88.60 

-Not imp)cmented-

-Not implementcd-

8.05 

Not Implemented 

9.96 

56.40 

4.14 

13.1S 

3.93 

7.48 

24.62 

23.31 13.04 

Not implemented No claim 

No claim Not implemented 

Not implemented No claim 

2.94 No claim 

8300.59 295.99 

5.08 

212.91 

113.42 

3887.72 

8.19 

1.28 

63.05 

196.38 . 
2.80 

No claim 

-do-

0.69 

6764.74 
I 
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Impo nding of Air Indl irbu at 
Lago irport 

*36. SHR MULLAPPALLY RAMA .. 
CHANDRAN: 
SHRJ H.B. PATIL : 

Will the Minister of CIVIL A VIA-
TION b pleased to state: 

<a> whether an Air India Airbu was 
taken into custody by the Nigerian autho-
rities at Lagos airport for allegedly 
carryina heroin; it so, the details thereof; 

(b) the steps taken to secure tbe rele-
a of tbe impounded aircraft and it 
crew and the outcome thereof; and 

(C) the financial Joss sure red by Air 
Iodi on this aecou t ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CIVIL AVIATION 
AND MINISTER OF STATE OF THE 
MINISTRY OF TOURISM ~SHRJ 
JAGDISH TYTLER) : (a) Yes, Sir. One 
Air India Airbus A-3J 0 aircraft (Flight 
No. AI-203) operatio on the route 
Bombay-Nairobi-Lagos landed at .l gos 
on 25 August. 1987. After the pas engers 
and all but three of the crew.members 
h d disembarked. some unclaimed bag-

age 'was noticed on board. The crew-
members pointed out these pieces of 
baggage to a Nigerian Customs Offic'als. 
The Customs Officials on checking clai-
med that tbese bags contained contra. 
band drug. SubsequentJy, all the crew-
members and the aircraft were detained. 

(b) A high·]eve) gov:rnment deJega;on 
went to Lagos. I After negotiations, the 
aircraft and three crew-member in custo-
dy 'were released on 22nd October 1987. 

(c) On account of impounding of 
aircraft for: S8 days, Air IndIa ba uffered 
an estimated loss of revenu of s. 458.90 
Jakb . 

[ Translation } 
. Damage due to floods 

·37. S R RAM SWAROOP AM: 
SaRI H. N. NANJE OODWA : 
Will the Minister of AGRI. 

ULTURE be pleased to tate: 

(a) th extent of damage cau cd due 
to floods in various parts of the country, 
State.wi e; 

(b) whether any Central Team visited 
these States; 

(c) if so, tbe action taken by Union 
Government 00 the Central Team's 
recommendations; and 

(d) tbe financial ass stance made 
available to these States against their 
demand? -

THB MINISTER OF STATE IN 
THB DEPARTMENT OF AGRICULT. 
URE AND COOPERATION IN THE 

... MIN[STRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) State-
wise information showing the extent of 
damages caused due to floods this year 
a reported by the States, is given io 
Statement .. 1 below. 

(b) Central Teams have visited these 
Slates. 

(c) and (d) Central Government bas 
approved cellHngs of expenditure for flood 
relief for the "e States as given In state-
ment-I below. 
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Statement.1I 

Details of Central a sistauce sougbt and al)J)roved (or flood relief during 
monsoon period of 1987-88 

(Rs. in crores) 

S. No. Name of the State/U,T. Amount approved for 

1987·88 
(For Vegetable Production) 

1. Assam 62.545 0.045 

2. Arunachal Pradesh 6.86 0.03 

3. Bihar 86.45 0.075 

4. Jammu & Kashmir·· 12.21 -
5. NagJand 1.90 

6. Punjab· 1.48 

7. Sikkim 4.225 0.0]5 

8. Himachal Pradesh 0.93 

9, West Bengal 67.75 0.026 

10. Uttar Pradesh @ 

Total 244.35 0.191 

*Relates to damage due to hailstorm in Punjab, (April-May, 1987). 
··Relates to damages due to hailstorm & rains in Jammu & Kashmir (May-
June, 1987). 
@Request .is being considered as per established Dorms. 

ReCofery of EPF arrear. ftom Jute Mills 

.38. SHRI ANANDA PATHAK: 
SHRI BASUDEB ACHARIA: 

Will the Mini ter of LABOUR be 
pleas d to state : 

(a) whether Un:on Government have 
any plan to recover the entire Provident 
Fund arrears to the tune of Rs. 63 crores 
from jute mills before extending any tur-
ther financial belp under the package 
deal for jute industry; 

(b) if so, the details thereof; and 
(c) if Dot, tbe reasons thereof? 
THE MINISTER OF STATE IN THE 

MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) to (C) One of the impor-
tant components of the Jute Special 
Development Pun!! relates to past 
payment of provident fuad' aod aSI dues 
in respect of the jute mills which take up 
the modernisation programme. A sum of 
Rs. 16 crores bas been specificalJy ear-
marked for this purpose. Besides this the 
arrears arc proposed to be recovered from 
the defaulting mms in the normal course. 

Low-cost bousiol cbemes by HUn 0 
*39. SHRI P.M. SA YEED : 

SHRI V. SREENIVASA 
PRASAD: I 

Will tb, Minister of URBAN DEVE4 
LOPMENT be pleased to state : 
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(a) whether the Housing and Urban 
Development Corporation has recently 
introduced any fresh low.cost schemes for 
economically weaker sections; 

(b) if so, the details of the schemes; 

(c) the e timated co t of the bouses to 
be constructed under these scheme ; and 

) th nancia re ou ces av iJablc 
to provide necessary beJp to the poor? 

THE MINIST R OF URBAN 
DEVELOPMENT (SHRIMATI MOH· 
SIN A KIDWAI) : (a) to (c) HUnCO 
bas a number of schemes for the ccono· 
micaUy weaker sections, such as sit s 
and services schemes, housing schemes in 
areas affected by natural calamities, 
built housing units, environmental 
improvement schemes, loan for upgrad-

adon of slums and rural housing (or EWS 
landle~s labourers. HUDCO also 
tinanc basic sanitation schemes for all 
categorie including the Economically 
Weaker Sections. During 1986-87, 
BUnCO introduced a new scheme, 
namely" "Repairs and Renewal Scbeme" 
to provide financial assistance for stru· 
ctural repairs of old and dilapidated 
buildings or for alternative transit 
accommodation to those temporarily 
disboused as a result of renewal scheme 
or natural calamities etc. The facility of 
cash loan is also now being made avail· 
able to the beneficiaries through imp]e-
menting agenCies. The details regarding 
ceiling cost etc. of these schemes are 
given in the Statement below. 

(d) 30% of tbe funds of tbe HUDCO 
are allocated to its schemes for the 
EconomicaJJy Weaker Sections. 

Statement 

Categary 
of scheme. 

1 

Ceiling 
Cost 
(Rs.) 

2 

I. Econoll1ically Weaker 
Sections (EWS) with 
a household income 
of less tban Rli. 700 
p.m. 

( ) EWS·) (Site Servic 8) 

(i) Sites &. 
Services 
(excluding raw 
land) 

600() 

(ii) Housitlg Schemes 
in areas 6000 
affected by 
natura 
Calamities 

tb) EWS .. 1 (Urban) 
Bunt housing 15000 
Unit ~ 

Extent of 
financing 
(Rs.) 

3 

Pull 

FuJI 

0% 

Net 
inter-
est 
ratc 

4 

5% 

Repayment 
Period. 

5 

2~ Years. 

22 Yeats. 
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II. 

III. 

(c) Slum Upgradation 
Environmental 
mprovement 2000 

LoaDS for 3000 
upgradation of 
slums 8S we]) 
as Housing in 
inner city areas. 

Basic Sanitation 
(Sanitary dwellings 
Individual of 
community-all 
categories. --
R ural Housing 
for 

(a) Landless Labourers 

EWS-I 

EWS·I1 

6000 

10000 
(b) Other categories.---:"' 

IV. Other Programmes. 

(a) Repairs and 
Renewal Scheme 
for EWS. 7500 

New A r ieuJtural Rese reh Institutes 
for Raja than 

·40. SURI VISHNU MODI: WiIJ 
the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Union Government pro-
pose to set up any new aaricultural 
research Institutes in Rajasthan; and 

(b) if so, the location thereof and 
the likely time by which they will start 
functioning' ? 

THE MINISTER OF STATE IN 
THE ' DEPARTME T OF AGRI· 
CULTURE AND COOPERATION IN 
THE MINISTRY OF AGRICULTURE 
(SHRI YOGENDRA MAKWANA) : (a) 
N,>, iir. 

1000 
(50%) 
Fun 

50% 

50% 

50~ 

6Yo 

6% 

6% 

6% 
7% 

20 Years. 

20 Years. 

12 Years. 

11 Years. 

11 Years. 

As per Urban Housing Schemes.--

90% 7.25% 15 Years. 

(b) Question does not arise. 

New lendina chemes of Housing De,e. 
lopment Corporation 

173. SHRI LAKSHMAN MAL· 
LICK: Will tbe MInister of 'URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Housing Development 
Corporation is working on several Dew 
lending schemes designed to help different 
groups of people with vary ina rcquir-
ments and means; and 

(b) if so, the details tbereof lonlwidl 
tbe modes of repayment? 

THE MINISTER 0 STATE IN THB 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a) 
and (b) HUDeO bas already introduecd 

• 
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a number of leandinl scheme to belp 
different aroups of people with varyin 
requirements and different income scalel. 
Det Us of tbese sche os includina modes 
of repayment are given in the Statement 
bblow. 

. 
At present, HUnCO is workin on a 

new scheme namely ·Worksbed-cum-
housing for Handloom Weavers' which 
will be implemented by the Ministry of 
Textile as a Centrally Sponsored Scheme. 
The scheme aim at providing suitable 
work place alongwith house to handJoom 
weavers in rural as well as urban areal. 
Tho scheme envisages tbat the estimated 

cost of construction of tbe worksbcd 
(up to a maximum of Rs • . 3000 both in 
rural and urban areas sbalJ be provided 
as subsidy by Central and State Govern-
monts on matching basis. In addition 
to tho subsidy for the workshed the 
Central and State Govts. shall also pro-
vide subsidy of Rs. 3.000 per hous in 
rural areas towards tb construction of 
house portion on matcbing basis . The 
house portion of tbe workshed-cum-
housing apart from Central and State 
Government subsidy is proposed to be 
financed by H UDCO as per EWS housing 
(both rural and urban) scheme- and RI. 
2000 per hou e in urban reas. 
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Grievances of ayudoot employees 

174. SHRI THAMPAN THOMAS: 
WIll the Minlst r of eVIL A VI TIO 
be plea ed to state : 

(a) whether there is any dispute bet-
wee the management and employee of 
Va-yudoot; 

(b) if 0, the details of main griev a-
aces of the employees; and 

(c) the steps proposed to resolve the 
i pUle? 

THE MINISTER OF STATE 0 
THE MINISTRY OF CIVIL AVIATION 
AND MINISTER OF STATE OF 
THE MINISTRY OF TOURISM 
(SHRI J AGDISH TYTL R) : (a) No 
Sir. 

(b) aod (C) Do not arise. 

Korba Fertilizer PJant 

175. SHRI SURESH KURUp· Will • 
the Minist r of A RICULTURE be 
pleased to state: 

(a) whether Korba Fert ilizer plant 
was sanctioned 10 the year 1982· and , 

(b) if so, the progress made so far 00 
its setting up ? 

THE MINISTER OF STATE IN THE 
DEPARTM NT 0 RTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU): (a) and (b) The 
Korba Fertiliz r project, along with two 
other coal ba ed ferlili er projects at 
Ramagundam & Talcher, was approved, in 
prjnciple~ In August 1969. The work 00 
the Korba project started in 1972. How-
ever, its implementation was initially beld 
in abeyance due to resource constraint. 
It was subsequently decided that furture 
imp!emcntation of the project would be 
considered after the production at the 
other two coal based plants at Ramgundam 
&. Talcher bad stabilized. At present there 
is DO proposal to r start the work on this 
proje{;t. 

Cem nt a e oard 

116. SHRI GURUDAS KAMAT: win 
th MIDi ter of LABOUR be pleased to 
state : 

(a) whether the Cement Wage Board 
Is a Statutory Body; 

(b) if not, the reasons tberefor; 

(c) whether Government propose to 
make tbe Cement Wage Board a 'Statutory 
Body' ; and 

(d) if SOt tbe details tbereof.? 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) and (b) No, Sir. Two 
Wago Boards for tbe Cemel'lt Industry were 
set up in 1958 aDd 1964. These were non .. 
statutory bodies as there aro no statutory 
provIsion for the setting up of such Wage , 
Boards. 

(c) and (d) : There have been two 
Arbitration Awards for the workers of the 
Cement Industry in 1978 and 1983 after the 
recommendation of the 2nd Cement Wale 
Board. These awards were in pursuance 
of the Arbitration Agreemenls under Section 
lOA of tbe Industrial Disputes Act, 1947. 
The Cement Manufacturers' Association 
and the Nation I Cement & Allied Wor-
kers' Federation bave enter d into a fresh 
Arbitration Agreement on 9.9.1986 relating 
to tbe demands of employers and worker. 
in the Cement Industry. be Government 
have issued a notification on 14th July, 
J 987 under Section lOA (3A) of tbe Indus .. 
trial Disputes Act. The Arbitration 
Awards are enforceable under tbe pro-
VI Jons of the Industrial Disputes 
Act, 1947. 

Shortage of wheal seed 

177. SHRI VIJAY N. PAT L: Will 
the Minister of AGRICUL URE be 
pleased to state: 

(a) whether the country is likely to 
face shortage of wheat seeds during tbe 
forthcoming abi seasons; 

(b) if so, t,he requirement vis.a-vi 
availability of leeds durin Rabi sowin, 



s Written Answers NOVEMBER. 9, 981 Written Answers 

season 1981-88; and 

(c) the manner in which Government 
intend to meet tbe requirement of wheat 
seeds? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MIN S-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a): No, 
Sir. 

(b) The wheat seed requir~ment in 
the country durin, Rabi 1987-88 IS about 
19.0 lakh quintals and the entire seed Is 
available. 

(c) The States of Bihar and Jammu 
and Kashmir approached this Ministry for 
making special arrangements for supply of 
wbeat seeds for sowing during Rabi, 1987-
88 .e 50n. This Ministry have made 
special arrangements to supply 3 lakh 
quintals wheat seeds to Bihar and 1 lakb 
quintals to Jammu and Kashmir. Nat-
ional Seeds Corporation has been entrus-
ted to make available uncertified wbeat 
seed to these States after procuring from 
Food Corporation of India gowdons and 
after duly testing it for germination and 
for disease incidence. 

Confirm tiou/Promotion of CPWD 
. Engineers 

178. SHRI C. JANGA REDDY: Will 
tbe Minister of URBAN DEVELOPMENT 
be pie cd to state: 

(a) the number of CPWD Junior 
Engineers/Assistant Engineers who have 
Dot been confirmed/promoted during thoir 
last service period of (i) 10' years, (ii) IS 
years and (iii) 20 years; 

(b) wheiher some Of the engineers on 
deputation to Delhi Development Authority 
got a fixed amount as vehicle aHowance 
wbilo others do not; 

(C) wh t are the disparities in pay scales 
perks and avenues of promotion between 
tbe Engineers of CPWD and tbose work-
ina in public undertakiog like te1ephone 

industrie8, railways, and steel and mines 
undertakings; and 

(d) how does Government propose to 
·rationalise the situation? 

THE MINIST R 0 STATE IN THE 
MINISTRY 0 URBAN DBVELO. 
MENT (SHRI DALBIR SINGH): <a) t 
(d): Tho Information i being oHected 
and will be laid on the able of the Hous . 

Import of Fertilizer 

179. SHRI BIRIr-\DER SINGH: Will 
the Minister of AGRICULTURE be 
pleased to state : 

(a) The Total import of fertiHzer and 
its nutrients during the years 1984-85, 
1985-86 and 1986.87; 

(b) what arc its projections for tbe next 
year; and 

(c) w4at is the total inventory at' 
ertilizers and its nutrients held by different 

un! ts of the fertiHzers plants during this 
year? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE M NISTR Y 0 AGRICUL URE 
(SaRI R. PRABHU) : (a) The infor-
mation is given below: 

(Qty. In Lakh Metric Tonnes) 

Year Total fertilizer Imported. -_ ........ ---..... _._. ....... _ 
Materials Nutrients 

1984 .. 85 68.56 36.24 

1985 .. 86 61.88 33.99 

1986 .. 87 .42.86 22.82 
------ - - -

(b) The imports have been drastfcalJ.y 
reduced during 1987 -88. However, It 
would not be in the public interest to dis-
close the detaiJs. 

(c) A Statement is aiven below, 
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Statement 

Iodi&enou Sloe with tbe Manufacturer. as 00 1.4.1987 

Name of the Company. 

1 

PUBLIC SECTOR. 

1. Fort. Corporation of India. 

2. National Fertilizers Ltd. 

3. Hindustan Fert. Corporation. 

4. Pert. & Chemic Is Trav ncore Ltd. 

5. Rashtriya Chemicals & crt. 

6. Madras Fertilizers Limited. 

7. Steel Authority of India Limited. 

8. NeyveJi Lingnite Corporation. 

9. ParadeeI' Phosphate Ltd. 

10. By Product (SAIL Plants). 

(000 M. T.) 

Nitrogen 

2 

120.70 

108.57 

93.71 

57.59 

506.75 

64.30 

6.13 

1] .64 

50.42 

O.SO 

3 

-
-

25.03 

24.21 

29.30 

28.64 

11. Hindustan Copper Limited. 2.43 

12. PPCL. 1.18 

13. SSP Units. 1.50 

Total: 

COOPERATIV SECTOR 

14. Indian armers Fort . Coop. Ltd. 

15. Krishak Bharti Co. 

Total: 

PRIVATE SECTOR 

16. Gujarat State ert. Co. 

17. Coromandel Fert. Ltd. 

lB. Sbriram Fert. & Chemicals 

- _...... ---_ 
1020.31 212.49 
--- ....__ 

19( .70 

184.00 

37470 

160.60 

160.60 

--- --

47.29 

2.30 

19.76 

15.02 

2.86 

78 
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1 2 3 

19. Indian Explo ives Limited. 47.14 

20. Zuari Agro Chemicals 39.43 31.27 

21. Southern Petrochemical Ind. 148.45 130·50 

22. Mangalore Chemicals & Fert. 79.02 

23. EID Parry (India) Limited. 1.10 1.30 

24. Had Fertilizers 0.91 

25. Gujarat Narmada Fert. Co. 92.84 

26. Tuticorin Alkali. 5.22 

27. P.N.F. Nangal. 0.00 

28. H.L.L. Haldia. 4.12 . 10.54 

29. By Products (lSseO &, TISSCO Plants). 0.50 

30. S,S. p. Units. 54.00 
..___- --

Tota] : 488.18 245.49 

--- --
GRAND TOTAL: 1883.18 618'58 

ClearaDce of water supply schemes 

180. SHRI SYED MASUDAL 
HOSSAIN: Will tbe Minister of AGRJ-
CUL URE be pleased to state : 

(a) tbe State/U.T.-wise Dumber of , 
scheme received by Union Government 
under Accelerated Rural Water Supply 
Programme from 1 April , 1987 to 31 Octo-
ber, )987; 

(b) the State/U.T.-wlse number of 
schemes cleared; 

(c) tbe cost of tbe Schemes, Statel 
UT-wise; and 

(d) The amouDt released by the Union 
Government so far and detaiJs thtreof? 

THE MINISTER OF STATE IN THE ' 
DEPARTMEN OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRIC-
ULTURE (SHRI RAMANANO Y ADA V ) 
(a) to (d) A statement is given below. 

Statement 
Status of Schemes Received, No. & Cost of Schemel Cleared Uuder ARWSP & 

Amount Heleased Under ARWSP-Perlod·l.4.87 to 31.10.87 , 

Statc/UT No. of No. of Cost of Amount released 
Schemes Schemes Schemes (Rs. crores) 
received cleared cleared 

(Rs. crores) 

1. 2. 3. 4. 5 

ADdbra Pradesh 5042 4282 10.80 13.63 
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1 2 3 4 s 

Arunachal Pradesh Nil Nil Nil 0.33 

Assam NiJ Nil Nil 7.01 

Bihar 18 3 1.11 14.99 

Goa Nil Nil Nil 0.24 

Gujarat 368 356 6.16 7.87 

Haryaoa 51 51 5.52 4.02 

Himachal Prad sh 269 269 9.[4 4.87 

J&K 112 100 15.49 14.71 

Karnataka 1536 291 1.68 9.71 

Kerala 11 8 7.52 7.71 

M .P. 20 14 5.97 17·55 

Mabarashtra 207 8 4.43 14.98 

Manipur 42 Nil Nil 1.58 

Meghalaya 57 41 1.64 2.15 

Mlzoram 3 1 040 0.35 

Nagaland 18 Nil Nil 3.27 

Orissa 1551 1544 13.64 9.90 

Punjab 34 34 4.50 3.98 

Rajasthan 51 Nil Nil 13.76 

Sikkim 5 5 0.98 2.88 

Tamil Nadu 814 762 12.40 11.96 

Tripura Nil Nil Nil 1.79 

Uttar Pradesh 144 83 15.78 27.50 

We t Bengal 14 Nil Nil 6.12 

D&N Havelli Nil Nil Nil 

A&N I lands Nil Nil Nil 0.30 

Laksbaweep Nil Nil Nil 

Pondicberry 11 5 0.12 0.20 

Delhi Nil Nil Nit 
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Touri m io Himachal Prade h 

t8L PROF. NARAIN CHAND PARA .. 
S AR; Wil1 tbe Minister of TOURISM 
be pleased to state: 

(a) the central expenditure on the 
promotion of tourism in Himacbal Pradesh 
durin ,tbe last 3 years includ ing the current 
financial year, year-wise; 

(b) whether Government of Himachal 
Pradesh have been asked fo submit any 
new or modified schemes for creation of 
facUities for tourism in the State; and 

(c) jf so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVJATION AND 
M NISi' R OF STATE OF THE MINIS-
TRY OF TOURISM (SHRI JAGDISH 
'IYTL R): (a) Th Central Ministry 'of 
Tourism has incurred the following xren-
diture for creation of tourism facilities in 
Himachal Pradesh during the last three 
years. 

------------------------------ ---
Year (Rs. in Ja~bs) 

Amount 

1985-86 12.00 

1986-87 9.68 

1987w 88(Upto October '87) 8.44 

(b) Yes, Sir. 

(c) The Central Ministry of Tourism 
bas ask ed the Government of Himachal 
Pradesh to submit modified proposals for 
the following projects : .. 

1. ossiJ Park at Suketi 

2. Golf Course at NaJdera 

Co t of urea productIon 

182. SHRI SATYAGOPAL MISRA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) tbe estimated co t of production per 
tonne of urea in tbe pJants fed by Hazira-
Bijaipur, ] asdisbpur Pipelines vis-a-vis the 
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pI ants DOW being fed by aphtha; and 

(b) if the production of the former is 
higher, tbe justification of embarking upon 
the new capital intensive projects? 

THE MINISTER OF STATE. IN THE 
DEPARTME!'/T OF FERTILIZERS IN 
THE MINISTRY OF AGR1CULTURE 
(SHRIR. PRABHU): (a) According to the 
Jatest estimates, the cost of production of 

, urea for the gas-based projects at Vijaipur 
& AonJa 00' the HBJ pipeline and that of , 
an existing naphtha' based plant are as 
foHows :-

Rs./MT Based on capacity 
utilisation 

Vijaipur 4184 

Aonla 4413 

(ii) Napbtha based 

IEL Kan pur 3163 

80% 

800/0 

80% 

(b) Any comparison between tbe cost 
of production of a gas-based and a 
naphtha-based plant would be unreaJistic 
as the price of gas is higher compared to 
tbat of naphtba whicb is concessional for 
fertilizer production. Moreover, there are 
significant variations in the cost of pro-
duction due to the cost of capitaJ equi. 
pments, vintage of the plants, raw material 
input. consumption, e fc. New fert ilizer 
plants based on gas have to be set up to 
utilise natural resources and aJso to bridge 
the gap between supply and demand. 

T.V. coverage in ujarat 

183. SHRI MOHAN BHAI PATEL: 
SHRI AMAR ' SINGH 
RATHAWA: 

Will the Minister of INFORMATION 
AND BROADCASTING be pica cd to 
state: 

(a) the number of TV reJay centre 
established in Gujarat State and the total 
area and population covered 'so far" , 

(b) whether there is a ~reat dem nd 
to establish more TV rclayjns centres in 

Gujarat: 
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(c) whether any repre cntations from 
t c Gujarat overnme t or f: om the 
the publlC h ve been received in this 
regard; and 

(d) if 0, the clion taken by Govern-
ment ther on and the number and 10 ation 
of new V r laying ceotre likely to be 
established in Gujarat State during the 
years 1987-88 and 1988-891 . 

T E MINISTER 0 STATE OF THE 
MINISTRY OF I FORMATION AND 
B qADCA T NG ( HRI A K.PA JA): 
(a) Twelve TV Ir Dsmitters are. at pre- . 
sent, functioniog in Gujarat prOViding 
service to a population of about 236.8 
Jakhs, pread over an area of about 1.11, 
200 Sq. Kms. 

(b) and (c) Yes, Sir. 

(d) Replacement of the existing Low 
Power V transmitter at Bhuj by a High 
Power (10 KW) transmitter and e tablish-
ment of a 100 W TV trao mitter ea.ch at 
Ahwa, Amreli, lodhra . Junagadb , Palan-
pur, Porbaodar. Sureodranagar Valsad 
and Veraval included jn the Seventh Plan 
of Doordarsban. While 100W transmitter 
at Palanpur and Amre li have been receD· 
tly commissioned. three more such trans .. 
milters, on each at Ahwa, Surendranagar 
aDd Veraval are also e p .... cred to be 
commissioned into serv ice during the 
current financial year itself. The stabli-
bment of the remaining TV relay centres 

well depend 00 availability of the required 
tr nsmitter equipment, infrastructural 
facilities and annual allocation of Plan 
resources. 

loods in West Bengal 

184. SHRI MANIK SANY AL : WHI 
the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government are aware of 
'the servere flood situation in West 
Bengal? 

(b) if so, tbe total ~oss suffered by tbe 
State; 

(c) whether a Ccntral Team had visi. 
ted tbe affected areas of tbe State to assess 
the extent of loss ~aused; 

(d) if so, the details t~ereof and na-
Dcial assistance sanctioned by the U uion 
Government for r lief measures to the 
State; 

(e) whether floods are a permanent 
feature in the State; 

(f) if so, the permanent measures taken 
in this direction? 

THE MINISTER OF S ATE IN THE 
DE?AR ME T OF AGRICULTURB ' 
AND COOPERATION IN T E MlNI .. 
TRY OF AGRICULTURE (SHRI 
YOGENDRA ' MAKWANA): (a) Yes, 
Sir. 

(b) The value of damages to public 
and private property rcportc~ by the State 
Government is Rs. 439.93 crores, besidds 
the Joss' of 156 human lives and 1391 heads 
of cattle. 

(c) and (d) : A Central Team visited 
tbe State from 5th to 7th September, 1987 
to make an 00 the spot assesment of tbe 
situ tion. On the basis of tho report of 
the Centra) Team and recommendation 
of the High Level Committee on R Jj f, a 
celiog of expenditure of Rs.67.72 crores 
has been approved to the State Govt. In 
addition Rs 0.06 crores for jncreasin~ 
vegetable production ha also be n appro-
ved to the State Government. 

(e) Flood condition of. varying 
degrees have been reported by the Govern-
ment of We~t Bengal for the' Jast five years: 

(f) It is for the State Government to 
take necessary steps to combat the situa .. 
tion created by flood conditions. The 
Government of India only supplements the 
efforts or the State Government by pro .. 
~'iding Central assistaocc to tackle tho 
situation effectively. 

Labour relations on Ea tern Coalfieles Ltd. ' 

185. SHRI PURNA CHANDRA 
MALIK: Will the Minister of LABOUR 
b pleased to state : 

(a) whether it is a fact that the 
labour rclations in the Ea tern Coalfie d 
Ltd. are under tress and strain' 
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(b) jf so. tbe causes thereof; and 

(c) tbe steps . taken to remedy tbe 
situation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRl P.A. 
SANGMA) : (a) to (c) No, Sir. No 
Major indu trial dispute in respect of 
Eastern Coalfields Ltd. is pending with 
the C ntral Industria! Relations Machinery. 

Settlement of claims by Air India 

186. SHRI D.P. JADEJA: Wil l tb 
Mini ter of CIVIL AV ATION be pleased 
to state: 

(a) whether Air India bas not stettled 
the claims lodged with it for refund of 
demmuraae chara d from cu tomers during 
the last two years; and 

(b) if so, tbe details of such claims 
and by whon tbose will be settled ? 

, THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
MINISTER OF STATE OF THE MINIS-
TRY OF TOUR SM (SHRf JAGDISH 
TYTLBR) : (a) aod (b) The information 
is being collected and will be laid on the 
Table of tbe Lok 'Sabba. 

LandlDg of lights 

187. DR. B.L. SHAILESH : Will the 
Minister of Cl VIL AVIATION be pleased 
to State: 

<a) whether the Interl"ational Air· 
ports Authority of India has asked all the 
airlines to take effective measure in spa· 
CiD, out ftiaht landings in India to heJp 
facilitate pas engers and handling agencies 
at airports; 

(b) whether bunching of flights durin8 
nights is causing considerable Inconveni .. 

ence to the incoming passengers, parti-
cularly tbe tourists, who are held up for 
con iderable period awaiting cl arance; 
and 

(c) if so, tbe reaction of the vari,ous 
airlines to tbe spacing of their flight 
landings? 

tae MINISTER OF STATE OP 

THE MIN STRY OF CIVIL AVIATION 
AND M NISTE OF STATE OF THB 
MIN STay OF TOURISM (SHRI 
J AGDI H TYTLER): a) Yes, Sir. 

(b) While congestion at airports due to 
bunching of Bjghts do s cause incov ni-
ence to tbe p ssengers, it connot be avoi-
ded altogether. 

(c) Their r actlon is that in view of the 
night curfew at airports in tbe' East and 
West, the foreign airlines are compelJed 
to operate to/through Indian airports 
during night time only. 

Cattle and fodder development Scheme 

188. SHRI AMARSINH RATHAWA : 
Will the Minister of AGRICULTURE b 
pJeased to state: 

(a) tbe number of cattle and fodder 
development schemes running in the 
country, the places where tbese are in 
operation and the Dumber of villages and 
districts covered by tbe schemes; 

(b) the number of villages, State-wise 
where higb milk yi elding breeds of cows 
have been made available to the farmers 
and 

(c) tbe step taken to produce suffi-
cient fodder for the cattle to save them 
from starvation due to drought? 

THE MINI TER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE M NIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) to (c) 

The reqUisite information is beiog collected 
aod will be plac d on the tab le of the 
House. 

Promotion of oj Iseed ~ cul thaUoQ ' 

189. SHRIMATI JAYANTI PATNAIK: 
WilI'the Minister of AGRICULTURE be 
be pleased to state : 

(a) whether Government arc provi. 
ding Central assi tance to different States ' 
to promote oilseeds cultivation; if so, tbo 
details ibereof; 

(b) tbe CCdtral assistance iiv~D to 
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Orissa for the purpose in 1986-87 ' and 
1987.88; aDd 

(0) the total acres of land proposed 
to be brougbt under oilseeds cultivation 
in tbe State during Seventb Plan? 

THE MINISTER O F STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTUR E (SHRI 
YOGBNDRA MAKWANA): (a) Yes, 
Sir. The Central ly sponsored Scheme 00 
Oilseed Prod uction viz. the Nation al Oil-
seed Development Project (NODP) is in 
operation siDee 1985-86. During 1987-88 
a sum of Rs. 33.46 crores bas been sancti-
oned to tbe important oilseed growing 

States. State-wise allotment of funds ro 
given in the Annexure. This aJso includes 
Oilseed Production Thrust Project which 
bas be~n commenced from 1987.88. 

(b) The Central assistance given to 
Orissa during 1986-87 and 1987·88 are as 
under :-

1986. 87 Rs. 61.7 Jakhs (released) 

1987 .. 88 Rs. 127.00 lakhs (sanctioned) 
( c) The Government ot India 

fixes only production taraets. or 
Orissa a target of 10.00 Jakh tonnes or 
Oilseed production has been fixed to be 
achieved by the end of 7th Plan. The 
area coverage is fixed by the State 
Government based on the local conditions. 

Statement 

mount auctioned Uuder N.O.D.P. and Oilseed Production Thrust Project 
Durin2 Kbarif & Rabl 1987·88. 

S1. Name of th Amount (Rs. in lakhs) 
No. States ------- ----- ._- - _._--

N.O .D.P. O .P .T.P. Total _--
1. Andhra Prade b 233.876 243.035 476.911 

2. As am 33 .709 32.57 66.219 

3. Bibar 29.622 39.621 69.247 

4. Gujarat 25 1.016 192.910 443.926 

S. Har·yana 15. 150 47.000 62.150 

6. H imacbaJ Pradesh 4.191 4.191 

7. Jammu & Ka shmir 2.015 2-015 

8. Karnataka 149.203 213.810 363.('13 

9. Madhya Pradesh 141.846 182.650 324.496 

10. Mabarashtr 122.4'2 0 201.333 323.753 

11. Orissa 54.127 72.900 127.027 

12. Punjab 2J .281 98.270 119.551 

13. Rajasthao 109.652 150.99 260.642 

14. Sikkim 3.629 3.629 

15. Tamil Nadu 161.003 172.385 333.38 

16. Uttar Pradesh 94.644 215.630 310.274 

17. West Bengal 12'660 32.759 55.419 

Tota1 1450.044 1895.865 3345.909 
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190. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether lavatories and bathrooms 
of old servant quarters in Western Court, 

ew Delhi do n t bave doors (or the last 
many years and t se ro not properly 
maintain d; 

(b) if so) the ' reasons therefor; and 

(C) the step taken by Government to 
provide doors aod the time by wbich this 
work will be completed? 

THE MINISTER OF STAT I THE 
MINISTRY OF URBAN DEVELOP· 
MENT (SHRI DALBIR SI GH): (a) It 
is fact that some of the lavatories are not 
baving doors In the old blocks. 

(b) Tb reasons for not providing 
doors in the lavatories is that tbese quar-
ters bave outlived their lives and are to 
be dismantled. New quarters have 
already been constructed and Directorate 
of Estates have been requested to get these 
quarters vacated. 

(c) No new doors can be provided at 
this stage as these blocks are to be dis-
mantled. However. repairs to the exis· 
tins door butters, wheree er required. 
will be carried out. 

Achievement of targets fixed under NREP 

191. SHRr SHANTI DHA RIW AL : 
Will the Minister of AGRICULTURE be 
pleased to tate: 

(a) whether targets fixed under thr. 
National Rural Employment Programme 
are Dot beIng achieved even after spen-
dina u c a ount: 

(b) jf so, wbether increase in wage 
and prices of materials dur.ing the last four 
months are the main reaso therefor; 

(c) if so, wbether Government pro-
pose to provide more funds to achieve th,c 

targets of National Rural EmploY[Jlent 
Programme fuJJy ; aod 

(d) if so, the State-wise details tbere • . 
of and jf not, tbe reasons therefor ~ 

THE MINISTER 0 TATE IN THE 
DBPARTMENT OF RU AL EVELOP-
ME T IN THE Ml ISTRY OF A RI-
CULTURE,SHRI RAMANAND Y ADAV): 
(a) Targets fixed under the ati nal 
Rural Employment Programme are being 
achieved every year. 

(b) to (d) QUestion do not arise. 

[Engli hJ 

port of surplus milk and milk product 

192. DR.G. VIJAYA RAMA RAO: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whetber a a result of Operation 
Flood I, 11 and III, there is a surplus of 
milk and milk products in States like 
Mabarasbtra and Gujarat ; 

(b) if so, wheth ,r Government p rop ose 
to- export milk and milk products; 

(c) whether as a result of gifts under 
Operation Flood Ill, there will be a sur. 
plus of milk products in tbe country lea-
ding to crasb in prices of milk products; 
and 

(d) if so, tbe corrective steps taken or 
proposed to be taken? 

THE MINISTER OF STATE IN 
THE DE~ARTME T O F AGRICUL-
TURE AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE 
(SHRI 'YOGBNDRA MAKWA A) 
(a) and (b) As a result of operation 
flood programmes and Imp ementation of 
various programmes at Central and State 
levels" milk production in Mabarashtra 
and Gujarat has increased, This does Dot 
however, imply a real urplus of milk. 
There could be seasonal surplus in a cer-
tain year in a given State following a good 
agricultural year which mi ht declin e under 
the impact of a subsequent drought. Thus 
the conc pt of surplus is r ally contextual. 
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bere is no propa al under COD idcration 
to export milk at this stage. 

(C) and (d) 0, Sir. The c nerved 
gift comm d'Uc under Oper tion Flood 
II arc ' to erve the twin objective of 
generating fund for tbe programme ,and 
provide for a . buffer stock nec sary to 
t care of te n ye r. The commodities 

ill be priced in such a way' a not to 
.fii t dom tic prices or production. 

Production of Raulo6a Serpeotina 
(Serpgaodha) 

193. DR. CHANDRA SHEKHAR 
TRIPA THI: Will the Minister of AGRI-
CULTU E be pieased to state: 

(a) whetb r by increasing production 
ofRaulofia Serpentia (Serpgandha), foreign 
ex.change can be earned and the economic 
condition of farmers improved; 

(b) the annua) production of this crop 
in the country; 

(c) the mea ures taken to increase tbe 
production of this crop? 

THE MINISTER 0 STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGE ORA MAKWANA) : (a) 1~0, Sir. 

(b) As it is not a forecast crop, no 
official st imatc of its production in the 
country is availabJe. 

(c) ICAR has standarised the 
package of practices for cultivation of this 
plant aDd identified one cuUivar 01 high 
yie d, Jawabarlal Nehru Krishi Vishwa 
Vidyalaya, Indore Campu ,is making avail-
able seed and package of practices to 
the farmers. 

Fodder bank in Delhi 

194. SHRI V. KR SHNA RAO : Will 
the Mini ter of AGRICULTURE be 
pleased to state: 

(a) whether there i a proposal to set 
up fodder bank in Delhi to meet any 
unforeseen shortage of the commodity due 
to drought ; and 

(b) whet er sucb fodder banks al'. 
proposed to be set up in other parts of tb 
country also; if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COI)PERATION IN THB MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MA WANA): (a) No, Sir. 

(b) Fodder banks/Fodder deports are 
in operation in tho States of Rajasthan. . 
Gujarat, Punjab, Andbra Prade h, Kar-
nataka, Tamil Nadu and Madhya Pradesh. 

Extension of time limit by DDA for depo. 
iliog cost of Oat 

195. Sf RI JANA RAJ t)PTA: 
Will the Minister of URBAN DBVELOP-
MENT be pleased to refer to tbe reply 
aiven to Unstarred Question No. 1092 on 
3 Au ust, 1987 reg rding extension of time 
limit by DDA for depositing cost of flats 
and 5t te : 

(a) whether the stay by Supreme Court 
bas been cleared or Dot; jf so, when and 
the decision taken in the matter by DO ; 

(b) wh~ther fresh demand letters ha ve 
been issued to the concerned a 1J0ttees to 
deposit tbe full cost (in case of ca b down 
cases) of the flats; if so, when and if not, 
the reasons for tbe delay; and 

(c) whether any interest will be char-
ged by DOA in cases of default and it 10, 
on what hasis and the rate of interest to 
be charged and reasons thereof? 

THE MINISTER OF STATE IN THE 
MIN STRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SlNGH): (a) 
The Supreme Court has vacated tbe stay 
on 17.8.87 on , an undertaking from the 
DDA that it will abide by the judgement 
given by the High Court OD 10.7.87 to the 
effect tbat it will adhere to its orignal 
schemes of allotting the B.ats on hire pur-
chase/cash down basis as per ratio given 
in the brochure issued. DDA has already 
taken action and fresb draw has been held 
for determining tbe mode of payment as 
per decision of the ilb Court/provi ions 
of brocbure. 
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(b) Yes Sir; fresh demand Ictter have 
. been j ued/are beiDg issued. 

(c) No interest will "be cbaraed by the 
DDA on tbis account . 

Vayudoot service to Jailalmer 

196. SHRI VIRDHI CHANDER 
JAIN: WiJl th e- Minister of CIVIL 
AVIATION be pJeased to state: 

(a) wbether the Vayudoot service to 
Jaisalmer has beeD restored; and 

(b) if not, the rcason for the deJay ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND . 
MINISTER OF S~rATE OF THE M NIS-
TRY OF TOURISM (SHRI JAGDISH 
TYTLER): (a) No, Sir. 

(b) JaisaJmer attracts tourists mainly 
in the winter season. During summer, tbe 
traffic to Jaisalmer is extr~meJy poor. Th,is 
ervico is, therefore, operated only in 

winter. 

Dura t ion or TeJugu Programmes Telecast 
on National Network 

197. SHRI S. PALAKONDRAYUDU: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state the total duration of Telugu Pro-
grammes telecast on National Network 
Programme during 1985, 1986 and upto 
30 October, 1987 aDd the percentage there-
of to ~be to~al programme period? 

SI. Name of Town 
No. 

t 

1. Ramacbandrapuram 

2. Tcnali 

3. Anakapalli 

4. Vizianagaram 

S. Bhimavaram 

6. K rimnagar 

7. Tirupati 

THE MINISTER OF STATE OF THE 
MI STRY OF INFORMATION AND 
BROADCASTING (SHRI A .K. PANJA): 
The total duration of Telugu programmes 
telecast in National Network and its per-
centage to the total programme is as 
rolJows : 

Year 

1985 

J986 

1987 

Minutes 

476 

660 

783 

Percentage to the 
total Programme 

0.6010 
0.6% 

4.0% 
(Till Oct. 1987) 

A sistance to A .P. for development of 
small and medium Tow 81 

l' 8. SHRI SRI BARI RAO: WilJ 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the particulars of Small and 
Medium Towns in Andbra Pradesh for 
which financial a ssistance bas been given 
under Integrated Development of Small &. 
Medium Towns Scheme so far; and 

(b) the derails of amount given for 
each town, separately? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP. 
MENT (SHRJ DALBIR SINGH): (a) 
and (b) Tbe details of towns lanctioned 
in Andhra Pradesh under the Scheme and 
Central assistance released so far 'are as 
und~r : 

Funds released 
(Rs. in lakhs) 

2 

36.00 

37.00 

23 .83 

40.00 

34.50 

40.00 

32~OO 
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8. Srikakulam 

9. M.dak 

10. Guntakat 

11. Chitto or 

12. Gadwal 

13. Nadyal 

1 .... Proddatur 

15. Mehbub alar 

16. :Bhimunipatam 

17. ZaJsirabad 

18. Siddipet 

19. Kbammam 

20. On ole 

21. Gudlwad 

22. Adilabad 

23. N laonda 

2 •. Kavali 

25. Ycmmiganur 

26. Peddapur m 

Telecast of Telugu films by Deihl 
Doordarshan 

199. SHRI C. SAMBU: Will the 
Minister of INFORMATION AND 
BIlOADCASTINO be pleased to state: 

(a) the total number of regional films 
telecast by Delbi Doordarshan since 1985 

3 

18.S0 

33.00 

36.50 " 

5.00 

32.00 

37.30 

"'0.00 

1 .... 00 

21 .00 

30.00 

--
20.00 

20.00 

20.00 

15.00 

20.00 

20.00 

8.S0 

20.00 

to October 31, 1987, year-wise and Jan-
gauge-wise ; and 

(b) the number of TeIulU films tolccast 
during 1987· ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) and (b) A Statement is liven below. 

List of Realonal Films Telecast in Number 

Namo of 
LanaU8ao 

Assamos. 

en.all 

Gujaratl 

1985 

2 

3 

1 

1986 

5 

6 

1 

1'17 (Up-to-
Oct. 87) 

3 

5 

-
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1 2 

Kannad 1 

Khasi 

Malayalam 1 

M8tDipuri 1 

Marathi 3 

Oriya 1 

Punjabi 

Tamil 1 

Telugu 2 

Sanskrit 

Kasbmiri 1 

Total: 17 

Allotmeot of Governme t accomodatloD 

200. SHRI KAMALA PRASAD 
SINGH: Will the MInister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the period after which the appli-
cations are caIJed for from Government 
employees for ' allotment 'of residential 
accommoda tion; 

(b) how many, Government servants 
re allotted accommodation every year 

for tho first time and how many aro 
o cred higher aecom odatlon and ow 
many have asked for chanae after accept-
ing allotment; 

(c) the steps taken to furth~r stream-
line the system of aJlotment of Govero-
ment accommodation; and 

(d) the number of applications pending 
for change since 19851 

THE MINISTER 0 STATE IN THE 
MINISTRY 0 URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a) 
Applications for a))otment of residential 

ccommoda tiOD are invited for a Block 
ot allotment years w~ich normally consists 
of 2 to 3 year . 

(b) and (d) Such statistics are not 
being maintained. 
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3 4 

S 3 

1 

5 .. 
1 -
4 ' 4 

3 3 

2 

5 4 

" 4 

- 1 

43 31 

(c) With a view to streamlini the 
the system of alJotmcnt of government 
accommodation , a number of steps hav 
been taken, including computerisation 01 
tbe activities of the Directo ate in a 
phased manner. introduction of single 
window system, revamping of the infor-
mation counter etc. 

Compen atlon Under Crop Insurance 
8ch me 

201. SHRI V.S.VIJ YARAOHAVAN: 
Will the 'Minister of AGRICULTURE be 
p leased to state : 

(a) whether district as tbe basIs for 
computfng the Joss for paying compen-
S:l i 00 under the Crop I osurance Schem 
deprives a large number of farmers of 
tbe benefits of this scheme; 

(b) whether any State Government ha 
approached the Union Government with 
the demand that the basis should be viJJagc 
instead of taluq; and 

(c) if so, th'c reaction of Government 
thereto? 

THE MINISTER OF STATE IN ·THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THB INIS· 
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): () bether 
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district as the basis for computing the 
loss for paying indemnity claims under 
the Compre hensive Crop Insurance Scheme 
deprives a large number of farmers of the 
benefits ther.eunder would depend not on 
the actual yield of a farmer but on the 
ctual average yIeld per ha. of t e 

Insured crop for a defined area hich may 
be di trict/block/taluka/village depending 
UpOD availability of yield d t for a given 
crop for last 5 years. If the actual ave-
rage yield per ha . of the insured crop in 
a defined area fa1l short of the auarantc d 
yield of the insured crop then. each of tbe 
insured farmers growing that crop in such 
areas would be eligible for indemnity 
under the scheme. 

(b) and (c) Yes, Sir. The Govern-
ment of India have no objection to the 
demand that the basis for computing the 
Joss for paying compensation should be a 
village insead of a taluka provided the 
State Government have yield dat for the 
insured crop for last 5 years. and t wO\Jld 
be possible for them to conduct a minimum 
of 16 crop cutting experiment at the end 
of the season, at the village level. 

Research Study by National Institute 
, of Urbao Affair. 

202. SHRI , MANIK REDDY: Will 
tbe Mioi$t~r of URBAN DBV LOPMENT 
be pleased to tate: 

(a) the number of Research studies 
conducted by tbe National Institute of 
Urb n Affairs. New Delhi in tbe area of 
Urbl\n Development since its inception 
and their findings; and 

(b) tbe .. esearch studies out of them 
which were sponsored by the foreign 
agencies? 

THB MINISTER OF STATBIN THE 
MINISTRY OF URBAN DEVELOP .. 
MENT (SHRI DALBIR SINGH): (a) 
The ation 1 Institute of Urban Affairs 
ha ve completed twenty three Research 
Studic upto 31st March. 1987, The 'main 
fiQdings of tho studies are contained In 
tbe Statement given below. 

(b) Three studies were sponsored by 
foreign agencies. 

State eat 

Name of the 
Study. 

Management of 
Urban Services 
(1986). 

Main Findings 

This is a comparative analysis of the manage .. 
ment of urban services conducted in nino 
Indian citie of different sizes, functions and 

eo rapbic I location. Two and main services 
viz. water supply and refuse collection and 
disposal were covered. 

The main Bndin 
supply wer : 

rel~tiDi to water 

(i) a majority of tho pOPUlation was tel)otted to 
be witbout any access to potable watet 
supply; 

(ii) ubstantial water Josses and Jeakages iti 
water distribution were observed; add 

. 
(iii) revenue generated by water supply sector bact 

little relationship to the cost of water ptddue 
tivn and distribution, 

Sponsoring 
Agency. 

International 
Development 
Research 
Centre, Ottawa 
Canada. 
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1 

Study of 
Master Plans 
of Towns and 
Cities in 
India. 

2 

In the case of Refuse collection and 
Disposal, the study revealed. 

(i) inadequate utilisation of the a vailable facili-
ties and ineffi~iencies in waste collectioD; 

(it) unequal distribution of staff and unequal 
work load; 

(iii) the need to rationalise the staff development 
policies and lay.ing down of norms for distri-
bution of work. 
The study recommended : 

(J) action to bring about a chan e in the orien-
tation of Jocal bodies towards maintenance of 

~ exiltin& facilities and infrastructure; 

(ii) action to generate ad quate technical and 
financial information to enable ·local bodies 
to identify areas of Inefficiencies; and 

(iii) public involv.ement in th delivery of urban 
services. 

The main purpose of the tudy was to jnden- Indian 

3 

tify factors tbat inhibited a proper imple- council of 
mentation of the Master Plans/Development Social Science 
Plans of towns and cities in India. Research. 

The study showed tbat the Development 
Plans have been implemented to a very limited 
extent. Some of tbe basic causes wore as 
folio s: 

(I) multiplicity of legislative development COD-

trois in urban aroas; 

(ii) mismatch between th physical plaDoinS and 
lnv.stment planning and the resources 
mobilisation at tho Jocal live]; 

(iii) leaislative support is mainly for negative 
conttol rather tban for promotion of orderly 
development of the gjty; 

(iv) absence 01 technical expertise at the local 
authority lev·el respot18Jbie for impiemen. 
tition or the Plan; 
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1 

Or,anlsation of 
Urban Planning 
and Development 
(Ipdo-British 
Project) (1982) 

2 

(v) lack of coordination among various agencies 
Involved in tqc field of urban plaonina and 
development : 

The study suggested : 

(i) cbanges in existing urban planning legislation 
to make it a positive instrument; 

(ii) preparation .of comprehensive town Planning 
and Urban Development Acts; and 

(iii) estab1ishing an effective planning machInery 
at the State and local levels with adequate 
financial resources. 

Tbis study conducted in 
with the Institute of Local 

collaboration 
Govt. Studie 

3 

Ministry ot 
Urban 

looked into the organisational effectiveness Devc]opmeat 
and capabi1lties of local bodies and develop-
ment authorities. 

The following basic factors were hi.h .. 
lighted for the slow and unsatisfactory imple-
mentation of various urban development 
plaos : 

(i) inadequate financial resource base of local 
bodies to meet the srowing demand for civic 

menities; 

(ii) non-availabihty of technical personnel at the 
local authority leve] capable of implementing 

tbe plan; 

(iii) absence of coordination mong Government, 
semi·Government and other public agencies 
involved in implementing various develop-
ment plans; aDd 

(iv) tbe presence of vested interests "or tina 
against tho various plans. 

The tudy 
of reforming 

underlined the importance 
organisational machinery and 

improving financial planning at metro, 
reaional and local Jevels of urban planniaa 
and d velopmcnt in India 
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Access to 
Basic Service. 
(1914) 

Pattern 01 
Yiaration io tbe 
National Capital 
ReaioQ 
(1986) 

2 

This study which made a situational analysis 
of certain localities in Delhi, looked into 
the distribution of civlc amenities and · their 
iolralocality di parity. It revealed 
that 

(i) the vailability of civic amenities differed 
substantially in the unauthorised colonies 
bavins similar socio-economic characteris-
tics; 

(ii) the differences in the avaiJibility of services 
in the higber Income colonies including HIG 
and MIG coloni~s were not significant; and 

(iii) in unauthorised colonies where people were 
oot strictly and Ie ally entitled to civic 
amonities they wore abl to increase their 
actual access to them, througb unlawful 
means . 

(i) 

Tho study came out with the following 
findings: 
Though migration continue to be an impor-
tant f~ature of the NCR's urban population 
growth. the contribution of natural increaso 
is equally important to take Dote of. 

(ii) Urban to urban migration bas acquired an 
added significance in the distribution and 
redistribution of urban population in the 
NCR. 

(iii) Even tbough growth is somewhat slow, tbe 
towns and cities covered by the case study 
arc not totally devoid of vitality or economic 
dyna~ism. The main motive for peolpe to 
misrate to these towns and cities was 
economic. 

(1V) Roughly 2.S lakb persons arc likelY to 
migrate to Delhi in the next ten years due to 
urban-urban migration within the NCR. 

(V) About 83 por cent of tlie ptincipal migrabts 
tb 0 Ihi will mjgrate in search of employ. 

Committee 
for 
Implementin 
Legal-Aid 
Services 

National 
Capital 
Region 
Planning 
Board. 
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ment or better paid mploymeDt, indicatiDI 
economic reasons as thc main motive beb d 
migration to Delhi in tbe fore oeblc future. 

(vi) If population in the NCR has to be redistri-
buted, the key action would be to croate 
job opportunities in the sma ncr and secon .. 
dary towns/cities. 

3 

Narmada Salar This study t undertaken at the instance or tbe GovernmoBt 
Complex & Human Government of adbya Prade b, wor ed out a of Madhya 
Settlemcnt : strategy for rehabilitation of the displaced per.. Pradesh 
A Strategy sons resulting from the construction of Narmada 
(1984) Sagar Complex. The main findings ere as 

follows: 

(i) out of 338 villages comiag under submergesce 
75 villages will be fully submerged and the 
remaining 263 viIJages HI be partly free ed. 

(ii) there i no discernible pattern of misration In 
the affected viJlages; 

(iii) the literacy rate in the villaaes comio der 
ubmergc ce is much lower tban the liter cy 

rate at the district or St te levels, nd 

(iv) all the respondents interviewed have given pre .. 
ference for resettlement within 50 km. of 
their villages. 

Tbe following tbree options were available, 
accord in to the Report for the resettlement of the 
affected vi]]ages : 

(i) acquisition of agricultural land in the vici-
nity of these projects for allotment to tho 

affected families; 
. 

(ii) resettlement of displaced persons on irrigated 
Jand either in the command area of the same 
project or in the command area of anotber 
project; aod 

(iii) allotooent of culturable waste land beloDliol 
to the Government; 

1 



111 Written Answers OV MBER 9. 1987 Written Allswers 112 

1 

Social Account, 
of Ih D.lhi 
TraD.port 
Corporation 
(~98') 

Urbas Stud!. 
I India: A 
Biblio,raphy 
(1985) 

A Study ot 
Delh' Grecn 
Areas and 
Spaces (1986) 

, 2 

Main findings of the study were : 
I 

(i) The DTC's losses arc attributable largely to 
th exception~ny low bu fares it charges. 

(ii) The concessionary and free passes offered by 
the DTC do not make a Jarao dent in the 
corporation' revenue. It 'is estimated that if 
tbey were withdrawn, tbe recovery rate of 
operating cost would improve by only 7 per 
cent points. 

Important recommend tions made were : 

(i) The financial performance of the DTC would 
Improve substantially jf it were to adopt the 
BEST (Bombay) fare rates. 

(ii) Bus fares should be linked to (a) operational 
costs, (b) price index, and (c) distance. 

3 

A loclation 
of State 

oad Tran • 
port UDd.r-
takiaas. 

A comprehensive compilation of 25,000 books, Th. Ford 
articles and dissertations on urban development FouadatioD. 
and planning, covering the period 1962-82. 

The main findjngs of the study are: Office of tbe 
(i) Substantial losses were report d to have occu- Prime 

rred in tfle space provided for local parks and Mini ter. 
playgrounds. Further an analysis of the three Government 
Zonal Development plans indicated that the of India 
actual space provided for local parks and 
playgrounds bad been diverted to other uses; 

(ii) large, portions of the agricultural green belt 
were also brought under various uses, most 
of them being totally incompatible with the 
concept and philosophy of tbe green belt as 
welJ as with the uses that were permitted 
under the Zoning Regulations for such areas. 

Some of the important recommendations were : 

(i) Conversion of green areas to other uses should 
be permitted only under exceptional circum-
stances; 

(ii) a survey of all open spaces in Delhi's urbani-
able limits needs to be carried out to 
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ascertaIn whether those spaces could be 
utilised for park area development and there .. 
by oft'set the losses that bave occurred in the 
past due to dIversions and encroachments; 

(iU) preparation of a firm plan or action for tbe 
undeveloped or underdeveloped open spaces 
to avoid encroachment; 

(iv) increase the uti1isation rate of parks and open 
spaces; 

(v) ensure public involvement in the design, 
development and manangement of parks and 
open spaces. 

Tho schem for Under this Project, the Institute: 
tbe Devolopment (i) assisted the State Govts. in identifying towns 
of Small and Medium for providing social and economic inputs; 
Towns with (if) advised the Ministry of Works and Housing in 
UNICEF A sis- indcntifyin th immediat needs of the selec-
tanc (1983) ted towns; 

Banga]ore 
Metropolitan 
Region: An 
AJternate 
Development 
Strategy (1984) 

(iii) helped local agencies In initiating Small and 
Medium Towns, DeveJopment and Urban 
Community Development Programmes; 

(iv) Undertook monitoring and evaluation of the 
programmes on a continuing basis' and 

(v) prepared d istrict profiles for ThaDjavur, 
Tumkur, and Al1eppey, outlined development 
scenario for the districts and the towns 
selected under th Small and Medium Towns 
Development scheme. 

The major findings of the study were : 
(i) Though the city development Plan (1981-2001) 

bad envisaged the growth rate of poputation 

to be 40% & the increase in area to be 70% 
during 1971·81 the pattern of growth in 
Bangalore was a total reversal, that is 56% 
growth area and 77% growth in popuJafioQ. 

This affected tbe density pattern. 

(ii) unplanned development of residential colo-
nies on the outskirts with inadequate mass 
transportatio~ system strained the existing 
transportation services; 

3 

MinIstry of 
Urban 
Development 
and UNICEF 

Economic & 
Planning 

Council, 

Government 
of Karnataka. 
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Trend aDd 
Processes of 
Urbanisation in 
Karnataka (1984) 

2 

Some of t~e important recommendations were: 

(i) in order to regulate and channell e the 
growth of the city; the ent ire lund witbin the 
metropolitan area to be brouaht under the 
development control zone; 

(ii) to transfer 10m of the public offices to 
first/second order town and two restrict 
the establishment of new offices ; 

(iii) to preserve the green-be)t from any en· 
croachments ; 

(iv) to establish BangaJore Metropolitan Deve-
lopment Authority. 

3 

The finding that· emerged out of the ECOnomic 
study were tbat : and Planning 

(i) the growth rate of Karnataka towns during 
1971 w 81 sbowed continuation of the 1961-71 
trends; 

(U) a negative relationship was fou nd bet-
ween tbe growth rate of rural and urban 
population In different district of tbe State 
which was a sure inde of considerable mi. 
gradon from rural to urban area of local 
level; 

(iii) a strong relationship w s observed between 
the growth rate and administrative status of 

. . 
tbe towns 'e.g. growtb of State Capital wa 
far ahead of district headquarter tOWDS. 

Towns with no administrative status indi-
cated slow growth rate. 

Tbe maio recommendations were: 

(i) to strengthen regional centres such as Gul .. 
barga~ Bijapur, Raichur, Dharwad, Davangere 
Shimoga, Mangalore and Mysore through 
devolution of administrative powers and aug .. 
mentation of urban er ice : 

(Ii) to give special Industrial Impetus to towns 
such as Tumkur, Hassan, Malldya and Kolar 

Coo cil, 
Govt. of 
Karnataka. 
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Women 
Construction 
Workers with 
Par lcular 
Refe c to 
Lcgal Security 
and Social 
Justice: A Case 
Study of Delhi. 
(1982) 

The Development 
Plan for Greater 
Bombay-A Case . 
Study of Urban 
Planning and 
Development vis-

2 

so a to accommodate new industties seokin& 
location in and ardund B ngalore ; and 

(iii) promotion of rural-urban linkages through 
the development of mandi towns, rcgulated 
markets. transport and other facilities. 

The summary of the results ' were as 
follows: 

(i) The m jority of women were bctw e the 
age group 16 and 35 year ; were migrants. 
married belonged to cheduJed cast nd wer 
illiterate; 

(Ii) all the worn n were recruited thr ugh 
Jamadars nd were all unskilled work rs, and 
thc majority w ro dis atJsfied with the nature 
of their work; 

(iii) 8 significant percentage desired to Clove to 
semi-skilled or skil1ed work as it carried 
higher status, more money and would be less 
str nuous ; and 

(iv) in the absence of any maternity benefits, ~hese 

women worked till the day of childbirth. 

The study examined the extent to which 
the development plan for greater Bombay 
took into account the environmental factors. 
It pointed out that: 

(i) there was need to make people aware of the 

environment in general and the state of 
a-vis the Environ- environmental resources in particular; 
ment (1981) (ii) in the distribution of different type of land 

uses; the pbysical needs of the projected 
popu1atlon w re taken into account ; other 

nvironmental and social con ideratioDs were 
Dot given due importance; 

(Hl) through tbe development plan was prepared 
on the neighbourhood planning principles 
only those develop ents, ho ever sot pre-
cedebce which bad th~ ma 'tnum fiDaD~fal 

return for ptlvat develop r • 

3 

Ministry of 
Social Wel-
fare. 
Government 
of India. 

Indian 
Council of 
Social 
Scicnc, 
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The study sugaested the redistribution of 
population and economic activities in certain 
zones, and augmentation of social and Infrastruc-
tural facilities to improve the environmental 
conditions in the city, especially in the areas pre-
dominantly inhabited by the economically weaker 
sections. 

In order to und rstand the dynamics of new 
town growth as well as the factors that 
contributed to their success or failure, this project 
reviewed the development of Farldabad in terms of 
physical, social and economic context. Tbe Delbi 
Master Plan defined Faridabad as one of the rina 
towns to be developed as a seJf-c~ntained town-

ip to lerve as a secondary centre to the metro-
poUtan city. The study pointed out that the town 
could not become a self-contained township mainly 
due to : 

(i) inadequate housing facilities; 

(ii) insufficient avaiiabJity of infrastructural facili-
ties; 

(iii) the absence of facilities that could sustain 
broad manufacturing base. 

This study which examined the financial 
management pettern of the selected Joca1 
bodies observed : 

(i) that the extention pattern of loca) bodies had 
undergonc vory little change since their in-
ception and taxes continued to form the 
largest single source of municipal revenue 
in most of the sample local bodies; and 

(ii) further, octroi emerged as a major source of 
income of tho local bodies and accounted for 
nearJy 40% of their total tax revenue during 
tbo study period of 1979·80, 

in so far as level of services was concerned the 
study found no positive correlation between the 
~jty size and tho per capita expenditure on basic 
,rvices. 

3 

Indian 
Council ot 
Social Science 
Research. 

Planning 
Commission, 
New Delhi. 
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Abolition of 
Octroi (1983) 

Inlesrated 
Rural Develop-
ment Programme : 
An Evaluation 
Study of tbe 
AJleppey Dist-
rict ( orala) and 
Sambalpur 
Diltrict Oriasa 
(1982) 

2 

This study undertaken at the instance of the 
Directorate of Municipal Administration, Govt. 
of Punjab after detailed analysis of Abolition ot 
Octro,i in tbe Sta tes of M adbya Prad sh and Kar-
nataka cODclud d tbat 

(i) itls abolition had deleterious effects on the 
finances of tbe urban local bodies in these 
States as jt dried up an almost unfailing 
source of revenue for augmenting thefr daily 
ways and means position; 

(if) in an era of escalating prices tbe tax auto-
matically yields higber and big her revenue 
without revision of the tax structure itself; 

(iii) being an indirect tax its incidence is diffused 
wblch compensated for any regressive charac-
teristics of the tax ; 

(iv) its abolition made the local bodie~ wbolly . 
dependent upon the Government grants 
which would adversely affect their autonomy 
in the ultimate analysis. 

The study iodicated that attempts at its aboli-
tion and its replacement by State subventions have 
not shown encouraging results. Its abolition may 
help the trad ing community, but does not ulti .. 
mately Jessen the burden on th common man • 

. 
Thi study which looked into the implemen-

tation or lOR P in two di tricts indicated that 
(i) in a number of ca es the beneficiaries inten-

tionally indicated their actual income as 
falling below the poverty line to take advan-
tage of the programme assistance; 

(ii) the subsidy component of the programme was 
misused by the beneficiaries ; 

(iii) the level or coordination aDd communication I 

among various functionaries at block level 
was found to be very weak and responsibility 
and accountability were absent ; 

(Iv) the inrrastructural back-up sucb as tho avail-

3 

Directorate 
of Municipal 
Administra-
tion, Govern-
ment of 
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Rura) Deve-
lopment. 
Government 
of India. 



. 
23 Written It.S'W r$ OVEMB Written A,z.swers 

1 

unctiollinl 0 t 
the Delhi Reot 
Control Act 
(1958) : A Study 
or Tenaf1ts and 
Landlord., May, 
1911. 
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lability of raw rna erial , mar eliog and main-
Dance facilities w,"ro not dequately and 

imultaneously provided to tbe elected bene .. 
ficiaries; ad 

(v) the packago of assistance to be provided 
under the programme was found to be very 
rigid in terms of identification of priorities 
and targets. 

The main r commendations of the study 
were: 

(i) An attempt sbould be made to ensure that 
the list of beneficiaries comprises tbe 
the poorest amoog the poor. In this regard, 
the bottom level functionar ies can playa 
vita] role as they know very well the income 
brackets that the beneficiarie beJong to. 

(ii) The subsidy component should be either 
reduced or converted into a soft loan in 
order to check the mi use of benefits attained 
througb subsidy. 

(iii) The Block Development Officer (BOO) 
should be assi ned tbe duties of "Principal 
Coordinator" at block level and the functioo_ 
aries belonging to various departments, 
Banks etc. should be placed under overall 
supervi~lon of the BOO for this specific 
purpose. 

(iv) Cooperative societies should be formed in 
order to arrange for the raw material and 
marketing facilities. 

(v) DRDA (District Rural Development Agency) 
should be given more autonomy with regard 
to the identification of prioritie~ and targets . 

tbe survey ·foeu ed on two questions : 
(i) whether the tenants and landlords were 

aware of the various provi ions in the Rent 
Control Act, and 

(ii) . wbetb r they abide by these' gaJ provisions. 
A small sample of 57 tenants and 16 landlord. 
"as intervlewedl 

3 
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An Evaluation 
of Select d 
Integrated 
Urban Develop-
ment Project 
(1983) 

2 

The survey showed that 

(i) nearly two-thirds of ~he tenants were ignorant 
about the existence of the Delhi Rent Control 
Act. Those who know of the Act .. nearly two-
thirds of the tenants respondents were familiar 
with provisions which were concerned with 
the period of tenancy and evictions, but not 
with those that fixed the "standard rent"; 

(ii) the tenants were unwilling to approach the 
office of tbe Rent ControlJer to see justice 
even when they knew that there were provi~ 
sions In tbe Rent Control Act tbat tended to 
protect them; 

(iii) tbe landlord on tbe other hand, exhibited 
a high degree of famiJarity with a greater 
part of the Act . but they considered it un rea· 
Jj tic and impractical in the context of the 
prevailing land and cons ruction costs, ex-
pected return on inveMment, and inflation 
rates ; 

(iv) a sizeable percentage of landlord respondents 
however did not know of the provision regar-
ding the fixation of Ustandard rent" in tbe 
Act; 

(v) the rents were jnvariably higher than what 
tbe tenant should have been paying, if only 
the provision of "standard rent" was en-
forcod . Rents of the, premises escaJated 
periodicalJy, which pushed out the tenants to 
live in oot only successively smaller premise 
but also outJylng. distant localities. People 
who earlier lived in what one might can the 
"Core areas" were, at the time of survey, 
reported to be living on the city's peri hery. 

(i) The main findings of tbe evaluation study was Ministry of 
that the package of inputs of the IUDP was ' Works and 
a standard package; as against ,this, tbe 
development need of the IUDP towns varied 
suBstantially. 

(ii) The' implementation of the programme wa 

Houllna, 
Govt. of 
India. 
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• 
Integrated Rural 
Development 
Programme : An 
Evaluation study 
of HOlbangabad 
Block io 
HOlhaogabad 
District of 
~.dby. Pradesh. 
(1984) 

Role of Tourism 
in Economic 
Developmen t & 
UrbanisatioD, and 
Impact of 
Tourism on 
Environment in 
Madhya Pradesh 
(1985) 

also found to be slow due to the operation 
of Urban Li\nd Ceiling Act, shortage of 
material and non-availability of qualified and 
technical staff . 

0) Inadequacies in the process of selection of Department 
beneficiaries. of Rural 

(ii) Benefits of tbe JRDP were inequitably distri-
buted. 

(iii) Lack of attention to 
various IDRP schemes. 

monitoring of the 

The study identified the reasons for the 
stagnation in tourism industry in Madhya 
Pradesh. 

It revealed that tourism had been unable to 
generate economic development within the StatCl. 

The pace of urbanisation in tourism centres 
was not an)' different froID other urban centres. 

The study recommended tbat the tourist 
centres must be provided with requisite infrastruc-
ture, aDd I'nkage with development nodes. It em. 
phasized the creation of planning cell, with appro-
priate expertise of conservationists and environ-
mentalists. 

Develop-
ment, Govt. 
of Mabdya 
Pradesb. 

Madhya 
Pradesh 
Tourism 
Development . 
Corporation. 

Foreign excbange earned by I.T.D.C. (d) the steps proposed to be taken 
to boost the foreign exchange earnings of 
the ITDC Hotel during tbe next three 
years? 

Hotels 

203. SHRI K. S. RAO: Will the 
Minister of TOURISM be plea cd to 
tate: 

(a) the quantum of foreign exchange 
earned by the I.T.D. C. Hotels during tbe 
Jast three years ; 

(b) whether foreign exchange earnings 
of ITDC Hotels are declining as compared 
to Hotels in the Private Sector; 

(c) if so, the main reasons therefor; 
and 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
MI ISTER OF STATE OF THE MINIS-
TRY OF TOURISM (SHRI JAGDISH 
TYTLER): (a) The information is as 
follows: 

Year 
1984-85 
1985.86 
1986-87 

Ra. in lakh 
446.14 
563.72 
763.18 
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(b) and (c) There are a variety of 
factors to be takeo into consideration for 
computina foreign exchange earnings of 
ITDC Hotels vls·a .. vis hotels In private 
sector. The foreign exchange earning of 
ITDC hotels as a whole have, however, 
increased year after year . as is indicated 
iD reply to part (a) of the Question. 

(d) Various steps ta en by ITDC to 
boost tbe foreign exchange .earnings of 
their hotels are as under: 

(i) marketing and reservation tIe-ups 
with Odner otet Representa-
tives, Hong Kong and Golden 
Tulip Worldwide Hotels, Japan; 

(ii) promotion of ITDC properties in 
tbe overseas market through 
participation in Travel Trade 

arums; 

(iii) singning of special r te contracts 
with foreign tour operators and 
offering incentives on volume 
based business to encourage group 
movement; 

(iv) organising sales blitz in various 
countries to help establisb perso-
nal contact with major tour ope-
rators ; travel agents to promote 
traffic to India . 

PrOjection of fio8ociaJ requirements of 
St tes for drought relief 

204. SHRI PRAKASH V. PATIL : 
SHRI V. KRISHNA RAO : 

• 

Wil1 tbe Minister of AGRICULTURE 
be pleased to state : 

(a) the projections of financial require-
ments made by each of the drought affected 
States: 

(b) how much of it could be met; 

(c) whether the States were asked to 
set up committees to over-see relief mea-
sures to ensure proper utilisation of funds; 
and 

(d) . whether Government propose to 
arrange concurrent audit of the massive 
expenditure ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) and (b) 
A Statement indicating the Central assis-
taoce sought by Drought affected States/ 
Union Territories and approved by Govern-
ment of India for drought of 1987 is given 
below. 

(c) State Governments have been 
advised to set up a Coordination Com-
mittee under the Chairmllnsbip of Chief 
Ministers to ensure close monitoring of 
tbe situation. 

(d) Provision exists for concurrent 
audit. Government of India would arrange 
for such audit of relief expenditure, as and 
When considered necessary. 

Statement 

SI. 
No. 

1. 

1. 

2. 

3. 

Details of Central Assistance Sought & Amount Approved for Drought Relief 
During post Monsoon period of 1987 .. 88 

(Rs. in Crores) 

arne of the Stat I Assistance Amount Approved for 
U.T. sougbt 1987-88 1988-89 

2. 3. 4. s. 

ADdbra Pradesh 546.50 68.890 .049 

Gujarat 187.47 79.840 " .060 

Haryana 489.37 37.275 .045 
... 
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4. Himachal Pradesh 

s. Jammu & Kashmir 

6. Karnataka 

7. Kerala 

8. Madhya Pradesh 

9. Mabarashtra 

10. Nagaland 

11. Orissa 

12. Punjab 

13. Rajasthan 

14. Tamil Nadu 

15. Uttar Pradesh 

16. Andaman &. Nicobar 
Islands 

17. Chandigarb 

18. Delhi 

19. Pond icberry 

20. Dandra' & Nagar Haveli 

21. Daman & Diu 

Total: 

3 

274.64 

169.06 

256.68 

604.45 

579.34 

294.39 

22.20 

162.63 

SOS,OS 

434.27 

52.71 

1314.11 

0.66 

0.17 

10.98 

2.73 

5907.41 

4 

18.705 

18.981 

46.638 

32.082 

63.384 

37.679 

3.876 

50.780 

29.391 

147.988 

28.202 

155.736 

:11 

@ 

0.59 

820.046 

.045 

.041 

.068 

.052 

34.124 

11.879 

.026 

.030 

.041 

.098 

.052 

.206 

46.816 

@-Requests are being processed as per established norms. 

W ter connections in Roblni scheme 

205. DR. KRUPASINDHU BHOI: 
Wi1l tbe M inister of URBAN DEVE-
LOPM ENT be pleased to state: 

(a) whether tbe alJottees of DDA 
plots in Rohini residential schemes have 
to construct their houses on the plots 
within three years of takIDg possession of 
the plot'S; 

(b) whether allottees who do not 
construct tbe houses over the plots are 
penalised; 

(c) wh eher it I a fact that water 
connection have not bt"~n gIVen to many 
of the allottee! who have constructed 
their houses; 

(d) the sectors/poe et in Robinl 
where water connections have Dot b eO t 
provided; and 

(e) tbe time by which Governme t 
propose to provide water connectjons to 
tbese people? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DEVE-
LOPMENT (SHRI DALBIR SINGH) : 
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(a) The Lessee are required to construct 
the bouse within a period of two years 
from the date of t kins over the posser 
ssion qf the plot. However, one year's 
time as grace period i also given fo-
constructing tbe bouse. 

(b) After expiry of tbe three. years, 
penalty for belated construction is charged 
at tbe prescribed rates 

(c) Water connections could .not be 
given to some allottees. 

(d) At present the water is not 
a vallablc in tbe 'ollowing sectors/pockets; 

(I) Sect. IV, V & VI. 

(ii) 128 MIG DUs in Sec. VII Pkt. 
H-18 

128 MIG DUs in Sec. VII Pkt. 
25. 

(iii) Sec. IX, XIII & XIV Pkt. 25. 

(e) Some water is likely to be given 
by MCD for Sect. IV , V, VI & vrt (Pt) 
by Dec., 1987. 

e item captioned 'Fertilizer 
Iudu try io Cri J " 

206. SH~I M. RAGHUMA REDDY: 
SHRI DHARAM PAL SINGH 

MALIK: 
SHRI BANWARI LAL 

PUROHIT: 
SHRI MO D. MAHFOOZ 

ALI KHA : 
SHRI p. KANNAN : 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether the attention of Govern· 
ment has been drawn to the press report 
appoared in the Hindustan Times dated 
17 October, 1987 under the heading 
"Fertilizer Industry in Crisis"; 

(b) if so, the reasons thereof; and 

(c) what steps are being taken by 
Go ernment to save this industry 1 

THE MINISTER 0 STATE IN THE 
DEPARTMENT OF ERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU) : (a) Yes, Sir. 

(b) Due to unfavourable weather 
conditions during the last three years, in 
a row, fertilizer consumption has been 
beJow the targetted levels. Therefore, the 
stocks of indigenous fertilizers have gone 
uP. 

(c) To provide relief to the industry, 
steps have been taken to ensure strict 
price discipline in the sa Ie of fertiHzer . 
Imported stocks will not be released fot 
sale, as far a possible, 0 long as 
indigenous stocks can meet the entire 
demand. Besides, tbe import of nitrogen. 
ous and phosphatic fertilizers during tbo 
year bas been drastically reduced. 

DDA plots for displaced persons 

207. SHRI PRAKASH CHANDRA • • 
SHRISUBHASH YADAV: 

Will tbe Minister of URBAN DEVE. 
LOPMENT be pleased to state: 

(a) whether Government's attention 
has been drawn . to the press report · 
appeared in "The Hindustan Times" 
dated 11 September, 1987 wherein it has 
been stated that 700 displaced person 
from erstwhile Pakistan (now Bangladesh) 
deposited Rs. 58 lakbs with the DDA in 
August 1985 for the development of their 
plots; 

(b) whether it Is a fact that their 
plots have not been developed so far and 
they are still waiting to get posse. sion of 
their plots; and 

(c) If so, the reasons therefor 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DEVE ... 
LORMENT (SHRI DALBIR SINOH): 
(a) Yes,_ Sir. 

(b) and (c) The land tr nsferred to 
the DDA by the Ministry of Rehabilit .. 
ation for allotment to eliSibJe persona 
from erstwhile Bast Pakistan is insufficient 
for accommodating aU of them. Develop .. 
ment of tbe plots of available land is 
already in progress, though possession of 
plots i yet to be given. Additional land 
available in and around Chittaranjan 
Park has been pro~osed to be utilised 
whlcb is at the planning stage. ' The 
development work in tbe additional area 
will also be started after the plot arc 
planned thero. 
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Impoundlo of Ir In i Plane 

208. SHRI SARFARAZ 'AHMA : 
sa VILAS MUTTEM A : 
SHR ATI MANORAMA 

S NGH: 
SHRI KAMLA PRASAD 

SINGH: 
Will tbe Minhter of CIVIL 

AVIATION be pJeased to state: 

<a> the Dumb r of Air India planes 
found invblved in the smuggling of heroin 
and 'Other articles during the last one 
year; 

(b) the names of tbe persons found 
uilty ther~fore aDd the action taken 

against them: 

. (C) the number of Air India planes 
impounded by for ign Government so 
far for their involvement In this act and 
the action taken by Government for 
gettin them back; and 

(d) the total Joss suffered by the Air 
India sO far due to impounding of Air 
India planes ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CIVIL AVIATION 
AND MINISTER OF STATE OF THE 
MI 1ST Y OF TOURISM (SHRI 
JAGDISH TYTLER) : (a) to (c) One 
Air India Airbus (A.310) aircraft oper-
nting a scheduled flight on Bombay .. 
Nairobi-Lagos route was Impounded on 
25, August 1987 at Lagos (Nageria> by the 
Nigerian authorities. Initially all crew-
member were detained. Subsequently, , 
only three crew-members remained under 
detention. None were found guUty . 

After negotiations with an Indian 
Government delegation the Njgerian 
autborities released the three crew-
me~bcrs and the aircraft on October 22, 
1987. . 

(d) On account of impounding of the 
aircraft for 58 days, Air India bas suffered 
an estimated los of revenue of Rs. 458.90 
lakb • 

Scheme tor financing and development 
of pIa tatlon 

209. SHal C. MADHA V REDD 

9, 19 7 ritt n AlISll c;r . lS6 

Will tbe Minister of AG I ULTURE be 
pleased to stat ; 

(a) whether any cherne bas been 
formu) ted for financing tho plantation 
for increased cultivation In the plantation 
ector to meet the domestic and foreign 

demand; 

(b) whether tb e National Bank (or 
Agricultural and R ural Development is 
providing finances for raising cashew 
plantations which are 100 per cent export 
oriented; and 

(c) whether any study bas been under-
taken by the National Bank for Agricul-
tural and Rural D evelopment to assess 
the potential available in the country for 
the development of plantations of various 
type 1. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY 0 AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (8) Yes, 
Sir. 

(b) Y es, Sir. 

(c) National Bank for Agricultural 
and Rural D velopment norma) ly does 
not conduct such studie. Ho ever, 
various commodity Boards for Coconut, 
Tea, Coffee, Rubber Spice. etc. under-
take studie to assc s potential avaiJabJe 
in the Country and to formulate pro-
grammes for development of plantatio s. 

Scarcity relief aou J 

210. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of 
AGR CULTURE he pleased 0 state: 

(a) whether Union Government have 
tak en a decisron to bring out a revised 
and updated scarcity relief manual to 
effectiveJy. Ulckle the problem of natural 
calamities like drought, Bood, snowfall, 
earthquake etc. in several parts of the 
country; 

(b) it so, the detail of the manual; 
and 
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(c) the modus operandi prescribed 
and tbe detai1s of the mec anism to 
monitor the impJementation of steps taken 
in conformity with the provisions in the 
manual? 

T E MINIS R OF S ATE IN TH 
DBPARTMEN OF AGRICULTURE 
AND COOPBRATIO IN THE MINIS-
TRY OF AGRICULTURE (S R 
YOGENDRA MAKWANA) : (a) A 
Committee bas b en set up for updati g 
the guideilDcs for prep ration/updatiDg of 
the exjsting Relief Manuals of he State 
Government for rend rj effective and 
timeJy relief measures in various natural 
calamities. In accordanc .with tbe guide-
lines to be formulated, State r licf manuals 
would lay down a mechani m for imple-
mentation of relief measures. 

(b) and (c) Do not arise. 

2J1. 

Drought er Ice plan 

DR. V. VENKATESH : 
SHRr BALASAHEB VIKHE 

PATIL : 
SHRI 

TANTI: 
BHADR SHWAR . 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Indian Farmers F rtilizer 
Cooperative Limited has formulated its 
owo drought service plan; 

(b) whether the IFFCO programme 
will supplement the plan and schemes of 
the Centre and he States; and 

(c) if so, the broad features thereof? 

THE 'M NISTER 0 STATE IN THE 
DEPARTMENT OF FERTILIZER IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU): (a) aod (b) Yes, 
Sir. 

(c) A statement is given below. 

Statement 

I CO, being essentially an organisa-
tion of farmers, is implement jog the 
drought service activities in close collabo-
ration witb State Government,s for the 
benefit or the farmers. The salient features 
of the plan arc given hereunder : 

1. Short·term activiHes 

bese in I ude ddnkinl wateli anaD -
ments, fodd r supph s, v~terJnary carCl, 
health carc, supply of agro-input , suppJy 
of seeds for growing fodder etc. in the 
Stues overed. Tbe tot~l fillanc;:ial outl~y 
is Rs. 80 takhs. 

2. Long .. term acti itie 

These incJude creating irr' ~ioQ 
f ciJities, infra structural facHitie . for 
efficiellt managem nt of water rcsourc 
and urvey of groundwater potential. for . 
which the financial outlay is Rs. 35 Jakbs. 

3. Coverage 

IFFCO service plan will be operativ 
in the States of Rajasthan, Gujarat, Tamil 
Nadu, Haryana, U.P., HiP., M.P. and 
Mabarasbtra. The aotivitie will be mostly 
in and around IFFCO adopted viJlages 
and in areas bich need immediate atten .. 
tion, as identified in associatioo with the 
State Government and relief agencies. In 
the district of Nagaur in Rajasthan, it 
bas been decided to maintain aod provide 
feed to about ]00 cowbulls of Nagori 
breed in order to preserve them (or future. 
Beside, 8500 cattle have been shifted 
from the district of Kutch to other di tricts 
in Gujarat. 

4. Progress 

In Gujarat, 7 cattle camps have been 
organised in collaboration with the State 
Govcrnment and other reJief ag~Dcjes. In 

, Rajasthan. 20 fodder supply centres have 
been opened in different districts. IFFCO 
wiJJ also be growing fodder for distribution 
mainly to small and marginal farmers. 

on P 1m .cultivation 

212. SHRI V. S. KRISHNA IYER : 
Will the Minister of AGRICULTURE be 

. pleased to state : 

(a) whether" the Karnataka Govern-
ment propose to grow Oil Palm in SO,OOO 
hectares at a cost of Rs. 220 crores; 

(b) if so, whether 8ny such proposal 
has been sent to the Union Governmet.t 
for its approva1; and 
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(c) whether Gov rnment would pro-
vide all assistance ' to Karoataka to grow 
on aim io 50,000 hectares to save foreign 
exchange now incurred on the import of 
palm oil '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION I THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MA WANA): (a) and (b) 
A proposal bas been received from 
Government of Karnataka on 19.10.1987 
for providing assistance for taking up oil 
palm cultivation in the State in 50,000 ha. 
at a cost of Rs. 221.62 crores. 

(c) The assistance to be provided 
from Government of India in this regard 
Is being examined. 

Telecast or World ReIiaace Cup Cricket 
Matches 

213. SHRI SHANTARAM NAIK : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
atate : 

(a) whether there was a row between 
his ministry and the Reliance Cup Orga-
niSin Committee over the teJecast of 
Reliance Cup Cricket matches; 

(b) if so, what were the issues invol. 
ved; and 

(c) the solution arrived at ? 

THE MINISTER OF STATE OF 
THB MINISTRY OF INFORMATION , 
AND B OADCASTING (SHRI A. K. 
PANJA): (a) and (b) No, Sir, there was 
no row as such. The Reliance Cup Orga. 
nislng Commjttee bad asked (or payment 
of royalty equivalent to 9% of the 
Revenue earned by Doordarshan In 

res pee of the commerci I advertisements 
booked with tbe coverage of the matche 
by Doordarshan. 

(C) It bas been decided by Gov rn-
ment that sports organisations organising 
or sponsoring sports vents pertaining to 
their own fieJd can be treated as adverti-
sing agents for the purpose of advertise-
ments on Doordarshan only when such 
advertis ments are to be shown, during 
the time the particular sport event is 
telecast. All advertisements secured by 
them for this purpose will entitle them to 
get a commission of 20%. Such ports 
organisatIons will have to be recommended 
by the Department of Sports. This posi-
tion was accepted by the Reliance Cup 
Organising Committee. 

Review of famine code 

214. SHRI G. S. BASAVARAJU : 
SHRI S . . OURADDI : 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether Union Government have 
appointed a committee to r vi ew the 
famioe-code; and 

(b) if so, the constitution and terms 
of reference of the committee? 

THE MINISTER 0 STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS. 
TRY 0 AGRICULTURE (SHRI 
YOGE:SDRA MAKWANA) : (a) and (b) 
A Committee has been constituted to 
review updating the existing guidelines for 
States for preparation of relief manuals. 
Details of the con titution of Committee 
and its term arc given in the statement 
below. 

Statement 

ConstitutioD 

2. 

Joint Secretary (SR) & Additional ReHer Commissioner, 
Deptt. of Agriculture 

A representative from Mini!trv of Finance (Plan 
Finance Division) 

A representative from Planning Commissiofi 

Chairman 

Member . 

Member 
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4. 

5. 

6. 

7. 

8. 
9. 

A representative from DepU. of Women & Child 
Welfare 

A representative from Ministry of Health & amily 
Welfare 

A representative from DepU. of Rural Development 

A representativ from Ministry of Water Resources 

A represe tative from DepU. of Science & Technology 
A representative from Ministry of Home Affajrs (Civil 
Defence Division) 

10.-14. A representative each from the State Governments 0 ; 
Andhra Pradesh , Assam, Bihar, Gujarat and Rajasthan . 

Terms of Reference 
Revise xlsting guidelines for revision/updating the 
existing manuals, preparation of Dew relief manuals by 
the State Govern Dts in the ligbt of experience gained 
during tbe last five years. 

Member 

Member 

Member 

Member 

Member 

Member 

SeJling of A iad ft ts to N.R.I. 

215. SHRI SRIKANTA DATTA 
(b) if so, how many Asiad flats have 

been sold to NRl's so far; and 
NARASIMHARAJA W ADJ· 
Y AR: (c) the details thereof? 

WJll tbe Minister of U R BAN D EVE-
LOPM ENT be pleased t state: 

(a) whe ther GoverDment bad a pro-
posa l to s IJ Asiad flats to non·Resident 
In d ians; 

THE MINISTER OF STATE IN THE 
MINISTRY OF UR'BAN DEVELOP. 
MENT (SHRI DAlBIR SINGH): (a) 
Yes, Sir. 

(c) Type 

A 

B 
c. 1 
C.2 
D.l 
F. 1 
P .2 
G . 2. 
P.4 
Q 1 
Q.2 
R.4 

(b) 32 

Flats No. 

815, '844, 845, 847, 
268 , '315, 313, 314, 
331, 334, 335 t 344, 
345 
6, 13 
7, 50, 346, 347, 807 
296, 300, 301 
744, 756 
116 
]17 

148 
689. 730 
616 

648 

Total 

13 

2 
5 
3 

1 
I 

1 
2 

J 

32 
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Accident in EasterD C Ifte ds Limited 
I 1987 

216. SHR T. BALA GOUD : 
SHRI PURNA CHANDRA 
MALIK: 

Will the Minister of LA 0 R be 
pleased to state: 

(8) the number of accidents that took 
place in the mines of Eastero Coalfields 
Limited during 1987 uptil date together 
with the names of the mines; 

(b) the number of 4lccidents that were 
fatal; 

(c) tbe number 01 per ons seriously 
injured, separately; 

, 

(d) whether any enquiry was held in 
this regard; and 

(e) if so, tbe details of the reports 
and aqtion taken thereon? 

THE MINISTER OF STATE 0 
THE MI ISTRY OF LABOUR (SHRI 
P.A. SANGMA): (a) During the period 
from Jaouary to September, 1987.88 
accidents are reported to . have occurred 
in the mines of the Eastern Coalfields 

Limited. The names of the mines are 
given in the Statement below. 

(b) and (c) Out of these accidents, 22 
were (atal. In all, 27 persons were killed 
and 68 seriously injured. 

(d) and (e) 10 pursuance of section 
23(2) of the Mines Act, 1952. aU accidents 
involving loss of life are required to be 
enquired into by tbe officers of the 
Directorate General of Mines Safety. 
Depending upon the gravity of the situa-
tion, serious accid nts are also enquired 
into by them. All the 22 fatal cCldents 
and 10 serious accidents which occurred 
between January and September, 1987 in 
the mines of the Eastern Coal fields were 
enquired into. According to enquiry 
reports, orne of the major causes for the 
accidents were fall of roof, {aU of sides, 
transportation machinery, explosives etc, 
In ca es, where persons were held respon-
sible for the accidents, appropriate action 
was ta ken either by DIrector General of 
Mines Safety or by the Management at 
tbe instance of D irectorate General of 
Mi nes afety, uch a , discharge or sus. 
pension from service, suspension of 
stat utory certifica tes, warniog by Directo-
rate General of Mines Safety. 

State eDt 

Fatal accideDts in Coal Mines or E tern Coalfields Limited during January to 
September, 1987 

SI. No. Name of Colliery 

1. Patmohana 

2. ~achipur 

3. Bhanora 

4. Shankarpur 

5. Toposi 

6. Khas Kajora 

7. Chfnakuri Mines No. II 

• TiIabonl 

9. Lachipur 

Q. Madhujore 

••• 

... 
••• 

... 
••• 

Date of accident 

8.1.1987 

23.1.1987 

3.2.1987 

10.2.1987 

13.2.1987 

3.2.1987 

21.2.1987 

27.2.1987 

16.4.1987 

8.6.1987 
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1 2 3 

11. adjDa ••• 27.6.1987 

12. Ranipur 9.6.1987 

13. Gourangdih ... 14.7.1987 

14. Ghanasbyam 25.7.1987 

15. J eme sri (R) • •• 29.7.1987 

16. Hariajam ••• 3.8.1987 

17. KumaTdubi · .. 28.8.1987 

18. Sripur .. , 1.9.1987 

19. MadbYJore 1.9.1987 

20. Moira 3.9.1987 

21. Dhamo Main 9.9.1987 

22. Babula 
• • t 26.9.1 87 

Serious Accident in Coal Mines of Eastern CoalfieJds Limited durio. 
January-September. J987 

81. No. Name of Colliery Date of accidents 

1. Bejdib 23.1.1987 

2. M dhujora 5.1.1987 

3. Chora 7/9 pits • •• 7.1.1987 

4. North Scarsole 28.1.19 7 
, 

S. Chora • •• 12.2.1987 

6. Madbusudanpur ]5.3.1987 

7. Polidib · .. 18.3.1981 

8. North Searsole . ... 23.3.1981 

9. Khas K jora . .. 23.3.1987 
• 

10. Purusbotam OCP • •• 4.1.1987 

11. Bhanora · .. 1l.2.19fs7 

12. Dabor (R) 1.2.1987 

13. BarmoDdia · .. 7.2.1981 

14. Bonjamehari . .. 1.3.1987 

15. Tirat 2.1.1987 

16. Ghusick • •• 3.1.1987 
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17. Dalurband 10.2.1987 

18. SeetaJpur • •• 11.3 1987 
19. Parbeli 4.2.1987 

20. Mandman • •• 26.5.1987 

21. Poidih - 9.4.1987 
22. Madbjora · .. 15.5.1987 
23. Madhujore · .. 5.6.1987 
24. Bahula • •• 18.6.1987 

25. Mithapur ... 19.6.1987 
26. Kumardibi 'B' 19.5.1987 

27. Barmondia 27.5.1987 

2 . Mardarboni 1.6.1987 

29. Bbanora • •• 12.6.1987 
30. Khandra · .. 16.6.1987 
31. Kuardih · .. 19.4.1987 

32. Jamehari 'R' · .. 11.4.1987 

33. Gbanshyam ... 27/28.4. J 987 

34. Pure Searsole • •• 27.6.1987 

35. Parbelia · .. 15.5.1987 

36. . Kunustoria ••• 6 .7.1987 

37. Modbujore • •• 23.7.1987 

38. Jamoria AlB Pit 5.7.1987 

39. Ningah 1.7.1987 

40. Madhujore • •• 30.6.1987 

41- Madbabpur · .. 16.2.1987 

42. Jhanjbara 3.7.1987 

43. Dalmia 16.5.1987 . 

44. Dam goria 18.3.1987 

45. Damagoria 9.3.1987 

46. Parasla O.C. 2.4.1987 

47. Toposi 18.6.1987 
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1 2 

48. 

9. 

SO, 

51. 

52. 

54. 

55. 

s • 
57. 

58. 

59. 

60. 

61. 

62. 

63. 

64. 

65. 

66. 

Hariajam 

apasabra 

Toposi 

Chora 

Dhemomain 

Belbaid 

Dhemomain 

Bhanora 

Jamehari (R) 

Dahor Spl. 

Moira 

Kahandra 

Kumardibi 'B' 

Chapuki Kbas 

Kalipahari 

Mouthdih 

Satbaram Project 

Jamebari 'R' 

Girimint ' 

Production or Paradfp Fertilizer Plaat 

217. SHRI HARIHAR SOREN: Wil 
the Minister of AGRICULTURE be 
pleased to state: 

( ) whether Paradlp ertilizer PJant 
Oris a has started commercial production; 

(b) if so, when and the rate at which 
tho production has started; 

(c) tho targot set for the production 
of Fertilizers in 1987-88; and 

(d) tbe details thereof; 

THE MINISTER OF STATB IN 'tHE 
OEPARTMENT OF FERTILIZERS I~ 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU) : (8) and (b) 
Yes Sir; the plant started commercial 

3 

••• 17.7.1987 

• •• 7.7.19 7 

••• 4.7.1987 

••• 8.8.1987 

• •• 22.8.1987 

... 11.9.1987 

.0. 23.9.1987 

• •• 1.7.1981 . 

••• 29.8.1987 

• •• ?9.8.1Q87 

••• 3.9.1987 

• •• 16.9.1981 

.0. 25.9.1987 

· .. 21.7.1987 

· .. 23.7.1987 

• •• 15.7.1937 

· .. 3.7.1987 

'0' 15.9.1987 

••• 1.7.1987 

production from 1.8.86 at the 
rate of 40.~O MT of Oi-Ammonlum 
phosphate (DAP) per month. Between 
August. 198 and March, 1987, it produced 
3.84 lakh MT of DAP with about 80% 
capacity utilisation. 

(c) and (d) The target set for 1987-88 
is 6.3S lakh MT of DAP, against which 
tbo total production durjng April to 
September, 1987 (six months) has been 1,82 
lakb tonnes. Production durjn~ the 
remaining part of t he year is expect d t& 
be at a hi her rate. 

[Trans/at ion] 
Pa,meDt of wage. to fetnale wOrker by 

DDA/HUDCO 
218. SHRI PARASRAM BHAR'DWAJ: 

Will the Minister of LABOUR be pJeascg 
to' .tat. • 
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(8) whether female workers get Ie 8 

wage tban male workers in Delhi and_ 
other metropolitan cities as 8 result of 
which their children become victims of 
malnutrition; 

(b) whether cas of violation of rules 
in respect of ODe lakh female workers 
ensaged in the construction of houses of 
DDA and BUnCO In Delhi have come 
to the notice of Government; and 

(C) if so, the action proposed to b'c 
taken in the matter? 

THE MINISTER OF STATE OF THE 
'MINISTRY OF LABOUR (SHRI 
P .. A. SANGMA) : (a) and (b) As reported 
by Delhi Administration, on complaint 
regarding female worker engaged in the 
construction of houses of DDA and 
BUnCO being paid )Qwer wages tban 
male workers i pending at prescnt in 
tbat Office. Statistics relating to other 
metropolitan cities are not available since 
such information is only collected by the 
State as a whole. 

(c) Question does not arise. 

[English 1 
Payment of compensation to farmers' 

londer Crop Iosuraobe Scbeme 10 A.P. 

219~ SHRI V. TULSIRAM : Win the 
Minister of AGRICULTURE be pleased 
to state: 

tal the number of cases regarding 
payment of compensation under Crop 
Insurance Scheme to the farmers in 

Andhra Pradesh whoso crops bave destroy-
ed due to severe drought in the State; 

(b) tbo amount of compen ali on to 
b paid to the ,f rmer i tbe State; and 

(c) the time by which compensation Is 
expected to be disbursed to tbe farmers 
to eoable them to prepare themselves 
or the next Ravl crops? 

THE MI ISTER OF STAtE 1 THE 
DEPARTMENT 0 AGRICULTURE 
AND COOPEllATION IN THE M NIS· 
TRY OF AGRICULTURB (SHRI 
YOOB DRA MAKWANA): (a) and (b) 

The details regarding ca ~es for payment of 
claims under the Comprehensive Crop 
I nsuraoce Scheme to the f: rmers who 
have suffered crop Joss due to severe 
drought in Khar il 1987 sea on in Aodhra 
Pradesh have not been received from the 
State Government . Therefore, tb amount 
of claim payable to the farmers cannot be 
worked out at this stage. 

(c) As per the instructions issued by 
the Government of India the State 
Government is required to send crop 
yield data iQ respect of Kharif 1987 season 
by the end of January, 1988 to the General 
Insurance Corporation of ndia (Ole). 
G.I.e. wi)) work out iIidemnity claims 
payable under the e CIS to the concerned 
farmers and intimate the same to this 
Ministry for sett lemont. However, 
di bursement of crop loans to such farmer 
for the Rabi 1987-88 season will not be 
affected clue to nonsett1emeot of indemnity 

J • • calms. 

Drought assistance to Kerala 

220. PROF . K .V. THOMAS: 
SHRI P A. ANTON Y : 
SHRI SURESH KURUP : 

Wi l) the Minister of AGRICULTURE 
be pleased to state: 

(a) the quantum of drought relief 
ask d by KeraJa GovernID t; 

(b) whether the Central team which 
visited tbe State bas since submitted its 
fi al r port; 

(C) if 80, the recomm ndations made 
by tbe Central team; and 

(d) the Centra) aid proposed to be 
·ven to Kerala? 

THE MINISTER OF STATE IN TH 
DEPA TMENT OF AGRICULTURE 
AND eOOPERAT 0 THE MI IS .. 
TRY OF AGRICULTURE (SHRI 
YOOENDRA A WANA): (a) The 
Government of Kerala eougJ_tt Central 
assistance of R . 604.46 crores for drought 
re1ief measures. 

(b) Yes, Sit. 
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(c) and (d) Based on the report of 
the Central team and recommentatioo 
of tbe High Level Commit ee on Re i f 
thereon, a ceilin of expe dllure of R-s. 
29.28 croret b s been approved for 
drought relief in K rala. In addif on to 
tbis, Rs. 10.50 lakbs for increa iDg ve e-
table production aod Rs. 2.75 cror s for 
compJetion of irrigation projects have also 
been approved under drought relief 
programmes. 

Losse due tp Ooods aDd drougbt 

221. SHRI K.P. UNNIKRTSHNAN: 
Will the Minister of AGRICULTU E be 
pleased to to state: 

(a) whether there have been wide-
spread losses of major cereal crops, oil-
seeds, pulses aDd other cash crops a a 
result of drought ' and floods in different 
States; 

(b) whether estimates of crop losses 
vary and differ according to State aod 
Union Governll'ent's reports; 

(c) the final estimafes of Union Gove-
Inment regarding crop los es and the fall 
In production for tbe year ~ tonoagewise 
and in monetary terms; 

(d) whether Union Government have 
drawn up any special programmes to meet 
the situation; and 

(0) if so, the details tbereof? 

THE MINISTER OF STATE IN TH 
DEPARTMENT OF AGR ULTURB 
AND COOP RATION IN TH MINIS. 
TRY OF AGRICULTURB (SHRI 
YOGENDRA MAKWANA) : (a) to (c) 
Due to wid spr a drought conditions 
prevai ling in many States as w 11 as floods 
In some States during tbe kbar 'f ea Oil, 
productions of various crops including 
cereals, oil eeds. pulses and cash crops 
in 1987-88 :is likely to be affected. 
Firm estimates of kharif prod uctioo 
a!e not yet due from the State. 
Sowing of rabi crops are still in progre 
and as sucb, it is too early to quantify the 
fall in production of variou crops. 

(d) and (e) In order to reduce the 
overall produotion loss, a rabi production 
strategy is being implemented during 
1981·88.. Tbe supply of inputs Ii e seeds 

and fertiJi7:ers is being tied up, Assistance 
to Small and Mar ina1 farmers by way of 
agf.cu1,tural in ut su t sidy limited to Rs. 
2001 per hectare for the crop area 
damaged has al 0 be n pro~ided. 

Provisions of drinking water 
to the ,llIagel 

222. ' SH I YASHWANTRAO 
GADAKH PATIL : Will the Minister of 
AGRICULIURE be pleased to to state: 

(a) The details of the central assis-
tance s' nctioned to tbe drought affected 
States for the schemes of rural drinkinl 
water supply during the current finaQcial 
year. State-wise; 

(b) the number of vilages proposed 
to be covered d uring the year; and 

(c) tbe time by which the remaining 
villages are likely to be cov~red? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOp .. 
MENT IN THE MINISTRY OF AG 1-
CULTURE (SHRI RAMANAND 
Y ADA V) : (a) The Central Government 
is assisting tbe State financially uo or 
the accceJerted Rural Water Supply Pro-
gramme (ARWSP) for providing drinking 
water to the rural population. 

During tbe current year keeping in 
view the severity of tbe drought, Central 
Government had reloased R . 51.40 crores 
as ad-hoc assistance for the drought 
affected States for rural drinking water 
supply. In addition an amount of Rs. 
14.58 crores bas been sanctioned for 
purchase of rias aod other equip ents. 
A Statement showing ad-hoc assistance, 
funds releas d und r ARWSP for rural 
w t r supply and amount sanctione for 
purchase of rigs is aiv'en bel w. 

(b) DurIng the current year, 50,570 
villages are proposed to be covered under 
the ARWSP/MNP programme in all 
State/UTs including the drought affected 
States. 21,200 villages are likely to be 
benefited under the ad .. hoc Central 
assistance given to drought affected 
States. 

(c) The remaining villages are likely 
to be coveted by the end of tbe Seventh 
P an period, 
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Statement 

CeDtral Assist nee S nctloned to drought afl'eeted States 

SI' States 

1. Andhra Pradesh 

2. Gujarat 

3. Haryana 

4. Himachal Pradesh 

Funds re .. 
leased 
under RWSP 
(Rs.crores) 

13.63 

7.87 

4.03 

4.88 

5. Jammu & Kasbmir 14.71 

6. Karnataka 9.72 

7. Kerala 7.72 

8. Madbya Pradesh 17.55 

9. Maharashtra 14.98 

~ 10. Nagaland 

1). Orisa 

12. Punjab 

J 3. Rajastban 

14. Tamil Nadu 

15. Uttar Pradesh 

Total: 

[Translation] 

3.27 

9.90 

3.98 

13.77 

11.96 

27.50 

165.47 

Advertisements allotted by DAVP to 
new papers from Patna 

223. SHRI KALI PRASAD PA DEY: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
Itate: 

(a) tbe names of the daily newspapers 
publisbed from Patoa which were given 
advertisements by DA VP during the 
pedod Jan. 1986 to 31st October. 1987; 

(b) wbeiber Hindi and Urdu daiIes 
f}ublished from Patna were given only 
a few adv rtisements; 

(c) whether the Newswaper Organi. 
I tiODS in Patoa ha\'e repeatedJy ~omplai-

Ad hoc assis .. 
tance amount 
(Rs. crores) 

3.00 

8.00 

2.00 

1.50 

1.50 

2.50 

1.00 

4.00 

2.00 

1.00 

lAO 

1.50 

13 .00 

1.50 

7.50 

51.40 

Amount sanctioll-
ed for purcbase 
of rig 
(Rs.crores) 

0.43 

1.66 

0.70 

0.30 

0.33 

0.23 

2.17 

1.72 

2. 53 

0.70 

2.73 

1.45 

0.53 

14.58 

ned regarding such discrimination against 
their papera; and 

(d) if so, tbe action taken thereon? 

THE MINISTER OF STAT 0 THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) : 
(a) The names of the daily news· 
papers published (rom Patna which were 
given advertisements through DA VP 
during tbe period January 1986 to October 
1981 are given in the Statement below : 

(b) No, Sir. 

(c) No, Sir, not to ' the Ministry's 
knowJedge. 

(d) Does not arIao. 
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N me of abe Dailie ublisbed 
From Patos" Ich "ere Relealed 
Go, roment Adverti e eot. Durloll 

tbe period Js uary 1986 to 31st 
October 1987. 

ENGLISH: 

Indian N 8 tion 

Searchlight 

Times of Ind ia 

Hindustan Times 

HINDI: 

URDU 

Atma Katba 

Samar Kshetra 

Freedom Fighter 

Bihar Jan 

S marbodh 

Lok Ashtba 

Sonbhadra Express 

Berozgar 

Janshakti 

Viswabandhu 

Arya Varla . 

Patna Tiger 

Van ita Parisar 

Patliputra Times 

Bihar Satta 

Punch 

PatJiputra Chronicle 

Bbarat Mail 

Mrige b Sandesh 

Pradeep . . 

Hindustan 

Nav ~barat Tim I 

Aaj 

Hamara Nara 

Written Answers 

Sada·E-Aam 

Qaumi Tanzeem 

Ek Qaum 

Sadaqat 

Sangam 

Qaumi Awaz 

In Dinon 

Nawald Subah 

AZimabad Express 

Hamara Bihar 

Desh Bidesh 

Qaumi Swar 

Paigbam-E.N ebru 

Mosallas 

Bbavishya Wak 

Pyari Urdu 

Agbaz Aur Anjam 

Azimabad Mail 

Ei ar 

Rab Rau 

Sathi 

Kohkan 

[ English] 

Scheme to combat drought 

ISS 

224. SHRIMATJ KISHORI SINHA: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Government have for-
mulated any schemes to combat the 
country-wide drought; 

(b) . whether this involves makin up 
for Kharif loss through more intensive 
cultivation during Rabi season; 

(c) whether necessary seeds and 
other Inputs had been lined up for the 
purpose; and 

(d) whether this also involves expJoi-
tIna the high level of soil moisture in Bood 
aflected are~s lilc~ Bih~J' 7 
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THE MINISTER OF STA · IN TH 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION N THE MINIS. 
TRY OF AGRICULTU E (SHRI 
YOGBNDRA MAKWANA) : (a) and (b) 
Yes. Sir. 

(c) Yes, Sir, to the extent required. 

(d) Yes, Sir. 

Reglooai minimu age · 01 c for 
industries 

225. SHRI INDRAJIT GUPTA: Will 
the Minister of LABOUR be pleased to 
state : 

(a) whether Government propose to 
Introduce a regional mlDlmum wage 
policy in certain industries ; and 

(b) if so, the details thereof? 

THE MINISTER 0 STATE 0 TH E 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) and (b) The question of 
Regional Minimum Wage was cOlisidered 
in the 36th se sion of tbe Labour Minist er' 
Conference. One of the conclusions of the 
Conference wa that the regional minimum 
wages may be considered employment-
wise for selected employme t(s) and the 
Regional Advisory forum win go into 
specific emp)oyment(s) where minimum 
wages for the same employment(s) in one 
of a set of contiguous States caused pro-
bJems in other ate(). The details or the 
guidelines are given in the Statement 
below. 

I Stateme t 

The questions of disparity in wages 
and consequent flight of industry and 
business from one State to another and the 
formulation of a national minimum wage 
/regional mini um wages a ve been dis-
cussed in various forums in tbe past. The • 
Nationat Commission on Labour (1969) 
examined the issue of ational Minimum 
Wages and was of the view that su cb a 
wage in the sense of uniform monetary 
rate of remuneration for the country as a 
whole w.as neitber feasible Dor desirable. 

The Cop]missiQD, however. suggested that 

an effort shouJd be made to fix regional 
minjmum wages in th~ differont bomo. 
geneous r gions 'n each State. The atter 
was more recently discu ed in tbe 28th 
Session of the Indian Labour Conference 
held on the 25th and 26th November, 1985. 
It recommended that till such time as a 
national minimum wage was feasible, it 
would be desirable to have regional mini-
mum wages in regard to which the Central 
Government may lay down tbe guidelines. 
In th's context, the draft uidelines were 
circulated to the State Govts./U. T. Ad-
ministrations for comments. The comment 
of some of the Slates/U.Ts. have not been 
received . In the Ught of the comments 
receiv d the matter was placed before the 
meting of the State Labour Secretaries 
heJd on 29·30th ApriI, 1987 and Labour 
Ministers' Conference held on the 20th 
May, 87 for consideration. 

There were detailed discussions on the 
subjett. The guidelines given in the agenda 
were generally acceptable subject to the 
following: 

(1) The regional forum for consi-
dering regional minimum wages 
would not be a statutory body_ 
Its function would be that of an 
Advisory and Consultative Body. 

(2) This Advisory Committee would 
go into only specific employments 
e.g" where minimum w»ges fixed 
for the same cmployment(s) in 
one of a set of cODtiguous States 
caused problems in the other 
State(s). This wouJd warrant 
consulta ions in the regional 
forum for arriving at mutually 
satisfactory settlements. 

In the light of tbe conclusions of the 
Labour Ministers' Conferen.ce, tbe follo-
wing guidelines for the regional minimum 
wages are circulated; 

(a) There will be six egional Mini· 
mum Wages Advisory Committees in the 
country as follows: 

Regiqn . Ts./Statcs covered. 

1 2 

·Eastern Region West Bengal, Oris.a, 
ibar, Sikkim. 
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ortb Ba tern 
Region 

Sout ern Region 

orth Re ion 

We~tern Regio 

Central Region 

2 

Andaman & Nicobar 
Is'ands. 
Assam, Manipur, 
Meghalaya, Naga-
land, ripura, Aru-
nach ) Pradesh, Mi-
zoram. 

Andbra Prade h, 
Karnataka, Kerala, 
Tamilnadu, Pondi-
cherry, Lak badweep. 
Punjab, Raja tban, 

lmachal Prade h. 
J & K., Haryana, 
Delhi Chandigrah. 

Maharashtra, Gujarat, 
Ooa, Dadra & Nagar 
HaveJi. 
Uttar Pradesb, 
Madhya Pradesh. 

A State/U.T. may, on account of its 
economic nd geo raphical position be 
represented in more t an one Reglo al 
Commt ttee, if it so desire. 

The Committee will comprise of a re-
presentative of the Ministry of L bour and 
one cach of tbe ta e Govts./U.T. in the 
Regio. The meetin s of the Committee 
will be cb ired by the repre enfative of the 
Ministry of Labour. The mt"eH gs will b 
convened in riifferent States/U.T. in the 
region by rotation. The agenda for the 
meeting of tbe Committe wiJl be prepared 
by the Mini try of Labour on receipt of 
suggestions from the State Govts. The 
Secretariat assistance and other arrange-
ments in connection with holding of tbe 
meeting will be made by the host State. 

(b) The question of recommen· 
ding tbe regional ml imum wages 
may be con ider d employ-
ment-wise for selected employment(s). 
The Committee wH) 0 into only specific 
employment(s)' I.e.. where minimum wages 
for tho ame emp)oymeot(s) in one of a 
set of contiguous States caused problems 
io other State(s) . . 

(C) After the ini tiat recommendatioQs 
for fixation of the regional minimum wages, 
the Com ittee may meet at least twice a 
year to review the sltuatioD. 

(d) D cODsid r)Dg the rate(s) of the 
r~ljoDal minimum wage for specific em-
"otyments, tbe Commie teo would take 
ioto account the cODcept of poverty lin • 
the prevailing wage rates in the particular 
employment in di.fferent States of tbe 
region and tbe noigbbouring region(s), tbo 
capacity to pay, requir ment of skin for 
the employment and hazards involved etc. 

(e) The minimum wag s recommended 
by t e Committee may be related to a 
particular J v] of All India Consumer 
Price Index Number compiled by the 
Labour Bureau, Shimla. However, the 
States may revise the wage whenever there 
j a rise of 50 points In the Consumer 
Price Index. The Committee will not be 
statutory body and its function being o f 
advisory aod consultative nature, the 
fixation and revision of wages may be 
done by each State Govt. in accordance 
witb 'the pre ctibed procedure~ under tbe 
~1inimum Wages Act, 1948 while keeping 
tbe recommendation of the Committee in 
view. 

Strengthening of Fishery Survey of India 

226. SHRI D.N. REDDY. Will the 
Minister of AGRICULTURE bo pleased 
to state: 

(a) wbe[her Union Government pro-
pose to strengthen the 'Fishery Survey of 
India' by inducting additional appropriate 
types and sizes of fishing vessels, increa. 
in scientific manpower and other rele-
vant facilities to enable it to cope with the 
increased demands ~ and 

(b) if so, the steps being taken in tbi 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT 0 AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AG I UL DRB (HRI 
YOGENDRA MAKWANA) : (a) and (b) 
StreotheniDg of Fi hory Survey of India 
was undertaken during the 6th Plan period 
by r organisinl it into six zona) bases with 
additional survey ves ela and appropriate 
scientific staff and other infrastructural 
facilities including ber hing, office-cum-
workshop buildings, etc. Of the six zonal 
bases, four bases at Marmagoa. Cocbin, 
Madras and Vlsakbapatnam have already 
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, been established and tbe remaining zonal 
bases at Vera vel and Port Blair are yet to 
be e tablished, Ten larger vesse.ls ,have 
been added to the fleet of survey ve sels 
taking into account the increased demands 
for surveying more areas of the Exclusive 
Eeo omic Zone. A few more urvey vessels 
are to be introduced in tbe near future. 

Autonomy to IC R 

227. SHR MATI GEETA MUKHER-
JEE: Will the Minister of AGRICUL· 
TURE be plea ed to state: 

(a) wbether Government propose to 
ive fuJ) autonomy to tbe Indian Council 

of Agricultural Research; and 

(b) if so, tbe details tbereof? 

THE MINISTER 0 ST A TE IN THE 
nEPARTME T 0 AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRJ 
YOGENDRA 'MAKWANA): (a) There 
is no such proposal under consideratioD. 

(b) Does not arise. 

Soags on the I.A. planes 

228. SHRI BHADRESHWAR 
TANTI: 
DR. V. VENKA TESH : 
SHRI BALASAHEB VIKHE 
PATIL: 

Will tbe Minister of CIVIL A VIA. 
TION be pleased to state: 

(a) whether th ere has becn a large 
number of 'incidents of technical snags 
developing in the Ind ian Airlines planes; 

(b) jf so, reasons tbereof; and 

(C) the steps taken to remove these 
sangs during the last three years? 

THE MINISTER OF STATE OF THE 
MIN STRY OF CIVIL AVIATION AND 
MINISTER OF STATE OF THE MINIS-
TRY OF TOURISM (SHRI JAGDISH 
TYTLER) : (a) No, Sir. 

(b) Does Dot arise. 

(c) Indian Airlines aircraft are sub-
'eoted to iald inspections durina every 
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check schedule carried out at s ecUied 
interval.. The check schedule and its 
periodicity are determined with the appro-
val of Airwortbine Authority and the 
manufacturers of the aircrafts. Defects 
experienced in flight and observ d duriog 
routine maintenance are rectifi d .and 
attended to by Licensed Aircraft Mainte-
nance Engineers. Besides, defect review 
meetings are also heJd by Indian Airlines, 
assisted by representatives of the Directo-
rate General, Civil AvIation. At tbese 
meetings. adequacy or otherwise of tbe 
maintenance action taken to rectify the 
reported/observed snags is reviewed and 
maintenance schedule r evised, where. 
con idered necessary . Performance of 
the various aircraft sy terns and compo-
nents is also monitored and tbeir service 
life is . reduced/increased for optimum 
stability. 

Facilitie at Calcutta Airport' 

229. SHRI AMAL DATTA : Will the 
Minister of CIVIL AVIATION be pleased 
to refer to the reply given to Unstarred 
Question No. 2148 on 10 August , 1987 re-
garding Airport projects undertaken by 
IAA I and state : 

(a) the facilities, both qualitative and 
quantitative. proposed to be provided at 
the new International Terminal at Calcutta 
Airport and the tbird Mod ule to the Inter-
national Tetmin al of Bombay Airport t 

(b) the present comparative cost ' of 
various facilities as per tbe p·roject reports 
of the !wo airports ; and 

(c) the reasons for the tbird Module 
0" Bombay Airport bei ng twice. the cost 
o f new I n ternationa l T ermin al at al-
cutta ? 

THE MINISTER OF STATE IN T E 
MINISTRY OF eVIL AVI ATION AND 
MINISTER OF STAT O' THE MINIS-
TR Y OF TOURISM (SHRI JAG DISH 
TYTLER): (a) , and (b) A Statement 
furnishing the req uisite Information is 
given below. . 

(c) The cost of the tbird module at 
. Bombay Airport is higber because of the 
provision for a larger terminal building to 
meet the present and future traffic rtquire-
ments. 
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Statement 

(a) Facilities proposed to be provided at the New International Terminal at 
Calcutta Airport and tbe third Module of the International Terminal at ;Bombay 
Airport 

Description of facJity 

Terminal Building 

Apron & Lighting 

Paved Area & shoulder 

Road & Car Park 

Administrative office 
& Canteen Building 

Airconditioning 

Conveyors 

scalators 

Elevators 

A utomatic sliding door 

Aerobridge 

Area 
Calcutta 

Airport (NITC) 

15825 Sq. m. 
30000 Sq. m. 

9000 Sq . m. 

20350 Sq m. 

-
1200 TR 

2 Nos. 

2 Nos. 

2 Nos. 

12 Nos. 

2 Nos. 

Bombay 
Airport (Ph·I1I) 

45,000 Sq. m. 

-
10000 Sq. m. 
3000 TR 

-
6 No. 

8 Nos. 

38 Nos. 

8 Nos. 
--------------------------------------------------------

(b) Comparative cost of various facilities as per project reports of the two 
airports • 

Description of facility 

1 

Terminal BuUding 

Apron & Lighting 

Paved Area &1 Shoulder 

Road & Car Park 

Bulk SeJ,'vices 

Administtative Office 
Canteen Buildina 

Cost (Rup~es in Lakhs) 

Calcutta 
Airport (NITC) 

2 

890.88 

342.84 

44.73 

102.4'; 

220.59 

Bombay 
Airport (ModuJe-III) 

3 

2178.20 

.......... 

192.00 

364.a~ 
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1 

Miscellaneous works (Apron 
Oood lighting, fuel hydrant, 

drain etc.) 

Airconditionins 

Conveyors 

Escalators 

Elevators 

Automatic slidge doors 

Aerobridges 

Electronics Installations 

Facilitation Equipment 

Baggage TroJJey, Chairs. 

Tel phone Booths etc. 

Public Address System, CCTV 
FJiaht information 

Light fixture 

Interior Decoration 

Ov MB 9, i981 

2 

180.25 

56.65 

30.90 

10.30 

9.2.7 

175.10 

30.90 

5.15 

41.12 

,"'ritten Answers 
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3 

44.00 

350.00 

624.00 

80.CO 

200.00 

50.00 

25.00 

8% Agency charges 

2141.13 

171.29 

4107.59 

328.60 

Total 

Indian ,touri ts to USSR 

230. SHRI JAGANNATH PATT. 
NAIK : Will the Minister of TOURISM 
be pleased to state : 

(a) whether the number of Indian 
tourists to USSR is too low as compared 
to other countries; 

(b) if so. the reasons thereof; and 

(c) the steps envisaged to encourage 
lndian tourists t.o visit USSR? 

THE MtNISTER OF STAtE 0 THE 
tdINISTRY OF CIVIL AVIATION AND 

2312.42 4436.19 

MINISTER OF STATE 0 THE MiNIS .. 
TRY OF TOURISM (SHRI JAGDISH 
TYTLER): (a) and (b) Statistic of 
Indian tourists visiting different countries 
including USSR are not being complied. 
However, as per tbe information avaiJabl~ 
(rom Soviet agenci s about 2,500 people 
from India visit USSR eery year. 

(C) The Russian festival to be held in 
ndia during thi year is likely to create 

interest and awareness about RussJa as a 
touri t destination. Tourism seminars have 
also been held both in USSR and in India 
to explor~ ways and means of stregthcoina 
tourism ties between the two countries. 
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[Tran /arion] 

Delay/cancellation of Indian Irl ines 
flight 

231~ SHRI HARISH RAWAT: Will 
the Minister of I ]L AVTATION be 
pleased to State : 

(a) Whether many regular flights of 
Indian Airlines were either cancelJed or 
delayed inordinately during the last three 
months; and 

(b) if so , the reasons therefor; and 

(c) the remedial steps proposed to be 
tak n in this regard? 

THE MISTER OF STATE 0 THE 
MINISTRY OF CIVIL AVIATION 
AND MINISTER OF STATE OF 
THE MINISTRY 0 TOURIS (SHRI 
JAG DISH T TL ): () d (b) Durin 
the period July '87 to Sept ' 87, ] .89 0/0 of 
the flights w re can(.:elled. owever, onJy 
0.36% of the flights were cnnceJJed due to 
reasons within the control of Indian Air· 
lines while the remaining cancell ti ns 
were due to inadequ te airport facilities, 
adv rae weather conditioQs and con e .. 
quential re son, beyond the control of 
odian Airlines. Similarly, uring tbe said 

period 22 .170/0 of the flights wer~ delayed. 
Only 2.14 Yo of t e flight were d layed 
due to controllable reasons while tbe 
rem ining delay were due to re ons 
beyond the control of Indian Airlines. 

(c) Indian Airlines' flights are monito-
red regularly with a view to minimising 
delays. Technical delays are k pt io the 
mioirouql by constant evaluation of the 
techDlcal performance of aircrafts. Repeti· 
tive snags and problem areas are jodenti-
fled promptly for corrective action and all 
defects reported are j vestigated to prevent 
their recurrence. 

[ Ettgli hJ 

- CI T f mUles benefited under rural 
d .elopmeot programmes 

232. S RI AM BHAGAT PASWAN:· 
WiJl tbe Minister of AGR CUL TU B 
be pleased to state: 

(a) the details of the targets fixed 
under IRDP for covering Scheduled Caste 
and Schedul d Tribe households dur,ins 
the remaining Seventh Plan peliod; aod 

(b) tbe details of schemes under 
NR P likely to benefit SC and ST fami-
lies during the Seventh Plan period? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MENT IN THE MINIStRY OF AGRI-
CULTURE (SHRI RAMAN AND 
Y ADA V) : (a) Under RDP it is p ovided 
that at last 30% of the assisted famiJies 
should be drawn from Cs and STs. This 
minimum percentage of 30 is to operate in 
macro terms at the district and State Jeve}. 
The targets for tbe blo ks ~hould be deter-

. mined as under: 

(i) tbe percentage of assjst~d SCIST 
families should be equal to SCI 
ST population percentaae to tbe 
total population of a block in 
case the latter percentage is SO or 
above; 

(ii) wherever percentaae of the SC/ST 
population to t~e tot I population 
is less than 50, a mark up of 10o/c 
should be given to this percen-
tage and the perce ta e of SCI 
ST famili s as isted bould be 
equal to the percentage so 

rrived at. There is . DO 
change in the procedure for the 
remaining VIItb Ian p riod. 

(b) Under REP with a vjet.' to 
safeguard tbe interest of SCs and STs, 

,10% of funds have been earmarked for 
works exclusively benefitjng them. The 
V\ arks benefit ing SCs and STs ace as 
under: 

(i) development of land allotted to 
Scheduled Castes and Scheduled 
Tribes; 

(ii) social forestry wor s such as fuel 
wood and fodder plantation on 
lallds owned by individual SC and 
Sf members. 

(iii) m.inor irrigation wells and group 
wells/bore wells to cov r SC an 
ST holdings; 
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(iv) drink ing water wells for SC and 
ST bastis. 

Besides, the share of SCs/STs in the 
employment generated under the NREP 
during tbe Seventh Plan bas so far been 
as under; 

S1. Year SCs STs Total 
No. 

1. 1985·86 35% 16% 51% 
2. 1986·87 33% 18% 51% 

3. 1 S87·88 34% 21% 55% 

(tiJl September, 1987 
on the basis of 
received reports.) 

Teleca t or film "Deorala me Deh Dahan" 

233. SH IMA TI MEIRA KUMAR: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether tbe purpose of telecast of 
the film "Deora)a me Deb Dahan" on 18 
October, 1987 was to outright condemn 
the practice of Sati ; 

(b) if so, why the oposite view points 
justifying t~e Sati were projected; and 

" (C) whether there was any attempt to 
present a balanced picture ? 

THE MINISTER OF STATE OF THE 
UINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A K. PANJA): 
(8) Yes J Sir. ' 

(b) & (c) With a view to pr sent a 
clear picture opposite viewpoint arguing for 
"Sati" was also given, but it was effecti-
veJy countered in the programme as it 
developed. t was a programme which 
clearly brought out the ghastly nature of 
the pretented practice of '·Sati" with out-
riabt condemnation. 

Appointmeot or corre pondent in Door-
darshan 

234. SHR O. BHOOPATHY: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(8) whether some appointments of 
correspondents in Doordarshan ba\e been 
stayed ; and . 

(b) jf so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY 0 INFORMATION AND 
BROADCASTING (SHRI A. K. PA JA): 
(8) No, Sir. 

(b) . Does Dot arise. 

Selectfon of A dvertisements for TeJec t 

235. SHRI P. KANNAN: Will the 
Minister of INFORMATION AND 
BROADCASTING be pJ a cd to state 
whether there is any scrutinising agency 
(or selecting the advertis ments sponsored 
by various big and multinational com .. 
panles? 

THE MINISTER 0 STATE 0 THE 
MINISTRY OF IN ORMATION AND 
BROADCASTING (SHRJ A.K. PANJA): 
The scripts of all advertisem nts. wh ther 
sponsored by bJg and multi-national com-
panies or otherwise, are S futinised by 
DoordarshaD Comrnerci a 1 Sel vice even 
before the production of the adverti e-
ment, keeping in view the provisions made 
in the Code for Commercial Advertising 
on Doordarshan. 

Paradip Pho phate Project, Or; a 

236. SHRI SOMNA TH RA TH : Will 
the Minister of AGRICULTURE be 

. pleased to state: 

(a) the amount so far spent on the 
Paradip Phosphates, Orissa and what 
further amount is proposed to be spent; 

(b) the targets fixed for production 
and whether these have b en aChieved; 
and 

(C) the total earnings of the unit 
during 1986·87 ? 

THE MINISTER OF STATE IN TH 
DEPARTMENT OF FERTILIZERS 
THE MINIS RY OF AGRICULTU E 
~SHRI R. PRABHU) (a) An amount of 
R . 3S0.30 crores has been sp nt as op 
March 31, 1987 and a further amount of 
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Rs. 173.08 crores is proposed t~ be spent; 
(b) The target of 5.76 lakh M.T. of 

OJ-Ammonium Pho phate fixed for 1986-87 
has not been achieved; 

(c) The Company sustained a JOGS of 
R . 8.26 crore after depreciation of Rs. 
13.92 erores. After providing an amount 
of Rs. 24 08 crores for investment a11o-
wance res eve, total loss of Rs. 32.34 
crores has been carried forward as on 
March 31, 1987. 

Tourism in SJ kim 

237. SHRIMATI 'D.K. BHAN-
DARI Wjll the Minister of 
TOUR ISM be pleased to r fer to the 
reply given to Unstarred Que tion No. 
7856 on 24 AprIl, 1987 regarding Youth 
tourism and state: 

(a) the funds anctioned for purchase 
of trekking equipments to Sikkim and the 
amounts released so far, year.wise ,during 
the Ja t three years; 

(b) when fund for construction of 
trekkers' buts in Sikkim were sanctioned 
and the amount released so far, year .. 
wise; 

(c) the progress made with regard to 
con truction of Youtll Hostel at Namchi, 
Sikkim; and 

(d) the progress made with regard to 
construction of one more Youth Hostel 
saoctioned in Seventh Fiv Year Plan? 

THE MINIST R OF STATE OF 
TH MINISTRY OF CIVIL AVIATION 
AND MINISTER OF STATE I THE 
MINISTRY OF TOURISM (SHRI 
JAG DIS TY LER): (a) An amount of 
Rs 3.88 lakhs wa sanctioned to the 
Government of Sikkim for the purcbaso 
or: trekking equipm nls. , An advance of 
Rs . 3.49 lakh3 was released on 22.1. 6. 
The balance is payable on receipt of 
relevant voucher , from tbe State Govern-
ment, which are still awaited. 

(b) An amount of Rs . 15.86 Jakbs 
was sanction,cd on 17.1.86 for the constru-
ction of trekkers huts in Sik~im. Out of 
this, an amount of Rs. 7.00 lakhs was 
released on 17.1.86. Another in talment 
orRs. 7.001akb was released on 11.3.87. 

The bi\]ance is payable on receipt of 
completion certificate, from the State 
Government, which is awaited. 

(c) The building work is a1most com-
plete aod anciJJiary works like clectrific-
ation, furnishing, uleocils,' crockery etc. 
ar~ being taken up. 

(d) The State Government of Sikkim 
bas been requested to inti ate the place 
where the Youth Hostel is to be set up. 
The information is stiJl awaited from tho 
State Government. 

Spec ial programmes for rural labourers ' 
io drought ,affected areas of Tablil Nado . 

·238. SHRI R. ANNANAMBI: 
Win the Mmister of AGRICUL URE be 
pJeased to state: 

(a) whether there arc any special 
programmes to provide relief to rural 
labourers in drought affected areas of 
Tamil Nadu; and 

(b) if so, the detaiis thereof? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION .IN THE MINI-
STRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) and (b) 
The State Government of Tamil Nadu 
sought an assistance of Rs. 10.70. crores 
for tarting reHef works in drought affe-
cted areas. Based on the report of the 
Central team and recommendations of the 
High Leve) Committee on Relief thereon, 
a ceiling of expenditure of R~. 7.425 crores 
bas been provided for employment 

,generation in the drought affected areas 
of Tamil Nadu . 

Seed distribution for dry J nd farming 

239. SHRI UTTAMRAO PATIL: 
Win the Minister of AGRICULTURE be 
pleased ' to stat : 

(a) whether Government propose to 
provide improved seeds to farmers in dry-
land farming areas, in view of the ,succe-

. ssive drought in many parts of the country. 
and if so, the details thereof; and . 

(b) if not, the reasQos tbe,refor 7 
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THE MINIST R OF STATE IN TH 
DEPARTMENT OF AG ICULT RE 
AND COOPERATIO IN THE MINI .. 
STRY . 0 AGRICULTURE (SHRI 
YOOENDRA MA WANA): (a) and (b) 
There I no special scheme to provide 
leeds to farmers in dry·land farming 

, areas as their requiremen is also met 
under the normal seed djstribution 
arrau ed ' by tn variou State themselves. 
National Seeds Cor oration ~nd State 
Farm Corporation of India suppleme t 
their efforts for th s pp y of s eds of 
various crops includiog seeds for dry-land 
farming areas. 

Ba aed pe ticides in u 
240. SHRI BANW ARI LAL 

PU OHI : win the Minister of AGRI-
CULTU be plea ed to tate: 

(a) whether dangerous pesticides 
which have b en banned in most of the 
countri " continue to be u ed in Indi ; 

(b) if so, whether the Committee 
under the Chairmanship of Dr. S , N. 
Banerjee had submitted it report; and 

(c) jf so. the details thereof and 
further action proposed to taken in this 
regard? 

THE MI ISTER OF STAT IN THE 
PBPARTM NT OF AGRICULTUR,E 
AND COOPE ATION IN THE M1NI-
STRY OF AGRICULTU E (SH I 
YOGENDRA M KWA A) : (a) Some 
of the pesticides which are banned' in 
some of the countries are in use in 
India. 

(b) and (c) The Committee under 
th Chairmansip ' f Dr. S.N. Banerjee 
bas snbmitted its report or 7 pesticides 
namely DDT, BHC, Aldrin, Dieldrin, 
Chlordane, eptacblod a d ED . The 
report of tbe Committee on BHC has 
been accepted by G vernment . urtber 
action on tb r commendati ns of the 
Committee can be considered after their 
examination with reference to all relevant 
factor. ' 

Shortfall .n Kharif oUse ds outpot 

241. SHRI MO D. MAHFOOZ 
ALI KHAN: Will the Minister of AGRI. 
C~LTURE be plra$ed to state: 

(a) th P rcent ge of &bortran in tb 
kharif oilseeds production and its likely 
impac~ on the availability vis-a-vis price 
structure; 

(b) tbe main causes for the sho tfall 
in the anticipated production of oil seeds 
target; and 

(c) the measure conte plated to 
redeem the situatio by removing the 
constraints in better pro spects of Rabj 
oiJseeds ? 

THE MINISTE O~ STATE INTHE 
DEPARTM NT OF GRICULTU E 
A 0 COOPERATION IN TH M NI. 
STRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) and (b) 
Due to widespr ad drought conditions in 
some of the principal Kharif oilseeds 
producing States, the production j cxp-
cted to decline this yrar. inal e timates 
of production of kharif crops, including 
oilseeds, are not yet due from the State 
Governments. As sucb, it is too early to 
a sess the likely impact on the availability 
vis.a-vis price structure. 

(c) A CentraJly Sponsored National 
Oilseeds Development Project is in oper-
ation in 17 oilseeds growing Stat s. 
Under this project, financial assistance i 
provided for the various inputs iocludin 
quaHty seed, plant protection, farm 
implements. rbizobium culture, organis-
ation of large sized demonstrations, 
tra ining to farmers etc. Besides. a new 
Oilseeds Production Thrust Project bas 
been sanctioned during 1987·88 for 14 
States for strengthening the efforts to 
boost up the production of oilseeds. In 
tbls new project. thru t has been given 
mainly on production of seeds, plant 
protection , seed mini kit distribution and 
farmen training programme. 

Formulation of time bound programme 
for drinking water supply for Gujarat 

242. SHRI RANJIT SINGH GA K .. 
WAD: Will the Minister of AGRICUL. 

RE be pleased to tate: 

(a) whether the State Government 
of Gujarat bas been a k d to formulate a 
programme (or providing potable water 
to all the village by J 990· 



177 ",'ritten Answer KARTIKA 18, 1909 (SAKA) Written Answers 178 

(b) whether a detaiied action plan 
has been received from the State 
Government by Union Government; 

(c) if $0, the details thereof; and 

(d) the action taken in the mat!er 
so fat? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
M NT THE MINISTRY 0 

' AGRICULTURE (SHRI RAMANAND 
YADA'V) : (a) Yes Sir. 

(b) No Sir. 

(c) Does not ari e. 

(d) The State Government has been 
reminded to expedite the action plan and 
ubmissioD of chemes for clearance 

under the Centra}]y Sponsored Accelerated 
ural Water upply Programme (ARWSP) 

nd plan for State Sector Minimnm Needs 
Programme (M P). 

Setting up of Horticulture In titute 

243. DR. T. KALPANA DEVI; 
S RIMAT J A TI PAT-
NAIK : 

Will the Minister of AG ICULTURE 
be pleased to state: 

t 

(a) whether Government propose to 
set up a orticulture institute during 1987-
88 in the country; 

(b) if so, the place selected for tho 
purpose; 

(c) tbe estimated elpenditure 
to be incurred on tbls institute; 

(d) the detaUs of activities to be 
undertaken by the proposed institute; 
and 

(e) ~he tenative schedule drawn up 
for the institute to be operative ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINI-
STRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) (a) No, 
Sir. 

(b) to (0) Do not arise. 

Cultivation of sanflower and e amuDI 

244. SH I PRATAPRAO B. 
BHOSALE : Will the Minister of 
AG JCULTU E be pleased to state: 

(a) whether scientists of the Indian 
Council of Agricultural Research have 
recommended cultivation of sunflower and 
sesamuO); and 

(b) if so, the details of recommend-
ations , and actio taken thereon? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN E MINI .. 
STRY OF AGR CULTURE (SHRI 
YOOENDRA MAKWANA) : (a) and (b) 
Yes. Sir. The details of recommendations 
for cultivation of sunflower and seaamum 
are gi en In the Statement below. 

SiatemeDt 

(a) and (b) The Scientists of the Indian Counci~ of Agricultural Research have' 
recommended the following improved varieties/bybrids of sunflower and scsamum for 
different regions/situations :-

State 

1. Andbra Pradesh 

Sesamum 

Gauri (Coastal areas). 
T.8S and N 62-39 
(Northern A. P) 

Varieties /Hy brids 
Sunflower 

Mord"m, BC. 68414 (Peredovic), 
Be 68415~ BSH.l. APSH. 11, 
MSFH.l, MSFH.8, Improved ' 
Peredovic. 
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3. Bibar Krishna# B.67 and 
Kank White. 

4. Gujarat Gu'arat Ti1.1 aod Morden, Be 68414 (Peredovic), 
Purva.l EC 68415 

s. Keral. 'Kayamkulam-t (rice 
follows) Thilotbama 
a d Surya ( emi .. rabi), • 
Soma (botb upJands 
and Jow lands) . . 

6. Karoata a E.8 and 'TMV.3 Mord~n, Ee 68414 (Pcredovic) 
Be. 8415, BSH.l, MS H.l 
K.BSH.l, MSFH.8, Improved 
Peredovi . 

7. Madhya Pradesh N.32 JT.7 and No.8 

8. Mabarasbtra Phule TI1.I, No.8 Morden (early), Surya 
and Tapi. C. 68414 (Peredovic), 

BC. 68415. BSH.l KBSH.I 
MSFH-l, MSFH .. 8, Improved 
Percdovic. 

9. Orissa Vinayak, Kanak, Kalika 
and Krishna. 

10. Tamil Nadu TMV.3 and Co.1 (con mo .. Morden, Co .. t, Co .. 2, MS H-J, 
politaD), TMV.6 and MSFH-8, Improved peredovJc 
TMV.4 (summer). 

11. Uttar Pradesh T .. 4. T-12, TI3 Morden, EC 68414 (Peredovic) 
E 68415. 

12. Wcst Bengal B·67 and Krishna Mordcn, Be 68414 (Peredovic) 
EC 68415.' 

In addition. appropriate production and protection technologies have been 
developed and demonstrated by tbe Scientists for' profitable returns to the farmers. 
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CancellatioD of Alr-Iodla tUsbt 

245. SEIl~:I VIJAY N. PATIL : 
SHRI HAFIZ MOHD. SIDDIQ : 

impound'og of Air-India's airbus aircraft 
at La_gos, charteriog out of B-747 aircraft 
to the Government and combination of 
some fligbts with other fligbts due on 
commercial grouods. Will tho Minister of CIVIL 

AVIATION be pleased to state: 

(a) whether Air .. lndia flights to 
several countries were cancelled in the 
month of October, 1~87; 

(b) if so. tbe number of .cancellations 
ancJ loss suffered due to these cancetll-
ations; 

(c) the reasons for canceliations; 
and 

(d) the steps Government propose to 
take to tide over the crisi ? 

THE MINIS ER 0 STAT OF THE 
MINI RY ' OF CIVIL AV1ATIO 
AND E MINISTER OF STATE OF 
THE MI I RY OF TOURISM (SHRI 
JAGDISH TYTLER) : (a) and (b Ye. 
Sir. A total of forty ir India flight 
were cancelled in the month of October 
1987. Becau e of the e cancellations, Air-
India is expected to uffer an e timated 
loss of revenue of about Rs. 377.86 lakb. 

(C) Flights were cancelled due to the 

(d) Sometimes canceJlations cannot 
be avoided altogether due to shortage of 
aircraft capacity. To meet t is probJem. 
the aircraft fleet is beiDg augmented, As 
a short term measure, aircrafts are ch-.l'-
teredo 

246. SHRI VIJAY N. PATIL: Will 
the Minister of URBAN DEVELOP· 
MENT be pleased to tate: 

(a) whether various housing projects' 
of the D.D.A. have been lying incomplete 
for some time; 

(b) if so, the details tb reof; and 

(c) the reasons for not completing 
tbe projects in time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : (a) to 
(c) Some housing projects arc lying 
incomplete. The details are given in ~be . 
statement below. 

Statement 

Sl. No. Name of Scheme 

2 

1. 613 lanta ouses in Pkt. Q.t 
Dilshad Garden. 

2. 912 L[G Houses at Dilsbad 
Garden tn Block D. 

3. C/o 84 MIG Houses at Pkt. 
GG. I, Bodella. 

4. C/o 640 (62.4) MIG Hou es 
at Pocket DO-2, Bodella 
(~ikaspurj). 

S. C/o 656/672 MIG DVs at 
Paschim Puri, SH: 240/288 
Or. II. 

Reasons for not completing t e project 
in time. 

3 ' 

Due to slow progress on the part of cont .. 
r ctors the works have been rescined. 
Further action to reward the work is In 
progress. 

I Due to abandoning of the works by original 
contractors, s1)ortage of materials like G. I. 

I Pipes, steel and Cement from time to time. 
The target date of completion of tbes 
works is Dec., '87. 

Tbese works w"re awarded to MJs Kr shna 
Constructions and due to sudden death of 
contrac;:tor, tbe work, codld not be com. ' 

I 

-, 
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Clo 656/672 MIG DUs at 
Pascbim Puri. SH : 160/192 
Gr. III. 

C/o 384/MIG DUs at Pas .. 
chien Puri, SH;192 DUs Gr. 
I. 
C/o 1068 bouses (756 LIG & 
312 -MIG) at Motia Khan 

(a> 8H:468/414 LIG DUs at 
# 

Motia Khan Gr. II & III. 
(b) 8H:288 LIG DUs at Motia 

Khan Or-I. 
(c) SH:312/280 MIG (SFS) DUs 

at Motia Khan. 

9. C/o 720 LIG DUs in Pkt 'W' 
. at Pitampura• . 

(a) SH :396 LIG DUs. 
(b) , SH :324 LIG DUs. 

10. CIa 24 LIG 48 Janta Houses 
at Sarai Khalil ( o. of 

12. 

. 
DUs 72). 

C/o 480 ' SFS bouses at 
Shalimar Bagh Block cB· 
Pocket cW'. 
SH: C/o 208 SPS houses 

C/o 192' 112 MIG bouses at 
Pitamputa Pkt. B ( ) 

C/o 560 MIG bous s at 
Pitampura Pocket 'A' (P) 
SII: C/o 208 - houses in 
group-II (80 MIG, 80 LIG). 

C/o 408 MI,G bouses at 
Pitampura Pkt, A (0). 

plet d in time. Now these works have been 
awarded to other agoncy and are in 
progress. 

The contractor bas abandoned the work in 
May '85 and moved in the High Court. 
As por direction of High Court tbe balance 
work is under execufoD. 216 LIG flats are 
ready for -aHot ent. 240 MIG Plats tready 
completed, 24 M G Flats are to be rectified 
and 16 Nos. are yet to be -ta en. 

The ' work was rescinded on 27.7.84 and 
tenders for baranc work were invited five 
times but the response was poor. ow 

· fresh NIT has been prepared and tenders 
have been invited and are under progress. 

The contractor left tbe work and now 
balance work is in progress including recti-
fication of defects and win be completed on 
15.11.87 and allotment will be done. 

The work was abondoned by the original 
contractGr. The balance work bas now 
been awarded and tbe project is likely 
to be completed by Sept., ~88. 

The original work was abandoned by the 
previou contraetor and -tbe balance work 

. bas DOW been completed and the houses 
are to b rel ased by Dec., 1987. 

..--.- ,---·--....,._.do--....... _ .................... 

the original work was· abandoned by the 
original contractor and thereafter tho 
award of balance work, was stayed by 
the Court. Now tbe stay has been Vacated, 
the · tenders have been ~alled adcordioSly 
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IS. C/o 128 SFS at PJtampura 
Ptt. fL' (D). 

C/o 448/320 MIG houses 
t Pitampura Pkt. K (D). 

17. C/o 336/228 MIG at Jaban-
girpuri. 

18. C/o 320/188 MIG at lahan .. 
girpuri. 

19. C/o 192 LtG Block A Pkt 
J. at Shalimar B h. 

f' 

20. C/o 160 S S at Shalimar 
Bagh Block cB' Pkt. F. 

21. C/o 960 Jaota Flats at 
Lawrence Road. 

22. C/o 288 MIG at Shalimar 
Bagb Bloc C. Pkt. fA' 

23. C/o 656/672 LIG at Jaban-
~irpuri. 

24. ' C/o 188 anta houses out of 
450 Janta Houses at Da 

sbinpuri. 

C/o J40 SFS hou es at 
Sarita Vihar. Sect. I Pock"t 
F & 0, Gr. 1. 

1909 (SAK.4) 186 

aDd the work is likely to be awarded 
shortly after (he approval of WAD. 

The work was suspen(Jed .during 1984 due 
to contractual problems. Work was restar-
ted in March '85 and the wor~ is in 
progress. 

The original work was abondoned by the 
previous contractor and the balance work 
ha now been completed and houses have 
been released for allotment. 

Duo to sub.standard workmanship, 
work was rescinded by the Department. 

The cas~ was referred to a committec t who 
has decided to erase some of the block 
already constructed. Action i bein.g taken 
for completion of balance wor • 

Due' to sub-standard workmanship the work 
was rescinded and rectificathilo of defectivo 
work is in pro ress 

-----# ..... ----do-~--~---.. -

Due to · slow progress given by the contrac-
tor, the work is being rescinded. Tenders 
shall be called to complejo the balance 
work. 

The wor was abandoned by the contractor 
nd after rescision the tcnders for balance 

work bas been received and the work sball 
be shortly. 

The Contractors MIs. Vee Aar constn. Co. 
abondoned the work. Action to re-fix tbe 
agency is under progress. 

The contractors M/s. Oirdhar Engineers and 
Contractors ab ndoned the work and moved 
to tbe Court. Tbe case is still under procesl . 



• r . 
181 Writ~" "awe,! v MBER. 9, 1987 ritlen Answers 1 8 

2 

Clo 140 SFS bou es at Sarita 
V' r, Sec. I I;1kt. F & G 
Or. II. 

27. ~rt I.Cfo 192 DUs under 
SFS at Kisbaoganj t.B 
Sector A. 

28. C/o 192 DUs under SFS 
at Kish~8aoj, Pkt.C Sec. A. 

29. Clo 144 DUs u der SFS in 
Sector ·e' Pkt. V at Vasant 
Kuoj (o.r. I) SH: C/o 84 
cat. III & S6 Cat. II and 
84 S/G including internal 
development of land Gr. I. 

lie uDelerta' • coyer d der 
ESI see 

. 
247. SHRI LAKSHMAN MAL .. 

LICK: 
SHR PARAS RAM BHARD. 
WAJ: 

Will the Minister of LABOUR be 
pleased to state : ... 

<a> the names of Government under· 
taking covered under the Employee 
State Insurance CorporatioD; 

(b) the details of the criteria followea 
in this regard; and 

(c) whether it is a fact that obly Class 
IV employees are covered under this 
scheme aod if, so, the re~sons therefor? 

THE MI ISTER OF Sr'A E OF 
THE MINISTRY OF LABOUR (SHRI 
(P. A. SANGMA) : (a) The ESI Act 
makes no distinction between the factories 
estabHs m ts in the J)rivate ector nd 
tbe public sector. The Public Sector 
Undertakings. which fall in the classes of 
factories/e tablisbment mentioned In 
re Iy to part (b) of the question are, 
therefore. covetable under tb Act. Tbp 
namos of factories/undertakings aDd other 

• i tl t aina ined 
~ Dtrllly. 

Court. Action to re-fix the 
agency i under process. However, tbis is 
subject to clearance from the Court. 

be work abandoned by the contractors 
a d then rescinded by the department. The 
matter is now 
litigation in tbe 

under Arbitration 
igb Court of Delhi. 

and 

The work has been rescinded b'y tbe EB 
SWD-6 because of slow progress on th 
part of the contractor. Tender for balanc 
work under consideration with W A 8. 

(b) The ESI Act, 1948 is applicable In 
the first instance, to non-seasonal facto· 
ries using power and employing 20 or 
more persons which are located in the 
areas where tbe provisions of the Act have 
been extended. The allowing new cIa sse 
c : establishment are also now being 
gradually covered under the Act :-

(i) Smaller power using . fa tories 
empJo)1illg 10-19 persons and 
non-power U ing factories em. 
ployiog 20 or more persons; 

(ii) Shr)ps I botels, restaurarit~, 
cinemas (including preview thea-
tres), road motor tran port and 
newspaper establishments em-
ploying 20 or more persons. 

(c) The ESI Act i at present appH· . 
cab e to employ~es d awing wa es not 
exceeding Rs. 1600/- per month. T~e 
classification of the post a$ class III or 
IV is Dot relevant for the purpolie of 
coverage. 

Pro ct OD of r rtUizer 
248~ SHRI MUL'CAPALLY RAMA. 

CHA NDRAN : Will the Minister of 
AGRICULTURE b pleased to state ' ; 

(a) whether the production of fertili .. 
zers in the country during 1986-87 was 
sufficient to meet t 0 .demands of the 
agricultural sector; 
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(b) the target fixed for the Plod ction 
of fertiJize,rs durin 1987·88; 

(C) the ' percentage of the production 
target achieved durin. the first lix mon bs 
of the year 1987-88; a d 

(d) whether the domestic production 
during the current year is lik ly to meet 
the clemand ? 

THE MINISTER OF STATE IN 
THE D A TMENT 0 FERT LIZERS 

TH M NJ T Y 0 AGRICUL-
TURE (SHRI R. PRABHU) ; (a) The 
entire consumption of Pot. Ie ferllli era 
is met by imports. A regards Nitroge. 
nous and Phosphatic fertilizers. during 
1986-87, th production was 70.70 1. h 
to of nutrient a a inst the consump-
tion of 78.78 lakh tonnes. 

(b) The target fixed for production 
of fertilizer , 'j term of Dutrients during . 
1987.8 is a folio : 

ifrogen 
(ii) Pho phatie 

Lakb/MT 

SO 
21 

• ' (c) . The percentage of tbe production 
t rg achiev d duriog the fir t six months 
of the year 19 7-8 is as follows : 

Pho phatic 

%I\ge of the tar et 
achieved 

94.9 
79.5 

(d) During J987-88 the anticipated 
production and consumption of Nitrogen .. 
ous od Phosphatic fertilisers in terms of 
nutrients are 77 lakbs tonnes and 8.1.91 
Jakh tonne respectively. The requirements 
of Potassic fertilisers ar being met totally 
by imports, / 

Expansion of Durg pur Fertilizer 
Pia t 

249. DR. SUDHIR ROY: Will the 
Minister of AGR CULTURE be pleased 
to state: 

<8> whether the expansIon of Dursa-
pur Fertilizer Plant has been under the 

Go 

(b) if so, tho action GovernIMiM 
propose to take for its e pansion; and 

(c) the details thereof? 

THE MINISTER OF STATE IN 
THE DEPARTMBNT OF FERTILIZERS 
IN THE MINISTRY OF AGRICUL· 
TURE (SHRI R. PRABHU) : <a) There , 
is no proposal for tho expansion ~f the 
Durgapur Unit ot' Hindustan Fertilizer 
Corporation Limited. 

(b) and (c) Do Dot arise. 

Population covered by TeJe.J ion la Oris •• 

250. SO ,_ CHI T AMANI JENA : 
Will tho Minis r of I ORMAT 0 
A D BROAD 'AST NO be pleased 'to 
state: 

(8) the total area and the percentage 
of population i~ Orissa so far covered by 
T. V,.; 

(b) w.hether the percentage of popula-
tion in Orissa so far covered by television 
i. ~ mac Ie as compared to the percen-
tage, of tot I population in tbe country. 
coverc:d by t levisioo; 

(C) whether there is a great demand 
for the establisbmen of morc te!e ision 
centres in tbe State; . 

(d) whether Government of Orissa 
and the pe{)ple of the State' have sent 
repre entations in this respect; aod 

(e) if so, Government's proposal. to 
establish more television re1aying centres 
in Orissa durin. tbe .period 1987.-88 and 
1988-89 7 

THE MINISTER OF STATE OF 
THE M NISTRY 0 N . ORMA to 
:AND BROADCAST G (SHRI A.K. 
PANJA) : (a> and (b) TV Service is, at 
present, available ' to about 55 per ceot 
population of Orissa, spread over an area 
of about · 61 600 Sq. Kms. ae jOlt tbe ' 
nat;oDal av.rag of about 71 per coat 
population. 
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(c) and (d) Representations have be~n 
received from various quarters from time 
to time for establishment of additional 
TV transmitters in tbe State. 

(e) Replacement of the e isting 
lOOW TV transmitter at Bbavanipatna 
by a High Power (10 KW) transmitter and 
setting up of a 100 W transmitter each at 
Balesbwar, Baripada Bhanjanagar 
Bolangir, Jeypore, Keonjbargarb, Phulbani r 
and Sundergarh are inctuded in the 
Seventh Plan of Doordarshan. Wbi1e 100 
W TV transmitters at Baripada and Jey-
pore bave been commissioned recently 
anotber uch transmitter is expected to 
be commissioned at Sundergarh during 
tbe current financial year itself. The 
establishment of.the remaining TV Relay 
Centres will depend on availability of tbe 
required transmitter equipment, infra-
structural facilities and annual allocation 
of Plan resources. 

Ammonia Plant of "a Jdl 
Complex 

ertilizer 

251. SHR SYBD MASUDAL HOS-
SAIN: Will tbe Minister of AGRICUL. 
TURE be pleased to state: 

(a) whether the t Ammonia 
Haldia rUlizer Complex of 
Fertilizer Corporation is not 
properly; 

(b) tf so, the details thereof; 

Plant of 
industan 
working 

(c) whether other down. stream plants 
are working satisfactorily ; and 

(d) if not •. the reasons as to wby tbose 
down-stream plants are not being utilized 
properly by arraD~ing ammonia from other 
resources? 

THE MINISTER OF STATE IN THE 
DEPARTM NT OF FERTILIZERS ] 
THE MI ISTRY OF AGRICULTUR 
(SHR R. PRABH'U) : (a) to (d) As the 

aJdia Fertilizer Project bas not tarted 
commercial production, either ammonia 
plant nor other down"stream plan-ts are in 
operation. In fact, due to frequent equip-
ment problem during tbe commfs ioning 
of the plant, Government decided it) 
October, 1986 to stop the commissioning 
a(;tivities. It has also been decided to 

undert,.ke an end-to-end survey ot tbe 
proje~t for which consuJtants are beiDa 
engaged. 

CODstructiOD of 'Yatrika' at SbrJ NaiDa 
Devl, P 

252. PROF. ARIN CHA D PARA-
SHA : Will the Minister of TOURISM 
be pleased to ~tate : 

(a) whether the construction or 
'Yatrika' at Sri Naina Devl bal been 
undertaken as recommended by the Esti-
mates Committee in th ir Thirtieth Rcport t 

1985·86 : and 

(b) if so, the details tbereof and tbe 
time by which the work will be com-
pleted ? 

THE MI'NISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
MINISTER OF STATE OF THE MINIS-
TRY 0 TOURISM (SHRI JAGDISfI 
TYTLBR) : (a) and (b) 'The State Govern-
ment has been approached for the allo-
cation of a suitable piece of land for the 
construction of a Yatri a at Naina Devi. 
The site earlier alJocated by the State 
Government had been renderod unsuitablo 
for construction purposes due to land 
slides in the area. An alternative site ha 
been identified and the State Government 

. "'" bas assured that this land will be made 
availabJe to tbe samiti in tbe near future. 

Action for the . construction of Yatrika 
can be taken only after the State Govern .. 
ment leases out the land to Bbafatiya 
Valri Avas Vikas Samiti.' 

uuctioning oi Durgapor, Barauni, "aldia 
and Namrup Plants of H.F.C. 

253. SHRI SATY AGOPAL MISRA: 
SHRI MANIK SANY AL : 

Will the Minister of AGR CULTUR 
be pleased to state: 

(a) whether Government are aware that 
the Durgapur. Barauni, HaJdla and Nam-

' fUP Plants of H;odustan Fertilizer Cor-
poration have become old and require 
immediate renovation; and . 

(b) if so, the steps Govornmont 
propose to take in this res.rd ? 
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THE MIN TER OF STATE IN THB 
DBPARTMENT 'OP FERTILIZERS IN, 
THE MINIST Y OF AGRICULTURE 
(S I R. PRABHU): (a) and (b) 
Government has already approved appoint .. 
ment 01 (oreig consultants for conducting 
an "end-to-end survey of tbe ' operating 
units of Hlndustan Fertilizer Corporation 
Limited. 

Haldia Fertilizer Project is still a 
project and is not an operating unit yet. 
In fact. due to frequent equipment pro-
blems ' during the commissioning of the 
plant, O'overnment decided In October, 
1986 to stop the commissioning actlvitie. 
Howeve,r, consultants are being engaged to 
undertake it end-t,o-end survey. 

Fish Production 

254. SHRI SATYAGOPAL MISRA : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the estimated fi h production, 
marine aDd Inland for the year 1987-88, 
State-wise; and 

(b) the amount sanctioned for the 
development of fish production for the 
current financial year, State-wise? 

THE M NIST OF ST A 'f. IN THE 
DEPA TMENT OF AGR CULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AORICULT'U E (SHRI • YOGENDR MAKW,ANA): (a) and (b) 
Information is being collected and wi)) be 
placed 00 th~ table of tb Sab a. 

Location of H.F.C. Headquarters 

255. SHRI MANIK SANYA,L: Will · 
the Minister of AGRICULTURE be 
pleased to state : 

(a) whether there is any proposal to 
locate tbe headquarters of Hindustan Ferti .. 
lizer ' Corporation's plants at Barauni 
Durgapur, Haldia aod Namrup at 
Calcutra ; 

(b) if not, the reasons therefor; and 

(c) if so, tbe time by which decision 
to locate tbe headquarters would be 
taken '1 

THE MINISTB OF STATE IN THE 
DEPARTMENT OF FERtILIZERS IN 
T B MINISTRY OF AORICULTU E 
(SHRI R. PRABHU) : (a) Yes, sir. 

(b) Docs not arise.' 

(c) No d finite date can be given at 
tbi stage. 

, UpgradatioD of POlL and FEDO 

. 256. SHRI MANIK SANY AL: Will 
tbe Minister of AGRICULTURE be 
pJeased to state: 

(a) ~bether there is any proposal to 
upgrade Project aod Development India 
Limited and Fertilizer Engineering and 
Design Organisation ,to make tbem self-
sufficient in fertilizer technology; if so, 
the details thereof; and . 

(b) If not. the reasons therefor? 

THE MINI,STER OF STATE IN THE 
DEPA TMSNT OF FERTILIZERS IN 
THE M NISTRY OF AORICULTURB 
(SHRI R. PRABHU) : (a) and (b) Project. 
and Development India Limited and Ferti-

. Jizer ngineeriog and Design Organisation 
ave already developed substantial exper-

tise in fertilizer technology and have tie,. 
ups with foreign Consultants to keep their 
technology updated. Government will 
consider sympathetically any proposals 
that may be received from these orga-
nisations for updating their technology • 

Award of catering contr ct by Internatio-
Dal irport Authority of India 

257. DR. B. L. SHAILBSH: Will 
the Minister of CIVIL AVIATION be 
pleased to state: 

(a)' whether a private Hotel Company 
bas been awarded a 10 year contract by 
the International Airports Authority of 
India to operate aU the ~nack bars and 
restaurants at the domestic and .interoatio-
·nal airpQrf terminaJs at Bombay; 

(b) if so, the main features of the con. 
tract; 

(c) whether tbe rates for various arti-
cles to be catered by this company are 
fixed for aU tbjs period or are ]iable to be 
changed from time to time; and 
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(d) wether ao tenClers were invited 
fot thi contract 8nd it so 1c were the 

deters 8 d the as n why t e tate-
owned Ho el cou1d ot be con idered for 
this contract? 

THE MINISTER OF ~T A TE OF THE 
M NISTRY OF CIVIL AVIATION AND 
MINISTER OF STATE OF THE MINIS. 
TRY OF TOU ISM (SHR! JAGDISH 
TYTL R) ~ (a) (b) Contracts for opera-
;ng the Dac bar and re taurant! at the 
dome tic and internationai teT 'na),9 at 
Bombay have been awa d d . by the 
international Airports Authority 
of Iodl tQ (i) M/ uma j • Presidency 

ote1 and (ii) M I Obero· ot J. The 
con r ct as een a rded or od 

o ears. Licence fee as be D fixed 
or the fir t period of S year a hi her 

licence fees for tbe next S ye r • 

(0) The rate for riou .srti les are 
liable to chang from time to time. 

(d) T. nders 'wero in Hed'n respect of 
. the c ntr cf for Phase II Qf Terminal IT. 
Tbe tenderers were M/ Ku ar; Pre iden-
cy Hotel and M/ Hote) Sahiles . No state 
owned Hotel respo ded to th~ tender. As 
r.eaards Termina 1 I aDd Phase I of Termi-
n 1 II tbe licence for cateripg fa~flity was 
di cu cd with seven Five Star aote]s at 
Bombay before it was awarded .to Mis . 
Ob~t'oi Hot~ls. 0 formal tenders were 
called in respect of this contract as the 
Hotel Co poration of India who were pro-
viding the catering faciliti s wHbdrew 
t CiT services and alternate arran ments 
had to be 'made for the cateriog facilities 
at the e terminals. 

rd bit to Indian Irli e Planes 

258. DR. B.L. SHA ILESH: Will the 
ini ter of J V L A V A be pleased 

(a) whether ,the Indian Airlines bas to 
incur huge e"p~nditure due to bIrd hits; . 

(b) if so, the lo~s caused to the Indian 
Airlines as a r sult of the bird-hits during 
the current year; and 
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I I TE OF STATE 0 THE 
OP eVIL Avr TION D 
OF ST T 0 B MIN S. 

TR, OF TOUR S , (S HRI JAG OJ811 
TYTLER): () No, Sir. 

(b) . J;>uriog January to Ju Je, 1987 for , 
which figures are available ndian Airlines 
incurred a sum of Rs. 2 95 lakh$ 00 re .. 
pairs of aircraft involved in bird hits. 

(c) Varlon mea ur nch as c tti~g 
of rass around tb~ cn ay strips, levelling 

f tll oper tio al are 5, spraying of in-
~ctiejdes, use or i ci erators for b1,lrning 
arba carin of birds t tb air rts. 

i tal ation of odium vapour H ht on 
the operatjon~l and tb adjoinin r as, 
prevention of garbage dumping within 
a d around ai r ort ar B, elimination of 
tbe ouree of bird attraction within 10 
Km . of alr orts sucb a 1aughtetin and 
de kinhiog of anim 1 i.n the open, e j -
tence of unauthori ed meat and fish s .. 
butcheries, piggeries and dairy farms have 
been adopted to eardfcate bird m nace at 
these airports. 

"Rural ater uppJy chern s 

259. . B L. SHA LBSH : WHLthe 
Mini t r of AGRICULTURE be , pleased 
to state: 

(a) wheth r any eompr hen iv pro-
gramme bas been voJved by Union 
Government for the accelerated rUfal 
water supply Huon b v riau schemes; 

(b) if so, its broad features and the 
capita] outlay invo]v d ; and 

(c) the particula rs of the schemes 
propo ed to be launch d in UP during the 
curren t y ar ? 

THE MINIST R OF STATE IN TH 
D PARTMENT 0 URAL DEVELOP· 
M NT IN THE MI~~S RY 0 AG • 
CULTUR (SHRI , R4MA ~ND 
Y ADA V) : (0) and (b) Dri kin water 
supply being a State subject, State Govern-
ments plan, formulato and 'execute scheme 
for providing .safe drioking wa r in rural 
areas. In order to give impetus to the (c) the steps ta n or proposed to be 

takeD to pr vent such bird.hits, parti. 
cularly at the bu y alfports at Delhi, 

r , rural water supply pro m ei imple-

Madras ombay J iPUf, Sd agar ,1 
mented by State JUTs, t e Union overn-
ment provides grants-in aid to Sta ~ JUTs 

f 
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und r tbe C otra 1y Spos re l A eleraed 
u al 'ate Su ly Pr r mc (A W 

Scb me mil by tate /U 
assi ranee under A R W p ' are scrutinis d 
at tb nttal overoment lev 1 and tech-
nical guidance i provided wherev r n ces-
sary. Under the Technology Mission on 
Drinking Water in Villages and releated 
W t r Ma e nt tart d by tJle Union 
Govcrnm at in 1986, suitable cost ,effec;tiv 
science and t chnOlogy p~c ag S re b~.ng 
ev d with an integrat <1 JDicroecological 
approach, In ooperation wltb pt mier 
Scientific, TecbnicaJ and Research Insti· 
tutions in the country and oncerned De-
partm nts at tbe e ttal and tatc levels. 
The oeus is on 50 mini-mission (Project 
Areas) located in different parts of the 
couotry where apDfopri t oh,ltion to the 
long stand ing probl ms assocIated with 
sup I 0 safe ad quate drl iog water 
are · ng evol and applied i a scie ti-
fie and integr t· nner. A urn 0 s. 
31 .36 cror s has been released so far by 
the Union G ernment for activi iog the e 
Mi i M is ion. he olution fou d in 
tbe Project areas are being si0101ateousJy 
rep icated 'in other areas od are bing in-
cor por ' ted in the ongoing programmes in ' 
the R ural Water Sup'ply sector. Country-
wide Su ~ issions have b n started 
focu 'og on contro ~ of brackishness. 

• control of fiuo rosi s ,eradication of guoinea-
worm, removal Qf xC s iroD a d scienti· 
fie ouree find ng, COD erva tion and te-
charge of ground water aquifers. For 
-1987-88, a sum or Rs. 33.40 crores bas 
been ear rk d for Implementation of the 
Technology Mission Pro ram me in States 
aDd UTs where Mini Mi ions ar opera-
tional. 

(c) During ihe current year, 83 
schemes ba e ' on borewell hand pump and 
pipe water systems costing Rs 15.78 crores 
h~ve b en cleare so far u der AR WSP 
for UP, for iropleroentatioD by the tate 
Gov fnment. 

Nation I rent tribunal 
• iI 

2 O. D . B.L. SHAILESH ,Will 
the Mini t r 0 URBA DEVELO M NT 
be pleased to st te : 

(a) . whether the Supreme 
its ud ement on 3 Sep . rob r, .. 

(& A) Wrilten n$wers 1 

recommeoded to Guvernme.nt to examine 
ura nfly the jdea of a national rcct tri-
bunal; 

(b) if so, whether Government bay 
examin d the iS8u,e in the light of tll 
Supre e Court' judgement; and 

(c) if so, the outcome thereof? , 
'THE MINISTER OF STATE IN THB 

MINISTRY OF URBAN DEVELOP .. 
MSNT (SH'R DALBIR SINGH) ; (a) 
Yes, Sir. The Supreme Court has obser-
ved that the idea of a National Rent 
Tribunal on all India basis shoUld be 
examined. 

(b) and (c) Earlier the EcoQomic 
Admini trative Reforms Commission bad 
examined the feasibility of a model ren \ 
control law but concluded against it. The 
Government would, however, examine th 
issue again in the light of the observations 
of tbe Supreme Court. 

Food Aid to States under World Food 
Programme 

261. SaRI ~MARSI H 
A W A : Will the Minister of 
CULTtJRE be pleased to state: 

RATH. 
AGRI· 

(a) the names of State that are 
receiving food aid under tbe WorJd Foa 
Programme for workers involved in 
forestry; 

(b) the names of States selected for 
a1Jocation of futlds by the U.N. agency 
for the year 1987; 

(c) who h r Gujarat has al 0 beon 
included therein; aod 

(d) if not, the criteria for select" on 
of State for availing thIS aid? 

THE MINJSTER OF STATE IN THB 
DE ARTM Nr OF AGRICULTURB 
A D COOPERATION IN THE MINI .. 
STRY OF AGRICl1LTUR (H 
YOG NDRA MAKWANA) : (8) World 
Food PfOaraJ}1me (W;FP) is providing 
commodity aid to workers un.der afforest. 
ation soh mes in the States of M ha. 
rashtra. Bihar. Haryana. Madhy, Pradesh, , 
Orissa, Uttar Prau hand jasth D. 
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(b) WFP a5sistance is not alJocated 
State wise. . he procedure is tbat a11 
Stato Governm nts are requested every 
year to send their proposals for WFP 
assistance. WFP does not give any 
financial assistance; it only provide 
commodity assistaace, Project proposals 
received from State Governments, -after 
examination, re pos~d to WFP (or 
assistance. 

(c) During 1987 Plan of Operations 
was signed between Governm nt of India 
and WFP for W P aid inter alia, for a 
project in Gujarat. This project ha not 
yet become operation-aI. 

(d)' Project proposals from State 
Governm ents are examined and posed to 
WFP keeping in vJew the feasibility, 
res'ouree and priority attached to the 
project proposal. 

USSR equipment! for Airline aDd 
Airport. 

262. HAUDHARY 
PRAKASH: WilJ tbe Minister of 
AVIATION be pleased to state: 

RAM 
IVIL 

(a) whether ndo-USSR negotiations 
were held in the month of October, 1981 
for providing equipments for Airlines as 
well as for Airports in India; and 

(b) if so. the details thereof '1 

THE MINIST R OF STATE 0 THE 
M NISTRY OF CIVIL AVIATION 
AND Ml S ER OF STATE OF THE 
MINISTRY 'OF TOURISM ' (SHRI 
JAGDIStJ. TYTLE"R) : (a) and (b) Indo-
USSR negotiations for providing aircraft 
and equipment for airports in India were 
last held in the month of September, 1987. 
Air-India have signed an agreement with · 
Mis. Aerofiot for wet leasing an IL·62M 

ireraft which will operate on the India 
Moscow route. Negotiations for airport 
equipment and aircraft for domestic air-
lines are in progress. 

Dalay in opplyi og sc ed s to Oris a 

263, SHRIMATI JAYANTI PAT. 
NAIK : Will the Minister of AGRICUL. 
!Ul\B b pleased to tate, 

9, 198 JtVr;Il~11 Answers 2 

(a) whether there has been an inor~i­
nate defy on the part of National Seeds 

orporation in supplying seeds to Orissa; 

(b) if so, tbe reasons therefor; and 

(c) the steps taken to avoid such 
delay '1 

THE MINISTER OF STAT J IN THE 
DEPARTME T 0 AGRICULTURE 
A D COOPERATION J THE MINI-
STRY 0 AGRICULTURE (SHRt 
YOGENDRA MAKWANA): (a) No, 
Sir. 

(b) and (c) Do not arise. 

[Translation}, 

Nagrik Snbkari B D . of DeIhl 

264. SHR KAMLA PRASAD 
RA WAT : Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether cases of malpractices In 
printing of membership forms of Nagric 
Sahkari Bank of Delhi and in nrolling 
the new members ba ve come to the not ice 
of Union Governm ot; 

(b) jf so, whether Government have 
made any inquiry into the above cases; 

(c) if so, what action has been taken 
against the guilty officials and the manage-
ment; and 

(d) if not, tbe reasons therefor '1 

THE MINISTER OF STATE N THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN TH MINI-
STRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : ,(a) to (d) 
There is no bank by name "Nagrik 
Sahkari Bank ·of Delhi' However, a ,'Bank 
named "Delhi Nagrik Sahkari Bank Ltd." 
Is in operation. It is under the jurisdiction 
of the Delhi Administration. On receipt 
of aIJegations relatiog to irregularities in 
printing and distribution of member hip 
froms, among other, the Registrar of 
Cooperative Societies, Delhi institued ' 
an inquiry into the matter. :tlased on the 
findings of the inquiry, the ' Registrar, 
inter-alia, directed the concerned Director 
of ,the Bank to deposit cost of tbe forms 

• 
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witb the Bank. The Chairman of the Bank 
bas sf co confirmed to the Registrar tbat 
the cost of forms bas been deposited with 
the Bank. 

[English] 
Long term r lief cheme for drougltt 

265. SURI PRAKASH V. PATIL : 
Will the minister of AGRICULTURE be 
pleased to state: 

(a) whether Union Government have 
drawn up a scheme to invest nearly Rs. 
6000 crores to fight drought on permanent 
basis; 

(b) if so, the details of the scheme 
drawn up i~ thl regard; and 

(c) the amount earmarktd for creating 
permanent assets and for present relief 
measures separately? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) 0 , Sir. 

(b) and (c) Do not arise~ 
Provident food arre rs aga in t Jutc & 

textile mill 

266. SHRI P.M. SAYEED: 
C . RAl\.{ PRAKASH: 

Will th Minister of LABOUR be 
pleased to state: 

(a) the number of jute and textile 
mills in the oountry which are in arrears 
in depositing of provid nt fund contri-
butions; 

(b) tbe reasons therefor: 

{c) the actual increase in lh arrears 
of Provident und contributions parti-
cU'aIly In Uttar Pradesh. Madbya Pradesh, 
Orissa and West Bengal, as comp r d to 
the previous two years; and 

(d) the Dumbcr of mills that failed to 
pay employees share of the contributions 
deducted from the workers' wages? 

THE MINISTER OF STATE IN THE , 
MINISTRY OF , LABOUR (SHRI 
P. A 'SANGMA) : (a) to (d) The requisite 

• 

, 
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information ,is being collected and will 
be placed 00 the table of the Sabba. 

[Traits/ali on] 

Demand of AIFI Re: Fi herie 
267. SHRI KAMLA , PRASAD 

RAWAT; 
SHRI V. SOBHANADREES 
WARA RAO: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether the Association of Indian 
Fi heries Indu tries has ubmitted any 
memorandum to Union Government in 
regard to their demands; 

(b) if so, the details of its mcmorandum 
and the action taken thereon; and 

(c) the manner in wbich Joan facility 
will be conveniently provided to the 
persons connected with fish industry? 

( THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURB (SBRI 
YOOENDRA MAKWA A): (a) Ye , Sir. 

(b) The memorandum highlight tbe 
problem faced by the Industry in regurd 
to the financing of deep sea fi biog project, 
need for providing incentives and subsi. 
dies to deep sea fishing etc. Detailed 
discussion on the issues is required before 
a decision Is taken. However, Govern-
ment is seized of the problems and appro-
priate action would be' taken on merit of 
each proposal. 

(c) Enterpreneurs desirous of availing 
of loan facility will have to obtain authori-
sation first for acquisition of ve ell. 
Thereafter, they may apply to Shipping 
Credit and In vestment Company of India 
Ltd. (SCICI), Bombay for Joan. On 
appraisal of the project from economic 
viability angle, seleI may grant loan if 
they are satisfied. 

Spray of In ectlcides OD fruit aDd 
. green ,egetabl e 

268 .. SHRI KAMLA PRASAD 
RAWAT : Will the Minister of AGRI .. 
CULTURB be pleased to stato · 
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(a) hetb r tbe spray f io e Hides 
OD croll a d gr en ve ~ able Jl a 
pollution effect 'in fru its, vegetables and 
other food r,ticles; 

(b) if s • whet er people have fallen 
vjctim of various ,oi$eases due .10, consum-
ption of these poll uted fruits and vege-
table; and 

(c) if so. the rem dial te s being 
ta D by UoioD by Governm ot in thi re-
gard ? 

THE MI STER. 0 TA IN THE 
DEPAATMENT OF ' AGRICULTURE 
AND COOPERATION IN TH~ MINIS. 
TRY 0 AGR CULTURE (HRI 
YOGENDRA MAKWANA) (a) Spray 
of i secticide iq riculture i pre crl ed 
dosages a d dODe apr the- direction , 
bas no polhitlon .trect on fruits vegetable 
and othe food articles. 

(b) d (c) n view of () above" the 
question does not arise. 

[ English ] 

o mage or sugarcane crop by Pyrilla , 

2 • S RI AK TA HASAN: Will 
th Minister of AGRICULTURE be 
pleased to sta e : 

sugarcane crop i being 
by 'PyriJJ' j,Q t 1'0 
and other p r s of t e 

(b) whether Central help was sought 
i~ this regard; and 

(c) if. so, the , nature of the , b Jp 
rendered? 

country. 
control. 

STA B 
OF AGRI· 

. COOPERATIO ... 
STRY 0 AGRI .. 

YO B DRA 
cidence of pyrtlla 

bas been nott ed in 
oth t p~rt of the 

However, the pest is under 

(b) and (c) On request trom the 
Govern ent of Uttar Pradesh. joint 
sun ey of py.illa infested sog'arca e areas 
in Uttar Pradesh wero conducted f-rom 

1 

9, j (87 Wr,' t n 

April to 87 0 a 
incid n otenti 
en ies Joi t ur y er 
.in Punjab, Haryana, Bihar a haD 
State. The r ults of tb se surveys were 
discussed in the review meetings h Jd 0.0 
April 2 ~ 187 June · "6 7, Juy 9, 
1987 and ep( mber 25, 198;' Integ ted 
Pyril) Pest an elTJ o t Stra fio a s 
in the first rev 'ew meeting wa opt d by 
the Sta tc!s which hctped control of pyr illa 
incid n~ due to tim ly rou heIDi a 
spraying. a' d dJ,lst ing OJ) r: t iQJl . u to 
July lS~ 1987 a w IJ a 0 tV tio 
augm ent tion of potentia) 
the onset of mon oon r ain . 

[ Tran latiolt] 

Starva ion e th in Ori a , . 
270. 

WilJ the Minister of A G RI ULTUR E 
be pleas d to st te : 

(a) whether a number o f s arvation 
deaths took place in var ious pan s of 
Orissa due to uoprecedent d drou ht; 

(b) if so, th , d ail tbe~c f; nd 

(c) the action ccnternplatcd by Union 
, Government in this regard ? 

THE MI NISTER Op l STA TE IN 
THE DEPARTME T 0 AG eUL .. 

, TURE AND COOPERATION IN THE 
MINISTRY OF A O I C UL U~E (StIRI 
YOO NORA MA WA A) : () No 
report of d at s due to starva tion has 

, . 
been r e ved ft om the Govern t of 
Otis a. 

(b) a d (c) Do not ari . 

[ Engli h) 

ettiog up of T.V. traDS in 98 

271. PROF. P). KU t ~ Wjl1 
the Min 'ster of INF ORMATIO AND 
B OADCASTI 0 be leased to state 
the places where T.V. transmittets arc 
proposed to be t up io 188 '1 
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THE MINISTER OF STATE OF 
T MINTST Y OF .INFORMATION 
AND B OADCASTING (SHRI A.K. 
PANJA) : The targets for implementation 
of projects are fixed on financial 'Year basis 
keeping in view the annual allo ation of 
res urce . or the financial y ar 1988-
89, annual IJocation f resources has 
not yet been informed to this Ministry. 

Allocation under Indira Awas YoJana 

272. PROF. P. J . KURIEN: Will 
the Ivlini ter of AOR CULTURE be 
pJeas d to state: 

(H) whetber tbe Indira Awas Yojana 
envisaged in current ear' budget is 
under implementation; 

(b) it so, the details tbereof; and 

(c) the State-wise atlocation made 
for the implementation of this scheme? 

THE MINISTER OF STATE IN 
THE D PARTMENT 0 RURAL 
DEVELOPMENT IN THE MINISTRY 
OF AG ICULTURE ( I RAMA-
NA D Y ADAV) : (a) Yes, Sir. 

(b) Indira A\Vaas Yojana ha been 
1au cbed ~uring the Seventh Plan as part 
of Rura1 LandJess Emp!oyment Guarant e 
Programme for construction of houses f'lr 
Scheduled Cast~s) Schedu'e~ Tribes and 

......._.. _ .. . 

,190 ( A. 'A) Writt It Af~swer 

Freed Bonded Labourers in tbe rural 
areas. It is envi aged to construct one 
milJion houses during the Seventh Plan 
under the Yojana. nstructions for 
implementation of the Awas Yojana 
provide tbat identificatio of beneficiarfe 
should be ba ed on their economic condi-
tion so that the poore t a oog the poor 
are identified for being given the benefit 
of construction of bou t ha also 
·been laid down t at selection and identi- · 
ficatioD of beneficiaries be done in open 
Gram Sabha meetings so that the atten· . ) 

tion is focussed on t e poorest of tho 
poor. Further, in the guidelines issued 
first priority has been suggested to be 
given to the freed bonded labourers. \ 
Instructions ' also specify that as far as 
pos ibJe, construction of b.ouses should 
be taken up by the beneficiaries them. 
selves under the technical s pervisiOIl to 
be provIded by the respective State 
Governmer.ts. In ca it i not po sible 
for the beneficiaries to construct the 
houses, the cons truction -ca be taken up 
by t~ respective rural engineering orga .. 
nisatioo etc. of the tate Governments. 
But even, in such cases, benefieiaries . . 
should be engaged as workers in the 
construction of h()~s~s to , tbe maximum 
possible extent. 

(c) A. Statem~nt showing. Sta e/UT. 
wise cash allocations made und r .. the 
Yojana for current · year is wen bel 

Ststemeut 

Allocation of Indira Awas Yoj os under RLEGP during 1987·88 

SJ. State/U AlloC'ation 

No. (Rs. lakbs 

}. . Aodhra Prad n 1190.00 

2. Arunachal Prade~b 10.00 
• 

3. . A 5 m 251.00 

4. ibar 1750 0 
1 

5. J uj r 1 410.00 

6. Haryana 11S.00 

7, ima b 1 Pr de 78.00 
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8. Jammu & Kashmir 

9. Karnataka 

10. Kerahi 

11. Madhya Pradesh 

12. Mahatashtra 

13. Manipur 

14. Meghalaya 

IS. Mizoram 

16. Nagaland 

17. Orissa 

18. Punjab 

19. Rajasthan 

20. Sikkim 

21. Tamil Nadu 

22. Tripura 

23. Uttar Pradesh 

24. West Bengal 

25. A & N Islands 

26. C bandigarh 

27. D&N H aveli 

28. Delhi 

29. Goa, I Daman & Diu 

30. Lak badweep 

31. Pondicberry 

ALL INDIA 

Low co thou log technology 

273. P OF. P.I. KDRIEN : Will 
tbe Minister of URBAN DEVELOP-
ME T be pleased fO state: 

(a) whether any worthwhile research 
bas, been conducted in dev Jopina 10\\-'. 
cost housio technology; 

R 9, 1987 Written Answtrs 208 

3 

94.00 

575.00 

470.00 

1033.00 

991.00 

14.00 

19.00 

10.00 

1500 

548.00 

123.00 

487.00 

)0.00 

979.00 

42.00 

2192.0 

939.00 .. 
1000 

3.00 

5.00 

8.00 

16.00 

3.00 

10.00 

12400.00 

(b) if so, the details thereof; 

(c) whether Union Government pro .. 
pose to introduce a legislation to curb tbe 
construction of palatial residential bouses; 
and 

I 

(d) if so, the details ther of? 
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THE 'MINIS'f.BR OF STATE I HE 
MI STRY OF URBAN DEVELOP-
ME T (SH I DALBI SiNOH): (.a) 
and (b) A number of new and improved 
technologies for reducing cost of constru-
ction, e ccti g avings in scarce building 
materials like ' cement. steel and timber 
and speedier construction proce se have 
been developed. The National Buildings 
Or,anis8tion is promoting and coordin-

. ating application of building re earch and 
technology for low cost housing 

(c) No, Sir . 
(d) Does at arise. 

Ste to edueat unorgaof ed labour 
About labour I • 

274. 3HRI LALITESHWAR 
S A I: 
DR. .S. RAJHANS : 

Will tbe Minister of LABOUR be 
pl ed to state: 

(a) whether in view of numerous laws 
enacted for 'the protection of tbe Jabour, 
Union Government propose to .ducate 
the unorganised hibour about such laws; 

(b) If 0 , he step taken or proposed 
in this ragard; and . 

(c) the manner in which the campaign 
will be launched and to wbat extent the 
problem of labour ' is Ji ely to be olved '1 

THE MINISTER OF STArE OF T E 
MINISTRY OF LABOUR (SHRI P.A. 
SANG MA) : (A) to (c) The Central 
Board for Workers Education pODsored 
by the Ministry of Labour has been 
conducting educational programmes for 
the workers in the uDorganised sector 
from October. 1979. Varlou labour law 
with other relat d subjects are covered in 
such tra'ining programmes. Some State 
Governmeets pd ' a Union Territory have 
appointed Honorary 'Rural Organisers 
under Centr lIy Sponsored Scheme to , , 
inter-alia, impart knowledge about labour 
laws to rural workers. 

Floods I 0 Bihar 

27S. SHRI LALITBSHWAR 
SHAHI: ~ 
DR. O.S. RAJHANS: 
SHRIMATI KISHORI SINHA: 

Will tlie Minister or AGRICULTURE 
be pi ased to state: . 

(a> whether a Central Team visltod 
Bihar St'ate during the month of So e-
m~er, 1987 to ass,ess and review the 
flood situation in the State; 

(b) whether the Central team bas 
sci nee s~bmit~ed ita report; 

(c) if so, the assistance provided to 
the State to meet the situation; and 

Cd) what other a sistance Government 
propose to give to the State Gov,rnment 
in this r~8ard ? 

THE MINISTER 0 ST A TB IN THE 
DE AR MENT OF AGRICULTURE 
A D COOPERAT ON IN THE MI 
STRY 0 AG ICUL 'B (SH I 
YOGENDRA MAKWANA): (a) to Cd) 
Y es, Sir. On receipt or memorandum 
from State Government ee tn Central 
as istance in the wakc of flood, a Ccntral 
Toam vj ited the State from 16th to 18'th 
September, 1987 to makc an on the spot 
assessment of the situation. On the basis 
of the report of the 'Central Team and 
recommendations of the High Level 
Committee on Relief, a ceding of expendi. 
ture of Rs. 86.53 crores Includl II Rs. 0.1.5 
crores for increasing vegetat>le- prodUction, 
has been approved to tbe State Govern. 
ment. 

Exp D on of Vayudoot a third airline 

276. SHRI LAL TESHW AR 
SHAHI: 
DR. G.S. RAJHANS: 
SHRI MAHENDRA SINGH: 
SHRI YASHWANT RAO 
GADAKH PATIL : 

Will the Minister of CIVIL A VIA.· 
TION be pleased to state: 

(a) whether there i a proposal under 
the consideration of Government to make 
Vayudoot, the third ~evel airline, an 
ind-ependent organisation; 

(b) if so, by when a tina I decision is 
to be taken in the matter; and 

(c) to what extent tbe services rend-
ered by tbe Vayudoot are likely to be 
boosted 1 
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TH MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
AND MINISTER OF STATE OF THE 
MfNISTRY OF TOURISM (~HRJ 
JAGDISH TYTLER): ( ) No, Sir .. 

(b) Does not ari e. 

(0) Vaybdoot bas already extended 
Its service to 87 stations. The further 
expansion of Vayudoot services is Dot 
linked to Us becoming an indepen~cnt 
oraaoi ation. ' 

.' Drought prone areas 

27"1. SHRI AM BAHADUR 
SINGH: Will the Minister of AGRI-
CULTURE b pleased to state: 

(8) 'the details of the drought prone 
areas, State .. wise, al on October, 1987; 

(b) the State-wise amount saoctioned 
to drought prone State for the current 
year; and 

(0) the usterity measures taken by 
Uoion Government and those suggested ' 
to the States ? 

'. 1 7 Writttn Answers ~12 

TH~ MINISTER OF STAT IN THE 
DBJ:lARTMBNT OF RURAL DEVE- ' 
LOPM NT IN THE MINISTRY OF 
AGRICULTURE (SH RAMANA D 
Y ADA V): (a) Sta.ement .. I indicatins 
States, districts and block in which 
Drought Prone Area Programme (DP AP) 
is b 'ins implemented i given below. 

(b) Statement-II indicating tbe Stat • 
wi e allocation, the central share and the 
central assistance already released under 
DPAP during 1987-88 is also given below. 
Statemen t .. III indicating Sta e-wise ceilings 
of expenditure approv~d for drought reHef 
(Po t monsoon 1987.88) is Iso alven 
below. . 

T~e central a8sic;tance and ad.hoc 
a sistance released to drought affected 
states under NREP, RLSOP aod Tech-
nology Mission ha been indicated In 
Statement IV below.' 

(C) In order that budgetary deficit 
rem ins within manage ble proporti0t:l~, 

the State Governments and aU Central 
D partmen.ts have been advised that no 
expenditure should be incurred In tbe 
current year on "new plan or Don-plan 
schemes which have Dot physically com .. 
menced by 1st August, 1987 except where ' 
they can be r eJat~d to drought reljer. 

St tem nt .. I 

1. 

, 
, Coverale of blocks under the Drought Prone Areas Programme (DPAP) 

during tbe Seventh Plan. 

State District Block 

1 2 3 

Andhra Pradesh 1. Anantapur 1. Chinnak ottapalJi 

2. Dbarmavaram 
, 3. Gooty 

4. Hindupur 

s. Kadiri East 
... 

6, Kadiri West 
7. Kalyandurg 

s. Kambadur 
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1 2 3 . 

9. Kan~kal 

J O. Kudair 

11. Singanamala' .. 
12. Madaka ira 

13. Panukoda 

1 ... ' Rayadur. 

15. Tadipatri 

, 16. Q'rvakond 

2. K roc)bt 1. Adeni 

2. Yemm; anu 

3. Atmakur 

4. BaDg napalli 

~. Dhone 

6. Kudumur -

7. Karnool 

8. Nandikotkur 
9. Nandya) 

10. Koilakunda 
11. Alur 

l~. Allagadda 

13. Patbikonda 

3. Chitto()r 1. PaJamner 

2. ' Kuppam 
~. 

3. Punganur 

4. Chowdepalle 

S. Madanapalle 

6. Waambapallt 

7. Vayalpad 

8. ChinoagottigaHti 

.4 Ouddapah 1. Kamalapuram 
• 

( 2 MuddaD 
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2 3 

. , 3 • J ammJamadugu 

4. Lakkireddipalli , .. s. PulivendJa 

6'. Rayacboti 

S. M"hbubnagar 1. Sb,adnagar 

2. :KalwakurthY 

3. Amangal 

4. Achampet 

s. Kollapur 

6. Nagarkurnool 

1. Bijin paUl "'-

s. Makthal 

9. Atmakur 

10. Wanaparthi 

11. Gadwal 

12. Maoopad 

6. Prak sam 1. Kamigiri 
" 2. PodiJi 

3. Vcligandla 

4. Tarlupadu 

5. Tallur 

6. Giddalur 

7. Markapur 

8. Nesthavaripet 

9. Y crragondapalem 

7. llapgareddy 1. Ibrabimpatan 

2. Maheshwram 

3. Chevella . 
NaJaonda 1. , ChintapalJi 

2. Deverkonda 
• Totl11 69 Bldcks 
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1 - 2 3 

2. Bihar 1. lamn 1. lu tb 

2. Barwadib 
. 3 • Cbainpur . 

... Bbandaria 

S. Bhawanatbpur 

6. Bisbrampur 
7. Chandwa -

• ,C ha rpur 

9. DaitoDlaDj 

)0. Dhurkl 

11. Garbwa 

12. Garu 
• 

13. Hariharaaoj 

14. Husaninah d 
15. Latehar 

16. Lesllaanj 

17. Mahuadanr 

18. Majhigaon 

19. MaDatu 

20. Manika 

21. N gar·untari 

22. Panki 

23. Pipralealan 

24. R nk. 

.. 
1. MODlhyr 1. .Jamui .. 

2. Kbaita 

3.- kb' put 

4. Slkandr 

,. Jhajba 

6 • . Sono 

.,. Cbak i 
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Ilohta. L Dbabu. 
2. Ramaad. 

J. ChaDd 

4. Chen ri 

s. Adbaura 

6. Dbaa a lIr 
1. auhatia 

4. N "adab 1. Mawad h 

2. RajauJi 

l. Sirdal 

4. Ito akol. 

5. Ak arpur 

6. Govi dpwr 

7. Hisua 

8. Narhat 
9. Pakaribar a 

5. Santbal Par aDD 1. Godda 

2. Path flallla 

i. Mahaaama 
4. Mob r a 

~. Boarijoro 

6. Sunderpahari 

7. Poraiyabat 

Total: 54 .Jock 

I. .j.rat L Ahmedabad 1. Db nduka 

2. Viramaam 

t. ajkot 1. Wanko., 
I 

2. J •• dan 

3. Pad.db.,i 
• 

I 4. Maliya 

J. Lodlaikal 
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1 2 3 
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2 3 

3. Dohad 
4. Limkbeda 

S. Lunawad. 

6. Santrampur 

7. Sheber 

Total: 43 Block. 

4. Jammu'" Kalbmir 1. Doda • 1. Assar 
2. Bhaderwab 

3. Bhales a 

4. Dod 

S. Ki htwar 

.6. Marwa 

7. Paddar 

8. Rambao • 

2. Udhampur 1. Arna 

2. Cben ri 
3. I 

4. Pouni 

S. Udhampur .. 
Total: 13 Block. 

s. Karoataka 1. ' Bijapur 1. Badami 

2. Baaalkot 

3. Bagewadi 
4. Bijapur 

S. BiJagi 

6. HUD8gund 
til 7. Ind 

8. Jamakhandl 

9. Muddeblbal 

o. MudboJ 

1],. SiDdai 
• 
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1 2 3 

2. Tumkur 1. ChikkanayakanahaHy 

2. Kortagere 

3. Madhugiri 

4. Pavaaada 

S. Sira 

6. Tiptur 

3. Dh.rwa ... 1. Byadali 

2. Dharwar 
3. Godag 

4. Haveri 

S. Hirekerur 

6. HubJi 

7. Kalghatgi 

8. Kundagol 

9. Mundarhi 

10. Ranebcnnur 

11. ROD 

12. Savanur 

13. ShiggaQn 

14. Shirahatti 

4. Bclgaum 1. Athanl 
2. Gokak 

3. Ramdurg 

4. Saundatti 

. S • KoJar 1. Ba'gepally 

2. Bangarpet 

3. Chintamani 

4. Gu4ibanda 

S, Kolar 

6. Mulbagal 
, 

7. Sidlaahatta 
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1 2 

8. SrjDivaspara 
9. Malur 

6. Bidar. 1. Basava Kalyan 

2. Santhpur 

3. Humoabad 

7. , Chikam.aalur 1. Kadur 

8. Chilradurga 1. Cbal1akere 

2. Chittraduraa 

3. Holal.Ker 

•• Ho adur, • 

S. Jag lur 
6. Molakalmura 

9. ulb r8 1. Gulbaraa 

2. Arzalpur 

3. All nd 

•• Chittapur 

s. Seda 

6. Shabapur . 
7. Shor pur 

8. Yadliri 

10. Bellary . 1. Hadagalll 

2. HarpaDaballi 

3. Kudliai 

4. McJJapural (H.B. aalli) 

S. Sandur 

,II • Raichur 1. Kustasi 

2. Liogasugur 

3. Deodorga 

4. YcJburaa 

Total: 71 Blocks 

6. HaryaD. 1. Mo loder.arh 1. Mohlnderaarh 
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' 1 2 3 

2. NarDauJ 

3. Atoli 

4. Mangal Chaudhary 

S. Kanina 

6. Rewari 

7. Khol 

I. 
9. JatuI.n. 

Total: 9 Block. 
~ 

7. Madby. Prad~.h 1. tu) 1.- Botul 

2. Sbahpur 

3. Cbicboli 
4. Ghoradoogrf 

~. Multai 

6. P. Pattan 

7. Amla 

8. Bhimpur 

2. Shabdol 1. Sob_gpur 

2. J. i.ingho_lar 

3. Qeohari 

4. Pusbprajgarb 

S. Manpur 

6. Umari 

3. K araonl 1. Patt 

2. Barwanf 

3. Rajpur 

•• Thikari 

5. BbagwlDPura 

6. Bbirkanaoaft 

1. Zlroiya , 

4. Ohar J. Shatdarpu 

2. Mallawat 
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1 2 3 

3. Gandhwani 

4. Umarban 

s. Kukshl 

6. Bas 

7. Dahi 

8. isarpur 

S. Jhabua 1. Jbabu 

2. Ranapur 

3. Rama 

4 • . Petlawad 

5. ThandJa 

6. Mcghnagar 

7. Iobat 

8. Udaigarh 

9. Bhabra 

10. AlIrajpur 

11. Kathiwara 
12. Sondwa 

5. Sidbi 1. Sidbi 
2. Rampur Naikin 

3. MajbauJi 

4. Kushmi 

S. Deosar 

6. Chitrao i 

7. Waidban 
8. Sihawal 

Total: 49 Blocks 

8. Maharashtra 1. Ahmcdnagar 1. Ahmodna,at 

2. Shevaaon 
3. Pathardi 

4. lamkhed 

s. Shrigonda 
G. Patrnet 
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1 2 

AkoJa 

8. Sangamner 

9. Newasa 

10. Karjat 

2. SaogJi 1. Jath 

2. Atapadi 

3. M,iraj 

4. Kawath Mabankal 

S. Kbanapur 

6. Tasgaon 

3. Jatna 1. Ambad 

4. Dhule 1. Dhule 

'2. Sakri 

3. Sind Kheda 

4. Mandurbar 

S. Aurangabad 1. Vaijapur 

2. Gangapur 

3. Paitban 

4. Kannad 
5. Aruangabad 

6. Khuldabad 

6. So)apur 1. Akkalkot 

2. Barsbi 

3. Karmala 

4. Madba 

5. Manga]w dba 

6. Moho) 

7. North Solaput 

• S nao1a 
9. South Solapur 

10. Pandbarpur ,. JalgaoD 1. Amalner 

2, EdJabad 



' 0 Written A.n,Jwu 2 6 

, 
1 2 3 

3. Cbal1sluoO 

.(. l'aral 
5. Pachora 

8, .N ik 1. Cbandwad 
.2. NandaaoD 
3. Sinnar 
4. Y oJa . 
5. MalcgaoD 

6. Kalwan 
7. Dlndori 

i. ~allan 

9. bad 
10. ik 

9. Satara 1. Khandala 
4 

2. hatav 
3. ~or laon 
... Mn 

10. B cd 1. Ashti 

2. Bced 

3. Gcorli 

4. Kaij 

S. ManjJcaaoD 

6. Patoda 

11. Dama bad 1. Boom 

2. Kallall1 .-

3. Par oda 

12, un 1. Purandba 

2. Shirur 
3, DhoDd 

... BaramaUl 

S. IftdapU 

6. H veli 
I ,. JUDD.r " 
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1 2 3 

I. Kbed 

9, Ambe.aoD 

Total: , B oc:ks 

,. Raja than 1. Udaipur 1. JbadoJ 

'2. Kb.rwara 

3. Kotra 

Z. Dun rpur 1. Dunaarpur 
2. Aspur 

, 
3, Sal",·ar. 

4. Simatwara 
S. Bichhiwar. 

3, n r. 1. T.l"".r. 
2. Oarhi 

3. Dasidor. 

4. Anand.puri 
s. 
6. KushaJ.arh 
7. Gbantol 

8. Pipalkbunt 

4. Ajmer 1. Jawaja 

2. Massauda 

s. a \V i M dbopur 1. Kbaodar 
2. Nandauti 

6. Ton 1. Dooli 
, 

2. Uniara 

3. To raislnah 

7. Kota 1. 'SODIOd 

2. Sbahbad 

3 • ebb.bra 
• 

4. Cbechat 

• Jb. war J. D1I1 

2. Kbaopur 



139 Written Answers OVEMB R 9. 1987 Written Answers 240 

2 

3. Jbalarapatan 

Total: 30 Blocks 

10. Orissa 1. Phulbani 1. Kantamal 

2. Harabbanga 

3. Pbulbanl 

4 • Khanjuripada 

s. . Phiringia 

6. Tlkaballi 

7. Cbakapad 

8. O. Ud yaairi 

9. Raikia 

10. K. Nuagam 
11. Balliguda 
12. Tumudbibundh 

13. 
., 

Kotagaah 

14. Daringibadi 

2. Kalabandl 1. Kesing 
2. Naria 

3. M. Rampur 

4. Thunamul Rampur 

s. Laojigarh 

6. Golamunda 

7. SiDapaJi 

8. Khariar 

9 . Komna 
• 

10. Boden 
.. 11. Nawapara 

3. Bolangir 1. Patoagarb 

2. Belpara 
3. Khaprakhol 

" 4. itilagarb 

• s . Tureikella 

6. Bangamuoda 

7. MUribahal 

8. Saintala 
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2 

Sambalpur 1. Padampur 

2. Paitamal 

3. Bijepur 

4. Sohc)]a 

S. Gaisilet 

7. Jharabandha 

Total: 39 blocks 

11. T mil ad 1. Dbaramapuri 1. NaUampaJU 

2. PeDDaaaram 

3. Morapur 

4. UrhaDlarai 

S. Hosur 

6. Kelamangalam 

7. Shoolagid 
) 8. Tbally 

9 . Bargur • 
10. VepanapaJli 

11. Dbaramapuri 

12. Palacode 

2. Pudukkottai 1. Pudukkottai 

2. Gandarvakottai 

3 . . Korambakudy 

4. ThiruvaranguJam 

3. Ramanatbapuram 1. Bogalur 

2. KadaJadi 

3. Kamuthi 

4. Mandapam 

S. Mudukalathur 

6. Paramkudy 

7. TiruppulaDi 

4. Pasumpon 1. IJayangudi 

. Mutburamulingam 2 . Kanal 

3. Kalyarkoil 



,.itlen A,1J.fW 1'$ OV ·B 

1 2 3 

4. Deverkottai 

S. anoaDgudy 

6. Sinsampunari 

5. ma jar 1. Kariapatti 

2. Sattur 

3. Sivakasi 

4. Narikudi 

5. Vembakottai 

6. Chidambarnar . 1. Kayathur 

2. Kovilapatti 

3. SattankuJam 
4. Tuticorin 
5. Ottapidarm 

6. VBathiku)am 
• 7 . Padur 

I. Udangudi 

7. Tirunelveli 1. Kuruvikulam 
---~---

tal 43 Blocks 
~---_....---,.._ 

12. Uttar Pradesh 1. Mjrzapur 1. Chbanve 
2. HaJia 

3. Gborawal 
4. Robertsgaoj 
5. Chatara 

(. 6, 1 agya 

7. Chopan 
8. Myorpur 

9. Dudhi 

10. Babbanj 

2, Hamirput 1. Sumerpur 
2. Maudhab 

3. Kabar.i 

-. Obarkhari 
S. Sarfla 



KA1t 'I*A 18, 19G9 (SAx A) Writltll A.IISW ,. 

2 3 

'.\. J.iauo 1. Dakor 

2. Kadahra 

3. Mahewa 

4. Babda 1. Karvi 

2. Manikpur 

3. Mau 

4. Pahari 

S. Ramoaaar 

6. Naraini 

7. K.amasdin 

I. laspura 

Tindwari 

10. Brother Khurd 

~. Altababad 1. Shankarg rh 

6. Jhansi 1. Mauraoipur 

2. Gurs rai 
3. B mour 

1. B ar feh 1. Ikauna 

2. Gilaula 

3. Sirsia 

4. Haribarpur· Rani 

S. Balba 

i. Nawabgaoj ,. S OpU1' 

8. Mahsl 

9. Tajwapur 

JO • . Fakharpur 

11. Hazurpur 

12. Mablnpurw& 

13. ' Kalsaraaoj 

1~. Jarwaf. 

S. a itplSr 1. Birdba 

2, Mabaw rll 



OVEMB ' 9, '198' Written .11.""""'$ 
3 

9. Lakbimpur Kheri Bijuwa 
Nakaha 

10. Sjtapur 1. Bohta 

2 · • Sakran 

3. Reosa 

11. Gond 1. Oalnsari 
2. Harraiy. Satpurw. 

3. Pao<;hpurwa 

4. Tulsipur 

12. Chamoli 1. Josbimath 

2. Narayan BaS r 

3. Gairsain 

4. Tharall 

13. Pauri Garbwal 1. Pauri 
, 2. Lansdown 

3. Vitokhal 

4. Kota 

5. Kbirsu 

6. Rabo 
7. Kaljikbal 

8. Thaliasain 

9. Yamkeshwat 

10. Dangu 

14. Tebri Garhwat 1. Cbamba 

2. Deoparyaa 

3. Kirtinaaar 

15. Almdra 1. Takula 

2. Lama dba 
3. apkot 

•• T.rikbet 

s. Dwarahat 
6. Bhikiasain 

... 
1. Sy.Ide · 



249 Written -Answers KArt~II(A i8, 1909 (SAKA) Written Answers 250 

2 3 

8. Salt 

16. Pithoragarh 1. Pithoragarh 

2. Gangoliha 

3. Cbampawat 

4. °Barakot 

5. Lobagbat 
, ' 

....... _._..- ...-.- ........ 

Total 87 Block 
-------

13. West Ben al 1. Bankura 1. CbhatDa 

2. Saltora 

3. Mejbia 
4. Indpur 

5. Ranibund 

6. Kbatra- I 

7. Ga 

2. Midnapur 1. Jbargram 

2. Jamboni 

3. Sanktail 

4. Nayagram 

S. GopibaJlavpur-I 

6. Oapiballavpur-II 

7. Binpur.II 

3. Purulia , 1. BaJrampur 

2. Balramp'ur 

3. Bardw n 

~. Hura 

S. Jaipur 

6, Jhalda ... I 

1. Kashfpur 

• Maobazar-I 

9. Manbazar"ll 

10, Ncturla 



1. 
2. 
I. 
4 .. 
S. 
6. 

1. 
.. 

9. 
10. 

11. 

12. 
13. 

Wrillen .4.n$w.r$ 2 2 

It. Para 

12. ncb 

13. Purulia-

14. Purulia.II 

IS. Raghunathpur·I 

16. RaahunatbplllrIII 

17. Santuri 

18. Jhalda .. II 

19. Ar h. 

20. Basmundi 

otal : 34 Blocks 

Grand Total 13 (Sta e ) '1 (Districts) 615 (Blocks) 

StatemeDt-II 

Total Allocation uDder Drouaht Prone Area Programme durlng 1987-8 

(Rs. in Jakhs) 

Stat. 

Aodbra Pradesh 
Bibar 
Oujarat 

Haryaoa 

Jammu" Kashmir 
Kataoataka 

Madby Pradesh 

Mahar.shtr. 

Orils 

Rajaatban 
T.mil Nadu 

Uttar Pradesb 

West Ben,al 

Total: 

Total 
alloc tion 

1035 

810 

643 

145 

195 

1065 

73' 
1110 

~8~ 

450 

645 

130S 
, 

S10 

922.5 

Central 
share 

. 517.50 

405.00 

322.S0 

67.50 

97:50 

532.50 

367.57 

S55.00 

292.50 

22500 

322.50 

652.50 

255.00 

4612.50 

Central share 
already released 

258.7S 
• 176.25 

161.25 

33.7S 

48.75 

266.25 

183.7S · 

277.50 

146.25 

112.50 

161.25 

326.25 

127.50 

2280.00 
, ! ! , 
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Saf t)' measores for Vayudoot .pa sengc:rs 

278. SHRI RAM BAHADUR SINGH: 
SHRI THAMPAN THOMAS: 

Will the Minister of CIVIL A VIATI ON 
be pleased to state: 

(a) whether any memorandum was 
submitted to Government on the safety to 
be provided to the Vayudoot passrngers; 
and 

(b) if so, the details t bereof and the 
action taken thereon? 

THE MINISTER OF STAT OF THE 
MINISTRY OF ClVIL AVIA'" ION AND 
MlNISTER 0 STATE OF THE MINIS-
TRY ' OF TOURISM (SHRI JAGDISH 
TY LER): (a) and (b) Yea) Sir. Tbe 
unrecognized Yayudoot Pilots' Association, 
through a letter had ougbt government 
Intervention to improve relations between 
the pilots and the Management of Vayu-
doot. With the latter, they had enclosed 
a copy of a communication addressed to 
the Vaydoot Management in which certain 
observations like the absence of a flight 
attendant on Dornler aircraft. over-loading 
of aircraft, non-availability of adequate 
spare parts etc. bad been made. 

Thc Vayudoot Management sent a 
detailed reply pointlog out the correct 
situation and identifying corrective actions 
taken. To improve afety, Vayudoot is 
sending a techn ician on a11 Dornier 
HIght). The Quality Control Department 
with qualified personnel, monitors the 
maintenance and servicing of aU aircraft. 
Pilot s have L~en advised to ensure proper 
10 ding of aircraft. 

Vi it of civil a iatioD officials to USA 

279. SHRI RAM BAHADUR 
SINGH: WHI the Minister of CIVIL 
AVIATION be pIe s d to tate: 

(a) whether a meeting was fixed in 
the second week of July, 1987 bctween 
top civil aviation officers of U.S.A, and 
India in Washington ; 

(b) if so, the purpose of the meeting; 

(C) tbe composition of the de)egatlon 
wbicb~actually visited USA; 

Written Answers 6 

(d) whether the meeting did not take 
p1ace and the Indian delegation had to 
return without transacting any business; 
and 

(e) if so, the reasons why the meeting 
did not come off ? 

THE MINISTER OF STATE OF TH 
MINISTRY OF CIVIL AVIATION AND 
MINISTER OF STATE OF THE MINIS. 
STRY OF TOURISM (SHRI JAGDISH 
TYTLER): (a) and (b) Yes, Sir. Tbe 
meeting was fixed with a view to reviewing 
the provisions of the existing Indo-US Air 
Services Agreement. 

(C) The delegation consisted of a Joint 
Secretary io the Ministry of Civil Aviation 
aDd a Director in th.e office of Directorate 
Gener~1 of Civil Aviation (DGCAj from 
the side of Government of India. 

(d) and (e) The meeting took plac 
but the discussion remained inconclu ive. 

TV receptioo 10 Ratoagiri District 

280. PROF. MADHU ' DANDA-
V ATE: Will the Minister of INFOR ... 
MATION AND BROADCASTING be 
pleased to state : 

(a) whether it is a fact that the recep ... 
tion of Television Pc grammes in various 
places in Ratnagiri district of Mahara-
shtra is not clear and effective; · 

(b) if so, the reasons thereof; and 

(C) the steps proposed to improve the 
reception and the time limit within which 
it will be ensured? 

THE MINISTER OF S rATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) and (b) While the Ratnagiri trans-
mitter is functioning normally, it is unable 
to reach satisfactorily to certain pocket 
within its normal range because of th 
obstruction caused by intervening hil1s. 
This is called "shadow" areas and thi 
difficulty is fouod whereev r there is 
similar topography. 

(C) Provision of TV -service to nco-
vered parts of Ratnagiri district would 
depend on availabiliiy of resources In th 
future plaots of TV expaosion. 
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Fioaocial assistance to State for 
drloklu& water onder ARWSP. 

281. SHRI R.M. BHOYE : 

;, 1'87 " j 
W,.,ttUJ Answers 2 4 

wise and projects on which the money is 
to be utilised ? 

SHRI PARASRAM BHAR· 
THE MINISTER OF STAT IN TH 

DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI RAMANAND 
Y ADV) : <a) Yesl Sir. 

DWAJ: 

Will the Minister of AGRICULTURE 
be pleased to stat. : 

<a) whether U ion Government have 
recently announced financial assistance 
to various States/Union Territories under 
Accelerated Rural Water Supply Pro-
Iramme durins tbe current financial year 
for provision of drinklDa water through 
varloul Schemel; nd 

(b) jf so, the d t ils thereof; state-

(b) The Statewise release of funds 
uDder AR WSP r contly announced as 
part of tbe second instalment for droulbt 
affected States by the Central Government 
is given in the Statement below. . All the 
funds reJeased win be utilised for imple-
mentation of the approved schemes Iik. 
hand-pump schemes. paid water lupply 
scbemes etc. In rural areas with priority 
given to SC/ST and tribal population in 
remote areas. 

Statement 

States/UTs 

1. Andhra Pradesh 

2. Gujar t 

3. Haryana 

4. Himachal Pradesh 

, • Jammu & Kashmir 

6. Karanataka 

7. Keral. 

i. ~adhy ' Pradesh 

Maharashtra 

10. NaKaland 

11. OriS! 

12. unjab 

13. ajaatbaa 

14. Tamil Nadu 

t~. Uttar Pradesh 

1 ,. toadlc erry 

Release of Funds under AR WSP 

1st iDltalmen' 
released on 

1.4. 1987 
(Rs. in ]akbs) 

901.00 

520.00 

266.00 

3322.00 

972.00 

642,00 

510.00 

1160.00 

990.00 

216.00 
654.00 

263.00 

819.00 

790.()0 

2362.00 

13.00 
___ .____-

11400.00 

2nd instalment 
released on 

25.8.1987 
(Rs. jn lakhs) 

462.50 

267.00 

136.75 

165.50 

499.25 

339,50 

261.75 

595.50 

S08.2S 

111.00 
336.00 

135.00 

557.75 

405.7$ 

3 8.00 

6.7$ 
..... -----
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Settlnl up of T. V. tr 0 mitter 10 Ker.' 

282. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of INFOR-
MATION ANn BROADCASTING be 
pleased to state : 

(a) the number of T. V. transmitters 
proposc,d to be set up in Kerala during 
tbe remaining part or' tbe Seventb P lan; 
and 

(b) the details thereof and when these 
. ar expected to be commissioned? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI A.K. 
PANJA): (a) Four transmitters ar 
Icheduled to be set up in Kerala during 
the Seventh Plan period. 

(b) A 100 Watt TV transmitter each 
at Malappuram and Kasargcd is expected 
to be installed and commissioned into 
,ervicc during 1917· 8 while that at 

Idukki nd Kalpetta towards tbe end of 
the S ventb P Jan period. 

HUDeo project iii Keral. 

283. SHRI VAKKOM PURUSHO. 
THAMAN : Will the Minister of U BAN 
DEVELOPMENT be pleased to stat. : 

(a) whether there are any hOllsin. 
projects in Kera'a which are aided by 
HUDCO; 

(b) if so, the d.tails tb.r.of; aDd 

(c) the amount c rmarked for thes .. 
projects? 

THE MINISTER OF STAT!! IN TH 
MINISTRY OF URBAN DEVBLOP. 
MENT (SHRI DALBIR SINGH) : (a) A 
on 31.10.1987 HUDCO hal ,anctloned 
fin ncial assiltanc. to 253 houlin. schom.s 
in .Kerala. 

. (b) Given in tbe Statement below. 
(c) Rs. 138.14 Crores. 

StatemeRt 

Agencywiso Details of Schemes Sanctioned to tbe State 

Agency 

Housing Board 

nev. authority 

Slum Cleat Board 

Public Sector 

Apex Coop. Soc. 

Apex CooP. Soc(R) 

Primary Coop. Sco. 

Voluntary Soc. 

MUD Corpo. etc. 

Private Sector 

tat. Total: 

No. of 
schemes 

169 

52 

28 

2 

1 

1 

2~l 

Project 
const. 

Loan 
sanctioned 

(Rs. in crore~) 

199.22 

46.63 

29.69 

1.82 

2.65 

0.04 

280.03 

135.32 

35.85 

15.04 

1.27 

1.25 

0.02 

188.74 

Resident 
dwellings 

243964 

21274 

59823 

900 

..-

-

Resident 
plot 

SS2 

736 

-
-
-

1218 
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Cheek 00 I cr 10 reot i Delb 

284. SHRI VAKKOM PURUSHO .. 
THAMA : ill the Ministe .. of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether Government are , aware 
of tbe bardsb:ps faced by the middle 
incom~ and low income groups who do 
not own bOl:lses in Delhi due to the steep 
rile in rent I of houses in the Capital ; 

(b) if 0, whether any steps are pro~ 
posed to be taken to chec tbe shooting 
up of rentals ; and 

(C) whether Government would consi-
der amending tbe Rent Control Law to 

'cope with the present day needs? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DBVE-
'LOPMENT (SHRI DALBIR SINGH): 
(a) RepfeseDtations are received in th is 
rogard from time to timo. 

(b) and (c) Yea, Sir. The proposal 
for amendment of Delhi Rent Control 
Act, 1958 is under constderation of the 
Government. 

S peela. fund for orban water supply 

2 S. SHRI SATYENDRA NARA· 
Y AN SINHA : Will the Minister of 
URBAN DEVELOPMENT be pleased to 
st te : 

(a) whether a special fund has been 
releasod by Union Government to help the 
Statel affected I by drought to Improve 

iYntten A.l1sw~rs 

drin inS water sup Iy in their urban 
areas; 

(b) if so, the details thereof; 

(C) whether this wiJl form part of tbe 
World Bank financed aid for ur'ban wat r 
supply and sanitation, and 

(d) if so, what part of this has been 
given to urban areas in Bihar and for 
which specific schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a) 
The Union Government bas released Ways 
and Means Advance amounting to Rs. 22 
crores to the States affected by drought or 
taking emt!rgency measures for providing 
drinking water supply in the urban areas. 

(b) The Ways a nd Means Advance 
released to tbe drought affected Stales 
forms a part of the Advance Plan Ass :s· 
taoce. The State-wise position of the 
Ways and MeaDs ' AdVance reJeas_d and 
the Advance Plan Assistance (Ways aDd 
Means Advance included in the Advan ... e 
P \an A.~sistance) under plan for urban 
water supply is given in the Stat ement 
below. 

(C) No, Sir. 

(d) Does not ari se . However, the 
Union Government has approved a ceiJing 
of expenditure of Rs. 100 Jakhs for the 
purpose of Central assi s tanc~ to Bihar 
for repair/restoration of drinking water 
supply systems, etc. damaged by floods . 

Statement 

SI. 
No. 

.1. 

2. 
~ , 

State-wise position of the Ways and Means Advance: released and the 
Advance Plan Assistance under Plan for Urban Water Supply. 

Name of State Ways and Means Ceiling of Expen-
Advance Released diture under 

Advance Plan 
Assi tance 

(Rs. 'n Jakhs) 

Andbra Ptadc.b 100 327* 

Guj rat 300 300· 

H tyana 100 12 . 
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1 2 --
4. Himachal Pradesh 

5. Jammu & Ka5hmir 

6. Karnataka 

7. Kerala 

8. Madhya Pradesh 

9. Mabarashtra 

10. Nagaland 

It. Orissa 

12. Punjab 

13. Rajasthan 

14. Tamil Nadu 

15 . Uttar Pradesh 

TI 
. 

8, 190 (SAKA) 

3 

50 

50 

50 

200 

50 

800 

250 

250 

Written An$wers 

NA 

2.00· 

NA 

NA 

NA 

NA 

NA 

5.00· 

100.00 

2215.45 

711.0 

484.00 

--__.--- - - -----
2200 

210 

Note: "'Includes ceiling of expenditure under non-plab for urban water ,supply. 

Recovery of rent arrears 

286. DR. A.K . PATEL: Will the 
Minister of URAN DEVELOPMENT be 
pleased to stat e : 

(a) ' the particulars of persons and 
parties in Delhi from whom Rs. ) ,00000 
or more are due as outstanding amount 
of rent of the ho ses etc. allotted to them 
by the Directorate of Estates; 

, 
(b) the total outstanding amount 

against each one of them; 

(c) the ,particulars of uch persons 
who have vacated the houses; 

(d) the particulars of persons a ains 
whom no action has been taken to vacate 
tbe houses; aod 

(e) the particulars of persons 
whom cases under law have 
initiated? 

gainst 
been 

THE rt'flNISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP .. 
MENT (SHRI DALBIR SINGH) : (a) to 
(e) As per Statement eiven b~low. 
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Commissioning of Karlpur Airport, 
Calcutta 

287. SHRI MULLAPPALLY 
RAMACHANDRAN : 
SHRI G.M. BANATWALLA: 
PROF. K.V. THOMAS' : 

WiJI tbe Minister of CIVIL AVIATION 
be pJeased to state: 

(c) whether the commissioning of the 
~a(ipur Airport at Calcutta in Kerala i& 
likely to be deJayed; 

(b) if so, the reasons therefor; and 

(c) when the Airport is likely to be 
ready for operation as per present 
estimates? 

THE MINISTER O'F STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
MINISTER OF -8T ATE OF THE MINI-
STRY OF TOURISM (SHRI ]AGDISH 
TYTLER) : (a) and (b) The construction 
of the airport at Caficut (Karipur) is 
delayed slightly mainly due to the power 
cut imposed by the Kcrala State Electricity 
Board and to somo extent, by the strike 
of the JunIor Engineers of Central Public 
Works Department (CPWD). 

(c) The airport is likely to be ready 
for operations by April, 1988. 

Utilization of funds for drought relief 

288. SHRI MULLAPPALLY 
RAMACHANDRAN: 
SHRI C. MADHA V REDDI : 
SHRI BHATTAM SRIRAMA· 
MURTY: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Union Government have 
any machinery for monitoring the utilis-
ation of fnnds alJocated for drought relief 
and if so, the details thereof; and 

(b) whether Government have rece-
ived reports from its agencies or from the 

' respective State Governments regarding 
tho proper utilisation of drought rehef 
funds, if so, the details thereof? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 

AND COOPERATION IN THE MINI-
STRY OF AGRICULTURE (SHR 
YOGENDRA MAKWANA) : (a) The 
utilIsation of tunds allotted to aSato, 
iocluding that for drought relief, j aU(i.ted 
ev ry year by the Accountant General of 
tbe State. His comments are contaIned 
in the Comptroller and Audllor General's 
report to the Parliament from time to 
time. 

(b) Central Assistance ' is released OD 
the basis of item-wise progress of oxpendi .. 
ture furnished by tbe affected States. very 
year. the States furniah the detalJa of 
utilisation of funds allotted for drought 
rehef aod other progress. Theso are lot 
venfied by the Accountants General of 
tbe States. 

Payment or Doordarsbau for live telec Sf 
of World Reliance Gup cricket matches 

290. SHRI P.M. SAYEED : Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Doordarshan were asktd 
to pay heavy amounts for live te1ecast of 
the WorJd Reliance Cup cricket matches; 
and 

(b) if so, the details thereof and the 
fioa1 arrangements made in this regard? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) : 
(a) and (b) Yes. Sir. The Reliance Cup 
Organising Com!Dittee bad demanded 
payment of royalty equivalent to 9% of 
the Revenue earned by Doordarshan in 
respect of the commercial advertisements 
booked with the coverage of the matches 
by Doordarshan. 

It has been decided by Governrpent 
that sports organisations organising or 
sponsoring sports events pertaining to 
their own field can be treated as advertis .. 
iDg agents for the purpose of advertise-
ments on Doordarshan only when such 
advertisements are to be shown when the 
particular sport event is telecast. AJI 
advertisements secured by them for tbis 
purpose will entitle them to get a commis-
sion of 20%. Such sports organisations 
will have to be recommended by the 
Department of Sports. 
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JaDta Oats under new pattern .HUDDO 
cbeme, 1979 

291. SHRI VISHNU' MODI: Will 
t~ Minister of URBAN 'DB ELOP· 
M T be pleased to state: 

(a) the number of persOns registered 
under New Pattern HUDeO Scheme. 1979 
for allotment of Janta flats; 

the number of persons who have been 
allotted flats; 

(c) tbe date of issue of allotment 
letter to tbe last allottee who has been 
allotted fiat under this cherne; and 

(d) whether any preferential treatment 
is given to the widows for allotment 
flat uod r tbis scheme; and if not. the 
re ons tberefor '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : (a) 
56249. 

(b) 22383 persons have been allotted/ 
al1acated fiats. 

(c) June, 1987 

(d) War-widows are allotted fiats as 
per 1 per cent reservation given io the 
Brochure of the Scheme. Otherwise, 
cases of recent widows are considered for 
allotment on out-of .. turn basis, out of 
21-% quota meant for handicapped persons 
and allotment on extreme compassionate 
I ouods. 

Air Link for Ajmer 

292. SHRI VISHNU MODI : Will · 
the Minister of CIVIL AVIATION be 
pleased to state : 

(a) whether there is any proposaJ to 
PJ'ovidc an air-link at Ajmcr in Rajasthan 
State; 

(b) jf so, whether final selection of 
tbe site for construction of tbe air-strip 
has been made and jf not, 'the reaso~s 
tbereof; 

(c) when the construction work of 
air .. strlp is likely to be commenced; and 

Cd) whetber any amount bas been 
earmarked for the purpos ? 

THE MINISTE OF STATE OF 
THE MINISTRY OF CIVIL 
AVIATION AND MINISTER OF STATE 
OF THE MINISTRY OF TOURISM 
(SHRI JAGDISH TYTLBR) : (a) Yes, 
Sir. 

(b) No, Sir. inal selection would be 
made after certain data is coneeted and 
sent by tbe State Government. 

(c) and (d) The State Government 
is likely to take up the construction of 
this strip. 

i Possession of D.D.A plots in Robin. 
scheme 

293. DR. KRUPASINDHU BHOI: 
WiJl the Minister of URBAN DEVELOP. 
MENT be pleased to state: 

(a) whether it is a fact that because 
of non-availability of water in certain 
pockets/sectors of Rohini residenti I 
scheme, the possession of flats constructed 
by the Delhi Development A uthority is 
not being taken by allottees; 

(b) the sectors/pockets in the Rohlni 
residential scheme where water is not 
available; and 

(c) whe'l this facility is proposed to 
be provided ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DEVE. 
LOPMENT (SHRI DALBIR SINGH): 
(a) Yes, Sir. 

(b) At present the water is not avail-
abJe ;n the following sectors/pockets ! --

(i) Sector IV, V & VI. 

(ii) 128 MIG DUs in Sec. VII Pkt. 
H-18 
128 MIG DUs in Sec. VII 
Pkt. 2S 

(iii) Sec. IX, XIII & XIV for society 
area. 

(c) Some water is likely to be given 
by MCD for Sec. IV, V, VI & VII (Part) 
by Dec., 1987. 
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Probl of Fis ermeD 

294. SHRI GURUDAS KAMA T : 
Will the Minister of AGRICULTURE be 
pleased to state: 

(8) whether the Minister of Agri-
culture convened a meeting of Members of 
Parliament and others in J.une, ) 987 to 
discuss problems created by fisbery 
policies like chartering etc.; 

(b) if so, what are the reasons for 
not implementing the consensus decision 
taken at the saId meeting to remove all 
foreign fishing vessels t.o areas beyond 50 
miles from the coast; and 

(c) when tbis decision is to be 
implemented '? 

THE MINISTER .OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINI-
STRY OF AGRICULTURE (SHRI 
YOOENDRA MAKWANA) : (a) Yes, 
Sir. 

(b) The decision taken was to re-
examine the Issue and accordingly it bas 
been referred for expert advice. 

(c) The advice bas not yet been 
received. 

Drought in Karnataka 
295. SHRIMATI BASAVARJES-

WARI: 
SHRIO.S. BASAVARAJU: 
SHRI H.B. PATIL: 
SHR! S.M. GURADDI : 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whetber Karnataka had sought 
Central assistance and an ad-boc grant of 
Rs. 50 crores to tide over the unprece-
dented drought in the State; 

(b) if so, what was the total ass is-
tance asked from Union Government by 
the State Government; 

(c) the quantum of Central assistance 
provided; 

v 

(d) whether the ad-hoc grant was 
also lanctioned; and 

(e) it not, the reasons therefor? 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF A'GRICULTURE 
AND COOPERATION IN THE MINI-
STRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) and (b) 
The Government of Karnataka sought 
Central assistance of Rs. 256.68 crores 
for drought relief measures. The State 
Gov rnment had also requested for an ad-
hoc assistance of Rs. 50.00 crores pending 
visit of the Central team. 

(c) Based on the report of tlio 
Central team and recommendations of tbe 
High L~vel Committee on Rclief, a ceiliDg 
of expcndHure of Rs. 34.065 crores has 
been approved for drought rcJief In 
Karnataka. In addition to this, Rs. 13.50 
lakh for increasing vegetable production 
and Rs. 12.50 crores for completion of 
irrigation projects have also been approved 
under drought relief programmes . . 

(d) Ways and Means Advance of Rs • 
3.33 crores was released. This included Rs. 
3.00 crores as Central share of Margin 
Money and Rs. 0.33 crores for purchas 
of rigs. 

(e) Do~s not arise. 

Financial assistance to drought affect'ed 
States to augment drinking water' supply 

296. SHRIMATI BASAVARAJES. 
WAR I : 
SHRI PRAKASH CHANDRA : 
SHRI SUBHASH Y ADA V : 
SHRI G .S. BASAVARAJU: 
SHRI S.M. GURADDI : 
SHRI SRIBALLAV PANI-
GRAHl: 
SHRI BHATTAM SRIRAMA. 
MURTY: 

WHI the Minister of AGRICULTURE 
be p1eased to state : 

(a) whether Union Government had 
announced a grant of Rs. 55.40 erores to 
nine worst drought affected States to 
augment drinking water supply in rural 
and urban areas; 

(b) jf so, whether the grants provoed 
to these States have been fully utilia d by 
them for augmenting ater upply; 



283 Written Answers NOVEMllE 9. 1981 WrItten Answct 284 

(c) to what extent ach State was 
provided the gr~nt; 

(d) whether the committee appointed 
had also suggested to review the age old 
Famine Code; and 

(e) if so, to what extent, the famine 
code has been reviewed ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
ANI> COOPERATION IN THE MINI-
STRY OF AGRICULTURE (SHRI " 

YOGENDRA MAKWANA) : (a) Yes, 
Sir. 

(b) The ad-boc assistance approved 
is to be utilised by 31st March, 1988. 

(c) A Statement showing the ad-hoc 
assistance approved to each State is given 
below. 

(d) and (e) The particulars of the 
Committee alluded to in part (d) of tho 
question are requirod to reply to parts (d) 
and (e). 

Statement 

Ad"Hoc Central Assistance Released for Drinking Water Supply to 
Combat Drought 1987-88 

SI. State Rural 
No. 

1. Rajasthan 13.00 

2. Gujarat 8.00 

3. Madbya Pradesh 4.00 

4. Uttar Pra~esh 3.00 

5. Haryana 2.00 

6. Punjab 1.50 

7. Maharashtra 2.00 

8. Orissa 1.40 

9. Tamil Nadu 1.50 

Total: 36.40 

Strategy to combat floods and drought 

297. SHRIMATI BASAVARAJES-
WARI: 
SHRI C. MADHA V REDDI : 
SHRI S.M. GURADDI : 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether a multi· pronged strategy 
to deal with the severe drought and flood 

I aituatlon in the country was formulated 

(Rs. in crores) 

Urban 

8.00 

3.00 

2.00 

2.00 

1.00 

0.50 

0.00 

0.00 

2.50 

19.00 

by Union Government and State Govern-
ments recently; 

(b) if so, the details of the schemes; 

cc) to what extent they are proposed 
to be Implemented; 

(d) to what extent this strategy will 
help in meeting the situation arising out 
at the recurring drought and floods; and 
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(e) the amount spent for meeting the 
situation created by the drought and 
floods? . 

the drought and flood situation. A list of 
tbe Action Plan is given in tbe Statement 
below. The State Governments have been 
advised to implement this Action Plan! 
strategy for meeting the situation arising 
out of drougbt and flood in future. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN TH MINI-
STRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) to (d) 
Government of India have taken steps to 
formulate steps/schemes/plans to deal with 

(e) A ceiling of expenditure of Rs. 
1111.40 crores bave been approved so far 
for drought and flood relief during this 
year. 

Statement 

Action Plan for Drought Relief Operations 

Organisation 

0) Setting up of a Cabinet Committee on Drought. 

(ii) Setting up of a Committee of Secretaries headed by Chief Secretary to 
monitor the developing drought situation and to take corrective steps. 

(iii) A Central Control room has been set up in Krishi Bhavan (Room No. 147 
Tel. No. 381023). To set up similar Control Rooms at State/district level 
to maintain effective JiaJsion with the Centra] Control Room. . 

Contingency Plan s: Crops 

(i) Drawing up contingency plans for alternative/short duration crops. 

(ii) Ensure adequate supply of seeds. 
(iii) Assess the requirements of seeds including fodder seeds crop·wise. 

(iv) Identify the sources for supp]y of seeds crop.wise and district-wise. 

(v) Prepare district~wjse proformance of the requirements of seeds and their 
supply. 

(vi) Draw upon the NeS/other State Seed Corporations to procure seeds. 

(vii) Determine priorities for tbe supply ot seeds to districts. 

(viii) Prepare an emergency plan for seed production in Rabi '87-88 under 
irrigated conditiorfs for use in 88-89-to make good tbo shortfalJs by p]a'Cing 
indents in advance on NSC/other SSCs. 

(ix) Set up a Task Force to economise water use in major irrigation · reservoirs 
In Kharif 87 and maximise area under Rabi 87-88. 

(x) Arrange for credit to farmers for purcbasing seeds. 

(xi) Initiate action to convert short-term loans into medium-term loans in 
drought affected areas •. 

Fodder 

(i) Assess fodder requirement by joint teams of Animal Husbandry and Forest 
Departments in drought-affected districts and locate areas ' where shortages 
are likely to occur and arrange for supplies from outside. 

(ii) Monitoring the prices of fodder in selected pJaces/markets. 

(iii) Arrauge to procure fodder. from surplus States. 
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(iv) State Forest Departments to arrange for the cutting and baling of grasses 
in the forests, wherever possible to meet the demand from fodder deficU 
districts. 

(v) Fodder cultivation to be encouraged wherever feasible. 

(vi) Ensure supply of molasses to cattle feed plants. 

(vii) Obtain from NDDB and other sources premixed feed and urea-mol assess· 
bricks to the extent necessary. 

(viii) Organise through voluntary agencies cattle camps where necessary ncar 
sources of water. 

Power 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

DieseJ 

To ensure at least 8-10 hours of power availability to agricultural pumpset . 

To regulate the availability of power for drawaI of water in areas where the 
ground water is inadequate to prevent overdrawal of water. 

Where ground ~ater is adequate, sanction and provide power connections 
for agricultural pumps on Driority. 

Regulate suppJy to power-intensive industries, if necessary. 
To monitor regularly the supply of power for agriculture. 

(i) To ensure adequate supply of diesel to farmers, 

(ii) To liaise with the JOC/Union Petroleum Ministry, 

Es ential Commodities 

(i) To review the availability of POS outlets and open fresh outlets, wherever 
necessary. 

(Ii) To ensure that essential commodities e.g. edible oils, controlled cloth, salt, 
etc. are made availabJe to the vuln ~rabJe sections of society. 

(iii) To closely monitor foodgrain stocks with private trade in drought-affected 
areas . 

(iv) Hiring of trucks etc. for running of mobiJe outlets for sale of essential 
comm odi ti es. 

(v) To step up anti-hoarding drive and prosecutions against hoarders. 

(vi) Prices of essential commodities to be kept under constant review. 

Vegetable and Fruits 

Promote the growing of vegetables and fruits near urban areas, if possible 
through cooperatives. 

Drinking Water 
(i) A detailed contingency plan for supply of drinking water in rural areas to 

be formulated with technical help from the Central Ground Water Board 
(CGWB) and drawjng, if need be, the rigs and 'other capital equipment 
from the CGWB. 

(Ii) To monitor continuously rural drinking water availability in drousht-affectcd 
areas. . . 
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Urban Water Supply 
To make adequate plans to supply drjnking water in urban areas througb 
bores, tankers, special trains, etc. 

Water Resource 

(i) To minimise evaporation losses in irrigation reservoirs by using chemical 
retardants subject to health clearance. 

(ii) To prepare a water budget for each irrigation reservoir covering drinkiD8 
water, Kharif/Rabi requirement and evaporation losses. 

(iii) Undertake repairs to tubewells aDd make all tubewells operational. 
(iv) Regulate supply to water intensive industries, if necessary. 

Employment Generation 
(i) Adequate scarcity relief works to be taken up to generate the required 

employment. 

(i t) The fund available under NREP and RLEGP and scarcity relief should be 
dovetailed and integrated. 

Public Health 
(i) To disInfect drinking water sources to prevent the spread of water-borne 

dis,eases. 

(ii) To draw up plan to cope with likely epidemics. 

(iii) Constant surveillance of public health measures including immunisation to 
be undertaken. 

Women and Children 

The nutritional requirements of all the children, expectant mothers and 
nursing mothers should be taken care of. 

Production of foodgrains in 1987-88 

298. SHRIMATI BASAVARAJES-
WARI: WiJl the Minister of AGRICUL-
TURE be pleased to state: 

YOGENDRA MAKWANA): (a) to (d) 
Duo to widespread drought conditions 
prevailing in many States during the 
Kbarif season. production of foodgrains 
in 1987-88 is likely to be affected. Firm 
estimates of Kharif production are not yet 
due from the States. Sowings of rabi 
crops arc stili in progress and as such, it 
is too ear1y to quantify the anticipated 
production of foodgrains for 1987-88. 

(a) whether Government have assessed 
that the target of production of foodgrains 
for 1987-88 would not be achieved due to 
drought; 

(b) if so, the expected shortfall of 
loodgrains during 1987-88; 

(c) the extent to whi~b the drought 
has affected the foodgrai ns production in 
1987-88; and 

(d) the States where the drought has 
affected the foodgrains output? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SaRI 

Sub-standard material used in construction 
of Hats by D.D.A. 

299. SHRI M. RAGHUMA REDDY: 
SHRI DHARAM PAL SINGH 
MALIK: 

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state: 

(a) whether a number of complaints 
have been received agajnst the DDA in 
regard to the use of sub-standard material 
in tbe c;oostr\1c;tlo~ of fiat ; 
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(b) if so, tbe number of such com. 
plaints received against fhc DDA durIng 
the past one year; and 

(c) whether Government have since 
inquired into the working of the DDA 
during tbe past ono year and jf so, the 
nature of irregu1arities detected and action 
taken thereon ? 

THB MI ISTER OF STATE IN THE 
MINJSTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : (a) 
Yes, Sir. 

(b) 52 complaints havo been received 
by the D.D.A. 

(c) Several compJaints are received at 
various 1evels in DDA in which a11ega-
tiOD about use of sub.standard mat~rials 

in DA constructJon are made. Comp-
Jalnts are received from the individuaJs 
and various Welfare Associations etc. 
besides, Chief Engineer (Quality Control) 
and the Chief Technical Engineer organi-
sation under the Chief Vigilance Commis-
sion. On receipt of these complaints, 
Vigilance Department of DDA conduct In-
vestigation through it's technical ceil and 
If allegation appear to be correct, depart-
mental action is taken, if warranted, after 
the invesfgations. are completed by the 
Vigilance Cell. 

Besides, generalJy materials conform-
ing to CPWD specifications and tbe 
relevant lSI specifications are used in the 
work and sub-standard materials, jf any, 
are generaJly removed from the site and 
arc not allowed to be used since the sites , 
are inspected by the field officers, Chief 
Engineer (Quality Control) and tbe Chief 
Technical Examiner. Remedial action is 
taken as per tbe observations made by the 
various inspecting agencies. 

Allotment of fiats and plot by DDA 

300. SHRI M. RAGHUMA REDDY: 
SHRI DHARAM PAL SINGH 
MALIK: 

Win the Minister of URBAN DEVE-
LOPMB T be pleased to state : 

(8) the number of fiats and plots 
released by DOA <luciuS the last one yoar 

9, 1987 Writtell Answer 292 

and likely to be released in tbe next one 
year; 

(b) the number of persons on waiting 
Jist for the said aJ10tment as on October, 
1987 in each category; and 

(c) tbe time by which waiting list is 
likely to be cleared ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF UR AN DEVELOP-
MENT (SHRI DA,LBIR SINGH): (a) 

Jats : 

3834 flats were alJotted during the 
Jast financial year (86-87). According to 
action plan 20,282 fiats are proposed to 
be completed in 87-88 subject to availabi-
lity of funds and building materials. 

Plots: 5287 plots have been alJotted 
during the last year to th e registrants in 
Robini Residential Scb me. In tb"" next 
year, there is a programme for making 
available about 20.000 plots in different 
categories subject to the availability of tbe 
1and in time and the services. 

(b) Flats : The number of persons 
waiting for allotment as on 3] -1 O· 87 is as 
under: 

General Housing Scheme 

MIG 

2695 

LIG 

1'396 

Janta 

279 

New Pattern Scbeme, 1979 

MIG 

30486 

LIG 

48645 

Self Financing Scbeme 
Plots 

Janta 

32916 

Total 

4370 

Total 

1,12,047 
27,140 . 

51652 registrants are yet to be allotted 
plots in Rohini Residential Scheme as 
per details given below: 

(i) EWS/Janta 6,595 

(ii) LIG 25_465 

(Iii) M G 19,592 
(c) Flat 

o fixed ti Q ca be Siv(O tQ ~J, (11' 
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the waiting list, as this is link d with the 
pace of construction of fiats and availabi-
lity of la d. 

Plot 

Th'e target has been 'set to clear the 
waiting Jist in three year's time. 

Special scheme for educated unemployed 
in Delhi 

301. SHRI M. RAGHUMA 
REDDY: 
SHRI DHARAM PAL SINGH 
MALIK: 

Will the Minister of LABOUR be 
' plea cd to -state: 

(a) wbether any special scheme bas 
been geared up to tackle the problem of 
unemployment among educated unemploy· 
ed in tho apital; 

(b) jf so, tbe details thereof; and 

(c) whether Union Government have 
persuaded the State Governments to 
follow such type of schemes and if not, 
the reasons therefor? 

THE MINISTER OF STATE 0 
THE MINISTRY OF LABOUR (SHRI 
P.A. SANGMA): (a) and (b) To tackle 
the problem of unemployment among the 
educated un empJ oyed, Delhi Administra-
tion has set up a Society for Self-Employ-
ment in the Union Territory of Delhi. 
The main objective of the Society is to 
provide free training to the educated un-
employed to enable them to set up their 
own ventures or seek gainful employment. 
The passed out trainees are also provided 
with tool kits so that tbey could earn 
their livelihood through repair services. 

(c) Setting up of such societies is the 
concern of the respectiv State Gov~rn­
me ts. The Delhi Administration scheme 
has been started recently. A similar 
society set up earlier by a State Govern-
ment was brougbt to the notice of all 
State Governments and Union Territories. 

Loss due to storm in Andbr a ' Pradesh 

302. SHRI M. RAGHUMA 
REDDY: 
SHRI V. TULSIRAM : 

Will tbe M·ni ter of AGRICUL URE 
be pleased to st te : 

(a) whether number of persons died 
and a score of fishermen were reported 
missing due to the heavy reported wi sing 
du~ to the heavy rains that lashed most 
parts of Andhra Pradesh On 16 and 17 
October, 1987; 

(b) if SO, the es'timated loss of lives 
and crops; and 

(c) whether any assistance has been 
provided by Union Government; ' if so, ' 
the details thereof? 

THE MINISTER OF STATE IN 
'THE DEPARTMENT OF AGRICUL. 
TURE AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) and (b) 
No report in regard to the damage due to 
heavy rains in Andhra Pradesh on 16th-
17th October, 1987 bas been received 
from the State Government. N either have 
the State Government sought any Central 
assistance on this account. 

(c) Does not ar!se. 

Task force to tackle drought 

303. SHRI H.N .. NANJE GOWDA: 
SHRI S.M. C;URADDI: 

Will tbe Minister of AGRICULTURE 
be pleased to state : 

(a) whether Union Goyernment have 
constituted a task force to tackle the 
drought in tho country; 

(b) if so, the details thereof; 

(c) whether States affected by drought 
were also associated with this task force; 
and 

(d) to what extent the task force 
helped in forming the scheme and helping 
the drought affected peopJe ? 

T E MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI ' 
YOGENDRA MAKWANA) ; (a) No, 
Sir. 

(b) to (d) Do not arise. 
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Emplo ment generation under National , 
Rural Employment Programme 

304. SHRI H.N. NANJE GOWDA: 
Will tbe Minister of AGRICULTURE be 
pleased to state: 

(a) wbether employment generation 
targets under the National Rural Employ-
ment Programme have been fully 
achteved; 

(b) if so, whether a survey in this 
regard was conducted by the Programme 
Evaluation Organisation of the Planning 
Commission; 

(C) the total employment generated 
during 1981-82 to 1984· 85; 

(d) whether Evaluation Report has 
recommended that projects under the 
National Rura) Employment Programme 
be implemented by the State Governments 
in a more scientific and systematic 
manner; 

(e) the other points revealed in the 
Evaluation Report; and 

(f) the position of job creation targets 
under this scheme from 1985 onwards ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE-
LOPMENT IN THE MINISTRY OF 
AGRICULTURE (SHRI RAMANAND 
Y ADAV) : (a) Yes. Sir. 

(b) An evaluation study of tbe imple-
mentation of National Rural Employment 
Programme was I conducted by the Pro-
gramme Evaluation Organisation of the 

Janning Commission. 

(c) The employment gener ted during 
1981-82 to 1984·85 under the programme 
Is as under: 

Year 

1981-82 
1982-83 
1983 .. 84 
1984~85 

Employment generated 
(in million mandays) 

354.52 
351.20 
302.76 
353.12 

(d) The valuation Report bas re-
commend d that the schemes and projects 
uDder NREP should be planned by the 
State Governments more scientificalJy 
aDd systemetical1y and in accordance with 
the priorities and objectives laid down in 
the guidelines. 

(e) Other major findings of the study 
are given in the Statement below. 

(f) The Seventh Fjve Year Plan has 
fixed a target of 290 million mandays of 
employment to be generated under 
National Rural Employment Programme 
each year Against this, the employment 
actually generated during the years 
1985-86, 1986-87 and 1987-88 is 316.41 
million mandays, 393.88 million man days 
and 124.5 million mandays (upto Septe-
mber) respectively. 

Sta t ment 

Major findings of the Evaluation study 
conducted by Programme Evaluation 
organisation on National Rural Employ-
ment Pragramme : 

1. During the refereoce period of 
t he study (1981 .. 82 and 82-83) the 
State level Co-ordination Com-
mittee (SLCC) meetings were not 
held regularly as stipulated under 
the guidelines. 

2. No proper arrangements exist 
for the maintenance of records 
and DO speCial efforts have been 
made to build up necessary statis • 
tical data. Eveo available satis-
tical Information is not put to 
use for proper planning at the 
district aod State level. 

3. In 1981-82 except G,ujarat, Kerala 
and Rajasthan, none of the 
selected States have prepared 
shelf or projects. These were 
not available even for 1983-84 
for Punjab, Tripura and West 
Bengal. No priority has been 
accorded in identification of 
works under the programme. 

4. Involvement of the beneficiaries 
in pJanning and selection of the 
projects was minimal. Barrnig 
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170/0 of the benefioiaries who 
stated that they were involved in 
planning and selection of works, 
the remaining were not involved. 
In States of Karnataka and U.P. 
the beneficiaries reported · parti-
cipation. 

5. The socio.economic profiles of 
the selected beneficiaries indicate 
that 44 0/ 0 were agricultural 
labourers, 29% were non-agri-
cu~tural labourers, 80/0 were 
small farmers, 6% marginal 
farmers and remaining 130/0 were 
engaged in other occupations. 
Of the total sample, 49% were 
SC/STs, 21 % belong to other 
backward classes. Women 
accounted for 17%. The socio-
economic status of the beneficia-
ries indicate that the benefits of 
the programme were by and large 
going to the categories for whom 
the programme is intended. 

6. The BDOs and VLWs do ~Ot 
play any significant role in dis-
seminating information about 
NREP. 60% of the sample bene .. 
ficiaries came to know about 
NREP works tbrough Pancbayats 
and 13% through friends. About 
15%of the beneficiaries got them. 
selves registered for employn1ent 
on NREP works and the system 
of registration was reported in 
Karoataka and Tripura. 

7. 87% of the beneficiaries got work 
within their village and 9% got 
both inside and outside the 
viJJage. 4% got only outside 
their villages and some of them 
were required to walk a distance 
of over 5 km. 

Impact of drou ht on farm income 

305. SHRI H.N. NANJE GOWDA: 
DR. V. VENKTESH : 
SHRI BALASAHEB VIKHE 
PATIL: 
SHRI BHADRESHWAR 
TANTI: 

Wi)) the Minister of AGRICULTURE 
be p1cascd to state : 

Writtell Answers 2 

(a) wheth r th re is a possibility of 
sharp faU in farm income, jf S0, the extent 
and details thereof; 

(b) whether the drought win take 25 
per cent of the existing small farmers and 
two .. thirds of the landJess labourers below 
poverty line ; 

(c) the extent to which the drought 
will have adverse effect on agricultural 
income and rural demands for agricultural 
goods; 

(d) the deta ils of remedial steps pro-
posed to be taken by Government to meet 
t he situation ; and 

(e) whether Gov rnment's attention 
bas been drawn to a recent report of a 
study group of Federation of Ind'an 
Chambers of Commerce and Industry 
about economic impact of drought in the 
country and if so, the views of" Govern-
ment thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS .. 
TRY OF AGRICULTURE (SHRI 
YOGENpRA MAKWANA): (a) to (e) 
A recent paper by Federation of Indian 
Chambers of Commerce and Industry has 
stated that the drought will have adverse 
effect on agricultural income and rural 
demands for agricultural goods. It has 
also stated tbat unle ss urgent remedial 
steps are taken, it is feared that 25 per 
cent of the country's small farmers and 
two-thirds of landless labourers could go 
below the poverty line. 

Due to widespread drought conditions 
prevailing in many States as well as floods 
in some States, agricultural production is 
expected to decline this year. Firm esti-
mates of production of Kharlf crops arc 
not yet duo from the State Governments 
and sowings of Rabi crops are in progress. 
It is too early to assess tbe precise impact 
of drought. However, in order to reduce 
the likeJy Joss. a vigorous rabi production 
strategy is being implemented during 
1987-88. The suppJy of various Inputs 
like se ds and fertilisers is bei g tied up. 
Assistance to Small and Marginal farmers 
by way of agricultural input subsidy 
limited to Rs. 200 per hectare for the 
crop area damage has also been provided, 
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Pro ucli D of ri crop 

306. SHRI B.N. NANJE GOWDA: 
Will the Minister of AGRICULTURE be 
pleas d to state: 

(a) whether the recent r ins in some 
parts of the drought affect d States arc 
likely to improve tbe prospects of Kharif 
crops; 

(b) if so, to what extcnt they have 
proved useful ; 

(c) whether drinking water and food 
supply was augmen cd due to these late 
rains; and 

(d) if so, to what extent the Kharif 
crop has been affected '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) (a) Yes, Sir. 

(b) The recent rains recejved in the 
second fortnight of October, 1987 proved 
useful in reducing moisture st ress to the 
long duration/lato planted kharif crops. 
They have also been useful in field pre~ 

pration and sowings of rabi crops. 

(c) Yes, Sir. 

(d) With the recent rains, the standing 
crops have been benefitted. However, 
it is too early to arrive at the actual effect 
of these late rains. 

Foader banks 

307. SHRl C. MADHAV REDDI: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether any scheme bas been 
finalised for the establishment of fodder 
banks by the ICAR ; 

(b) if so, the cost involved under the 
scbeme ; and 

(c) whether the proposal has received 
favour of fodder surplus States where thc 
fod er hanks wou!d be estab ished ? 
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THE MINISTE OF STATE IN THE 
DEPARTM OF AGR CULTURE 
A D COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGE ORA M KWANA): (a) No, Sir. 

(b) and (C) Do not arise. 

I mport of pulses by NAFED 

308. SHRI V. SHOBHANADREES-
WARA-RAO : Will the Minister of AG-
RIeUL TURE be pleased to state : 

(a) Whether the National Agricultural 
Cooperative Marketing Federa tion has 
sought permission to import pulses to 
overcome shortage of production of pul-
ses due to drought ; 

(b) if so, the quantum of various 
pulses proposed to be imported; 

(c) tbe likely tim by which the pul .. 
8es will reach the country; and 

(d) whether Government propose to 
announce a remuncrative prices for pulses 
to encourage more production? 

THE MINISTER OF ST ATE IN 
THE 0 PARTMENT OF AGRICUL-
TURE AND COOPERA ION IN THE 

. MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) The 
National Agricultural Cooperative Market-
ing ederation of India Ltd. (NAFED) 
has been advised to import about one 
lakh tonnes of pulses as a measure to 
meet the shortfal1 in avaiJability of puJses 
arising out of the drought in the country. 

(b) and (c) NAFED has finalised 
contracts for import of around 20,000 
MTs of pulses consisting of Urad, lentils 
and Dunpeas. The first consignment of 
2,000 MTs. of pulses is expected to arrive 
by mid November, 1987. 

(d) It is the declared policy of the 
Government to fix and announce remu~ 
nerative minimum support prices for 
various major agricultural commodities 
including pulses as a measure to encour-
age more production. A cordingJy, pro-
curement /minimum support prices of 
identified agricultural ommodities are 
notified regularly. Prices of Kharif pulses 
for 1987 .. 88 marketing season have already • been announced. 
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F 0 aJ 'r oil seeds 

309. DR. V. VB KATESH: 
SHRI BALASAHEB VIKHE 

PATIL : 
SHRI B ADRESHW AR 

TANTI: 

Will the Minister of AGRICULTURB 
be pleased to state: 

(a) Whether Government have enter-
ed into aoy agreement with the United 
Nation's Food and Agricultural Organi ... 
sation about preparatory assistance for 
oilseed production; 

(b) if so~ the broad outlines of tbe 
agreement; and 

(c) whether the assistance would be 
adequate to meet the demand of the 
country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOP RATION IN THE 
MINISTRY OF AGRIGULTURE (SHRI 
YOGE NDRA MAKWANA) : (a) apd (b) 
Yes . Sir. A project Document entitled 
'Preparatory Assistance for Oilseeds pro-
duction" wa. signed between the Govern-
ment of India and the FAO on 3-9-87 
under which the FAO has agreed to 
provide an assistance in the form of 
consultancy. The objective of the assis-
tance is to seek expertise for the purpose 
of developin Jarge scale project pro-
posals for developing oilseed production 
in the country. 

(c) FA 0 assistance is preliminary in 
nature for exploring the possibility of 
larger project assistance in the field of oil-
seeds development. 

International m et on cooperatives 

310. DR. V. VENKATESH • 
SHR BALASAHEB ·VIKHE 

PATIL: 
SHRI BHADRESHW AR 

TANTI: 

·Win the Minister of AGRICULTURE 
be pleased to sta te : 

(a) whether a meetin of the regional 
QOUDcil of JnternatiogaJ Cooperative 

Alliance was h~ld in DeJhi in September, 
1987. 

(b) if so, the subjects discussed in the 
meeting ; and 

(c) the follow-up action taken there-. 
on ? 

THE MINISTER t)P ST ATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION IN THE 
M NISfRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) to (\!) 
The International Cooperative AlJiance 
(ICA) is an international association of 
cooperative movements of various count-
rie with headquarters in Geneva 
(Switzerland). Eight national level co-
operative organisations of the Indian 
Cooperative Movement are the members 
of the ICA. The NationaJ Cooperative 
Union of India (NCUI) is the coordi-
nating body of the member organisations 
from India. One of the three r gional 
offices of the leA is for the Asian 
Region; and it is located in New Delhi. 
A regional Council to advice tbe ICA 
Regional Office has been constituted by 
the ICA. The member countries as ociated 
with the Regiona) Office and the Regional 
Council are Austral ia, B ngJadesh, hina, 
India, Indonesia, Japan, South Yorea, 
North Kon'a. Malaysia. Philippines, 
Singapore, Sri Lanka and Thai la nd. 

2. The last meeting, 29th in the 
serjes, of the Regional Council was h Jd 
in New Delhi on 8th and 9th September, 
1987, at the Invitation of the National 
Cooperative Union of India. the host 
organisation. The meeting bad tbe follow .. 
ing agenda for consideration :-

1. Election of the Chairman. 

2. Confirmation of the Minu tes of the 
28th Meeting. 

3. Matters arising out of the 
Minutes. 

4. Letters and Reports from non-
attending members. 

5. Report by Regional Councillors on 
, ecent Changes, Trends and Develop-

ments in their Cooperative Movement". 
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6. Report on tbe activities of the 
Specialised Sub-Committees. 

7. Report on Regional Office Acti. 
vities 1986-87. 

8. Report on IDACA Activities, 

9. Regional Developm nt Fund , and 
embers· CountributioDs. 

10. Cooperative Data Bank. 

11. Change of Nomenclature of the 
Regional Office. 

12. "Hall of Honour". 

13. Relations with International Orga .. 
nisations. 

14. Venue and Date of tbe next 
Meeting. 

3. ICA is a non-governmental orga-
nissation and tbe Government bas no 
representation eith r in its membership 
or on the Re~iona] Council. As such 
the Government is not invited to parti .. 
cipat in the deliberations of the business 
sessions of the Regional Council, 

4. The minutes of the meeting con-
taining the decisions taken are sent to the 
member organisations and not to tbe 
Government. The fol1ow up action there-
on is to be initiated and taken by the 
ICA Regional Office and the member 
organisations. 

T.V. Serial "R MAYANA" 

311. SHRI V.S. KRISHNA IYER : 
SH I PRATAP RAO 

I 

B. BHOSALE: 

Will tbe Minister of IN - ORMATION 
AND BROADCA TING be pleased to 
state : 

(a) tbe total Dumber of episodes in 
TV serial Ramayaoa ; 

(b) the number of episodes or 
Ramayana telecast so far ; 

(c) the present duration of t~lccast of 
this serial; and 

(d) whether Government propose to 
jn~rcase the duration of this serial? 

THE MINISTER OF STATE 0 'CHE 
M NISTRY OF INFORMATION AND 
BROADCAST NG (SHRI A.K. PANJA): 
(a) 52 

(b) 39th episode was telecast on 
1·11-1987. 

(c) Each episode is telecast in a 2S 
minutes slot. 

(d) No, Sir. 

Telecast of TV Serial 'Mababharta' 

312. SHRI V.S. KRISHNA IYER: 
Wi)) the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether any serial 'Mahabbarta' 
has been produced ; and 

(b) if so, when it will be telecast ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) No, Sir. 

(b) Does not arise. 

Prospect of Rabi crop 

3)3. SHRI G,S. BASAVARAJU : 
SHRI SOM!S'ATH RATH : 

Wi]] the Minister of AGRICULTURE 
be pleased to state: 

(a) whether tbe late raios in maoy 
States have improved rabi prospects. 

(b) If so, to what extent the delayed 
rains bave Jmproved the Kharil prospects; 

(c) the measures taken to derive the 
maximum benefits from the late rains to 
improve the prospects of rabl crop; and 

(d) the assistance provided to tbe 
farmers affected by the Kharif crop 
failure? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRIGULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) Ye~a 
Sir. 
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(b) The Jate rains have benefitted the 
late sown crops and brightened the 
prospects of Kbarif crop outputs in many 
parts of the country. However, it i. too 
early to arrive at tbe actual effect of 
these late rains. 

(c) A rabi crop production strategy 
is beina implemented to derive maximum 
benefit from tbese late rains, which inter" 
alia includes augmenting supply of inputs 
like seeds & fertilisers, aod effective use 
of avallab1e water in the reservoirs. 

(d) Under the relief measures, assis-
tance is provided to the small and margi-
nal farmer!., whose crops have been 
damag d to the extent of 50 percent or 
more, in tbe form of agricultural input 
subsidy Jimited to Rs. 2qo.OO per hectare 
for the crop area damaged. 

Drought io Gujara\t 

314. SHRI MOHANBHAI PATEL: 
SHRI AMARSINGH 
RATHWA: 

Will the Minister of AG RICULTURE 
be pleased to state: 

(a) the number of taluqas in Saura-
shtra (Gujarat) severely affected by 
drought during the current year; 

(b) whether any ccntral team visited 
those TaJuqas; 

(c) if so, the recommendations made 
by the team; 

(d) tbe details of assistance beIng 
given to Gujarat State to face the situ-
ation; and 

(0) the provision made to provide 
drinking water available in chronicalJy 
drought affected districts? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINI. 
STRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) and (b) 
The State Government reported that aU 
talukas of Districts in Saurashtra were 
affected by drought. The Central Team 
visited some of these taIU.kas. 

(c) aod (d) Based on the report of 
the Central Team and recommendations 
01 th High Level Committee on ReUcf 
(HLCR) thereon, a ceiling of expenditure 
of Rs. 64.78 crore has been approved for 
drought relief in Gujarat. In addition, 
Rs. 12.00 lakh for increasjng vegetabl 
production and Rs. 15.00 crore for com. 
pletion of irrIgation projects have also 
been approved under drought relief 
programmes. 

(e) A provision of Rs. 12.66 crores 
has been made for drinking water in tbo 
ceiling of expenditure. 

Implementation of employment pro-
grammes lu Gujarat 

315. SHRI MOHANBHAI PATEL; 
SHRI AMARSINH RATHAWA· • 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the details of the various rural 
development programmes sponsored by 
Union Government which are being imple-
mented in Gujarat , particularly in drought 
affected areas to provide jobs to the Jand. 
less labourers and ~man farmers; 

(b) the amount earmarked for the 
purpose during the current year; and 

(c) the quantum of foodgrains released 
under the "Food for Work" programme 
to Gujarat during th~ current year? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS. 
TRY OF AGRICULTURE (SHRI 
RAMANAND Y ADA V): (a) National 
Rural Employment Programme (NREP) 
and Rural Landless Employment Guarantee 
Programme (RLEGP) arc the two main 
employment generation programmes spon .. 
sored by the Union Government and being 
implemcnted in all the States including 
tbe State of Gujarat. These are the 
regular employment programmes for the 
unskilled rural poor and are Dot related 
to drought as such. Employment Deeds 
in rural areas of Gujarat arising out ' of 
drought are being met by special pro-
gramme of works for meetIng the cost of 
which the Union Government have san ... 
ctioned an advance plan assistance. 
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Under the NREP/RLEGP, it is laid 
down ,that the expenditure on the nOD-
wage component must Dot exceed 50% 
of tbe total. Part of the wages to the 
labourers ·s paid in the shape of toodgrain 
which are highly subsidized by tbe Union 
Government, It is also laid down that 
preference should be given to landless 
labourers in employment under the NREPI 
RL GP works. 

(b) and (c) Funds alJocated and 
foodgrains released to Gujarat under these 
pr~grammes during the current year arc 
as under; 

Funds allocated 
(Rs. In lakhs) 

NREP 841.00 

Foodgrains released 
(MTs) 

40816 
(Central Share) 

RLEGP J577.00 .(0816 

Paucity of funds for relief work in 
Karnataka 

316. SHRI H. B. PATIL: Will the 
Minister of AGRICULTURE be pleased 
to state: 

(a) whether Union Government are 
aware tbat lack of funds has further 
affected he drought hit districts of • 
Karnat.aka; 

(b) whether village panchaYats have 
stopped to developt;neotal works due to 
paucity of funds & at several places tanks 
have dri ed up aod the Jevel of underground 
water has faHed below 300 feet rendering 
a .uumber of tubewells useless: and 

(c) if so, the action contemplated by 
Voio Government in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) and (b) 
Central Government has not received any 
report to this effect. 

(c) Does not arise ~ 
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Purcbas e of We tland H IJcopter 

317. SHRI C. JANOA REDDY: Will 
the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether Government have decided 
in principle not to p'urchase Westland 
Helicopters; 

(b) if so, t he reasons therefor; 

(c) the number of Westland Heli-
copters already purchased with their cost; 
and 

(d) the maximum time per day for 
which a Westland Helicopter can be 
nown and the actual average time per day 
for which these have actually been flown 
so far? 

THE MTNISTER OF STAT OF THE 
MINISTRY OF CIVIL AVIATION AND 
MINISTElt OP STATE O F THE MINIS-
TRY OF TOURISM (SHRI JAGDISH 
TYTLER) : (a) No , Sir. 

(b) Does not arIse. 

(c) Pawn Hans Limited had entered 
into an agreement wi th M/s . Westland 
Helicopters of UK for purchase of 21 
Westlaod W-30 helicopters at a total cost 
of £70 million . Of these, 15 Westland 

helicopters have already been received so 
for and the remaining 6 will be acquired 
by February, 1988 . 

(d) Hours flown depen d on the nature 
of operations. tbe tera in . availability of 
crew and their flight a nd duty time ]imita-
tations etc. Pawan Hans Westlands arc 
on lease with Oil Companies/States 
Governmen ts. These helicopters have 
flown as much as 7-8 hours. depending 
on the lessee's requirements. 

leAR Report OD drought 

318. SHRI C. JANGA REDDY: WiJl 
the Mi nister of AGRICULTURE be 
pleased to state: 

(a) whether Indian Council of Agri-
cult ural Research has prepared a marco-
level analytical report for increasing pro-
duction of foodgrains and fodder duri g 
the Rabi season to ccmp(nsate (or K bafif 
Jesses due to the current drou£ht; 
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(b) if so, the main features of the 
report; and 

(c) in what way this report bas been 
utilised and the results achieved there-
under, State-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) Yes, 
Sir. 

(b) Tbe report includes: 

(i) Strategy for reaUsation of opti-
mum yieJds under situations of 
sufficient wafer supply, limited 
water supply aod under rainfed 
conditions; 

(it) Package of practices for wheat 
under various situations of water 
supply; 

(iii) Contingent pJans with potential 
alternatives in rabi rice growing 
regions; 

(iv) Production technology for increa-
sing the yields of rabi/sumrner 
maize, pulses and oilseeds and 
sorghum in Rabi !eason; 

(v) Strategy for increasing the area 
and production of cultivated 
fodders, proper use of crop 
residues as fo dders, etc. 

(c) The repot has been brought to 
tbe attention of (i) Vice Cbancellors of 
Agricultural Universities, (Ii) Agricultural 
Production Commissioners and (iii) 
Directors of Agriculture of various States 
and Department of Agriculture, Govt. of 
India who are concerned with the imple-
mentation of the Strategies suggested. 

Since the rabi season bas just com-
menced, efforts are being made to imple .. 
ment the suggested technology for 
achieving the targetted production durina 
this seaSOD. . 

Functioning of Certilizer units 

319. SHR! MOHANBHAI PATEL: 
SHRI CHINTAMANI JENA: 

Will the Minister of AGRICULTURE 
be pJeaced to state: 

(a) the number of fertilizer producing 
units that are functioning in the country 
in public sector Bnd in private sector; , 

(b) the production capacity of each 
unit; 

(c) whether it is a fact that a buae 
stock of fertilizers has accumulated with 
the manufacturers and due to that the 
production has been affected; 

(d) wbat is tbe Government import 
policy in regard to fertilizers for the year 
1987·88 and the quantJty of fertilizers 
imported during tho year so far; . 

(0) wbether it is fact tbat imported 
fertilizers bave also been accumulat d 
with the Go\-ernmeilt; and 

(f) whether Government propose to 
review its policy in regard to import of 
fertilizers during the year 1988-89? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTU E 
(SHRI R. PRABHU) : (a) The number of 
major nitrogenous and phosphatic ferti. 
Iizer producing units is given below :-

(i) Public Sector 23 

(ii) Cooperative Sector 4 

(iii) Private Sector 11 

Total 38 

(b) Tbe production capacity of the 
units is t"iven in the Statement given 
below. 

(c) Yes, Sir. The level of stocks this 
year has been much higher than that of 
]ast year. This, alongwith otber factors 
Jike power shortage, equipment problems 
and raw material shortages has affected 
the productIon during the first half of the 
current year. 

(d) On the basis of demand assessment 
and the indigenous producdon t it was not 
considered nc~cs 'ary to import any nitro-
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lonous and phosphatic fertilizers during 
the year 1987-88. However, on account 
of certain inescapable trade obligations. it 
was decided to import some quantities of 
Urea and DAP during the year 1987-88. 
1.30 Jakh toones of Urea on accouot of 
spUI-over from the year 1986·87 including 
0.21 Jakh tonnes of gift material have been 
imported up to tbe end of September . 1987. 
Requirements of Muriate of Potash (MOP), 
which is not available indigenously ar w 

met entirely through imports. 5.47 Jakh 
tonnes of MOP were imported till end of 
September, 1987. 

(e) Due to excessive availability of 
fertilizers, imported Urea and DAP were 
Dot released for sale during Kharif-1987. 
Imported DAP bas now beeD allocated to 
meet tbe gap between demand and avail-
ability for rabi_1987-88. Since imported 
fertilizers act as residual supply, there 
has been accumulation of some stock of 
imported Ur"a. 

(f) The import of fert ilizers is reviewed 
regularly. Import policy/plan for the 
year 1988-89 is likely to be considered 
during January-February, 1988. 

Statement 

I. 

Jant.,.i e Annual Capacity as on 30.9.87 in term9 of Nutrients 

Name of the company/plant 

Public Sector 

F C I : 1. Sindri Modn. 

2. Oorakhpur 

3. Ramagundam 

4. Talcher 

NFL • 5. NaDgal-I • 

6. NaDgal-lI 

7. Bhatinda 

8. Panipat 

HPe • 9. Namrup-I . 
10. Namrup-II 

11. Durgapur 

12. Barauni 

FACT 13. U dyogamandal 

14. Cochin-I 

15. Cochin-II 

RCF 16. Trombay 

17. TrombayooIV 

18. Trombay-V 

1 • Thai 

(OOO'MT) 

Nitrogen 

219 

137 

228 

228 

80 

152 

235 

235 

45 

152 

152 

152 

78 

152 

81 

90 

7S 

152 

683 

Phosphate 

37.0 

112.0 

45.0 

75.0 
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MFL 20: Madras 

SAIL . 26. Rourkela • 

NLC • 22. Neyveli · 
P P L · 23. Paradeep · 

II. Cooperative Sector 

IFFCO; 1. Kalol 

2. Kandla 

3. Phulpur 

KRIBHCO: -t. Hazira 

III. Private Sector 

GSFC 1. Baroda 

CFL 2. Vizag 

SPC . 3. Kota • 

IEL 4. Kanpur 

ZAC 5. Goa 

SPIC • 6 • Tuticorin • 

MCF 7. Mangalore 

GNFC 8. Bharuch 

TAC : 9. Tuticorin 
Alkali 

HLL : 10. Haldi 

PNFC : 11. Nangal 

De,elopmeat of fruit aod veaetable 
caitl,atloo io Orilla 

320. SHRI HARIHAR SOREN : Will 
the Minjster of AGRICULTURE be 
pleased to state : 

Ca) whether Government have, taken 
steps to incroase tho aroa under fruits and 
veg.tables cultivations; 

(b) if 80, tho a sistance aiven to 

3 4 

176 112.0 

120 

70 

130 331.0 

Nitrogen Phosphate 

182 - ; 

.120 

228 

668 

326 SO 

84 104 

152 

310 

198 111 

312 143 

181 SO 

273 

16 

29 73 

16 -
different States during the last three y. rs 
for that propose; 

(c) the acreage of land which has been 
brought under fruits and vegetables 
cultivation in Orissa during the last three 
years; 

(d) tbe details 01 the steps taken for 
the development of horticulture durio8 
tbel years in Oris a under different 
centrally spon ored scbemcs7 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPBRAT ON IN THE MINIS· 
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKW ANA): (a) and (b) 
Various steps such as production and 
distribution of quality planning materiaJs. 
laying out of demonstration plots on im-
proved agro-techniques, supply of vese-
table minikits etc. have been taken up for 
increasing area under fruits and vegetables. 
Government of India have released an 
amount of Rs.61.06 lakhs, 101.46 lakhs 
and 98.61 lakhs during 1984-85, 1985- 6 
and 1986-81, respectively in this regard. 

(c) there is no ofilcial estimate of area 
of fruits and vegetables for different States. 
However, as per the rough estimate the 
area under these crops in Orissa for 
19 5-86 and 1986-87 were 7,86,5~0 ha. and 
8,02,278 ha .• respectively. 

(d) Various steps such as adoption 
of plant protection measures. scientific 
managemant practices by laying out 
demonstration plots insitu vegetative 
propagation techniques viz. budding and 
grafting: expansi,oo of area by fresh plan-
tin and maintenance of old plantations 
under ceDtrally sponsored scheme or:. 
p ckage programme on cashewnut develop-
ment have been taken up in Orissa. 

Grouodine of Indian Airlines Planes 

321. SHRI PRAKASH V. PA TIL; Will 
the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether during the month of 
September, 1917, 30 Indian Airlines planec; 
were grounded out of which two had 
developed seriou defects; 

(b) if so, the datewise details of such 
groundings and the fuel loss; 

(c) whether a high powered teChnical 
enquiry b&s conducted an enquiry to 
find out the reasons for such abormalJy 
high rate of groundings; and 

(d) if so, the findings thereof? 

THB MINISTER OF STATE OF 
THB MINISTRY OF CIVIL AVIATION 
AND MINISTER 0 STATE 0 THE 

MINISTRY OF TOURISM (SHRI 
JAG DISH TYTLER) : (a) 0, Sir. 

(b) to (d) Do not arise. 

Amendment to the Delhi Rent Control Act 

322. SHRI PRAKASH V. P ATIL : 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the Landlords under the 
Delhi Rent Control Act cannot get 
th tena ts evicted easi ly; 

(b) whether the existing Act tilts in 
favour of tenants; and 

(c) if so. whether Governmen t pro· 
pose to amend the existing Jaw to ensure 
periodic increase in rent? 

THE MINISTER OF STATE 
IN THE DEPARTMENT OF 
AGRICULTURE AND COOPERATION 
IN THE MINISTRY OF URBAN 
DEVELOPMENT (SHRI DALBJR 
SINGH) : (a) to (c) Government is pro-
posing to amend the Act with a view to 
strike a baJance bet we en tbe interest of 
tbe landlord aDd tenants. 

Loss of food productil)n due to drought 
and Hoods 

323. SHRI PRAKASH V. PA TIL : 
SHRIMATI GEETA MUKHER~ 
JEE: 
SHRI V. KRISHNA RAO : 
SHRI V. TULSIRAM: 

Will the Minister of AGRICULTURE 
be pJeased to state: 

(a) whether due to drought and floods 
foodgrains production will be less by 2 
crores tonnes; 

(b) if so, how the loss in foodgrains 
production is proposed to be met; 

(c) what impact it will have on agri-
cultural and industn I eaonooy of the 
c untry; and 

Cd) whether imports are contemplated? 
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TFlB M NISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) to (c) 
Due to widespread drought conditions 
prevailing in many States as well as 
floods in some States during the Kharif 
season. produ~tion of foodgrai.ns in 1987-88 
is likely to be affected. Firm estimates of 
Kharif product ion are not yet due from the 
States. Sowings of rabi crops are still in 
pr ogress and as such. it is too earJy to 
quant ify the likely order of production for 
1987-88. 

(d) The food situation in the country 
is constantly under review and the Gover-
ment keeps open the option to resort to 
imports as and when considered necessary. 

EPF arrears against jut e miJls 

324 SHRI SURESH KURUP : WiI] 
the Minister of LABOUR be pleased to 
state : 

(a) whether non-pa}ment of the 
employees share ' of Provident Fund 
contributions after d ducting the amount 
from the wages 01 the workers, is an 
offence of misappropriation of fund and 
breacb of trust uncler the Indian Penal 
Code and liable to prosecution; 

(b) if so, the number of j ute mills 
prosecuted ~o far; and 

(c) if no acti on has been taken against 
defaulting jute mills, the reasons thereof 1 

THE MINISTER 0 STATE OF 
THE MINISTRY OF LABOUR (SHRI 
P.A. SANGMA) : (a) Yes. Sir. 

(b) and (c) The details in this regard 
are being ascertained aod will be placed 
on the tabJe of the Hous= in due course. 

Ca.ualtie in coal mlae 
325. SHRI PURNA CHANDRA 

MALIK: Will the M-inister of L BOUR 
be pleased to state: 

(a) whether Government are aware 
that on an average 200 'coal miners die 
every year and since 198 about 13 0 
people have died in mine accidents; 

(b) if so. the detai1s of mine owners 
who have been prosecuted for this, with 
details of punishments awarded to tbem; 
and 

(c) the remedia) measures taken by 
Government for minimising such 
accidents 1 

THE MINISTER OF STATE 0 
THE MINISTRY 0 LABOUR (SHRI 
(P.A. SANGMA) : (a) On n average 18 
persons Jost their Jives annually from the 
year 1980 to 1986 in accidents which 
occurred in coal mines. The total number 
of persons killed in these accidents was 
1314. 

(b) The detaJls are furnished in the 
Statement given below. 

(c) Provisions for safety, beaJth and 
welfare of workers empJo) ed in mines are 
contained in the Mines Act, 1952 and the 
rules and regulations framed thereunder. 
These provisions are required to be com-
pJied with by the mine managements. The 
Director General of Mines Safety, Dhan-
bad and his officers inspect mines 
periodically in order to enforce the 
statutory proviSions in respect of mines 
safety. The Director General of Mines 
Safety also issues gujdelines in the form 
of circulars to the mine managements 
from time to time for adopting afety 
measures. A standing committee on safety 
in coal mines headed by the Union 
Energy Minister reviews from time to 
time the status of safety in coal mInes. 
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Statement 

Year o ner No. of No. of Cases No. of No. of Nature Rem~rk. 

(Com- prose- persons pen- persons persons of 
pany) cutions prose- dina acquit- punis- pUDisti. 

cuted tod hed ment 

1 2 3 4 5 6 7 8 9 

19 0 EeL 3 10 1 4 

BCCL 1 3 1 

WCL 1 5 1 

SCCL 1 1 1 

,9 1 ECL S 26 1 20 In ODe case 
involvIng I 
persons. Ap. 
peal filed in 
Higb Court. 

BCCL 1 2 2 Both con-
victed &. 
sentenced 
2 years R.I. 

WCL 3 9 2 1 

NLC 1 3 Case with-
drawn. 

SCCL 1 2 1 

1982 ECL 3 12 2 4 

WCL 2 6 2 

SCCL 1 9 1 
. 1983 BCL J 4 1 -

WCL S 23 5 

CCL 5 18 1 1 2 Both were (I) onc case 
jailod & with-
fined. drawn. 

(1) 4 persons 
released 
on bond. 

1984 ECL 3 12 2 S 

WCL 1 3 1 

CCL 1 4 1 -
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1 2 3 4 

CCL 2 11 2 

·SCCL ' 2 8 2 

1985 ECL 2 12 1 

BCCL 2 8 2 

CCL 4 14 3 

NLC 1 5 

SCCL 3 112 3 

1'86 ECL 1 3 -
CCL 1 2 1 

BCCL 1 4 

SCCL 3 13 3 

T.V. focus on advertisements while 
covering sports events 

326. SHRI MAHENDRA SINGH: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether Voice a consumer pro-
tection organisation has called upon 
Doordarshan to ensure that no advertise-
ments pertaining to tobacco or alcoholic 
drinks are allowed to entar TV camera 
frames while covering sporting events; 
and 

(b) if so, Government 's reaction to 
this demand? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJI\): 
No, Sir. However, a news item to this 
effect which appeared in the Press bas 
come to the notice of the Government. 

(b) Does not arise. However, as a 
matter of general guideline, Doordarshan 
staff havo been instructed to avoid 
focussing camera on hoardings displaying 

6 7 8 9 

-
-

7 

One case 
withdrawn. 

5 Appeal filed 
in High 
court. 

3 

-
Case with-
drawn. 

alcohoJic drinks etc. However, this is not 
always possible in telecast of international 
and other important events, for the reason 
that the hoardings are placed at vanta,e 
positions where camera haa necessarily to 
focus to capture a particular scene of 
action. As per the Code for Commercial 
Advertisement for Doordarshan, advertis. I 
ments promoting use of tobacco aDd 
alcohol arc not alJowed. 

Wage board for working Joorualist 
80d Don-journalists 

327. SHRI MAHENDRA SINGH: 
Will the Minister of LABOUR be pleased 
to state : 

(a) whether the Wage Board for 
Journalists and Non-JournaUsts bas ub-
mitted its report; 

(b) if not, the reasons therefor: 

(c) whether the Wage Board has been 
granted extension of time for submission 
of its report; and 

(d) if so, the time by which it is 
expected to submit tbe report? 
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THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
P.A. SANGMA) : (a) No, Sir. 

(b) to (d) The Wage Board submitted 
its first interim report on interim relief on 
30.4.86 and, thereafter, issued the ques-
tionnaire in July, 1986 (or replies by 
15.1086. In the beginning. the response 
was poor and the newspaper establish-
ments including the All India Organisa-
tions of ployers and Employees sought 
exten ion in time for submitting the 
replies. The Board bad to conduct oral 
hearings. The Board bas to undertake 
examination of documents submitted by 
the parties and other submissions made at 
the time of oral hearings. The term of the 
Wage Board has been extended upto 
31.3.88. 

Modern' atioD of Cocbin Airport 

328. PROF. K.V. THOMAS: Will 
the M inister of CIVIL AVIATION be 
pleased to state: 

(a) whether a committee under 
National Airport A utbority visited Cocbin 
to study the possibility of modernisation 
of the present Airport at Cocbin or for 
setting up of a new Airport; and 

(b) if so, the recommendations made 
by tbe Committee? 

Crop 

L Paddy 

2. Pulses 

3. I Banana 

4. Tapioca 

5. Ginger 

6. Vegetables 

7. Sugarcan 

8. GrouDdnut 

9. Coconut 

10. Arecanut 

11. Cocoa 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
AND MINISTER OF STATE OF THE 
MINISTRY OF TOURISM (SHRI 
JAG DISH TYTLER) : (a) No, Sir. 

(b) Does not arise. 

Loss or plantation and cash crops in 
Kerala due to drought 

329. PROF. K. V: THOMAS: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) the estimated loss (or the planta-
tion and cash crops, separately in Kerala 
during the current drought; and 

(b) the steps taken to help rubber, 
cardamom aod coconut growers in the 
State? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATIO N IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGBNDRA MAKWANA) : (a) Tho 
value of loss of product ion in various 
crops in Kerala due to drought as r por-
ted by the State Government is given 
below : 

(Rs. in crores) 
Value of Loss 

125.17 

1.81 

72.59 

23.19 

87.17 

47.38 

1.50 

8.47 

266.53 

32.11 

6.30 
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J 

12. 

13. 

14. 

15. 

2 

Pepper 

Cardamom 

Coffee 

Rubber 

(b) On the basis of the report of tlie 
Central team and recommendations of the 
High Level Committee on Relief tbereon, 
a ceiling of expenditure of Rs. 4.52 crore 
has been approved for agriculture input 
subsidy in the wake of drought. It is for 
tbe State Government to allocate this 
assistance among the growers of different 
crops. 

Loss of cash crops in Kerala due to 
drougbt 

330. SHRI K.P. UNNIKRISHNAN : 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether State Government of 
Kerala have sent a report on the crop 
losses in respec t of cereals and cash crops 
like coconut, are \;u nut, pepper and rubber 
in Kerala as a result of severe drought 
this.} ear; 

(b) whether Union Government have 
also estimated these losses separately; 
and 

(c) whether Union Government pro-
pose to provide any special assistance to 
Kera la State to meet this situation 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHR! 
YOGENDRA MAKWANA): (a) In the 
Memorandum submitted by the Govern-
ment of Kerala seeking Central assistance 
for drought relief measures, the State 
Government has reported on tbe crop 
loss due to drought conditions. 

(b) and (c) A Central tcam which 

1. Terminal Building 

2. Runway and Associated Pavement 

3 

47.18 

17.70 

15.14 

8.75 

visited KcraJa also found that thelSe crops 
suffered 1058 due to drought. On th basis 
of the report of tbe Central team and 
recommendations of tbe High Level 
Committee on Relief thereoD, a ceiling of 
expenditure of Rs. 29.28 crores has been 
approved for drought reJief in Kerala. 
This includes Rs. 4.52 crores for agricul-
ture/horticulture input subsidy. 10 addi. 
tion to tbis, Rs. 10.50 Jakhs has been 
approved for increasing vegetable ' 
production in Kerala under drought reli ( 
programmes. 

Coostruetioo or Karippur Airport, 
Calicot 

331. SHRI K.P. UNNIKRISHNAN : 
SHRJ SURESH KURUP : 

Will the Minjst~r of CIVIL A VIA .. 
TI 0 N be p1eased to .state : 

(a) whether construction of Karippur 
airport near Calicut is nearing comple-
tion; 

(b) if so, the details thereof; 

(c) the length of the runway, the 
type of aircrafts which can Jand at the 
airport and other lauding facilaties at the 
airport; and 

(d) when the airport is expected to 
be opened for traffic? 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
AND MINISTER OF STATE 0 HE 
MINISTRY OF TOURISM (HRI 
JAG DISH TYTLER): (a) and (b) Yes, 
Sir. The progress of works at the end of 
September. 1987, is a under: 

Percentage of works completed 

82% 

90% 
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1 2 3 

3. Technical Block and Control Tower 82% 

4. Transmitting Station 

5. VOR Building 

6. Operational Wall 

7. Power House 

8. Residential Quarters 

9. Internal Roads arid Car Park 

(c) The runway length is 6,000 feet 
whicb is suitable for operating Boejng-
737 aircraft. The details of the landing 

Facility 

50% 

'6Y. 
100% 

100% 

100% 

25% 

facilities proposed at the airport are as 
under: 

Expected date of 
positioning 

(i) Very High Frequency Omni RanKe (VOR) 

(ii) Non-Directional Beacon (NO ) 

December, 1987 

December. 1987 

(iii) Night Landing Facilities (viz. Runway April. 1988 
lighting, Approach lighting, Precision Approach 
Path Indicator etc.) 

(d) April, 1988. 

Adver e effect of drought 00 Kbarif 

332. SHRI YASHWANTRAO 
OADAKH PATIL: 
SHRIMATI MEIRA KUMAR: 
DR. G. VIJAYA RAMA RAO: 
SHRJ V. TULSIRAM : 

Will the Minister of AGRICULTURE 
be pleased to st te : 

(a) the extent of damage caused to 
t e kbarif crops by unprecedented 
drought, State-wise; 

(b) the steps taken to ensure that the 
r,bi crops are not severely damaged; and 

(c) the plans to save the crops from 
Deb deoug ts in future 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) A 
statement showing the cropped area 
affected during Kbarif 1987 due to 
drought, statewise is given below. 

(b) A detailed strategy for increasing 
production of rabi crops is being imple-
mented. 

(C) Apart from the efforts being made 
through on going Research and Develop-
ment Programmes, a Centrally Sponsored 
National Watershed Development Pro-
gramme for Rainfed Agriculture is beina. 
implemented with the primary objective 
to obtain stable production in inadequate 
rainfall areas. 
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StatemeDt 

Loss of crops due to drought in the monsoon period of 1 7 

s. No. Name of the State Cropped aroa affect d 
(in lakh ha.) 

1 2 3 

1. Andhra Pradesh 34.01 

2. Gujarat 71.00 

3. Haryana 13.97 

4. Himach 1 Pradesh 4.21 

5. Jammu & Kashmir 3.70 

6. Kerala 9.82 

7. Karnataka 37.80 

8. Maharastra 17.28 

9. Madhya Pradesh 17.80 

10. Nagaland • 
0.68 

11. Orissa 23.77 

12. Rajasthan 108.53 

13. unjab 4.96· 

14. Tamil Nadu 3.01 

15. Uttar Pradesh 1 2.28 

16. Andaman &: Nicobar Islands 8.16 

17. Chandigarh O. 2 

18. Dadra & Nagar Haveli 0.22 
19. Delhi 0.8' 

20. Daman & Diu 8.02 

21. POfidicherrv 0.11 

---
Total 454.20 

• Area unsowned/ 
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Subsidy scheme for wheat eed 

333. SHRI YASHWANTRAO 
GADAKH PATIL: Will the M inister of 
AGRICULTURE be pleased to state: 

(a) whether Union Government pro· 
pose to provide a special subsIdy to States 
for making available wheat seeds for rabi 
sowing; and 

(b) if so, the details thereof and the 
likely expenditure involved? 

THE MINISTER OE STATE IN THE 
DEPARTMENT 0 AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) and (b) 
The States of Bihar and Jammu and 
Kashmir approached thi Ministry for 
making special arrangements for supply 
of wheat seeds for sowing during Rabi 
1987-88 season. This Ministry have made 
&pecla1 arrangements to supply 3 lakh 
quintals wheat seeds to Bihar and 1 lakh 
quintals to Jammu and Kashmir. National 
Seeds Corporation has been entrusted 
to make available uncertified wheat seed 
to these States after procuring from ood 
Corporation of India godowns and after 
duly testing it for germination and for 
disease incidence. 

For this, the Government of India is 
providing subsidy @ Rs. 103.74 per 
quintal and tho total subsidy on this 
account will be of the order of Rs. 4.15 
crores. 

Under utilisation of He lie opt~rs 

334. SHRI YASHWANTRAO 
GADAKH PATIL : Wall the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether a Dumber of helicopters 
acquired by the Helicopter Corporation 
of India are uDutiIised or uDder-utilised; 

(b) if so, the details thereof and the 
reason therefor; and 

(c) bow these are proposed to be 
utilised fully ? 

THE MINISTER OF STATE OF THE 
MI ISTRY OF CI IL AVfATIO AND 

. 
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MINISTER OF STATE OF THE 
MINISTR Y OF TOURISM (SHRI 
JAG DISH TYTLER) : (a) and (b) On a 
standard norm of 80% serviceability, 
Pawan Hans should have deployed 28 
heJicopiers of the 35 received so far. The 
number of helicopters already deployed 
and those expected to be deployed very 
shortly is 27. 

(c) After meeting the requirement of 
the Oil Sector aod the State Governments, 
surplus helicopter capacity is proposed to 
be deployed for charters and for con-
necting places of tourist and pilgrim 
interest. 

Training in tourism aod travel industry 

335. SARI VIJAY N. PATIL: Will 
the Minister of TOURISM be pleased to 
state : 

(a) whether Government have 
augmented training facilities for staff 
working in touris t industry to meet the 
requirements of tourists expected to visit 
various parts of India by J 990 ; 

(b) if so, the steps taken by Govern-
ment to provide an increased Dumber of 
trained personnel for the fast expanding 
tourism and tra vel industry ; 

(c) whether Government have any 
proposal to encourage private vocational 
institutions to train personnel for tourism 
and travel industry; and 

(d) if so, the criteria fixed (or recog-
nisation of private vocational institutions 
for employment purposes of personeJs 
trained by them in tourism and travel 
industry? 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
AND MINISTER OF STATE OF THE 
MINISTRY OF TOU~ISM (SHRI 
JAGDISH TYTLER): (a) Yes, Sir. 

(b) There are already 12 Institutes of 
Hotel Management, Catering Techno]ogy 
and Appljed Nutrition conducting diploma 
course and 12 Foodcraft Institutes which 
conduct OD year course. Moro of such 
Institutes are being opened. In addition, 
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Government have set up the Indian Insti-
tute of Tourism and Travel Management 
with tbe objective to organise executive 
development programmes and work hops, 
organising inservice trainjng courses for 
personnel employed in different segments 
of tourism and travel industry. Some 
Indian Universities also impart training 
in fields related to tourism management. 

(c) No, Sir. 

(d) Does Dot arise . 

Sbortage of seeds 

336. SHRI VIJA Y N. PATIL : Will 
the Minister of AGRICULTURE be 
pJeased to state: 

(a) whether tbe country faces a 
shortage of seeds of some varieties of 
oilseeds and pulses; 

(b) the Sta tes which may be affected 
thereby; 

(c) the reasons of shor'tages of tbe 
seeds; a nd 

(d) the instructions/d irectjons 
by th e U nion Government to 
Governments in this regard? 

. given 
State 

THE MINISTER OF STATE IN THE 
D PARTMENT OF AGRICULTURE 
AND C OOPE RATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOG EN D RA MAKWANA): (a) Yes, 
Sir. 

(b) The shortage of seeds of pulses 
and oil seeds is mainly in the States of 
Bihar, Madhya Pradesh, Rajasthan , Uttar 
Pradesh, Mabarasbtra, Assam, Tamil 
Nadu and Haryana. 

(c) The main reasons for shortages 
of seeds of oilseeds and pulses are shor-
tage of breeder seed of popular and pro-
mising varities, varietaJ probJem, high 
seed rate and low multiplication ratio and 
high unprecedented demand due to 
drought conditions in mos1 of the States 
during Kharif season. 

(d) The State~ RS welJ as seed pro-
ducing agenCies have been advis~d to take 
up off season seed multiplication of 

various crops of pulses and oilseeds. The 
National Oilseeds Development Project 
and Centrally Sponsored/Central Sector 
Schemes of pulses deveJopment are in 
operatjon to increase production of seeds 
of oiJseeds and pulses. Tbe cost of breeder 
seed production of oiJseeds and pal es i 
reimbursed to Indian Council of Agricul-
tural Research by Government of India. 

Verification of membership of C ntra' 
Trade Union Organisations 

337. SHRI THAMPAN THOMAS: 
Will the Minister of LABOUR be pleased 
to state: 

(a) whether Government have taken 
any steps to verify the membership of tbe 
Central Trade Union Organisation; 

(b) whether the earlier 'verification 
was done on 31 December, 1980; and 

(c) if so, the present position of the 
membership of Centra] Trade Union 
Organisations as on 30 June~ 1987 '? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
P.A. SANGMA): (a) to (c) Tbe Jast 
general verification of memberShip of 
Centra] Trade Union Organisations was 
conducted With 31.12. 1980 as the d t of 
reckoning and the results were published 
on 30.8.1984. No verification of the 
membership of the Central Trade Union 
Organisations bas been conducted with 
30.6.1987 as the date of reckoning. 

Registered agencies of DD A 

338. SHRI THAMPAN THOMAS: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the total number of registered 
agencies of DDA in DDA colonies; 

(b) whether Delhi Development 
Authority has made any arrangement to 
ensure that each allottee of DDA flat ha 
enrolled himself as a member of the 
registered agency of the area; and 

(c) whether any cases of defaulters 
have been detactcd in any of the colonies 
and if so, tbe action taken against tb m 
in this regard ? 
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THB MINISTER OF STATE IN THB , 
M NISTRY OF URBAN DEVELOP-
MENT (SSRI DALBIR SINOH).: (a) 
The total number of registered Agencie is 
123. 

(b) and (c) According to the Clauses 
No. 12 &, 13 of Chapter II of DDA 
(Management & Disposal) of Housing 
Bstates) Regulations. 1968 each and every 
anottee or hirer of DDA fiat bas to enrol 
him.elf all a member o( the Registered 
Aaency of the area. 

However, in order to avoid harrass-
ment to the allottee at the time of taking 
ovor possession an undertaking to become 
member of the agency is being obtained 
from him by DDA. 

Anottee! have been reminded by way 
o( Press Advertisement to get together 
and form as agency which is obligatory 
upon tbem as per rcgulations. 

[Translation ] 

Support price for Agricultural Produce 

339. SHRI KALI PRASAD 
PANDEY: Will tho Minister of AGRI-
CULTURE be pleased to state: 

<a) whetber some labour and farmer 
organisations have demanded an increase 

in the support price of agricultural pro-
duce such as paddy, wheat. ,sugarcane 
and if so, tbe support price of each 
pr<?duce fixed by Government at prescnt 
and the details of recommendations made 
by Indian Council of Agricultural Re. 
search and Commission for AsriculturaJ 
Cost and 'Prices; and 

(b) the time by which tbe new 
support price win be introduced and 
whether Government consider this lupport 
price remunerative for farmers and pro· 
ducers ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINI· 
STRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) There 
ba ve been a few demands for fixing pro-
surement/minimum support price of some 
agricultural commodities at higber levels. 
The Indian Council of Agricultural 
Research does not recommend pro -: ure-
ment/support prices for agricultural 
commodities. The table below gives the 
procurement/minimum support prices of 
agricultural commodities recommended 
by tbe Commission for Agricultural Cost 
and Prices (CACP) and those fixed by 
the Government for 1987·88 marketini 
season. 

Procurement/MInimum Support Prices 

Paddy (Common) 

lowar, Bajra, Maize & Ragi 

Tur (Arhar) Urad and Moong 

Ground n ut-in-shell 

Soyabean (Y cHow) 

Soyabeen (Black) 

S unflowerseed 

Tobacco V.F .C. Black Soil F 2 

Light Soil L-2 

(Rs. per quintal) 

Recommended Ann ounced by 
by CACP the Government 

150 150 

135 135 

325 325 

390 390 

290 300 

255 260 

390 390 

1125 1125 , 

1220 1220 
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1 2 3 

Jute W-s - 240 240 

Wheat 

Gram 

Rapeseed & Mustard 
Satnowcr 
Cotton 
Safflower 

Cotton F.414/H-777 

H·4 

Sugarcane·· 

165 

132 

275 

408 

400 

440 

S50 

166 

135 

380 

415 

415 

440 
sst) 

18.00 

··-These prices are linked to a basic recovery of 8.5 percent with a propor-
tionate premium for every 0.1 percent increase above that level. 

"- Linked to basic recovery of 9.5 percent. For a basic recovery of .5 percent 
it would come to about Rs . 17.50. 

(b) The procurement/minimum sup-
port prices fixed by the Government are 
valid for the mark et ing season of the 
cODcerned crop. T he proruremcnt/ 
minimum " support prices fixed by the 
Government for major aglicultural com-
modities are remnnerative. 

Development of tourist places in Bihar 

340. SHRI KALI PRASAD 
PANDEY: Will the Minister of 
TOURISM be plea cd to state: 

(a) the names of the tourist places in 
Bihar for the d evelopment of which Union 
Government have taken action since 
January 1, 1984 till date and the details 
of the expenditure incurred thcreon, 
place .. wise/year-wis e; 

1. Reimbursement of enhanced cost of land 
acquisition at Bodbgaya (1983-84) 

2. Development of Gautam Vag at Bod· 
hgaya 1984-85) 

(b) the number of tourist pJaces pro-
posed to be devcloped during 1987 and 
the number of the tourist places, out of · 
them, developed fully and the details of 
the expenditure incurred or to be incurred 
thereon; 

(c) whether Government propose to 
develop tourist places in north Bihar; alid 

(d) if so, the details of the expen-
diture to be incurred thereon? 

THE MINISTER OF STATE 0 THE 
MINISTRY OF CIVIL AVIATION AND 
MINISTER OF STATE OF THE MIN S .. 
TRY OF TOURISM (SHRI JAGDISH 
TYTL R): (a) Since January. 1984, the 
Central Ministry of Tourism has provided 
tho following financial assistance to the 
Governmen t of Bihar : 

(Rs. in Jakhs) 

8.35 

3.00 
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3. Va; bali Mabotsava (1984·85) 

4. orest Lodge at Betla (19 4.85) 

s. Cafeteria at Rajgir (1984-35) 

6. Kala Cbakra Festival at Bodbgaya 
(1 85.86) 

• I' 

7. Cafetaria at Maner Sbareef (1985-86) 

8. Development of Gautam Van at Bodh-
gaya (1986.87) 

,. Forest Lodge at Betla (1986-87) 

10. Tourist Bunga10w at Nalanda (1987-88) 

11. Tourist Bungalow at Gopalgaoj (1987.88) 

12. Wayside facilities at Jahanahad (1987-88) 

I ' 

3 

0.38 

10.00 

2.50 

4.00 

3.00 

15.00 

".00 

5.00 

5 .00 

2.00 

"'TUten \MIIswe' S 

4 

1 I I 

15.88 

, r 
7.00 J 

J t 

19.00 

12.00 

Total 62.23 

(b) Tbe Central Ministry of Tourism 
does not undertake development of tourist 
place but provides financial as istaoce to 

tate Ooverbments for creation of tourist 
facihties. So far during 1987, the following 
financial assistance bas been provided to 
the Government of Bibar 

an}e of the Project 

.. _. --'_ - - -

I. Deve)opment of 
Gautam Van at 
Bodbgaya 

2. Tourist Bunga-
low at Nalanda 

3. Tpqrist Bunga-
low at Oopa]ganj 

4. Wayside faclities 
at Jahanabad 

(c) Ye , Sir. 

(Rs. in lakhs) 
Amount released 

15.00 

5.00 

5,00 • 

2.00 

(d; The Central f\.finistry of Tourism 
provides financiaJ assistance to States on 
the basis of the proposals received from 
State Governments. Fioahcial assistance 
to tourism projects in North Bibar will be 
considered subject to merits of the pro· 
posal i nt~ rSC. priorities and availabiHty 
of funds . 

Drought and flood .. ituatioD in LJ.P . 
I 

and Bihar , 
341. SHRI KALI PRAS 

PANDEY: 
SHRI HARI H RAWAT : 
SHRI RAJ KUMAR RA 

Will the Mi istet of AGRICU UREt 
be pleased to state: 

(a) the action taken by UniO"n 
Government during tbe current year in 
Bihar and Uttar Pradesh to provide relief 
from serious flood and drought condi .. 
tlo ; 

(b) the namber f pen on wbll) 
bten given or are proposed to be 
'loans and financial a$ istSIlC f 
states for constructio{l of u&· 

have 
given 
tbe$c 
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I ..,) wether Gover ment have fot u 
lat d Jon ,. te m olicy to deal· with 
dllOUgb od ood itu tion and jf 8-0, the 
time ,by which I it is likely to be imple-
meoted and if not, the rea 00 for .delay 
in formulating such a policy; and 

I (d) the riVets .oD which embankments 
are proposed to be constructed in Bihar 
fot' prollecti0n from floods, t e c Dtribu .. I 

tion pro sed to be made by Union 
Government thereon and the time by 
which th is work is )ikel), to be started? 

THE MINISTER OF STATp IN THE 
DEPARTM NT OF AGRICULTUR 
AND OOPERATION IN HE MINIS-
TRY OF AGR1C1)LTURD (SHRI 
YOGENDRA MAKW ANA): (a) In t'~s· 
ponse to the Memorandum submitted by 
the Government of Bihar , seeking Central 
assistance in the wake of flood. a Central 
Team visited the State from 16th to 18th 

I ' 
September, 1937 to make an on the spot 
assessment of the situation. On the basis 
of the report of the Central Team and 
recommendations of the High Level 
Committee on R elief, a ceiling of e"pc"o" , 
diture of Rs. 86.38 crores (in addition to , 
Rs. 0.15 crores for increasing vegetable 
prQquct ion) have been reJeaseQ to tbe 
St~te Governm~nt. No request/Memo-
raRd.um seeking Central assistance in the 
wake of drought bas been received from 
tJ;l~ S~a.le Government of Bibar I l ,I. , 

Tpe OOyerDm~nt of Utt~r Pra.desh 
sqbmitted a men'oraDdu seeking Central 
assj su~nce in the wake, of drought, On 
the basis of , the repo rt of tpe Central 
Team which visited the Sta te from 29th 
August to 3-rd ,September, 1987 to maktl 
an on the spot assessment of tho situation 
a ceiling of expend iture of Rs. 141.53 
croreS (in addition Rs. 14.00 crores for 
completion of identified irrigati on projects 
and Rs . 0.21 crores for increasing vege-
tabI R oduction) ave been re eased to 
the State Government. The . State 
Gc;>vern)Dent ha ' submitted a memorap-
dUlll 00 ~-9.1987 seektll Central a sista co 
in the wake of flood. A Cet;ltra1 Team 
visited the State from 27th to 29th Octo~ 
ber, 1987 to make an on ~h~ pot ass ss-
ment of tpe situation. The Centra , 
assistanc w'll be provi~e4 on the basis of 

the r port of \qe C nt~ 1 Te a d . 

recommenda ions of the 
Commit eo on R Hef 

High J evel 
.J 

(b) Out ot tbe total c iJing of e 
ture appr'oved to the Governmont of ihar 
for flood reli i, a SUQl of Rs. 556.00 Jak 
bas been approv d uod t1" th head of 
Housc Building 'GraDt for provi '01 
assislance for repair /recoostNlctio , of 
damaged house. In respect of Uttar 
Pradesh thc assistance wd} bc provid d 
aftol' he consideration of the ('cpo t 0 
the Central Team, " 

(c) and (d) l'he State Government 
take the necessary ~teps to comb~t the 
situation arjsing out of the .fto.o~ and 
drought conditions as per established 
procedure. The Government of Ibdia 
only supplemen.ts tbe efforts of the State 
Government by providinS Central ~s js-
tance to t~ckle the situation effective);)', 
Out of the total ceilipgs of expenditure 
approved for 11004 rehef to ~be , ~tat 
Government Rs. 20.00 crotes have been 
approved for r.epairs to embankments and 
canals. 

, I I • I () r ) 

[~nKlis.hl , .. 
Fodder Cultivation 

342. SHRIMATI KISHORI SJNfIA : 
Will th~ Minister of AGRICULTURE be I 

pleased to state : 

(a) whether any new scheme to provide 
more fodder has been launched in vIew of 
the dtougHt; I, r •• ( 

(b) wheth~r these involve us9 Of 
bagasse ~and mplasses for cattJ~; and tt 

(c) whether rice and wheat is lsp 
being moved from irrigated Jands to 
drouaht affected areas? '; ) 

THE MINISTER OF STATE IN THE 
D PAR'f.MENT OF AGR CU 1"C7 
AND COOPERATIO IN HE M 
TRY OF AGRIOULTURE (S 
YOGENDRA M<AKWA A): (a) s, 
Sir, A new sc eme fot fodder cu tiv tiOb 
by smaH and marg inal farm rs; nd grl 
cui ural I bourcrs 'bas been sanctio cd Ifo 
implementation in so en droul t fleeted 
State . 
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(b) AI bough the above cberne doe 
not involve use of bagas e and molasses. 
u e of these materials is bing made on a 
larae scale as drought feed. 10% of the 
tot I production of molasses is now reser-
ved for liv stock feedi g and Department 
of Ch micai & Petrochemicals have made 
special inter-State allocation of molasses 
for feeding live tock. 

(c;) CI is releasing damaged wheat 
an ric for livestock feeding in drought 
affected areas. 

Drou h! in Him ehal Pradesh 

343. PRO. NARAIN CHAND 
PARASHAR : Will tbe Mieister of 
AGRICULTURE be pleased to state: 

<a) whether Government of Himachal 
Pradesh have submitted a memorandum 
to Union Government demanding relief 
a sist80ce to the tune of Rs. 204 crores 
for t e damage caused to the crops by the 
recent drou ht; 

(b) if so, the action taken by Union 
Government to meet the demand of the 
State Government including the recornm n-
dations of tbe central team; and 

(c) the time by which the State will 
be given the full amount o f financial 
assistance? 

TH.B MINISTER OF ST ATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN HE MINI-
STRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) The 
Government of Himachal Pradesh bas 
sought througb two memoranda Central 
as istanee of Rs. 274.63 crores for 
drought relief measures including the 
assist ce sought in the wake of damage 
to crops. 

(b) c olral team visited 
Hi chal Prade b between 11th and 15th 
Sep ember 1987. Based on the report of 
the Ce tral te m and recommendations 
of t e Hi h Level Committee on Relief 
th reOD, ceiling of expenditure of Rs. 

. 18.114 crores ha be n approved 
for drougbt reHef in Himachal Pradesh. 
Tbi includ R. 1.91 crores for agri-
culture/horticulture input subsidy. In 

addition to this, Rs. 9.00 lakh for 
increasing vegetable production aod Rs. 
55.00 Jakh for compJetion of Irrigation 
projects have been approved under 
drought relief programm s. 

(c) Centra] assistance is released on 
the basis of expenditure incurred by the 
State and r ported to the Centre. On the 
State incurring expenditure according to 
the ceiling approved, full assistance 
would be availabJe to the State. 

Pro,ision of drinking water in 
drought affected areas 

344. PROF. NARAIN HAND 
PARASHAR : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether any special stress has 
been laid on the provision of drinking 
water in drought affected States during 
the current financial year; 

(b) if so, th e exact amount allocated 
for this purpose to Himachal Pradesh. 
Punjab, Haryana, J&K and Delhi during 
tbe current financial year; 

(C) whether any extra amount would 
be allocated to these States during the 
remaJning years of Seventh Five Year 
Plan for completion of various drinking 
water supply schemes and the augmentation 
of the existing schemes which hav: become 
inadequate in view of increase in popul-
ation or the r duction in quantity of 
water/lowering of water level so as to 
eliminate the effet of drought; and 

(d) whether extra funds would also 
be provided for under-taking under-ground 
drilling for tub weJls in such areas wbere 
the water levels has gone down aDd if so, 
tbe nature tberepf ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF' RURAL DEVE-
LOPMENT IN THE MINISTRY OF 
AGRICULTURE (SHRI RAMANAN 
YAD V): (a) Ye , Sir. 

(b) The exact amount released as 
adhoc assistance as way 3 and means 
advance to combat scaroity of drinking 
water duc to current drought and purchase 
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of rigs and other equipments is gi ~on in 
tho folJowing table :-

State 

(Rs 0 in' crore) 

Ad-hoc 
assistance 
for drought 

Amount for 
purchase of 
rigs and 
other 
equipments 

--- _-- -- ------
1. Himachal 

Pradesh 1.5 

2. PUDJab 1.5 0.70 

3. Haryana 20 0.70 

... Jammu & 
Ka .. hmir 1.5 0.30 

5. Delhi Nil Nil 

(c) The objective of the Seventh P lan 
is to provide safe drinking water facil1ues 
to the entire rural population in residual 
problem villages. For tbis purpose, the 
funds are provided by StatejUT Govts. 
under State Sector M N P a nd also by the 
Central Govt . under the CentraHy 
Sponsored ARWSP in accordance with 
the approved criteria for allocation o f 
funds. Activities under the Technology 
Mission on drinking water, NREP, 
RLEGP, DDP and DPAP are do vetailed 
to achieve the objective of the Seven th 
Plan. Grants of assistance for drinking 
water scarcity ' due to drought wiJJ 
depend upon whether tbere is drought 
in the remainlDg years of the Seventh 
PJan. 

(d) Supply of drinl ing water is the 
responsibi lity of the States and since the 
5th Plan period, this has been included 
in tbe Minimum Needs Programme (M NP) 
of the State. The underground drilling 
for the tubewells is being undertak n by 
the State Govts. as part of this pro-
gramme and under Centrally Sponsored 
Accelerated Rural Water Supply Pro-
gramme (AR WSP) and jf water J vel goes 
down in certain areas of tbe State,the St te 

Govts. have to adopt immediate measures 
for deep drilJing or alternate method. 
For such measures technical guidance is 
provided by the Central Government 
under technology Mission on Drinking 
Water. FinancJal assistance is also given 
by the Central Government under tbe 
various approved schemes. 

Change of LIGjl\tJIG fI t8 

345. PROF. NARAIN CHA D 
PARASHAR: Will the Minister of 
URBAN D E VELOPM NT be pi a ed to 
state; 

(a) wh ther Government are aw re 
of the extremely slow action by the 
D .D.A. on the requests of alJottees of 
MIG/LIG fiats for change in their allot· 
ment; 

(b) if so, the number of applications 
received for cha nge of flats under these 
two ca teg des separately, during .the last 
three years incl udi ng the current financial 
year and the number of cases which have 
been sanctioned and are pending, separa-
tely for each year for each category; 

(c) whether any steps would be taken 
for the fin al disposal of these cases within 
one year of tbo receipt of the application; 
and 

(d) if so , t he nature thereof and if 
not, the reasons ther for? 

THE MINISTER 0 ,STATE IN THE 
MINISTRY Of? URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a) to 
(d) On y 35 applications for change in 
MIG category and 13 applications under 
the LIG cat egory are pending in the 
D .D.A. Out 0 ;' 11 54 applications reee,ived 
under the MIG cat gory a nd 489 appIi ... 
cations received under the LTG category 
since 1984-85 as per de tails give-o in the 
Statement below. There d o es not appear 
to by any undue deray in dealing with 
such appJications in the DD A. Th pend-
ing cases are du to non-ava; lability of 
flats or for the reasons that a special 
consideration bas been sought t ercin. 
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St teme lit 1ft I 1 f 

MG 
1984.85 

1985 .. 86 

1986~87 

1~87 .. 88 

(Upto Oct.) 

.) Total: 

LIG. 
n 

19 4-85 
• J 

1985·86 t I 

-I 1986·87 

] 987-88 
(upto Oct.) 

I , Tot I : 

Number of appJi-
cations received 

206 

422 

402 

124 
._.__--

1154 

---

147 

148 

]07 

87 
-~ --

489 

Number of appli-
cations Approved 

15 

104 

102 

12 

-. -~ 

376 

124 

49 

26 

3 

---
202 

Pending 

7 

'17 . 1\ I 

3 

35 

No 

1 

9 

3 

---
13 

35 applications under MIG and 13 applications under LIG are peodin 
because of non-availability of the fiats. Tbe remaining applications were reject&:dl 
dispos d of. 

.I, 

o tiD of Film by British ilm 
Producing company 

I 

346. SHRI~1ATI GEETA 
MU ERJ B: Will the Minister of 
INFORMATION AND BROADCAST-
ING b pleased to state : 

(a) whether Government have given 
clearanc to a British film prod~cing 
company to "hoot a film namod 
'D ceivers ; 

(b) hether the cript at the film 
po tray & wro g picture 0 Hindu culture, 
r 10 a d mytholo y glorifie th 
tradition of Sati: and 

(c) if so, the detail and reasons 
thereof? 

THE MINISTER 0 STATE OF 
THE MINISTRY OF INFORIVIATION 
AND BROADCASTING (SHRI A.K. 
PANJA) : Yes, Sir. 

(b) and (c) The script 01 the film 
does not cODtain anything derogatory to 
the Hindu culture, religion and mythology. 
There Is nothing In the script whicn 
glorifies the so-called "tradition" of 'sa ;. 

LANDING/TAKE off Facilities at 1 n1cr. 11' 

national Airports I J J 
I • 

347. SHRI AMAL DATTA: 
th Minister of ClVIL A VI TIO 

Will 
be • 

pleased to state : r 'fl , , • I 

(a) the technical and functional 
parameters of the facilities required for 
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land'li aud ta e off of di~ rent ki ds of 
irorafts during differ heather condi. 

1i ns I t e day and ight: . 

(b) which of tbe e faoilities at present 
exist in the International Airports of the 
country, airport-wise, with date of 
installation; , 

(c) the different organisation Which 
contro1 the said facilities; and 

(d) the syst n'l of coordjnation bet-
w en hese different organisations? 

• I 

THE MlNISTER OF STATE IN TaB 
J STRY Of' CIVIL AVIATION 
ND M NISTER OF STATE OF THE 

MI~ISTR Y OF TOU~ISM (SHRI 
JAGDISH TYTLER): (8) to (b) The 
infofmatio in being collected a,nd will be 
I id on the TabJe of the House~ 

'1 

Vaydoot service to link Calcutta 

348. SHRI A MAL DATTA : Will 
the inister of CI V1L A VIATfON be 
pI as d to sfate : 

(a) whether there is any proposal for 
starting Vayudoo,t service to link Calcutta 
with DUligapur. A ansor, Bokaro. Dhanbad 
aod Rancbi; and 

(b) jf so, the steps taken in tbis 
direction? 

, 
THE MINISTER OF STA TE OF 

THE MINISTRY O F CIVIL AVIATION 
AND MINISTER O F STATE OF THE 
MINISTRY OF TOUR1S~ (SHRI 
JAGDISH TYTLER) : (a) and (b) 
Rancbi is already linked with Calcutta by 
Vayudoot services. Vayudoot has plans 
to ai:rlink Dhanbad witb Calcutta. A 
trial . J nding 'at Dhanbad has aIr ady 
bden c nducted. Tbf' Dhanbad service, 
whe in oduced, will aJso cater to 
Bokaro. 

r I 
r There are no plans to provide Vayu-

doot s~ryi es to Durgapur and Asansol. . ' 

o erat~oDal cos t of aircr .. fts used by 
In fa irUnes ~od Vayqdoot 

1 I ' 
349. SHRI AMAL ' DATTA: Will the 

tb~ Mjnist~r of CIVIL A VIA lION bQ 

pleas d to stat .: If 

(a) the comparative operation CP t 01 
various aircrafts being used by Indian 
Airlines and VayudoQt at pae nt; d 

(b) the fuel efficiency per seat III of 
each of tbese aircrafts? 

THE MINIST~R OF STATE OF THE 
MINISTRY OF CIVIL AVIAT10N A D 
MINISTER 0 SATE OF TH MI I -
TRY OF TOURISM (SHRI JAGDIS 
TYTLER) : (a) and (b) The current total 
cost of operation of the aircraft used by 
ndian Airllne~ and Va~udoot a nd thei~ 

fuel efficiency per seat km are as under :-

INDIAN 
AIRLINES 

Airbus-A 300 

Boeing-737/200 

Turbo-prop' 

VAYUDOOT 
HS-748 

F-27 

Cost per Hr. Lit e 

Rs. 1,21,169/ .. 0.0536 

Rs. 50,887/- 0.0514 

Rs. 17,1 23/- 0.0709 

Rs. 10,0 /. 0,066 

Rs. 9,663/.. 0.069 

Rs. 7,0 0/- 0.061 

Delay due to songs in Alrcra t s 

350. SHRI AMAL DATTA: ill the 
Minis ter of CIVIL A VIATION be 
pleased to refer to the reply given to 
Unstarred Question No. 3285 on 17 ugust 
1987 regarding delay due to defects In 
AJrcrafts and state: 

(a) the number of teen j al 1 ys for 
more than ODO hour duration w ich oc 
red because of various snags 
snag.wise; 

(b) the ratio of time r q ir d for 
preventive maintenance program e 
actu 1 flying t ime as per th Manu actu e • 
maintenance Progra m /manual 
p ct of each type of aircrafc 
by Indian AirJiues; and 
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(C) tbe actual ratio being roainta'ned 
by Indian Airlines in respect of aeb type 
of airer ft7 

THE MINI TER 0 STATE OF 
THE MINISTRY OF CIVIL AVIATION 
AND MI 1ST · R OF STATE OF THE 
MJ 1ST Y OF TOUR SM (SHRI 
JAGDISH TYTLER): (a) Indian Air-
lines ba DO yst m of maintaining records 
of technical delay , soagwise. During the 
period July to Septem ber, 1987 tbere were 
230 delays o f more than one hour dura-
tion a against the total 30,393 take-oft's. 
due to snags occurring in the Radio/Radar 
In trument , Landing gear/Brakes! wheels 

lying Co trol, Pressurisation, Electrical 
System, Fire Warnings, Ice & Rain pro-
tection, Auxiliary Power Unit, Engine 
thrust reverser system, Engine Oi I System, 

D ine Instrument system and Aircarft 
Propellers, etc. 

(b) and (c)Manufacturers' Maintenance 
Programme or Manuals do not specify 
ratio of manpower efforts in terms of 
man-bours , to be spent for preventive 
mai tenance f ach type of aircraft. 
Indian Airlines, however, carries out 
maintenance checks on its various type s 
of aircrafts as per the maintenance check 
cycle. approved by airworthiness autho-
rity i India. 

SI r iUti s to the employees of 
ITDC Hotels 

351. SHRI JAGANNATH PATT-
NAIK· 
SHRI LAKSHMAN MALLICK: 

S RI PARA RAM BHARDYlAJ. 
Will the Minis er of LABOUR be 

pleas d to to st te: I 

(a) whetber the All India Organisation 
of ropJOY s ha sugge ted to streamline 
the provi ions of the .S .l Act, 1948 for 
effective and efficient administration of 
ervice in the mploy es State In urance 

Corporation di pensaries and exemption 
of establis ments hich have better medical 
faciJi ie ; 

(b) If 0, whether .overnment are 
aware that in tbe bot lund r India 
Tourism Development . Corporation the 

. 

medical pre criptiOD of a sp~cjaJist of 
Government hospitals is not recoanized 
and the staff, particularly Class IV em-
ployees suffer; and 

(c) If 0, the remedial measure taken 
in this regard? 

THE MINISTER OF STATE PF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) No, Sir. 

(b) and (c) ,The Hotels of ITDC are 
covered under the ESI Act. The em-
ployees of the Hotels drawing wages not 
exceeding Rs. 1600 per month WOUld, 
therefore, be covered under tbe Act. 
Such employees are required to produce 
medical certificates from their authorised 
Medical Officers in the aSI dispensaries! 
Hospital, for grant ' of leave etc. The 
question of accepting medical prescription 
of a specialist of Government HospJtals 
would, therefore, not arise in their case. 

IDdo~MexicaD agreement on fisheries 

352. SHRI SRIBALLAV PANI· 
GRAHl: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether nef'lotiations between 
India and Mtxico for the import of 
fishing trawlers and participation in setting 
up of fish processing facilities in the 
country have been completed; 

(b) whether any delegation from 
Mexico has also visited in this regard; 
and 

(C) if so, the details regarding the 
issue that were discussed and tbe decisions 
taken thereon? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL· 
TURE ANQ COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) to (c) A 
Mexican delegation visited India in the 
month of October, 1987 and exchanged 
points of vIew for strengthening the 
bilateral cooperation in the fishery sector 
and import of resource specific fishing 
ve sels , The de1egations visited Delhi, 
Calcutta. Visakhapatnam, Madras, Cochin 
and Bombay' to explore the possibilities of 
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collaboration ith tbe odian eotreplen urs. 
However, no proposal ba ·been received 
by the Gavernment in this regard so far. 

It t'qoisition of land lor ettloR up of 
Radio Station in Pith ora arb 

353. SHR HARISH RA WAT : Win . . 
th Minister of INFORMATION AND 
B OADCASTING be pleased to state: 

(a' whether land has been acquired for 
the setti~g up of radio station in Pithora-
garh (Uttar Pradesh); 

(b) if so. whether work on the cons-
truction ' of the building has since been 
started; aDd 

(c) ir not. the reasons fOT delay and 
the time by which tbe construction work 
is Ukely to start? 

THE MlNISTf4:R OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(.) No, Sir. 

(b) Does not arise. 

(c) The site Indentlfied for the pro-
posed radio station at Pithoragrah has 
not yet been handed over by the State 
Government to AIR. The work re1ating 
to the construction of the bUIlding is 
expected to sta,rt within one year of the 
handing over of site to AIR. 

[Trans/ationj 

Drinking water crisis in (T.P. 

354. SHRI HA RISH ,RAW AT : Will 
the Minister of AGRICULTURE be 
pl~ased to state: 

(a) whether he Is aware of the severe 
drinking water crisis in Uttar Pradesh; and 

(b) if so, the assistance given or pro-
po ed to be given in order to combat the 
present situation? 

THE -MINISTER 0 STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI ' RAMANAND 
Y ADAV) : (a) Government is aware of 

the drinkio water scarcity due to current 
drought In some parts of Uttar Pradesh. 

(b) In order to combat tbe drinkJng 
water scaricity, an ~d-hoc assistance a 
ways and means advance of Rs. 7.S crore 
for rural areas and Rs. 2.S crores for 
urban centres was sanctioned. An amount 
of Rs. 0.S3 crore was also made avai-
lable to State Government for ' purchase 
of rigs and other equipments. 

The Government of India has appro-
ved a ceiling of expenditure of Rs. 14.07 
crores inclusive of ad-hoc assistance 
mentioned above to tackle the dtinkina 
water problems in drought affected area 
In 1987-88. 

A sum of Rs. 27.5 crores has been 
released under the Centrally Sponsored 
Accelerated Rura) Water Supply Pro. 
gramme (ARWSP) so far in this year. 

Closure of Polypa ck milk unit 

355. SHRI HARISH ~AWAT: Will the 
Minister of AG RICUTURE be pleased to 
state : 

(a) whether po]ypack milk unit which 
was -being run on contract basis by 
Mother Dairy, has been lying closed · 
for the last several months; 

(b) whether Government are aware 
that price of poly pack milk has been 
increased con iderably by private milk 
dairy owners after closure of this unit; 
and 

(c) if so. the steps proposed to be 
taken to increase production of milk in 
Mother Dairy Units to control ·the price 
of.milk in Delhi? 

THE MINISTER OF STATE IN TH 
DEPARTMENT : OF AGRICULTURB 
AND COOPERATION IN THE M NIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) to,. (c) 
Mother Dairy have reported that packln 
and marketing of full cream milk which 
was being done by Mother Dairy on 
temporary basis from a bired premise. ba 
been suspended from 16.7.1987. 

There was some increase in the price 
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of pol pack fu 1 cream mi]1 marketed by 
privat milk d airy owners; but repor s 
have also been received DOW that there 
is a d elining trend in prices. 

The Steps ta en to maintaIn the supp~ 
lies of milk and thereby control the prices 
includ (a) liberalisation of procurem nt 
prices, (b) augmentin~ the availab ility ()f 

Jiquid milk and especiaJly ton ... d 
milk «.~) import of .. kim milk powder and 
butter oi) and (d) iner asi ng fodder o ro-
duction by offering incentives to small 
and marginal farmer 

[English] 

Fi ,'e tar J ot,,)s 

356. SHRI SHANTA RAM NAIK: 
Will tb Minister of TOU RISM be pleased 
to tate: 

(a) whether his Min;stry have evolved 
a policy with r cspe t to the OPl nioS of 
new five star botels tn the countr ; 

(b) if so, tbe sali ot ~ atures of tbe 
policy; 

(c) whether Government ar~ jn favour 
of allowing unlimited number of five star 
hotels in the country; 

(d) if not, the ratio of five star hote) 
to small and medium hotels; and 

(e) the details the 'eof ? 

THE MINlST OF STATE OF THE 
M INISTRY OF ClVTL AVIAT[ON Al D 
MIN ISTER OF STATE 0 -1 HE MINIS-
T Y 0 TOURISM (SHRI JAGDISTI 
TYTLER): (a to (c Ace rding to the 
Indian Inst itute of Public Opinion's 
R eport there is shona c of hotel accomnH. • 
dation of he approved cat gory at most 
of the tourist c ntres in the co untry. To 
encoura e private sector to construct 

otels includiog 5-staI hotels. Government 
h as e teoded ev ra 1 incenti Yes/concessions 
to th e hotel' industry. These 11cfude 
eKem ptioo from tbe MRTP A t in the 
matter of bOfh new projects and exran~jon 
of existin hotels; income tax holiday to 
new hot Is; h igher depreciation allowance; 
cotral s bsidy . for construction of new 

hot 1 in p~cified backward areas; interest 
u sic:Jy on hotel loan advanced by lEe; 

interest' rebate; foreigu exchange incentive 
quota for overseas advertising/ pubJicity 
promotional tOUTS , import of provisions. 
("quipment including vehides (upto two in 
a year); concessional cust oms duty OD a 
number of items impoTt~d by botels for 
ae uJ u, e: riorify in the aJl otment of 
teJephonejtaxe connectjo~s etc. Besides, 
some of the ,State GeverDments have also 
accorded boteh jtouri~m the sf atus of an 
industry, which entitles botels to such 
concession. jin reotives as are available to 
other industrie in the respective States. 

(d) and (e) Do not arise. 

Industrial Rele Hons Bill 

357. SHRI SHANTARAM NAIK: 
Will the Minister of LA BOU be pleased 
to state: 

(a) whether Government have final!sed 
the draft of tbe prcpo~ed Industr ial Rela-
tions BiH: 

(b)if .,0, what are its essential features; 

(c) the parties . associat ions, trade 
unions onsulted in tbe matter; and 

, (d) wheri the Bill is proposed to be 
introduced? 

THE MINISTER OF STATE OF THE 
MflllSTRY OF LABOOR (SHRI P.A. 
SANGMA) : (a) and (b) The draft Bill 
is under finalhation. As for its essent ial 
leatures, these include, iI/fer alia. esrabli-
hlOC r t of J ndustrial R ela tions Commissions 
HI t 11-l' oweru.l Tllbunals <: lllpris;ng judi ... 

' eials and non ·judici · 1 members both at tbe 
Centre and in the States; prOVISion for 

ol1ect I've Bargaining Age n t jCOtlDCiJ for 
a uni or for an industry for a specified 
term; idenffica tion and the metbod of 
cclect i~' n of tbe Collective Bargaining 
Agent; r.:glshation f a Trade Union on 
th ,_ ba s of a , sp ecified percentage of 
memben.h lp; further restriction on tbe 
number of {)fflce· bearers from among non-
workmen: debarring Min isters fr om 
becoming office-bearers of Trade Unions, 
etc. 

(c) Consultutlons on tbe various 
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aspects of t e roposed Industrial Ja· 
lions BtU were beld in the Standmg 
Labour Committee, a Tripar ite Nallonal 
Foruln in whIch workers and enlploy~rs 

representati ves sit together with <Jovt:rn-
mente This consultation w beld in 
St;pt. 1986. Formal consUltatIons were 
again held WJth the n:prest:ntatJves of be 
Central Trade UnJon orgamsations 10 

Novembe.r, 19d6. 

(d) The Bill will be introduced shortly. 

Bogus bomb scare warnings 

358. SHRI SHAN ARAlVl NAIK: 
Will tbe MlDlslcr of CIVIL A VIA 110N 
be pleased to stat e : 

(a) the Dumber of bomb ~care boax 
calls received by various airports in the 
country during tbe la , t thr e montb~; 

(b) the steps normally taken in such 
cases; 

(e) whether any guidelin s have been 
Issued in this regard; and 

(d) if so the details ther of? 

THE M NISTER OF STATE OF 
THE MI ISTRY OF CIVJL AVIA1JON 
AND MINISTER Or. T ATE or ... · TH E 
MINIS RY OF 10URTS (SHJ I 
JAGDISH TYTLER) : (a) Eighteen bomb 
scare hoax calls werre eived at the alr M 

ports in India dU flng the peflod from 
28th July. ]987 to 27th October, 1987. 

. . 
(b) In each such eas ~) the aircruft is 

thoroughly ch eked and pre-cmbarkufon 

security check is done once again after 
scar~h of the aircraft is completed. 

(C) aDO (d) Y s, Sir. If tbe aircraft is 
on the ground, I shou ld be tal< 0 to a 
Tc:mote P r , I ng ar a 'or s arch by a 'eam 
of experts to rule out the possibility of 
any ~xploslVe. 10 case the aircraft 1S in 
fl ig ht, tbe pilot is asked to land at tbe 
nearest ai port to enabJe xperls to search 
1 ano ecunly agcncl s to do the necessary 
s curily checks. 

Reserved posts in D.D.A. 

359. Sf R IMATI MEIRA KUMAR: 
Will th MinIster 0 URBAN DEY LOP .. 
f\,lI:.NT bl! pleused to state; 

(a) the e tails of executives and Noo .. 
xecutive employees working in the Delhi 

Development Authority as on 30 April, 
1987, cadre· WIse and post-wise; 

(b) the number of posts (cadre-wise 
and post-wise) required to be reserved for 
SC/ST cand i ates; and 

(c) th number of res rved vacancies 
(cadre-wise and post-wise) actually filled 
up by SCI 'T personnel? 

THE IvIlNISTER OF STATE IN THE 
MiNISTR Y OF UR BA DbVELOP-
1\1ENT ( HRI DALBIR SiNGH) : (a) 
to (C) The D. D.A. is fol lowing the pattern 
of the c1assificafon of the posts in the 
Government' of India, according to Wllich 
tbe po. t') arc classified into Group A, B, C 
and D. 

The details of such posts and the 
representation of SC/ST therein is given in 
the Statemen t beJow. 

Statement 

CATEGORY -A' 

SI. No. 

1 

Category of post 

2 

o. of employees 
as on 30.4.87 

No. of posts 
required to 
be reserved 

4 

No. of 
reserved 
vacancy 
actual 
filled up. 

5 
--.___------------------------------~------------------------------------------ . 

Mioistrial 

1. Vjce·(~bajrman 1 . N') NU . 
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1 2 3 4 

2. Commissioner 3 Nil Nil 

3. PS to C aIr an 1 ., H 

4. C.V.O. 1 " " 
S. Addl. Commt. (Lands) 1 , ", 
6. Dir·/G.M ... ISBT 8 " " 
7. S cretary 1 " ,. 

Director (PR) 1 . , , . 
8. A Dy. Director (PR) 1 ff " 
9. C.L.A. I •• ~. 

10. Add). Secy, (Enforcement) 1 . , " . 

11. Jt. Ole ./Dy. Dir./TRO/TIO/CAO 36 " , , 

12. C.W.O. 1 " ., 

13. J t. Secretary (HN) 1 " " 
14. Sr. Law Officer 7 " ,. 

15. L.A.C. 1 I' " 
16. Medical Officer 1 " " 
17. Artist 1 " " 
18. Documentation Officer 1 •• " 
19. Librarian 1 •• u 

20. Project Dir. (P. . Kala) 1 " " 
EoalDeerlng 

1. Engineer Meo1bet t Nil Nil 

2l. Chief Eogineer 9 H .. 
23. Supdt. Engineer (Civil) 24 .. ••• 

-4. Supdt . Engineer (Elect.) 3 h ., 
~. Ex. ED iDeer (Blect.) 16 h •• 
6. Ex. Engineer (Civil) 126 H h 

i7. Dy. Director (Survey) 3 •• • • 



1 2 

Planning 

21. Director (PlanniDI) 

Chief Architect 29. 

30. Add), Chief Architect 

31. 

32. 

33. 

, 34. 

35. 

36. 

37. 

31. 

Jt. Director (Pla.) 

Dy. Director (PIa.) 

Sr. Architect 

Architect 

Asst. Director (PIa.) 

Asst. Archi teet 

Sr. Research Officer 

Research Officer 

19. Dy. Oir. (Landscape) 

40. Asst. Landscape Architect 

Hortl cuUllre 

41. Director 

42. Dy. Director 

Fioance &, Accoa.ts 

43. 

44. 

45. 

Finance Member 

C.A.O. 

F.A. (H) 

Deputy C.A. O. 

Mlalstrlal 

1. 

2. 

4. 

NazulOfficer 

ASO/ALO/ICDO 

Teh,Udar 

A.tt. Director 

CATEGOR.Y 'B' 

( AltA) 

.3 

3 

1 

Z 

I 

11 

28 

2 , 
2 

1 

1 

S"_2 on 

Nil 

" 
" 

l 

NH 

2 

S 

Nil 

" 
" . , 

Nil 
curr nt 

duty chara. Nil 

1 

1 

1 

2 ' 

a 
42 1 

iI 

,. 
,t 

1 

l 

3 

•• .. 
,. 
,. 

" 
•• 
•• 
., 

" 
,. 

• • 

2 

Nfl 

" .. 

II 

•• 
" , 
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1 2 3 4 5 

,. PSI Reporter 19 5 1 

6. Security Officer 1 Nil Nil 

7, Photolraphic Officer 1 " ., 

I. Estate Officer 5 " " 

'. Suptdl WS 74 16 23 

1'), Hindi Officer 51 Nil Nil 

11. PA 59 14 " 
12. . if. Statistical 0 ce 1 Nil Nil 

13. l r. La" Officer 3 1 1 

14. Leaa' Astt. 13 3 3, 

Ea 'Reeri_. 

15. AE (Civil) 534X 112 34 

X (including t current duty charge 36 on deputation) 

16. AE (Electrical) . 7GX 16 3 

X (including 25 on current duty charge and 2 on deputation) 

17. AE (Survey) 13X 2 NiH 

X (includIng 6 on deputation) 

PI oiling 

II. Planninl Asstt. 64 14 4 
, 

19. Archt. Asstt. 35 8 

2 . Res arch 9 2 

Hortlc.lt.r. 

21. Assistant Director 34 '7 2 

Fl. nce " Aceouot. 

22. Ale Officer 4. 10 2 

23 Accountant 93 Nil 3 
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s. No. Category of post 

1 2 

K TIKA 18, 1909 (SAKA) 

CATEGORY fe' 

No. of employee 
as on 30.4.87 

3 

Ministerial 

1. Assistant . 243 

2. V.D.C. 1082 

3. L.D .C. 1345 

4. Stenographer 350 

5. Naib Tehsildar 26 

6. Kanungo 33 

7. Patwari 90 

8. Hindi Translator G-II 3 

9. Hindi Translator Grade-! 1 

10. Asstt. Librarian 1 

11. Book Binder Grade-I 2 

12. Asst. Hindi Translator 1 

13. Compositor Orade-I 2 

14. Compositor Grade-II 3 

15. Machine man Grade-' 1 

16. Machine -mao Grade-II 2 

17. Machine man Grade-III 2 

t Section Holder 3 

1 Photographer 2 

20. Negative cum record Asstt. 1 

21. Zerox Operator 1 

22. Bradma Operator 2 

Written Answ~rs 366 

No. of POlts 
required to 
be rCicrved 

5-4 

243 

303 

81 

5 

7 

11 

1 

1 

3 

1 

1 

1 

1 

No. of 
reserved 
vaca cy 
actual 
filJed up 

5 

98 

232 

113 

11 

2 

4 

8 

1 

-



" 
1 

23. 

24. 

• 

21. 

27. 

2B. 

29. 

30. 

-
32. 

33. 

3 

36. 

37. 

31. 

39. 

40. 

41. 

42. 

43. 

44. 

H If I4IrS r$ 

2 

oom Asstt. 

AI I e rity Officer 

Head Security Guard 

Datta Asstt. (Jr.) 

Store Keeper 

Medler (Sr.) 

Medler (Jr.) 

Carpenter 

Plumber 

Technical Operator (Ita '0) 

Sr, Oper tor 

O"erator (ElM) 
( oelderable Partitio ) 

Generator Operator 

R.R. Operator 

Lift Operator 

St If Car Driver (Sr. Gr.) 

Dispatch Rider 

Pharmacist 

Nurte Grade.B 

Sanitry Inspoctor 

Senior G.O. Ferropainter 

E aloeerloK 

4S. 

46. 

47. 

48. 

49. 

Junior Engineer (C) 

Junior Engineer (E) 

Surveyer 

Draftm n Grade.I (C) 

Dr ftman Grade-II (C) 

3 

1 

14 

44 

2 

2 

1 

2 

1 

12 

3 

1 

2 

1 

3 

10 

20 

144 

7 

2 

2 

2 

31 

1690 

217 

59 

15 

6 

Written Alfswers 

1 

11 

2 

3 

1 

1 

2 

3 

2 

1 

1 

1 

1 

3 

5 

17 

1 

1 

1 

6 

330 

49 

13 

3 

19 

-
2 

10 

-

1 

1 

1 

4 

173 

32 

6 

-

368 
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1 2 3 4 5 

50. Draftman Grade.I1I 57 12 6 

51. Draftman Grade-II (ElM) 13 3 2 

52. Draftman Grade-III (ElM) 2 -
53. Senior Mechanic .(EIM) 1 

54. Sr. Mechanic (ACR) 1 

55. Sr. Mechanic 1 

56. Mechanic 4 2 

57. Mechanic (ACR) , 3 1 

58. Mechanic (ElM) J 

59. Road Mechanic 2 1 

60. Sr. Sanitary Mechanic 1 

61. Cooler Machanic 1 

62. Fitter 10 
.. 

7 2 

63. Foreman (Electrical) 4 2 t 

64. Blectrician 7 1 .& 

. 65. Electrician (ACR) 1 

66. Wireman 2S 6 2 

67. Wireman (ACR) 1 

68. Supervisery Chairman 5 2 

69, Painter 5 3 

70. Mason 10 S 

71. Work Asstt. 15 5 

72. Metre Reader 1 

73. Asstt. Superviser 60 20 14 

PJanaiog 
• 74. Planning Draft man 70 15 

75. Architectural Draftsman 12 3 

76. Asstt. Field Investigator 82 10 

77 .. Field Investigator 45 10 -
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1 2 3 4 5 

Horticulture 

78. Section Officer 126 28 2 

79. Fores(Ran~er 
.., 

j ~ 

80. Pump Operator 75 17 .2 

81. Garden Superviser 173 37 " . 
~ 

CATEGORY 'D' • 

1 2 3 4 5 

Ministerial 

1. lr. Gestetner Operator 2 1 1 

2. Jr. Ferro Printer 1 

3. Daftri 150 37 44 

4. Head Frash 4 2 1 

S. Peon/Khallasi/Orderly I 
Proces server 1060 241 143 

6. Zamadar Beldar 2 1 

7. Security Guard 52 192 111 

8. arash 43 10 3 

9. Sweeper 1360 1360 1360 

10. Bar Kandaz/Treasury Guard 4 2 1 
I 

11. Bearer 1 

12. Waterman 13 3 

13. Bindary Asstt. 3 1 

EDgin e log 

14. Sanitary mate 20 7 2C 

15. Chain man 13 3 2 

16. eldar /Koolie 760 274 174 

17. Asstt. Carpe ter Or. II 11 3 .,; 

18. Asstt. Plumber .. 
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1 2 

1'. Asstt. Fitter Grade-II 

20. Asstt. Mason Grade. II 

21. Asstt. Painter Gr de-II 

22. Asstt. Wirem n GrfJde. II 

·23. Asstt. Pump Operator Grade II 

24. Asstt. Mechanic Grade II 

25. MElte 

26. Sewerman/Sewcrman-cum-Plumber 

27. Valveman 

28. Chair Recaner 

29. Machine attendant 

Hodl cui ture 

30. Mali 

31- Forester 

32. Bhisti 

33. Bulakman 

Flow of tourists to uttar Pradesh 

. 360. SHRIMA TI MEIRA KUMAR: 
Will the Minister of TOURISM be pleased 
to state: 

(a) whether Government have taken a 
number of steps to increase the flow of 
domestic and international tourists to the 

. places of tourist importance in tbe 
country; 

(b) if so, the specific steps taken by 
Government during the last three years to 
increa e tbe flow of international and 
domestic tourists· to Uttar Pradesh; and 

(c) tbe details thereof 1 

THE MINISTER OF STATB 0 
THE MINISTRY 'OF C[VIL AVIATION 
AND MINISTER OF STATE OF THE 

'rUten A/fswers l 4 

3 4 

88 21 16 

73 17 10 

" 2 

27 6 .. 
262 63 31 

6 2 

90 23 10 

10 3 

3 1 

11 3 3 

5 2 1 

767 172 169 

5 2 

2 1 

7 2 

MINISTRY OF TOURISM (SHRI 
JAODISH TYTLER) : (a) Yes Sir. The 

. Ministry Of Toud m has taken a number 
of positive stops to increase tOQri t tr ffic 
both domestic and internati.ooal to impor-
tant tourist desti nations in tbe country. 

~ These include advertising c mpaign in 
the local media, production of publicity 
.material ucb as folders. directori • fi ms 
audio-visuals on all important toutls;' 
circuits, holding of seminars, confer nces 
India p~omotioDal evenings, special p 0: 
motional delogations to important over eas 
markets and treogtbing of infrasl ucturc 
faci lities. 

(b) a d (c) Dud g tbe last bree ye r 
touri t publicity. materi ! on. the following 
impor ant tourl t de tlnatlo in Uttar 
Pradesh ave been produced : 

1. Aara-M tbura-Vriod v Pold~ .. 
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2. Agra-Mathura-Vrindavan Direc-
tory 

3. Delbi-Agra-Jaipur Folder 

4. Delhi-Agra-Jaipur Directory 

S. Haridwar-Risbik esb - Mussoorie- . 
Debradun Folder 

6. Haridwar.Rlshikesb - Mussoorie-
Dehradun Directory 

7. Kedarnath-Badrinath - Gangotri-
Yamunotri Folder 

8, Kedarnath-Badrinath - Gangotri-
Yamunotri Directory 

9. KumaoD-Ranikhet.Corbett Dire-
ctory 

10. Lucknow Folder 

II. Lucknow Directory 

12. Nainltal-Almora-Ranikbet Folder 

13. Nainital-Almora-Ranikhet-Direc-
tory 

14. Trckkina in the Himalayas Bro-
chure 

IS. Trekking in Oarllwal 

16. Varanasi Folder 

17. Var.nasi Directory 

18. poster &. Shell folder on tho 
Taj (Agra) 

-rhe publicity material has been prine 
ted and distributed to the Department's 
offices in ndia and overseas. Indian Air-
line also provide adequate capacity to 
Uttar Pradesh to meet traffic demand for 
this region. The statistics available from 
the Government of Uttar Pradesh reflect 
that there bas been an increase io tourist 
traffic both domestic and international in 
the la t thr e years. 

A umber of projects have been sanc-
tioned by the Government to improve the 
infr tructural CacHiti s for tourists in 
Na dmebar, Kampil, Brindavan, Allaha-
bad, Auli, Joshimath, Mathura and 
Haridwar. Sp cial package tours are also 
markctted by ITDC to increase the flow 
of internatioD 1 and domestic tourists to 

Uar radesh. 

[Translation] 

Import of soyabean and maize 

361. SHRI KALI PR ASAD 
PANDEY: Will the Minister of AORI-
CULTURE be plea sed to state: 

(8) whether Union Government have 
given sanction to the National Dairy 
Development Board for the import of 
soyabean & rapeseed and to the National 
Agricultural Cooperative M.arketina 
Federation for the import of maize; and 

(b) if so, the quantity to be imported. 
the countries of import, the prices thereof, 

·the time by which the'se items will reach 
India and details of the expenditure to be 
Incurred on the import of these items '1 

THE MINISfER OF STATE IN 
THE DEPARTMENT OF AGRI-
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRI-
CULTURE (SHRI YOGENDRA 
MAKWANA) : (a) It .is proposed that 
0.5 mil1ion toone of oilseeds be imported 
00 aid basis only and National Dairy 
Development Board (NDDB) would be 
the canaJising agency. It is also proposed 
that maize be imported upto 10 lakh tonne 
through National Agricultural Cooperative 
Marketing Federation of India LImited 
(NAFED). under counter trade arrange. 
ments, aid etc. 

(b) The actual import, quantum, the 
specific oil seeds to be imported, and the 
couotries from where it will be imported 
would depend upon the source, availabi-
lity etc, of aid for oilseed. The import of 
maize will be regulated through National 
Agricultural Cooperative Marketing 
Federation of India Limited (NAFED). 

[Enlllish] 

Polytbeoe fishing boats 

362. SHRI VAKKOM PURUSHO-
THAMAN: Will the Minister of AGRI-
CULTU E be pleased to state: 

(a) whether Govc:rnment are aware of 
the advantages of the poJytheoe fishing 
boats developed by the Council for 
Advancement of ural Technology. 
Madras; and 
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(b) jf so, whether ' Union Government 
propose to take steps for the suppJy or 
such fishing boats to fishermen in Kerala 
at subsidised rates? 

THE MINISTER. ° STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) Govern-
ment are aware of the advantage of the 
High Density Po,ly Ethylene pipe Cata-
maran Developed by Shri A. M.M Muru-
gappa Chettiar Research Cen tre, Madras 
sponsored by Council for advancement 
of Peoples' Action and Rural Technology J 

New Delhi. 

(b) No, Sir. 

Water scarcity in Delhi 

363. SHRI HARTHAR SOREN 
Will the Minister of URBA N DEVELOP-
MENT be pleased to state : 

(a) the details of water scarcity area 
In Delhi; 

(b) whether Gov.crnment propose to 
introduce any special scheme to remove 
water scarcity in the capital; and 

(c) if so. the details of the sC,hemes 
proposed to be implemented in different 
areas to overcome the problem of water 
scarcity? 

THE MINISTER OF STATE IN THE 
,MINISTRY OF URBAN D EVELOP-
MENT (SHRI DALBIR SINGH): (a) 
The present' water supply in Delhi is 409 
MOD against the assessed requirement 
of 472 MOD. During summer, some 
pockets situated at the tail end of the 
distribution system or at higher elevation 
face shortage of water. The position gets 
aggra:vated whenever there is Jow voltage 
or failure of power. 

(b) and (c) For r tionaJising the 
distribution system, 14 reservoirs at diffe-
rent locations a Jongwith boo ter pumps 
and strengthening of the trunk traosmi-
sion system at certain locations have been 
taken in ban d. 

Lo in Talcher Fertilizer Fro Jed, 
OJ:"SS8 

364. SHRI SOMNATH RATH.· • 
Wilt the Minister of AGRICULTURE be 
pleased to state : 

(a) the quantity of fertiJizcrs pro-
duced in Orissa by Public Sector 
factories; 

(b) the requirement of fertiliz re in 
Orissa and how it is met; 

(d) whether the Talcber Fertilisers 
Orissa is running in Joss; 

(c) if so, tbe details thereof; and 

(e) whether the Plant Is going to be 
closed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRJ R. PRABHU) : (a) The details of 
production of fertilizers by public ector 
units in Orissa are given below :-

Nitrogen 

Year 

1984-85 

1985-86 

1986-87 
P205 

1984·85 

1985-86 

1986-87 

FCI 
(Talcher) 

55.1 

52.9 

58,8 

(000' MTs) 

PPL 
(Paradeep) 

0.4 

76.1 

0,9 

194.5 

SAIL 
(Rour· 
keJa) 

49.8 

34.S 

40.0 

(b) -The requirement of ferUIi er of 
Orissa State for 1987-88 is asse sed to be 
94,000 MTs of Nitrogen; 32,00J M of 
P20 S & 20,000 MTs of K 20. The require-
ment i first met by aJ)ocation from 
indigenou production and tbe gap, if 
any, is bridged by allocations from Impor-
ted fertilizers 
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(0) Yes, ir. 

(d) The details of losses suffered by 
T Icher unit of FCI during the last three 
years arc gi\'en below :-

Year 

1984-85 

1986-87 

(e) No. Sir. 

Loss (Rs./crores) 

20.01 

42.94 

39,59 

Agro-ba cd Industries in Orissa 

365. SHRI SOMNATH RATH 
Will the · Minister of AGRICULTURE be 
plcas.ed to state: 

(a) the steps taken by Union Govern-
ment to encourage agro-based industnc.:s 
in the country; 

(b) the financial assistance given by 
Union Government and nationalised 
banks to agro- based industries; 

(c) whether any financ ial assistance 
wa given by Union Government or 
D tionalised banks to Orissa Agro-indus-
trial .Corporation, if so, the amount 
advanced during the last two years, ye~r­
wise; 

(d) whether th Orissa Agro Indus-
trial Corporation is cunning in 10sse and 
if so, the details thereof and the steps 
taken to revive it; and 

(e) whether there is aoy proposal to 
establish an agro-based uoit at Bcrham-
pur (Orissa); if 0 the cost involved and 
the manner in which it was financed? 

T E MINIST R OF STAlE IN THE 
DEPARTMENT 0 AGRICULTURE 
A 0 COOPERATION 'IN HE MINI-
STRY OF AGRI C ULTURE (SHRI 
YO 1E ORA MAKWANA) : (a) aod (b) 
D ail given in the Statement g iven 
below. 

(~) <i) The U oion Government has 

not provid ed any financial 
as istance dudng the 1 st 
two year. 

(ii) The State Government of ' 
Ori sa has provided Rs. 7.66 
lakbs during 1985-86 and 
Rs, 12.02 Jakh during 
1986-87 towards equity of 
the Corporation. 

(iii) The orporalion 'is a vailing 
cash credit facIJtty from the 
nationalised banks within a 
prescribed limit of R8, ,275 
I khs. 

(d) Yes, Sir. The Orissa Agro 
Industrja) Corporation is funning in 
iosses. The provisional accumulated Joss 
by 31.} .. 1987 is Rs. 346.63 Jakhs , Several 
steps have been taken to improve the 
working of the Corporation such as 
strengt bening of equity base. collection 
of the outsta nding dues against d ifferent 
agenc ' s, gear ing up the activities to 
increase the turnover. 

(e) Orissa State Agro Industri es Cor-
porat ion has intimated that there is a 
proposal to establish Agricultural Imple-
ments Factory at Berharrpur. The 
Corporation has not worked out the 
req uirement of funds and o~ ber deta ils. 

Statement 

Union Government has taken up 
several steps to encourage agro-based 
industries such a s :-

The D epartmen t of Industrial Deve-
lopment is providing various types of 
incentives for the promotion of Village 
and SmalJ Industries which among other 
things. include agro-based ind,ustries such 
as processing of foodgrains, oil seeds, 
fibres , fru its and vegetables etc. Fjnanci~l · 

assistance for capital expenditure and 
working capital is generalJy provided by 
the financi al insti tutions including nation-
a lised banks under priority sector 
runniog schemes a t concessional rate of 
interest and on easy terms. 

2. National Cooperative Develop-
ment Corporaf n IS pr moting and 
implementing ' va ious schern s to 
encourage e tablisbment/exp n ion 
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of agro .. bas d industrie in rural area in 
th cooper tive sector. 

3. Assistance for expansion of agro· 
industries in the cooperati ve · sector is 
provided by NCDC under Central Sector 
and Ct!ntrally Sponsored Schemes as well 
as NCDC Sp nsored Schemes funds from 
its own resources. These schemes are as 
undt;r :-

(a) CentraJ1y Sponsored Scheme for 
development of cooperative, 
marketing, processing, supplies' 
and ~torage in the comparatively 
under-deve1oped/least developed 
States/U.T.s 

(b) CentralJy Sponsored Scheme for 
participat ion in the share car>itaJ 
of coopcratj~e sugar factories and 
spinning mills of cotton growers. 

(c) Central Sector Scheme for 
ass is ting (a) cotton ginning and 
pres 'ing units under the Inter .. 
nationally Aided NCDC·III 
IDA Project. (b) Oilseed develop-
ment and processing under 
NCDC-III IDA assisted project, 
(c) Mustard seed Development 
under Internationally assisted 
EEC project. 

(d) NC DC provides assistance tow .. 
ards equity of Jarge sized proces-
sing units like suga r factories and 

I spinning mills so as to enable them 
to raise term loans from central 
fina nc ing institutions like IFCI 
aDd lOBI etc. In the case of 
small and ,medium sized agr.o .. 
processing units like rice mills, 
da) mills, cotton ginning and 
processing units, jute baling 
units, fruits and vegetables 
processing units etc., N'CDC 
provides them loan assistanct ' 
while the equity is raised by 
cooperatives and State Govern-
ments. 

4. NCDC ha so far prov;ded finan-
cial assistance of ~s. 1380.825 lakhs to 
the State Government of Orissa for 
se~ting up of 5 new Cooperative Spinning 
Mills and expansion of ODe xi ting mill. 

Dam ge due to beavy rainfall 0 

St' kim 

366. SHRJMATI D K. BHAN ... 
DARI : WilJ the Minister of AGRICUL. 
TURE be pleased to refer to the repJy 
given to Unstarred Question No. 4353 on 
24 August, 1987 regarding damage due to 
heavy rains in Sikkim and state : 

(a) the Central assistance ought by 
S,kkim Government to meet uoexp~ct d 
damage cau ed by heavy rains in tho 
state : 

(b) the details of assessment made by 
the central team and the quantun1 of 
central assistance recommended by it; 

(c) whether only one third amount 
has been released to State Government 
against its demand; and 

(d) whether damages caused in 
Sikkim were quite heavy aDd jf so, the 
reasons for releasing inadequate Central 
assistance? 

THE MINISTER OF STATE IN TH 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINI .. 
STRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) to Cd) 
The Government of Sikkim submitted 
memoranda seeking Central assistance of 
Rs. 22 37 crores in the wake of heavy 
rains and landsHdes. A Central Team 
visi ed the state from 19th to 23rd Augu$t, 
1987 to make an on the spot assessment 
of the situation. On the basis of the 
report of tbe Central Team and recom-
mendations of the H 'gb Level ommittee 
on Relief, a ceiling of expenditure of Rs. 
4.21 crores has been approved. In addi-
tion Rs. 0.03 crores for increasing of 
vegetable production bas been relea d 
to the State Government. 

TeJecast of documentary film DO 

Bhanu Bhakta Achttrya 

367. SHRIMATI D.K. BH • 
DARI : Will the Minister of I 'FO -
MATIO ' AND BROADCASTI G be 
pleased to refer to reply given to 
Unstarrcd Question No. 4478 on 24 
Augu t, 1987 regardiog tcleca t of docu-
me lary film on Bba u h t Achary 
and state; 
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(a) whether prints of documentary 
film on the life and works of Great 
Nepali Poet Bhanu Bhakta Acharya havo 
beeD made available to National FUm 
Development Corporation for its 
purview; 

(b) if so, when these prints were 
made available; and 

(c) the progress made to telecast 
thi documentary from Doordarshan 
Kendra, Delhi ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI A .K. 
PANJA) : (a) No, Sir. 

(b) Does not arise. 

(c) Doordarshan Kendra , Delhi have 
requested the producer of the flJm on 
11.9.87 to make a print of the film avaiJa-
ble for ' preview, the same bas not yet 
been made available. 

[Translation] 

B ae6ts of reen revolution to rural poor 

368. SHRI SHANTI DHARIWAL : 
Will the Minister of AGRICULTURE 
be pJeased to state : 

' (a) whether Government bave seen 
the publication of the World Bank in 
which economists have expressed souths 
that tbe b~nefits of the steps taken 
under tho Green Revolution Programme 
to make tbe country self sufficient in the 
matter of foodgrains , have not reached 
the rural poor; and 

(b) if o. tbe reaction of Government 
i tbis regard ? 

THE MINIST R OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINI-
STRY OF AGRICU U B (SHRI 
YOGE DRA M KANA) : (a) As 
reported by tbe press, a study prepar d 
by two BcoDom sts have stated ·'though 
tbe G een Revolution has mad India 
• If ufficient in basic foodgrain . 't is 
do blrU} w t or its benefit have re bed 
the rightful, particular by tbe rural 
poo .'. 

(b) The Government do , not share 
these views. Green Revolution does Dot 
discriminate between farm holdings of 
various sizes . It is the institutional factors 
such as credit suppJy, irrigation facilities, 
power, availability of inputs. lack of 
knowledge and risk, which are responsible 
for tbe slower adoption of Dew farm 
technology by sman farmers. Efforts are 
being made through different programmes 
to provide such facilities to sma)) farmers 
on a priority basis. The Government of 
India launched a massive Centrally Spon_ 
sored Scheme in 1983-84 for assistance 
to small and marginal farmers for increas-
ing agricultural production in all the 5047 
Integrated Rural Development Blocks. 
The scheme is being continued during the 
Seventh Plan. The scheme envisages an 
annual outlay of Rs. 5 lakhs per block 
consisting of Rs. 3.50 Jakh for minor 
~rr igatjon t Rs . O. ~ 0 Jakh for distribution 
of seed minikits of oilseeds, pulses and 
coarsegrains and Rs. 1 lakh for land 
developments. 

There has been a significant progress 
on the agricultural front In tbe country 
due to Green Revo]ution. Increased pro-
duction of various crops, particularly 
foodgra ins, bas enabled their better 
availability to the consumers. 

[English ] 

Inclusion of Tamil news in mor ning 
transmission in Madras 

Doordarsha n 
. 
369. SHRI R. ANNANAMBI: Will 

tbet Minister of INFORMATION AND 
BRO~DCAST[NG be pleased to state: 

(a) whether there is any proposal to 
include Tamil News in the morning 
transmission by Madras Doordarshan; 
and 

(b) if so, the details thereof? 

THE MINISTE R OF ST A TB OF 
THE MINISTRY OF IN ORMATION 
AND BROADCASTING (SHRI A.K 
PANJA) : (a) No, Sir . 

(b) Doe not rise. 
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UDauthol~lled use of scarce newsprint 

370. S R}.SRIHARI RAO : Wi)) the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government have found 
unauthorised usc of scarce newsprint 
including black marketing and falsification 
of circulation figures; and 

(b) if so, the details of the outcome 
of Investigations and steps take.n to 
prevent such malpractices? 

THE MINIST R OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI A.K. 
PANJA) : (a) and (b) No instance of 
large scale black marketing in newsprint 
has been brought to the notice of the 
Govt. However, as and when specific 

. allegations against any particular news .. 
paper are received the matter is examined, 
and, wherever warranted, appropriate 
action is taken. While verifying the 
circu 'ation claims instances of -'xaggera-
tion, if any of circulation figures came to 
the notice of the Gov.t. Appropriate 
action is taken against the defaulting news 
papers in accordance with the provisions 
contained in the Newsprint Allocation 
Policy in force. The Steps taken by ,the 
Govt. in this regard are given in the 
Statement below. 

Statement 

To prevent unauthorised use of news .. 
print, the steps are as follows: -

(i) The period of initial quota for a 
new applicant has been raised 
from 4 months to ]2 months. 

(ii) Earlier newsprint was allocated 
on annual basis. ACcording to 
the Newsprint AJJocatjon Policy 
1986·88, it is distributed quarterly. 
Authorisations which are valid 
for 90 days are revaiJdated onJy 
if tbe suppliers ha vo any difficulty. 
Otherwise, tbe newspapers forfeit 
the allocation for that quarter. 

(iii) Before a newspaper is given 
newsprint. it ba to make an 
application to the RNI with 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

(ix) 

proof about tbe Jiftiog of earlier 
quantity allocated. 

The lifting of indigenous news· 
print is in isted so much so that 
in case the ioform$tion given 
by a newspaper in this respect 
is found incorrect. it can be 
debarred from newsprint aJloca-
tions. 

Now only those newspapers are 
eligible for taking newspdnt 
which arc registered with tho 
RNI. 

The dailies are required to supply 
2 to 4 issues · per month, b~­
weeklies, weeklies and fortnight-
lies 1 to 2 issues per month and 
others all Issues for the year 
{or calculating the requirement 
of newsprint. 

10 case the circulation claim of 
a newspaper is unestablished, it 
is not given newsprint at all. If 
its claim is lower assessed, tbe 
newsprint entitlement · is kept 
static at the Jower level unless the 
claim is fully established during 
a subsequent year. The News-
print AllocatIOn PoHcy 1986 .. 88 
further provides that If circul-
ation of a newspaper is assessed 
by the RNI to be lower than Its 
claimed circulation, it shall 
render itself liable for being 
debarred from allocation of 
newsprint for a specific period. 
which may extend upto one 
ye~r. 

The procedure for circulation 
check bas been tightened so that 
thc verification is completed 
as fast as poss·ble. 

A decisloo has been taken to 
initiate action against a Chartered 
Accountant if he is found to 
have gIven an ex~ggernted .figure 
of circulation of a newspaper in 
his certjfica te . 

(x) While verifying circulation 
figures. due attention i paid to 
regularity of the paper. 
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ulti- tate ca he project in K rnstaka 

371. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR : Wtll 
the Minister of AGRICULTURE be 
pleased to state: 

(a) when Multi State Cashew project 
with world Bank assistance was started in 

arnataka: 

(b) the original duration of the 
project and tbe amount of World Bank 
aid given to Karnataka during these years; 

(c) whether Government propose to 
extend tbe project for some more 
year; 

(d) if so, tbe total hectares of land 
in Karnataka brought under cashew 
cultivation under this project so far; and . 

(0) the target set for the Sev~ntb 

ivo Year Plan? 

THE MINISTER OF STATE IN THE 
D PARTMENT 0 AGRICULTURE 
AND COOPERATION IN THE MINI-

. STRY OF AGRICULTeRE (SHRI 
YOGENDRA MAKWANA) : (a) Mu1ti-
St te Ca hew Project with World Bank 

istance was started in Karnataka in 
1980·81. 

(b) and (c) Origioa1Jy the project was 
s nctioned for five years with World 

ank aid of Rs. 360.12 lakh for Karna-
taka. The credit closing date for tbe 
project ba been extended upto 31 st 
March 1988. 

(d) So far 16,009 ha. have been 
brought under cashew cultivation in 
Karnataka under this project. 

(e) 0 target has been fixed specially 
for tbe ext oded Seventh ive Year Pran. 
However . during tbe extended period of 
the project it was proposed to bring 5860 
ba. under fre h pi ntation . 

ad fJ'ected by alinity 10 arll8taka 

372. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WAD Y AR: Will 
th Mini ter of A RICULTURE be 
pIe cd to state : 

(a) whether Government arc ware 
that a large area of cultivable land in 
Karnalaka has been adversely affected due 
to salinity resulting in unproductivity; 

(b) if so, tbe total areas in Karnataka 
affected by salinity; and 

(c) tbe details of the a sist::lDCe given 
by Union Government and corrective 
measures taken to save Jarge areas of 
cultivable land affected by salinity? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRrCULTURE 
AND COOPERATION IN T E MINI .. 
STRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) Yes, 
Sir. Some of tbe a rea of cultivable land 
in Karnataka is affected due to salinity. 

(b) The total area in Karnataka 
affected by salinity is 23,365 hectares. 

(C) There is no programme under 
which Central assistance is given to the 
State. However, the State Government 
bas incurred an expenditure of Rs. 5825 
lakhs so far fo r taking corrective measures 
to save the cultivable land affected by 
salinity and rela ted problems. 

Opeoing of new Indian Airlines Book-
ing Offices 

373. SHRI SR1KANTHA DATTA 
NARASIMHARAJA WADIYAR : Will 
the Minister of CIVIL AVIATION b" .. 
plea ed to state: 

(a) whether Indian Air1ines bad a 
propo al to open more booking offices 
in D dhi and ot he r cities; 

(b) if so, the number of booking 
offices 0 pened in different cit ies ; 

(c) the number of booking offices 
proposed to be op ned in D fbi and 
other cities; and 

(d) the details thereof? 

THE MINIST R OF STATE IN THE 
M NISTRY OF C VIL AVIATION AND 
MINIST R OF STATE OF THE MINIS~ 

RY OF TOURISM (SHRI JAGDISH 
TYTLER): (a) Yes Sir. 
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(b) During tbe last 3 years, Indian 
Airlines opened 11 additional Booking 
Offices in tbe metropolitan cities of 
Bombay I Calcutta, Delhi and Madras. 
Besides, a ticketing office at Calcutta was 
also opened and the ticketing counter at 
Hyderabad airport was converted to a 
fullfledged Booking Office. 

(c) and (d) Indian Airlines propose 
to open mini-booking offices in Delhi, 
Bombay Ca lcutta} Madras, Bangaloro, , 
Hyderabad; Cocbin, Ahmedabad ,and 
Guwahati, after indenifying suitable 
localaties and office-space i'n these cities. 

Encroachment of land in Soutb DeIhl 

374. SHRI SRIBALLAV PANI-
GRAHl: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether Jarge areas of Govern· 
ment land bave been grabbed by some 
individuals in South Delhi villages ; 

(b) if so, the total a<:res of land 
grabbed; 

(c) the to taJ worth of tbe land 
grabbed; 

(d) tbe names of the villages where 
the Government land has been grabbed; 
and 

(e) the action taken against these 
individuals '1 

THE l\~INISTER OF STATE IN 
THE MINISTRY OF URBAN DEVE-
LOPMENT (SHRI DALBJR SINGH) : 
(a) DDA have confirmed some en .. 
croachments on the acq uired land in tbe 
villages falling in South Delhi. 

(b) About 35-40 acr:es of acquired 
Jand has been encroached upon in South 
Delhi villages. 

(c) The acquired land encroached 
upon is estim ated to be of the value of 
Rs . 80 lakbs a pproximat Iy. 

(d) Tughlakabad, Okbla. Mehrauli, 
Vasant Gaon and Khizrabad are tbe 
vilJage where acquired laod has been 
encroached upon. 

(e) FIRs against the encroachers of 

acquired land bave been lodged with the 
Jocol Police/Special frolD time to time. 

Allotment 01 Oats in DlIsbad Garden 
yDDA 

375. , DR. G.S. RAJHANS: Will tho 
Minister of URBAN DEV LOPMBNT 
be pleased to sate; 

(a) whether a Jarge number of people 
arc on the waiting list of ·DeJhi Dey lop-
ment Authority for resideotal flats; 

(b) if so, the details thereof, scheme-
wise; 

(c) V\tbether about forty resiOential 
fiats have been lying vacant in 'At Block 
of Dilshad Garden, Delhi for the last fivo 
years; 

(d) if so, tbe details thereof and the 
reasons ther efor ; and 

(e) the action taken/Pfoposed to allot 
these fiats to eligib 'e people? 

THE MINISTER OF STATE ' IN 
THE MINISTRY OF URBAN DEV • 
LOPMENT (5HRI DALBIR SINGH) : 
(a) Yes, Sir. 

(b) The details of the registrant 
awaiting allotment as on 31-10-87 is as 
under: 

General Housing Scheme 

New Pattern Housing 
Scheme, 1979 

Self Financing Scheme 

Total 

(c) No, Sir. 

(d) and (e) 'Do not arise. 

4370 

112047 

27140 

143557 

Rising prices of agricultural j ut 

376. SHRI UTTAMRAO PAT L : 
Will tbe Minister of AGRICUL· U RE be 
pleased to state: 

(a) whether Government have con. 
dueted any urvey regarding tbe ratio 
of the prices of agricultural in~uts and 
the prices of agricultural produ e ; 
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(b) If 0, whether tbe prices of agri. 
cultural inputs as compared to the . 
price of agri u lturaJ produce are constan-
tly rising ; and 

(c) if so, the steps Government have 
so far taken/propose to take to reverse 
the trend of rising prices of agricultural 
input to enable the farmers to get 
remunerative prices of their agricultufaJ 
produce? 

THE MINISTER OF STATE' IN THE 
DEPARTME T OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGB ORA MAKWANA): (a) No, 
Sir. 

(b) and (C) DO not arise. 

[ Trans/at ion] 

Vayodoot ervice to link Shivpuri, M.P. 

377. SHRI MAHENDRA SINGH: 
W ill the Minister of CIVIL AVIATION 
be pleased to state: 

(a) whether a proposal to link Shiv .. 
puri (Madbya Pradesb) by Vayudoot 
Service is under consideration; and 

(b) if so, the time by which a deoision 
is likely to be taken on the proposal '/ 

T B MINIST ER OF STATE IN 
THE MINISTRY OF CIVIL 
AVIATION AND MINIS ER OF 
STATE OF THE MINISTRY OF 
TOU ISM (SHRI JAGDISH TY LER): 
(a) No, Sir. 

(b) Does not arise. 

[ :'h lish] 

ourist gue t ho ses 

378. SHRI MANIK REDDY: : Will .. 
t e Minister of TOU ISM be pleased to 
&tat : 

(a) the number of tourist guest houses 
'ntai d by U ion Government, 

Joc tion-wi e ; 

(b) t tariff or ~tayi S in 

tQese tourist guest houses; and 

(c) bow many more are coming up, 
where and ben? 

THE MINISTER OF STATE OF 
HE MINISTRY OF CIVIL AVIATION 

AND MINISTER OF STATE OF THE 
MIN~STRY 0 TOURISM (SHRI 
JAGDISH lYTLER): (a) Union 
GovC?rnment does not maintain any tourist 
guest houses. 

(b) and (c) Do not arise. 

Study bfNAARM on agricultural 
extensiOn 

379. SHRI MANIK REDDY: Will 
tbe Minister of AGRICULTURE be 
pleased to state : 

(a) the number of Studi s conducted 
by the National Acad~my of Agricultural 
Research and Manag ment, Hyderabad 
in the area of Agricultural extension' , 

(b) the salient features of their 
findings during the last three years; 

(c) the number of studi s in this 
sphere underway ; ana . . 

(d) the number out of the above 
studies funded by foreign agencies? 

THE MINISTER 0 STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS .. 
TRY OF AGRICULTURE (SHRI 
YOGENDRA .rvlAKWANA); (a) No 
Studies have been conducted by the 
National Academy of Agricultural Re-
search aDd Management,Hyderabad in the 
area of Agricultural Extension. 

(b) Does not arJse. 

(c) Does not arise. 

(d) Does not arise. 

Coover ioo of LPTs ioto HPTs in Guj rat 

380. SH I RANJIT SINGH GAEK· 
WAD: Will the Minister of INFORMA-
TION AND BROADCASTING be 
p ased to state : 
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(a) the number of low power trans .. 
mitters and hiab power transmitters wor-
king in Gujarat ; .. 

(b) whether there is a growing dis-
satisfaction on the performance of telecast 
being done from low power transmitters ; 

(c) whether Government propose to 
undertake a plan to repla~e low power 
transmitters; by high power transmitters; 

(d) if so, the details of the arn( unt 
to be spent as weJl as the time frame 
therefor; ano 

(e) if not, tbe rea sons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) Three High Power (10 KW) and nine 
Low Power (100, W) TV transmitters are. 
at present, functioning in G ujarat. Seven 
mo~e Low Power transmitters are slated 
to be set up in Gujarat during the re-
maining period of the Seventh Plan. 

(b) No, Sir. 

(c) and (d) T be Seventh Plan of 
Doordarshan in respect , of State of Gujarat 
envisages replacement of tbe existing Low 
Pow(lr TV transmitter at Bhuj by a High 
Power (10 KW) transmitter. This project 
is expected to be completed towards the 
end of tbe Seventh Plan period and is 
estimated to cost about Rs . 331.60 lakbs. 

(e) Does Dot arise. 

Social !ecurity to workers in rural areas 
aod in uDorgaoised sectors 

381. DR. T. KALPANA D VI : Will 
the Minister of LABOUR be plea sed to 
state : 

(a) whether social security has not 
been provided to workers/engaged in rural 

areas and un organised sector ; 

(b) if so, the d tails of such workers 
in tbe country ~ State-wi e ; 

(C) the social security schemes in 
force in country at present; 

(d) tetal number of workers covered 
by each scheme. State-wise, s parate})' 
in urban a ad rural areas; and 

(e) the steps proposed to ensure 
social protection against occupational 
diseases to work rs ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) Workers in rura ~ areas 
and in the unorganised ~ ector are not 
generalJy covered by tbe existing Social 
Security Schemes. 

(b) The 1981 census report indicates 
the number of rural workers in the 
country. No reliable statistics are avail .. 
able regarding workers in the unorganised 
sector. 

(c) and (d) The two main social 
security Schemes in force at present are 
the Employees' State Insurance Scheme 
and the Employees' Provident Funds 
Scheme. The number of workers covered 
under th e two schemes7 state-wise is as 
given in the Statement below. No figures 
are maintained separately for rural and 
urban areas: 

(e) Provision already exist in ection 
52(A) of the ESI Act for social protection 
against occupational diseases to the 
workers covered under the Act. The 
Scheme provides for medicai treatment 
to the insured persons includina tbo 
who contract occupational disea e and 
payment of compensation to the victims 
of such occupational disea es. 

Statement 

State/Area No. of workers covered ------_ ........ -----
ESI E.P.F. 

1 2 3 

Andhra Pradesh 9,81,242 ., 
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N.B. Region 

:Bihar 

Delhi 

Gujarat 

Haryana 

Karnata ka 

KcraJa 

Madhya Pradesh 

Maharasbtra (including Goa) 

Orissa 

Punjab (including Chandigarb and 
Himachal Pradesh) 

Rajasthan 

Tamil Nadu (includiog Pondichery) 

Uttar Pradesh 

West Beogal 

Total 

1 raming of new policy to assist States 
prone to nat ural calamities 

382. DR T. KALPANA DEVI : Will 
the Minister of AGRICULTU,R E be 
pleased to state: 

(a) whether Union Government have 
framed any new policy to assist States 
prone to natural caJamities; 

(b) if so, the detal's there of; 

(c) The States brought witbin the 
purview of the new policy; 

(d ) whether Govcrnn1cnt have also 
chalked out a plan for drought proofing 
cultivation; and 

(c) if o,t e details and special features 

2 3 

39,000 1,49,817 

1,52,000 5.54,223 

3,20,000 6,46,388 

6,00,080 8,47,581 

2,21 ,l 00 3,30,003 

3,30,000 9,36,770 

3,00,000 6,93,003 

2,00,000 ' 6,38,977 

1}.57,000 22 ,32,247 

1,40,000 3,53,716 

2,82 ,000 4,9] ,450 

1, 87,000 3,77,321 

5,35,000 17,73,837 

4,35,000 9,58,441 

9,75 ,000 18 ,47,295 
---- ----
62,79,000 1,38, 12,3J 1 

thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS .. 
TRY OF AGRICULTURE (SHRI 
YOGE.NDRA MAKWANA): (a) to (c) 
The policy for financiog reHef expenditure 
in tbe wake of natural calamities is based 
on the recommendations of Finance 
Commissions appointment from time to 
timo. The present policy is based on the 
recommendations of th c 8th Finance 
Commission which is in force from the 
the year 1985-86. The Government of 
India bas constituted tbe' 9th Fjnance 
Commission, which also look into the 
pre ent policy. 

(0) and (e) The Drou'ght Prone Area 
Programme and Desert Development Pro~ 
gramOl~ ate special programmes of the 
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Government of India implemented in 
indentified areas with a view to meet their 
specIal requirements. In regard to rainfed 
agriculture. the National Watershed 
Deve10pment Programme has been started 
with a view to have a s,ystems approach 
covering land, water and production 
systems on watershed basis so as to opti. 
mi c the resources and minimise the 
effects o f drought. 

AI Jotment of flats under new pattern 
HUDCO schelDe, 1979 

383. DR. (MRS.) T. KALPANA 
DEVI ; Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the total number of flats allotted 
category-wise and locality-wise under New 
Pattern HUDCO Scheme, 1979 bi the end 
of October. 1987; 

(b) the total number of fiats in each 
category the possession of which given. 
JocaHty-wisc 

(c) tbe total number of flats jn each 
category, locality-wise completed; 

(d) the umber of flats in each cate-
gory. toea lity~\\ ise which are under con~tru­
ction; and 

(e) tbe time by which Government 
propose to c lea r all tbe waiting lists in 
each category under the New Pattern 
HUDeO Scheme, 1979 71 ' 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (S RI DALBIR SINGH): (a) to 
(e) The ;nformation is being collected and 
will be Jaid on the TabJe of tbe Sabha. 

[Transl atlon] 
Famine relief assistance to Rajasthan 
384. SHRI SHANTI DRAR[WAL : 

SHRI VIRDHI CHANDER JAIN: 

WHI the Minister of AGRICULTURE be 
pleased to state. : 

(a) whether Rajasthan has sought 
financial assistance to the tune of Rs. 100 
crores for famine relief measures; 

(b) if so, the total amount sanctioned 
by Union Government to the Statej 

(c) whether the Raja than Govern-
ment had to spend a large amoont on 
buying fodder for cattle from other 
States; 

(d) if so, whether in view of above ' 
Government propose to enhance tbe finan-
cial a ssistance to Rajasthan; aIrd 

(e) if so, the amount proposed to be 
enhanced and if not, the r easons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE & 
COOPERATION IN THE MINISTRY 
OF AGRICULTURE(SHRI YOGENDRA 
~\1AKWANA) : (a) and (b) The Govern~ 
ment of Rajasthan sough t Rs.434.27 crores 
for drought reHef. A ce~HDg of expen-
diture of Rs. 129.14 crores has been appro-
ved to tbe State Government. In addi-
tion a sum ot Rs. J~. 75 crores for comple-' 
tion of identified irrigation projects and 
Rs . 19.50 lakhs for distribution of Vege-
tables Minikits to farmers' in 1987·88 and 
1988-89 bas also l?ecn a pproved to tbe 
State Government so far. 

(c) The details of rhe expenditure 
incurred by the State Government is not 
yet due from th e State Government. 

(d) and (e) The Government of 
Rajasthan has submitted a 2nd m moran-
dum seeking Central assistance of Rs. 
1023 .03 crores in the wake of continuing' 
drought relief. The assistance will be 
provided according to the established 
norms/procedure. 

Distribution of fertilizers 

385. SHRI SHANTI DHARIWAL: 
Wil1 be Minister of AGRICULTURE be 
p1eased to state: 

(a) whether fertili zers ar distributed 
through Government Agencies; 

(b) whether Government provid 
subsidy to fertilizer producers in view of 
the gap between tbelr production cost 
aDd sale price; 

(c) whether some producers are sclHn 
their products in open market by giving 
some discount; 
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(d) whether such a practice of pro-
ducer j a violation of Government 
or r; aDd 

(e) if so, the steps taken to stop this 
practice 1 , 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGB · ORA MAKWANA) : (a) The 
fertilizers are distributed through State 
in titutional agencies, the Cooperatives, 
teState· Gove nment themselves in some 
States' and private trade. 

(b) to (d) Yes, Sir. 

(e) Interim, administrative action 
a ainst such companies OD whom com-
lai ts were received has been Initiated. 
However~ a final view in this matter will 
be ·taken only after detailed examination. 

[English] 

Holiday C oten in Karnat ka 

386. SHRI V. KRISHNA RAO: Will 
the Minister of TOURISM be pleased to 
state : 

(a) whether GoverGment propose to 
set up Holiday Centres in Karnataka. 

pecially in North Canara district; 

(b) if so, the details thereof; and 

(c) if not , the , reasons thereof 1 

THE MINI TER OF STATE 
OF THE MINISTRY OF CIVIL 
AV ATION AND MINISTER 
OF STATE OF THE MINISTRY ' OF 

. TOUR1SM (SHRI JAGDISH TYTLER) : 
<a) The Central Ministry of Tourism 
provides financial assistance to States on 
tbe ba is of 'proposals ,received from the 
State Governments. The Ministry has 
not received any proposal from the 
Government of Karnataka for setting up 
of Holiday Centres. 

(b) and (c) Do Dot arise. 

. Rice production throu b use of bf.o-
. fertilizers 

387. DR.G. VIJAY A RAMA RAO : 
Win the Minister of AGRICULTURE be 
pleased to state: 

(a) whether new technology has been 
developed to dl)uble rice production in 
the country through use of bio-rertilizers; 

(b) if so, the details thereof; 

(c) when was this new technology 
, developed in the country including at 
Indian Agriculture Research Institute · and 
tbe places where 1t bas been used so tar 
with the res.ults thereof; 

(d) whether bio-fertilizers are also on 
the priority li st of Department of Bio-
technology in its long term and short term 
plans; and 

(e) the constributio :l of Indian council 
of Agricultural Research and its institutes 
towards bio-fertilizers, the results obtained 
so for indicating the quadtities of -hio .. 
fertilizers manufactured during the last 
three years, the 'hectares of land covered 
and the increase in crop production and 
savings in chemfcal fertilizers made? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) No, Sir. 

(b) Does not arise. 

(c) Does not arise. 

(d) Yes, Sir. 

(e) Organised research on biofertilizers 
wa initiated at the Indian Agricultural 
Research Jnstitute (IARI) N w Delhi in 
1961 and later followed up at various 
agricultural universities. An All India 
Coordinated Project on Biological 
Nitrogen Fixation was initiated (by the . 
Indian Council of Agricultural Research 
(ICAR) during the IV Plan with 11 
Coord ina ting Centres in the country. 
These efforts were further strengthened 
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by the Indo-US CoHaboratlve Project on 
Biological Nitrogen Fixation which was 
initiated in 1984. 

The research efforts by I.C.A.R. and 
its Institutes on Biofertilizers have covered 
symbiotic and non-symbiotic nitrogen 
fixing micro-organisms, Blue Green Algae 
AzoJJa, VAM fungi and leguminous green 
manure plants. These efforts have identi-
fied efficient strains of these organisms 
for use on rice, pulses, leguminous oil-
seeds and green manure plants. 

The Department of Agriculture has 
established, under the National Project 
on Development and Use of Biofertilizer, 
40 centres for production of Blue Green 
Algae. They have produced 350 tonnes 
of Blue Green Algae during tbe period 
1984-85 to 1986-87. In terms of savings 
in chemical fertilisers, this will be equi-
valent to 1050 tonnes of nitrogen nutrient. 
This does not include tho Rhizobium 
bacterial cultures for leguminous crops, 
being produced and distributed by the 
various agricultural universities and nu .. 
merous private agencies, ior which the 
information on total quantity is not 
available. 

Airlink for Tirupathi with MetropOlitan 
cities 

388. SHRI S. PALAKONDRAYUDU: 
Will the Minister of CIVIL AVIATION 
bo pleased to state : 

(a) whether there is any proposal to 
link Tirupathi with Bombay, Calcutta. 
Madras and New Delhi; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE 
OF THE MINISTR Y OF CIVIL 
AVIATION AND MINIST R OPSTATE 
OF THE MINISTRY OF TOURISM 
(SHRI JAGDISH TYTLER): 
(a) to (C) Tirupathi is already directly 
airlinked with Madras. Passengers desir-
ous of travelling from Bombay and Delhi 
have been provided convenient connec-
tions both ways at Hyderabad. Direct 

air Jinking of Tirupathi with Bombay. 
Calcutta and Delbi is Dot possibio since 

Tirupathi airfield in not capable of 
accepting B-737 aircraft. 

Working of Provident Fund Organi ation 

389. SHRI S. PALAKONDRA .. 
YUDU : Will the Minister of LABOUR 
be pleased to state: 

(a) whether there is any proposal to 
modify the Employees Provident Fund 
Rules; 

(bj if so, the details thereof; and 

(c) the steps taken to streamline the 
functioning of the Employees Provident 
Fund Organisation ? 

THE MINISTER ' OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
(P. A. SANGMA) : (a) and (b) The 
Emp10yees' Provident Funds Schemo 
framed' under the Employees~ Provident 
Funds Act is amended, as and when 
necessary. Recently the scheme was 
amended in October, 1987. Some of the 
important amendments made are given 
below : 

0) A provision has been made for 
payment of withdrawals for the 
purpose of house building, 
marriage etc. either by money-
order, or deposit in payee's 
acco unt in bank or through 
employer. 

(ii) Provision has been made for 
final sottlement of claims in 
respect of the persons leaving the 
job for taking employment 
abroad or female members resign-
Ing from the service for the pur-
pose of getting married, without 
insisting on the requirement of 
two months waiting period. 

(c) This is a continuous proces and 
action is taken as and when required. 
Recently tbe following steps have been 
taken in tbis regard: 

(i) The Regional PrOVident und 
Commissioners have been instru-
cted that when fuJI payment 
cannot be made within 20 days 
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of th recei t of claim due to 
missing credits, a partial settle-
ment of account to the extent of 
the amouot sta dins to tbe credit 
of the member should be made 
within 20 days. 

(ii) A system of hearing public 
grievances has been introduced 
to facilitate rightfuL claimants to 
approach directly tbe concerned 
officials in case of delay~ in the 
settlement of claims etc.; 

(iii) A system of monitoring the 
daily pei'tormance of the acco-
unts staff bas been introduced, 
so as to ensure that settlement 
of claims are not delayed. 

Promotion of commercial fi h·farmlng 

3'0. SHRI SURESH KURUP : Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) the varieties of fish for which 
"Package of practices" are available to 
for-fanners to undertake fish·farmlng;, 

(b) the varieties of fish on which 
tbrust is given for promoting their cum_ 
mercial exploitation, besides prawns; 
and 

(c) tbe financial incentives offered to 
individual farmers and co-operatives for 
undertaking such fish·farming ? 

THE MINIST R 0 STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS· 
TRY OF AGRICULTURE ' (SHRI 
YOGENDRA MAKWANA) : (a) and (b) 
The varieties of fish for which the ., Pack-
age of Practices" has been developed by 
the Indian ouncil of Agricultural 
Research aDd on which thrust is given for 
fish farming by farmers and commercial 
exploitation are: 

Catla, Rohu, Mrigal, Grass Carp, 
Silver Carp, Common Carp, 
Catfi he and Murrels. 

(c) (i) Under tbe scheme 'Fish Far-
mer' Deve]opment Agencies' the Govern-

eDt give tbe following fin8m;ial incentives 

to fi b farmers for undertaking fish 
farming: 

1. For reclamation/renovation of tanks 
and ponds subsidy at tbe rate of 25% of 
the unit cost, limited to Rs. 4000/- per ha. 
to all categories of fish farmers except 
Scheduled Tribe farmers who get at tbe 
r ate of 50%. 

2. For the first year inputs 25% of 
tbe unit cost as subsidy ltmited to Rs. 
1000/ - per ha. to a 11 farmers except STs 
who get at tbe rate of 50%. 

3. Stipend to fish farmer trainees at 
tbe rate of Rs.. 15/- per day per trainee 
plus Rs. 25/. per trainee for field trips. 

(ii) The National Cooperative Deve-
lopment Corporation (NCDC) provides 
loan assistance to fisheries cooperatives 
through the State Governments for deve-
lopment offish tanks/farms and establish-
mont of fish seed farms including hatchery 
units and dry bund breeding units. The 
loan assistance to State Governments Is 
provided at 95% for c operatively under. 
developed States and at 80% to other 
States, of the total project cost . The State 
Gov.ernments pass on 100% of the project 
cost to the beneficiary fishermen coopera. 
tive societies, in both the cases. 

Relay of Malayalam programme from 
TrivDodrum by T.V. transmission 

centres in Kerala 

391. SHRI V.S. VIJAYARA GHAVAN : 
Wi)) tbe Minister of JNFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) the names of TV transmission 
centres in KeraJa which can relay Malaya-
lam programmes from Trivandrum; 

(b) whether there Is any plan to equip 
al l the TV centres in tre State to relay 
Malayalam programmes; and 

(c) jf so, tbe details thereof? 

THE MINISTER 0 STATE 0 
TH MINISTRY OF lNFORMATION. 
AND BROADCAST1NG (SHRI A K. 
PANJA): (a) At present only tbe hiSb 
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power (10. KW) TV trans itt r a Trivad-
rum in Kerala relays th Malayalam pro-
grammes produced by Doordarshan 
Kendra, Trivandrum . . 

(b) & (c) , The VII Plan includes a 
scheme for providing micro wave links 
between Trivandrum, Cochin and (iJalicut 
to enable the latter two transmitters also 
to relay rprograrpmes produced at Ooor-
darsban K~ndra, Tnvandrum. 

[Translation] 

Aircrafts or AI, lA, Vayudoot and 
Helicopter Corporation of India 

1)01 io use 

*392 . SHRI OAL CHANDER JAIN: 
Will the Minister of C) VIL A VIA-
TION be pleased to state: 

(a) the number of aircrafts of Air 
India , Indian Airlines, Vayudoot and 
Heiicopter Corporation of India which 
are not in operation; 

(b) since when these are not in use 
and the reasons thereof; 

(c) the routes/services affected and 
the remedial measures taken. 

(d) whether there is any scheme for 
the expa osion of these Airlines; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION 
AND MINISTER OF STATE OF THE 
MINISTRY OF TOURISM (SHRI 
JAGDISH TYTLER): (a) to (e) A State 
ment is given below. 

Statement 
(a) The number of aircraft not an 

operation are as under: 

Organisation 

Air India 
Indian Airlines 

Vayudoot Ltd. 

No. of aircraft 
not in operatio n 

3 Boeing 707 

Nil 

2 (1 P:'27, 1 Do-
228) 

Pawao Hans Ltd . 4 Helicopters. 

(b) (i) Three Boeing 707 of Air-
India are not in operation 
since October, 1986 as tbey 
have been phased out .. 

(ii) One F .. 27 and one 00-228 
aircraft of Vayudoot met 
with accident, and have not 
been in operation since 
6.7.87 and 9 .. 87 respecti-
vely. 

(iii) Four helicopters of Pawao 
Hans Limited are Dot ill 
operation since September, 
19'87. Contracts for tbeir 
deployment are bein 
negotiated . 

(C) (i) Vayudoot services on 
sectOrs Ca1cutta. Guwabati,j; 
Jorhat ·Lilabari - Dibrugarb 
and Tezu have been affected 
due to the accident of F-21 
aircraft. these services acd 
now being operated by 
rescheduling one DO-22 
aiTer'aft. 

(ii) Vayudoot service to Luck-
now, GOl'akhpllf and Bika-
Der have been affected by 
the accident of the Dornier 
aircraft and are not being 
operated at present. 

(d) and (e) Air India, Indian Airline 
and Vayudoot Limited have plans for 
their expansion as under: 

(i) Air India have ordered two B .. 
747-300 COMB! aircraft for 
delivery In October/November, 
1988. 

(ii) Indian Airlines have placed 
orders for the supply of 19 Air ... 
bus A-320 aircraft whic wilJ be 
inducted into it fleet between 
April, 19 9 aod March; 1990. . 

(iii) Vayudoot Limited which plan~ 
to purchase 40-seater aircraft is 
evalu:uing various aircraft 
available in the mar et. 
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[English] 

Review of IndIan Council of Agricul-
tural Re enrcb 

393. SHRI DHARAM AL SINGH 
MALIK: Will the Minister of AGRI-
CULTURE be pleased to state : 

(a) whether the High Powered Review 
Committee on Indian Councll of Agri-
cultural Research has since submitted its 
report to Government; 

(b) jf not, the reasons for deJay; and 

(c) the time by which tbe report is 
likeJy to b e submitted? 

THE MINISTER OF STAT IN THE 
D PARTM NT OF AGRICULTURE 
AND COOPERATION IN THE M'INIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) No, 
Sir. 

(b) and (c) The Committee was 
required to submit the report by 6th 
October, ] 9~7 . However. the time limit 
was extended upto 31st January, 1988 as 
the Committee wanted some more time to 
prepare a comprehensive report. 

Purchase of aircraft 

394. SHRIMATI M IRA KUMAR: 
Will the Minister of CIVIL AVIATION 
be pleased to state: 

(a) whether there is shortage of air· 
cr ft for domestic ~se; 

(b) jf so, what is the shortfal1; 

(c) the steps proposed to get adequate 
Dumber of aircrafts; 

(d) whether any particular aircraft ba 
been elected for the purpose; and 

(0) if so, the details tbereof ? 

THE MINIST R OF STATE OF 
THB MINISTRY 0 CIVIL AVIATION 
AND MINISTER OF STATE OF THE 
MI STRY 0 TOURISM (SHRI 
lAGDI H YTLER): (a) Yes, Sir. 

(b) Indian Airlines bas pro~ected 

9, i9S7 rillell Answers 4 s 

additionaJ aircraft capacity requirement 
equivalent to one Airbus and 4 Boeing 
737 for meeting its passenger traffic 
demand during 1987 .. 88. Vayudoot ltd. 
has indicated' a total shortfall of 10 air-
craft in this financial year. 

(c) to (e) Indian Airlines has already 
place j an order for the suppJy of 19 Air-
bus A·32v aircraft which wilJ be jnducted 
into the fleet between ApriJ, 1989 and 
March, 1990. As an interim m~asure, one 
Airbus A 300 and two Boeing 737 have 
already been taken on lease. Arrange-
ments for taking on lease one Airbus A 
300 and four Boeing 737 are being 
finaJised. As regards Vayudoot, a com .. 
mittee has been set up to eva'uate various 
40 seater capacity aircraft. 

Paj ment of fertilizer subsidy to 
fertili zer companies 

395. SHRI C. MADHA V REDDI : 
Will the Minister of AGRICULTURE be 
pJeas~d to state : 

(a) whether Government have stopped 
the payment of fertilizer subsidy to ferti-
lizer companies . who have violated the 
decision taken in the meetings of the 
Fertilizer Association of India and Chief 
Executives held OD 11 June, 1987 and 2 
July, 19 7; 

(b) The ,name of the companies who 
have violated the price control orders by 
selling excess quantity at a discount; 

(c) whether Government have taken 
penal action against tbose companIes wbo 
flouted the price discipline orders; and 

(d) if so , the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FE RTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU): (a) and (b) Some 
payments due to the following companies 
have been with he!d a an interim admi-
nistrative measure • . 

0) Gujarat Narmada Valley Fertili· 
zers Company Limited 

(ii) Krishak Bharati ' Cooperative 
Limited 
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(iii) Nati onal Fertilisers Limited 

(iv) Rashtriya Chemicals & Fertilizers 
Company Ltd. 

(c) and (d) A final view in the matter 
is yet to be taken. 

Drought in Andhra Pradesh 

396. SHRI V. SOBHANADREES-
WARA RAO: 
SHRI V. TULSIRAl\tJ : 

Will the Minister of AGRICULTURE 
be pleased ,10 state: 

(a) whether the Central teams which 
visited drought affected States have sub~ 
mitted their report; if so. tbe details 
thereef; 

(b) the total Joss suffered in Andhra 

(i) No. of districts affected 

(it) No. of villages affected 

(iii) Population affected 

(iv) Cropped area affected 

(v) Cattle population affected 

(c) Central assi~tance of Rs. 68.948 
crores bas been approved for drought 
relief in Andhra Pradesh against the 
request of the State Government for Rs. 
546.50 crores. 

BaD on quotiDK of . Dame of Member 
of Parliam~nt 10 the 'news bulletins 

of AIR/TV 

397. SHRI SHANTARAM NAIK : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether there is a ban on quoting 
of names of Members of Parliament while 
coverIng question hour in the main buJJe-
tins of AIR and Doordarshan; 

(b) if so, the details thercof; and 

(C) for how Jona thc ban/practice has 
been exi tin., ? 

Pradesh due to unprecedented drouaht; 
and 

(c) The a~sistance sought by Andbra 
Prade b Government and made avail ble 
to it ? 

THE MINISTER OF STATE IN THE 
D E PARTMENT 0 AGRICULTURE 
AND COOPE RATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) Ye. 
Sir. Based on the reports of the Central 
teams and recommendations of the Hjab 
Level Committee ou Relief thereon, 
central assistance for Rs. -866.&6 crores 
has been approved for drought reHef 
measures so far. 

(b) The extent of Joss as reported by 
the State Government due to drought is 
given below ; 

-18. 

- 5,351 

- 272.90 lakh. 

-34.00 lakh ha. 

-142.86 lakh. 

THE MINISTER OF STATE 0 
THB MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI A.K. 
PANJA): (a) No, Sir. But considcJ;iDI 
the restricted news time available and the 
number of questions that are answercd 
during the Question Hour. only the gist 
ef ' the replies given by the Ministers nd 
which are of general pubJic importance 
are briefly mentioned. 

(b) and (c) Do not arise. 

Procurement of Boeing 

398. SHRI HARIHAR SOREN : 
Will the Minister of CIVIL AVIATION 
be pJeased to state: 

(a) the projection of air tratHc m de 
in the different routes in tbe country; 

(b) whether there has been an increase 
in tbe air traffic rate and it bas crossed 
the projectioD; 
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te) if 80. he ' steps ta cn to I ro UTe 
additional Boeings i 0 order to cope with 
the rise in traffic; and 

(d) tbe · mber .oC<Boeiogs propo ed 
to be obtained for tbat purpose? 

THE MINISTER OF STATE OF 
E MlNlST Y 0 CIVIL AVIATION 

AND MINISl'ER OF STATE OF THE 
INISTRY OF TOURISM (SHRI 

AGD TYTL R) : (a) aod (b) As 
a ainst the projected 'growtb 'Tate of 10.10/. 
per annum, Indian Airlines has achiev~d 

n aggregato 'growth rate 'of 16.4% per 
year during the last five years. 

(C) and (d) Indian AirHnes has -placed 
order for delivery of 19 Airbus A 320 
aircraft i 1:989·90. The incroa e In air-
ctaft capatl ty, to meet t.be passenger 
demand till 1989-90. is proposed to be 
met througb acq~i~ition of leased A-300 
and B-737 aircraft. Presently, Indian Air-
lines bas in its fleet two B-737 and one 
Airbus A-300 aircraft on lease. It is pro-

Written Answers 

posed to add one Airbus and four B-737 
on lease during the current financial 
year. 

Mandays lost due to trikes and 
lockouts 

399. SHRI SOMNATH RATH : 
SHRI~HAMPAN THOMAS: 

Will tb'e Minister of LABOUR be 
pleased to state : 

(a) whether there were some lockouts 
in Public Undertakings dur ing tbe Jast 
three years; and 

(b) if so, the details thereof a Li d the 
number of mandays lost? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
P.A. SANGMA) : (a) and (b) A Statement 
showing details in respect of lock-outs · in 
Public Sector Undertakings during the 
last three years is gi veo below. 

Statement referred to in reply to Part (a) & (b) of the Lok Sabha Unstarred 

Question No. 399 for 9.11.1987 
Details regarding Jock·outs in Public Sector due to jndustrial disputes during 

last three years 

1. 

2. 

3. 

No. of Lockouts 

Wor en involved 
(10 thOUsand) 

andays lost 
(in millions) 

1984 

41 

32.38 

0.23 

. Popularisation of.lum r gr"O odnut culti-
ation in non-traditional areas 

400. SHRI SRIKANTA DATTA NA-
H RAJA WADIYAR : Will the 

iDis er of AO ICULTURE be pleased 
to state: 

a) bet her U ion Govern nt have 
introdu cd DU ber of ch m~s for 
poput ri tion of ummer groundnut culti. 
V Hon In non-tt ditlo al areas and if 80, 
lh«; det II thereof; 

1985 

37 

19,02 

0.30 

1986 (Provisional) 

28 

17.07 

0 .25 

(b) the States where Centrally spon-
sored schemes have been introduced 
durin the last three years; 
. . 

(c) tbe details of the achievements 
made under these schemes, State-wise; 
-and 

(d) wbether the National Oilseeds and 
Vegetable Oilseeds Development Board 
bas provided any financial assistance to 
popularise summer grouodnut cultivation 
in the non .. tr ditiona) areas and if so, the 
details thereof '1 
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THE MINIST R 0 STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) A 
CentralJy sponsored Natio'nal OiJseods 
Development Project (NODP) and Oil. 
seeds Production Thrust Project (OPTP) 
are in operation in important oilseed -
growing Sta \.e s covering both traditional 
and non-tr ~ ditional areas during Rabi/ 
summer season. Under these projects, 
financial assistance on Varil)U8 inputs like 
quality sed. plant . protection, farm 
implements, calcium sulphate application, 
rhizobium culture, organising large sized 
demonstration, on field training to farmers 
etc., is given to the State Government in I 

order to induce the farmers for increasing 
the production' as welJ as productivity of 
oiJseeds. 

(b) The States where Centrally Spon-
sored Scheme are in operation arc: 
Andbra Ptadesh, Assam, Bihar, Gujarat, 
Hilryana, tiimachal Pradesh Jammu &. 
Kasb ir, Karnataka, Madbya Pradesb, 
Mabarasl1tra, Manipuf, Orissa, Pun °ab, 
Rajasthan, Sikkim, Tamil Nad\.4, Uttar 
Prtadesb ~nd West Bengal. 

(C) The State-wiso detalls of 
aohievements of these schemes are 
in , the Statement below. 

the 
• Iven 

(d) Yes, Sir. National OiJs~ed and 
Vegetablt~ Oils De.velopment Board has 
introduced a scheme for populari ation of 
summer groundnut in the States af Bibar, 
Madhya Prade n, Ma ipur, Ra'a t ~n, 

Uttar Pradesh and West Be ga. Tbe 
scheme provides for conducting block 
demonstration. A sum of Rs. 27 ~ 25 1akh 
has been provide.d for this sch'emQ. 
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ws item 'Neglected Quarry Worker" 

401. SHRI MOHD. MAHFOOZ 
ALI KHAN : Will the Minister of 
LABOUR be pleased to state: 

(a) whether Government are aware 
of tbe plight of over a thousand families 
of quarry workers of Bhatti Mines in 
South Delhi; and 

(b) if so tbe measures taken by 
Government to improve their lot? 

THE MINISTER OF STATE 0 
THE MINISTRY 0 LABOUR (SHRT 
P.A. SANGMA) : (a) and (b) Presumably 
the Hon'bJe Member has referred to a 
news item relating to condition of workers 
in the stone quarries of Rangpuri Pahari 
(and not Bhatti Mines) and ot er sfone 
quarries of South De1hi which appeared 
in the tHiodustan Times' dated 27th 
October t 1987. 

Two contractors originally engaged by 
Delhi State I ndustrial Development Cor· 
poration are continuing to work tbe 
quarries in Rangpuri Pahari on tbe 
strength of a stay order from a civil court. 
The Del hi Administration are taking 
steps to get the t y order vacated . The 
Administrat ion have also directed tbe 
contractors to provide drinking water and 
medica' facilities to the workers. Certain 
contraventions of statutory provIsIons 
relating to safety and welfare were also 
observed in other stone quarries in South 
Delhi and five prosecution cases have 
been launched by the D jrectorate Oen ral 
of Mines Safety. 

Geoer I pool accommodar!on In Delhi 

402 SHRI K.p. UNNIKRISHNAN : • 
Will the Minister of U AN DEV LOP-
MENT be pleased to state: 

(a) the demand for different categories 
of houses in General Pool Housing in the 
U ion Territory or Delhi since 1 83 ... 84 
and subsequent financial years; 

(b) bous allotted in each category 
and percentage of sati sfaction of d ~and; 

(c) the number of house constructed 
in each of these categories during tbe last 
five financial years; 
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(d) tbe budget al16catio.n for and 
amounts spent in General Pool Housing 
for tbe last five financial years for each of 
tbe cat god s in the Union Territory of 
Delhj; and 

(e) the programmes for building new 
houses jn, each of the ca-tegories and 
constraInts, if any, in implementation of 
these programmes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a) to 
(e) The information is befog collected and 
wiH be laid on the Table of the House. 

Impact of drought on cotton production 

403. SHRI AMARSINH RATHAWA: 
SHRI SHANTI DHARIWAL : 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether the production of cotton 
has been affected due to drought in the 
cotton growing areas of the country parti-
cularly in Oujarat ; 

(b) if 0, what is the approximate 
cotton product ion during the current year; 
and 

(c) the steps being taken to import 
coHon to meet the requirement? 

THE MINISTER 0 STATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION IN THE 
Ml :, ' IST RY OF AGRI ULTURe (SHRI 
YOG ENDRA MAKWANA) : (a) and (b) 
Wide-spread drought during Kbarif 1987-
88 in some of the major cotton growing 
States, particularly in Gujarat, may affect 
cotton production. However, firm esti-
mat s of cotton production are not yet 
due from the States and as such, it is too 
early to give an assessment of crop size 
during 1987-88 at this stage. 

(c) Government of India has taken 
no decision to import cotton. 

( 
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12.00 hrs. 

[English] 

( Interruptions) 

PROF. MADHU DANDAVATE 
(Rajapur) : Sir, I have given a notice of 
privilege against tbe Prame Minister for 
his statement regarding Bofors wh en the 
J oiDt Pa.rliamentary Committee is tb ere ... 

MR .SPEAKER : I will see to it. Do 
not try to speak without my permission. 
I will go through if. 

( Interruptions)·· 

MR. SPEAKER: Nothing goes on 
record. 

(111t rruptions) ** 
PROF. MADHU DANDAVATE: I 

have given a notice of privilege against 
the Prime Minister. He has made a state-
ment regarding Dofl)rs ...... 

MR. SP AKER: 1 will see to it. 

PROF. MADHU DANDAVATE Is 
it under your con5idera tion ? 

[Transla tion] 

(Int errupti OilS) 

MR. SPEAKER: Do not talk Jike 
that. How can I listen, when fifty of you 
stand up at a time? I have only two ears. 

SHRI BASUD ,B ACHARIA 
(Bank ura) : Listen to us one by one. 

MR. SPEAKER: When you all speak 
together, then what can I do ? 

( Illter;'uptions) 

MR. SPEAKER ·: :?Iease sit down. I 
shall listen to everyone. Shri Naresb 
Chandrll Cbaturvedi .. . .. . 

CH. RAM PRAKASH (Ambala): 
Listen to m also. 

MR. SPEAKER: It does not matter. 
Shl'i Nare h Chandra baturvedi. 

•• Not recorded. 

[English ] 

I have given the floor to Mr. Naresh 
Chandra Chaturvedi. 

[Translation). 

SHRI NARESH CHANDRA 
CHATURVEDI (Kanpur): Wbatever 
happened in Haryana is very shameful. 
Boothcapturing was done at the behest of 
the Chief Minister and the Ministers. The 
candidate was stabbed and the officers 
were thrown out of the polhng boths ...... 
( Interruptions) 

MR. SPEAKER: Let me Jisten. 

SHRI NARESH CHANDRA 
CHATUR VEOl: OUf democracy has 
never been so brutally murdered before. 

( Interruptions) 

MR. SP AKER : Let him speak first. 
He is express~ng only your point. AtJeast 
there should be some discipline. 

SHRI NARE H CHAND A 
CHATUR VEO!: In Karnal our candidate 
Shri Jaiprakash was stabb d. The Presi-
ding Officer was pushed out of the booth. 
A)J the polling agents were brutaJly 
attacked and beaten up by 4 oondas·'. 
Government should take some a tion in 
this. regard . The coalition ' overnroont of 
Lok Dal and B.J.P. has indulged in this 
kind of goondaisrn. 

[English } 

SHRI BASUDEV ACHARIA: 
Thousands of woman have assembled in 
tho Boat Club. They are dernandin . 
immediate Central legislation banning th 
practice of Sati. •.... 

SHRI SAIFUDDIN CHOWDHA Y 
(Katwa) : We hay given an Adjournment 
Motion on tha t. 

SHRI JNDRAJIT GUPTA (Basirhat): 
We want a full discussion on this ubject. 

MR. PEAKER : We bave already 
agreed. The House is uoanimou 0 tbi. 

SHRI BA UDEB ACHARTA: T co 
why Dot have an immediate disscus ion? 



423 Wrltun Answers .. NOVEMBER 9, 1~81 WrItten Answers 424 

MR. SPEAKER: We are doinQ it. 

SHRI SAIFUDDIN CHOWDHARY: 
When '1 

SHRI INDRAJIT GUPTA: Let US 
h.v_' it at the earliest opportunity. 

(Interruption) 

M • SPEA E : If you do Dot Usten t 

bat can I do '1 We are going to meet 
aDd decide. Now~ listen ••.... 

( Interruptions) 

SHRI SAIFUDDIN ~HOWDHARY: 
The~e is an agitation goiog on. This is 
the most urgent tbing we should discuss. 
Worn D are coming and demanding ... 

S RI INDRAJIT GUPTA: They 
arc coming to meet you also. 

( Interruptions) 

M . SPEAKER.: What can I do 
with these people? That is what I am 
telling you. How can I convey to you if 
you do not listen '1 Allright. Go on. 

(Interruptions)·· . 

MR. SPEAKER: Nothing goes on 
record. 

(Interruptions) •• 

SH I M. RAGHUMA REDDY: 
(Nalgonda) : What about the accident to 
the Tamil Nadu Express '1 

(Interruptiolls) 

[English] 
I 

M . SPEAKER: You are Dot pre ... 
pared to Ji ten to me. What can I do '1 

[Translation] J 

The statement on Railways wilt come 
at 2.00 p.m. 

[English] 

About th other subjeot, in the 
Business Advisory Committee at 4.30 
P. day, We are goiog to d cide when 

e o! to take up the discussion 

Not r cord.d 

about tbat subject. (Interruptions) Wby 
don't you Mr. Saifuddin. listen to me '1 I 
say, we have already decided to take lip 
tbis subject. The whole House was unani-
mous that day. We are going to do it. 
No problem. 

[Tran lation ] 

Every tbiog has been said, Jet it be 
over now. 

[English} , 
SHRI BHAGWAT JHA AZAD : Sir. 

We request you, firstly, to ask the 
Government to say to the Elec'tions 
Commi sion to intervene in tbe election 
tbat has been held in Haryana yesterday 
and stop the results immediately. 
( Interruptions) Secondly. we demaod 
from you that there should be a full scale 
discussion in this House on the kind of 
violence, rigging, threatening, muraer, 
loot and blunder tbat have been done 
yesterda.y in the Haryana elections. We 
must have a full scale dicussion in tbe 
House and there should be immediate 
intervention to stop the results and have 
a repoll in Haryana. 

[ Translation ] 

MR. SPEAKER: Is it so . .... . 
(Interruptions) why don't you listen now, 
what are you dOing .•• (Interruptions) 
The Election Commissions is there. • .• 

[ English} 

The Election Commission is an 
autonomus body. The Government cannot 
act on its own. 

(Int~rruptiOlts) 

[ Translati Oil ] 

What are you doing? 

[English ) 

Th_s is a very serious thing. I would 
like you to approach the Ejection 
Commission. The Government is listening. 
We are all concerned about the demo-
cratic procedures and you should a1l be 
concerned. (Interruptions) ' Furth~rmore , 
I can aJJo~ a discussion only on eJectoral 
reforms. 

(Interruptions) 
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SHRI DHRAM PAL SINGH 
MALIK (Soncpat) : There bould be 
President's rule in Harvana . . 

(Interruptions) 

[Translation] 

MR. SPEAKER: What I am saying 
is for you but you don't want to listen. 

SHRI P. KOLANDAJV LU : (Gobi .. 
chettipaJayalb) On 6.11.87 t the visiting 
Pte ident Jayawardene gave a press state-
ment in which be bas blamed the ntire 
India and also partlcu]arly Tamil Nadu 
Government and my Chief Minister 
MG R. He bas stated tbat my Chief 
Minister is help ing tbe terrorjsts in Tamil 
Nadu and giving tbe training and financing 

. them. This is too much for a visiting 
President. It is unwarranted. 

(Interruptions) 

MR. SPEAKER: We will see to it. 
Mr. Ko]andaive]u , we are going to have 
a full statement by tbe Governm ent at 
4.00 P.M. today. We are going to have 
a discussion on that tomorrow morning. 
You come with it and the Government, 
the Foreign Minister, wi)) reply. 

SHRI P. KOLANDAIVELU: Mr. 
Jayawardene has to make an apology for 
this. 

(Int errupt i OilS) 

[Translation} 

CH. RA M PRAKASH (AmbaJa): ' 
Mr. Sperker\ Sir, it is surprising when 
people here say that we do Dot have 
any relation with it but what has happe~ 

ned with us in Haryana, even God would 
have been ashamed of tbat. There was 
lathi charge, firing and booth·capturing in 
b oad daylight. All the principles of 
democracy were flayed outrageously. I 
was also attacked with a knife. 

(Int erruptions) 
Still yOu talk of democracy . beret If 
you people had to face such a situation. 
then you would have realised it. 

MR. SPEAKER: There is lection 
Commission ...... (Interruptions). .. ... 

CR. AM R KA H: After all 

tber are certai princIple of democracy. 
We et stabbed and tboy are shouting 
h reo 

(Interruptions) 

SHRI DHARAM PAL SI OH 
MALIK: ~jr, the democratic sy tem ha 
failed in Haryana. I have the photograph 
of that contestant who wa attacked with 
knife in his stomach and who wa our 
condidate from Karnal. (Interruption ) 

In view of such iDcid~nts how can we 
claim that th re is democratic system in 
our country. It only proves that there is 
rule of terrorism in Haryana. The <;>ppo-
sition seems to be very concerned abo 
Haryalla but not willing to go there. 

[ElIgli h ] 

SHRI S. JAIPAL REDDY (Mahbub. 
nagar) : Th re is a report tb t the 
Minister for ClviJ Aviation , M't. Ty I 
bas agreed to open cas·no in five r 
hotels in this country. 

MR. SPEAKER : Not allowed. I 
don tt believe in hearsay. Nothing doing. 

( interruptions) 

MR. SPEAKER: I have not al 0 ed 
Mr. Jaipal Reddy to go 00 record. 

( Interruptions)·· 

SHRI THAMPAN THOMAS (Mave-
likara): Sir, we want that the Minister 
should make a statement on the rail 
accidents. 

MR. SPEAKER: We are goina to 
have a statement as I toJd you. The 
Mioister is going to make a statement; 
that is what I told you. 

SHRI S. JAIPAL R DDY : Tho 
Minister is here, Sir. 

MR. SPEAKER : Doe not ma t r. 
don 9t beJieve in hear ay. 

SHRI S. JAIPAL R DDY: here i 
a report tbat the agreed .•• 

( Interruptions) 

•• ot recorded. 
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MR. SP AKER: I will have to find 
out, You can give me in writing. Mr. 
Jaipal, you read the Rule Book and than 
come to mc. 

SHRI S. JAIPAL R DDY 
in the country are disturbed. 

People 

SHRI SURESH KURUP (Kottayam): 
There are reports that the Government of 
India is negotiating wit h the U nioD 
Carbide ... 

(lilterruptions) 

SHRI S . JAIPAL REDDY The 
Minister is bere, Sir. 

MR. SPEAKER : I cannot make him 
go out. Nothing doing. Mr. Jaipal is not 
allowed to go on record. 

. SHRI SURESH KURUt>: There are 
reports that the Union Government is 
negotiating with the Union Carbide regar-
ding compensation to be paid to the as 
victims. 

MR. SP AKER: Not allowed } not 
like this. You can give a n tice. 

[Translation } 

SHRI DHARAM PAL SINGH 
MALIK: Mr. Speak~r. Sir, no member 
of the Con ress Party can enter Ha ryan a. 
When such a situation prevails in Bary-
ana, tben what for are we here? 

MR. SPEAK ER : This is not the 
way. 

[ English} 

This is not a discussion time 1 ke this. 
(Interruptio}/ ) 

MR. SPEAK R : Mr. Kurup, you 
give me a notico. I will Jook into It. 

S RI SURESH KURUP 
,iven the notke Sir. 

(Interruptions) 

I have 

MR. SPEAK R.: I c nnot allow like 
this. ot a word of what Mr. Jaipal says 
oe on record. 

SHRI SURESH KU UP: This is an 
important issue. The Government should 
have come forward with a statement. 

MR. SPEAKER: I can tako it up. 
But why are you shouting unnecessarily? 

SHRI SH NT ARAM NAIK (Panaji): 
There is a gang known as Dot Busters 
operating in the United States In New 
Jersey. This Dot refers to tbe Bindi that 
an Indian woman wears on her forehead. 
This gang had vowed to finish tbe Hindu 
commUDll) there. Th l~ gang is operating 
there for the last seyeraJ months. 

( interruptions) 

MR. SPEAKER : Have you given 
notice? I can't aHow like this. 

11 .13brs. 

PAPERS LAID ON THE TABLE 

[English] 
Notifications under Employment Excban-

ges (Compulsory Notification of Vacancies) 
Act, Employees Provident Funds and Mis-
cellanrou Provi Ions Act and Contract 
Labour (Regulation and Abolition) Ac t 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL' SUPPLIES (SHRI 
H.K.L. BHAGAT) Sir, On bebalf of 
Slul P.A~ Sangma~ I beg to lay 00 the 
Table-

(1) A copy of the Employm~Dt Ex-
changes (Compulsory Notification 
of Vacancies) Amendment Rules. 
1987 (Hindi and English versions) 
published in Not;fication No. 
G.S R. 634 in Gazdte of India 
dated the 15th August, 1987 
under sub-sectioo (3) of section 
10 of tbe Employment Exchanges 
(Compulsory Notification of 
Vacancies) A t, 1959. 
[Placed io Library. See No. LT-
4927/87]. 

(2) A copy of the Employees' Provi .. 
dent unds (Second Amendment) 
Scheme, 1987 (Hindi and English 
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verI ions) published in Notifica-
tion No. G .S. . 687 in Gazette 
of India dated the 5th September, 
1987 under Sub-section (2) of 
section 7 of the Employees Pro-
vident Funds and Miscellaneous 
Provisions Act, 1952. 
[Placed in Library. See No LT-
4928/87] 

(3) A copy of ' the Contract Labour 
(Regulation and Abolition) 
Central (Amendment) Rules, 
1987 (Hindi and Engl ish versjons) 
published in Notificati on No. 
G.S.R. 657 in Gaz tte of India 
dated the 22nd August, 1987 
under ub .. section (3) o f section 
35 of the Contract Labour 
(ReguJation and Abohtion) Act. 
1970. 
[Placed to Library. See No. L T-
4929/87] 

[Translation] 

An Dual Report or and Review on Council 
for Advancement of Ru ral Technology, New 
Delhi for 1985-86 and Peo pJe' Action for 
Development (India), ew Delhi for 1985·86 
and Statement reo delay in laying the latter 
papers. 

THE MINlSTER OF STATE I THE 
DEPARTM ENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRJ RAMANA t ID 
Y A,DA V) : Mr. Speaker Sir, [ beg to Jay 
on the Table: 

(1) ( i) A copy of the Annual 
Re port (Hindi and EngJish 
versions) o f tbe Council for 
Advancement of Rura I 
Technology, New Delhi, for 
the year 1985·86 along with 
Audit ed Accounts. 

(ii) A copy of the Review 
(Hindi an d English versions) 
by tbe G overDment on the 
working of t e Council for 
Advancement of Rural 
Techno)ogy, New DeJbi, for 
the y~ar 1985-86. 
[Placed in Library . See No. 
L T -4930/87] 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in Jaying the papers men .. 
tioned at (1) above. 
[Placed in Library. See No. LT-
4930/87] 

(3) (i) A copy of the Annual 
Report (Hindi and English 
versions) of the People s 
Act ion for Development 
(India), New Delhi, for the 
year 1985-86 along with 
Audited Accounts. 

(ii) A copy of the RevIew 
(Hindi and English versions) 
by the Government on tbe 
working of the People'. 
Action for Development 
(India)~ New Delhi, for the 
year 1985-86. 

(4) A statement (Hind' and English 
versions) showing reasons for 
delay in laying the papers men-
tion ed at (3) above. 
[Placed in Library. See No. LT-
4931/87] 

[ English] 

Notification under Coconut Development 
oard Act. 

THE MINIST R 0 STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : I beg to 
lay on tbe TabJe a copy of tbe Coconut 
Development Board Recruitment (Amend-
ment) Regulations, 1987 (Hindi an Eng-
lish versi ons) published in Notification 
No . G.S R. 568 in Gazette of India dated 
the 25th July, 1987 under section 21 of 
tbe Coconut Development Board Act. , 
1979. 

[P!aced In Library. See No. L T-
49~2/87] 

---
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ll.14 hrs. 

AS EN TO BILLS 

[English } 

SECRETARY-GENE AL: Sir, I lay 
nn the Table tbe fol1owing eight Bills 
'passed by the Houses of Parliament 
during the last session and assented to 
ioce a report was last made to tbe House 

on tbe 21 t August, 1987 :-

(1) 

(2) 

(3~ 

(4) 

(5) 

(6) 

The Punjab 
(Delegation 
1987. 

State Legislature 
of PQwers) Bill, 

The Atomic Energy (Amendment) 
Bill, 1987. 

The All India India Institute of 
Medic I Sciences and the Po~ t 
Gradu to Institute of Medical 
Educ tion and Research , Chandi-
garb (Amcndmcnt) Bill , 1987. 

Tbe Representation of the People 
(Amendment) Bill, 1987. 

The Punjab Appropriat ion Bill, 
1987. 

The Appropriation (No.4) Bill , 
1981. 

(7) The Navy (Am ndment) Bill, 
1987. 

(8) The Expenditure-Tax BiJl , 1987. 

2. Sir, I a lso lay on the Table copies, 
du y \ autbenticat d by the Secretary-
General of Rajya Sabha . of the following 
ten Bills pas ed by the Hou es of Parlia-

t during tbe last session and assented 
to since a report was last made to tbe 
House on the 21 t August, 1987 : 

(1) Th Coo ervation of oreign 
xc a e and Prevention of 

Smug ling ctivi,jes (Amendment) 
BiJl, 1987. 

(2) The Essential Commodities 
(Special Provisions) Continuance 
BiJI, 1987. 

(3) The Cine Workers Welfare Fund 
(Amendment) BiJJ, 1_987. 

(4) The National Security (Amend-
ment) Bin, 1987. 

(5) The Terroris-t and Disruptive 
Activities (Prevention) BiJl, 1987. 

(6) The Brentford Electric (India) 
Limited (Acquisition and Trans-
fer of Undertakings) BiJI, 1987. 

(7) The National Dairy 'Ocvc)opment 
Board BilJ, 1987. 

(8) The Constitution (Fiftyaseventh 
Amendment Bill, 1987. 

(9) The R epresentation of the People 
(Second Amendment) BiB, 1987. 

(10) The Legal Services Authorities 
Bm, 1987. 

[Trans/atlon } 

SHRI DHARAM PAL SINGH 
MALIK (Sonepat) : Sir, this thing will be 
repeated in the Parliamentary elections 
and bye-eJections and general elections 
also. Now they have adopted a method 
to capture booths and murder the candi-
dates. Sir, the hon. Minister of Home 
Affairs is here. Let. him make a state-
ment. 

( Interruptions) 

SHRI CHIRANJI LAL S.HARMA 
(Karnal) : Mr. Speaker, Sir, the situation 
in Haryana is very bad. Wbere should 
we go? 

MR. ' SPEAKER : Please go to the 
Ele\_;tion Commission. 

( Interruptions) 

SHRI CHIRANJI LAL SHARMA: 
Mr. Speaker, Sir, democracy is being 
throttled there. Booths are being captured. 
Democracy is being ridiculed. 

[ ngli Il } 

SHRI S . JAIPAL REDDY (Mabbub-
na ar) : Do you want me to give a notice? 
I sbaH give a notice. 

MR. SPEAK R; Under the Jules •••• 
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(Interruptions) ... . you have not seen this. 
( Inetrruptions) 

[Translation] 

SHRI DHARAM PAL SINGH 
MALIK : A Central Minister was also 
attached there. Had Shrl Ram Prakash 
Dot been there , what would have 
happened? 

CH. RAM PRAKASH (AmbaJa) : Mr. 
Speaker, Sir, you do not listen to my 
views. 

MR. SPEAKER : I dQ listen and I 
am listening? What is the use of my 
list.,niog. Election Commission is ther • . 
You Submit to the Government. 

[Eng! ish} 

SHRI CHIRANJI LAL SHARMA: 
Even tbe Ministers and the MPs were not 
spared . 

(bl t ~rruptio /f, ) 

[ Trans la t ion} 

SHRI CHIRANJI LAL SHARMA: 
Mr. Speaker, Sir, re-poll was ordered in 
Bahuguna's election. Where should w~ 
go? We are being ridiculed. Mr. Speaker, 
Sir, you are our custodian. 

(Interruptions) 

MR. SPEAKER: I have already told 
Sir, that I am helpless. 
[Eng lish} 

The EJect ion Commission is an 
autonomous body. They can look into 
it. They can ask the Government to find 
out. The lection Commission on its own . 
can ask the Government. 

( Interruptions) 

[ Translation } 

MR. SPEAKER: The only thing I 
could do IS that I allowed you and you 
have expressed your views. I can do this 
much only. Now.} ou go to the Election 
Commission . 

[English } 

SHRI CHIRANJI LAL SHARMA: 
Democracy Is being throttled. 

[Translation] 

MR. SPEAKER: I have got your 
views recorded here. 

[ Eng li h] 

SHRI CHIRANJI LAL SHARMA: 
What is tbe use of it '1 There was no 
remedy. No CRP, no BSF .....• 

( Interruptions) 

[Trans lation] 

SHRI DHARAM PAL SINGH 
MALIK : The rowdy elements were 
capturing the booths. 

( InurruptiolZs) 

MR. SPEAKER: You tell the Je-
ction Commission. If need be, they can 
write to the Ministry of Home Affairs. 
Let them make their own onqulfY and 
find out the facts? 

[ English] 

Election Commission is an autono-
mous body . They can direct the Govern-
ment. I cannot. 

SHRI S. JAIPAL REDDY: Ask the 
Minister to make a statement. 

( Interruptions) 

MR. SPEAKER: I cannot; onJy the 
Election Commission can do it. 

[ Translation] 

SHRI DHARAM PAL SINGH 
MALIK: Before holding any enquiry, 
the ·results should be got stayed. Other-
wise the invest igation wiJl be of no use. 

[ English] 

In the meantime the result of the tbree 
by .. elections should be stayed. 

[ Trans/ation} 

( Interrupt ion ) 

MR. SPEAKER : What is tbe use 
of it. 
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SHRI DHARAM PAL S NOH 
MALIK = An exp]osiv was found In Dr. 
Maltaja.ns car. It was published in the 
newspapers. 

MR. SPEAKER: What can I do? 
( Inftrrupt;ons) 

[ ngli h ] 

THE MINISTER OF HOME AFF-
AIRS (S. BUTA SINGH): Sir, from the 
Pr s reports that have appeared today 
what happ ned in Haryana yesterday is 
unprecedented DO doubt. As you rightly 
ob erved, at thi moment perbaps we 
cannot interfere with the process set in by 
the Chief Election Commissi(,Der. But 
tbis i a matter far too serious and it is a 
matter of concern for every party .... 
(Interruptions) We cannot be a silent 
pectator. ElectioD process cannot be 

allowed to be handled in this fa bion in 
which the candidate is assaulted. H has 
been stabbed and hundreds of party 
worker bave come according to tbe 
Press. 

(Interruption ') 

SHRI BASUDEB ACHARIA 
(,Bankura) : You howed the way . 

S. BUTA SINGH: You showed tbe 
way; that is what i ha ppenJng. Therefore. 
all the parties must sit together. We must 
~nsure that violence is not used in the 
elections. (Intrrruptioll , ) We are pre-
pared to it with the Opposition partie. 
There must be some minimum code of 
conduct. 

( Interruptions) 

MR. SP AK R: Now I am, 
on my leg. You do not 1i ten to me. 

Mr. Jaipal Reddy, you cross all the 
Hmit all tbe time. Please sit down. What 
I say is simple and straight-forward. 

embers have tbe right to express certain 
~ lin wbt "'b th y have got. But I have 
ot my own limitations and the House bas 
ot it own limitation. We cao only 

approach you can only approach the 
lection Commiss;on if you are affected 

by it. 

P OF. MADHU DANDAVATE: 
( ajapur) ini ter has his limitations. 

M·R. SPEAKE es, everybody. 
Tbey can approach tbe Ejection Com-
mission and the Election CommIssion as 
an autonomous body has got tbe power ' 
and if they like they can approach the 
Home Ministry to find out for tbem if 
there is anything wrong So that is wbat 
the Home ,Minister can do. 

S. BUT A SINGH: That is precisely 
what I said. AU the parties should sit 
togetber an~ we must evolve some code 

. of conduct . (Interruption) We have seen 
what had happened in Bengal. 

(Inte rruptio/ls) 

MR. SPJeAKER : Please sit down 
now. Nothing goes on record. Please sit 
down. 

Shr; Panigrahi. .. 
( Interruptions) ** 

12.18 brs. 

STATEMENT RE. GRANT OF 
SAMMAN PENSION TO EMI,NENT 
FREEDOM FIGHTERS 

[ Eng/is/i] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOM AFFAIRS 
(SHRI CHINTAMANJ PANIGR HI) : 
The House will recall that , at the instance 
of the Late Prime Minister Smt. Indira 
Gandhi, the Government bad taken up 
the Scbeme for grant of pension to free-
com fighters in the Silver JUbiJee year of 
Inde r'end ence. The ·Sch me was subse-
quentJy liberalised and renamed as the 
Swatantrata Sainik Samman Pension 
Scheme. Ahhough over 1.43,000 freedom 
fighters have so far been granted Samman 
Pension under the scheme in additi()n to 
the pensions granted to freedom fighters 
by respective State Government under 
their own scbemes, It was seen that a 
number of emioent freedom fighters whose 
contriblltion to the freedom movement is 
well know had not applied for sanction 
of pension in their favour. It has be~o 

felt right and proper that they should be 
--,--------

--Not recorded . 
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sanctioned pension irrespective of whether 
tbey a ppltea for it or not. It has also 
been felt tha.t it would be must apt to 
make such a gesture during the 40th 
year of Independence. 

12.19 brs. 

[MR. DEPUTY SPEAKER ill the 
Chair } 

It give me greatest pleasure to ano-
. ounce that as a small token of the 
Nation's gratitude I to heir invaluable 
contribution in the attainment of the goal 
bf national independence it bas been 
decided, with the kind approval of the 
Prime Minister, to sanction Samman 
pension suo-m~to to the following 97 
eminent fr eedom fighters :-

1. Sbri R. Venkataraman. now 
Presfdent of India 

2. Giani Zail Singh, ex .. President 

3. Shri P . V. Narasimba Rao. Ex-
CM Andhra Pradesh and now 
Union Minister 

4. Shr iN. Sanjiva Reddy. ex-
President 

5. Sardar Darbara Singh, ex-eM 
Punjab and DOW Member of 
Parliament 

6. Sbri H.N. Bahuguna, ex-CM of 
Uttar Pradesh and former Union 
Minister 

7. Com. S. A Dange, Communist 
Leader and Trade Union Leader 

8. Shri B. T. Randadive, CPM 
leader of Bombay 

9 . Shri Vasant Rao 
Vasan t Dada PatH, 
Rajasthan 

Patil alias 
Governor 

10. Sb. C. Rajeshwar Rao, General 
Secretary of CPI 

11. Shri Morarji Desai, Ex-eM 
Bombay a d Ex-Pr:ime Minister 

12. Shri Babubha' Patel, ex-eM 
GUJ3cat 

13. 

14. 

hri ' Hitendra Desai, 
Gujarat 

e -CM , 

Shri Ghanshyambhai Ojha, ex-
CM Gujarat 

15. Shri R.R. Divakor. former 
Union Minister and Governor 

16. Sbri Prafull Chandra, Sen, ex-
eM West Bengal 

17. Com. E.M.S. Namboodripad, ex-
eM, Kerala 

18. Sbri Samar Mukherjee, Member 
of Parliament 

19. Sbri Dev Kant 'Barooah, ex .. 
M.P. and former President, 
Indian National Congress and 
Union Minister 

20. Shri Nilrnony Routary, ex-eM, 
Orissa 

21. 

22. 

23. 

Shri Biju Patnaik, ex-eM, 
Orissa 

Shri Devi Lal, now CM, 
Haryana 

Shri Mool Chand Jain, ex-
Minister, Haryana 

24. Shri Acbyut Patwardhan 

25. Shri S.M. Joshi 

26. Shr} N.G. Goray, ex-MP. 

27. Sbri Madhu Ljmaye, ex-MP. 

28. Shri Tridip Chaudhary, ex-MP. 

29. bri Probbakar Kunte 

30. Shri NijaJingappa, former CM 
arnataka 

31. Col. (Dr) Lakshmi Sehgal of 
INA 

32. Dr. O.S. Dbillon,ex-Spea er and 
now Union Minister 

33. Shri P. roa urtby. x-M.P. 



tatelhel1t ref Freedom NoVaMBE 9, 198 7 Fig/lters enSlon 

34. Dr Sisir Bose, ex-MLA and 
nephew of Nctaji 

35. Shri Aurobindo Bose, ex .. MLC 
and newphew of Netaji 

36. Shri Virendra of Pratap Daily 

37. Sbri Karpuri Thakur, ex-rrtP 
and former eM, Bihar 

31. Km. Maniben Patel. ex·M.P. 
and daughter of Sardar Patel 

39. Shri Sadiq Ali, ex-M.P. and· 
Governor 

40. Smt. Aruna Asaf All 

41. Shr; Ram Kishan Bajaj 

42. Sardar Kapur Singh, ex-Speaker, 
Punjab 

43. Shri Balwant Rai Tayal. ex-
Minister, Haryana 

44. Pt . Bhagwat Daya) Sharma, ex-
CM, Haryana 

45. Shri Vichitra Narayan Sharma, 
ex-Minister. U.P. 

46. Smt. Lalita Shastri 'as ' w/o late 
Shri Lal Bahadur Shastri 

47. Smt. Indiran i Devi, widow of 
late Shri Jagjivan Ram 

48. Smt Gayatri Devi, s wlo late 
Ch. Charan Singh 

49. Wife of late Shri Atu1ya Ghosh 

so. Wife of 1 te Sardar Mangal 
5inah 

51. ~mt. Ram DuJari Sinha, as w/o 
late Thakur Jugal Kisbore 
Singh 

S2. Wife or Jate Seth Ram Nath , 
Jaitu Mandi, Punjab 

53. Smt. Shanti Devi as w/o lat e 
Shri J at Nar in 

54. Begum Abida Ahmed as w/o 
late She F akruddin Ali Ahmed 

55. Shri N. D. Tiwari, Union Finance 
Minister 

56. Shri Sachindra Lal Singh, ex .. 
CM, Tripura 

57. Shri Muthyal Rao, ex-M.P. 

51. Smt. Rajendra Kumari Bajpai, 
Union Minister 

)9. Shri Vas ant Sathe, Union 
Minister 

'0. Shri P.R . Chakravarti 

61 , Shri S.B. Chavan. Chief Minis. 
ter, Mabarashtra 

62. Shri R.K. Hegde, Chief Minister, 
Karnataka 

63. Dr. M .R. Vyas, Political PS to 
Netaji 

64. Shri Biddesbwari Dube, Chief 
Minister, Bihar 

'So Shrl Shiv Verma 

66. Shri B.D. Jatli, ex-Vice Presi. 
dent 

67. Shri Prem Kri~han Khanna 

68. Shri Z.A. Ahmed 

69. Shri Raja Ram Shastri 

70. Sbri N iranjan Singh GJ 1J 

71. Shri E. P . G opaJan 

72. Shri B. GopaJa Reddy 

73. Shri C. Achyuta Menon 

74. Shri 8rahmananda Reddy 

15. Shri ChimanJal Pranla) Bhatt 

76. Sbri Umashanker Joshi 

17. Smt. Annapurna Mehta 
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78. Sister of Ram Prasad Bismil about Whom ware writing but the Home 
Ministry never gives them peosion. This 

79. Mother of Chandrasekhar Azad is another aspect for the Home Ministe r 
to consider. 

80. Sbri Jaidev Kapur . 

8L Shri V. Subbaiah 

2. Shri M.R. Masani 

83. Sbr! SaJeh Bhai Abdul Kader 

84. Sbrl D.K. Kunte 

85. 'Sbri S.G. Sardesai 

86. Shrr Brish Bhan 

87. Smt. Hansa Mehta 

88. Smt MaJati Choudbari 

89. Principal Cbabil Das 

90. Master Hari Singh 

91. Begum Abdullah as wlo late 
Sheikh Abdullah 

·92 Zatnab Begum as ' sister of late 
Ghulam Mohd. Sadiq 

93. Shri Girdhari Lal Dogra 

94. Shri Abdul Gbafoor 

95. Wife of Jate Bakatullah Khan 

96. Shri Anaot T. Hongorani 

97. Shri Radha Nath 
Minister, Ori.')sa, 
Samaj, Cuttack. 

Ratb , Ex-
Editor Daily 

Samman Pension in the above cases 
will be effective from 2nd October, 1987 
Gandhi Jayanthi Day. 

( Interruptions) 

SHRI BALWANT SINGH RAMOO-
WALl A (Sangrur) : Sir, there are freedom 
fighters whose cases have not been cleared 
for the last nine years. 

SHRI BHAGWAT JHA AZAD 
(Bhagalpur) : Whi1e we appreciate th is 
statement, we draw the attention of the 
House tbat th re arc fee dom fig t r 

( lnterruptions) 

[Trans lation] 

SARI C. JANGA REDDY (Haram .. 
konda): Tho freedom fighters who arc 
being sanctioned freedom fighters' pension 
in Hyderabad cell bad nothing to do with 
tbis movement. As such, a committee 
may be constituted to enquire into this 
matter. 

(Interruptions) 

[ English] 

MR. DEPUTY SPEAKER: Order, 
Order. PJease Order. I am not aHowing. 
Nothing goes on record. 

(In t err up f ions)· 

12.21 brs. 

AUROVILLE (EMERGENCY PRO. 
VISIONS) AMENDMENT BILL-

[ English) 

THE MINISTER OF HUMAN RE .. 
SOURCE DEVELOPMEN AND MINI-
STER OF HEALTH AND AMILY 
WELFARE (SHRI P. V. NA~ASIMHA 
RAO) : I beg to move for leave to intro-
duce a Bill further to amend the AurovilJc 
(Emergency ProvisIons) Act, 1980. 

MR. DEPUTY 
question is : 

SPEA KER : The 

"That leave be granted to intro-
duce a Bill furtber to amend tbe 
AurovilJe (Emergency Provisions) 
Act; 1980." 

The Inotion wa ado pted. 

SHRI P.V. NARASIMHA RAO : I 
introduce the Bill. 

*Not recorded. 

·Publish d in Gazette of India extra. 
ordjnary~ Part II. Section 2, d t~d 

9.11.87. 
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(Emer. Prov.) Amdt. o rd. Rule 377 
STATEMENT r • AUROVILLE (EM- 12.25 hrs. 

RGENCY PROVISIO~S) AMEND· 
MENT ORDINANCB, 1987 MATTERS UNO R RUL 377 

[ nglish} 

THE MINISTER OF. HUMAN RB· 
OURCE DEVELOPMENT AND MINI .. 

STER OF H ALTH AND AMILY 
WEL ARE (SHRI P.V. N RASIMHA 
RAO): I beg to lay on the Table an 
explanatory statement (Hindi and English 
versions) giving reasons for immediate 
legislation by the Auroville (Emergency 
Provisions) Amendment Ordinance, 
1987. 

PROF. MADHU DANDAVATE 
(Rajapur): wi h to point out to you-
I on't want to speak on that-ruliogg 
given by v rious Speakers that on the eve 
of the session, the habit of issuing 
Ordinance should not be resorted to. 

MR. DEPUTY SPEAKER : That 
item is over. 

PROF. MADHU DANDAVAT 
But no nc Is taking note of that. 

SHRI P.V. NARASIMHA RAO: I 
will explain al1 the circumstances when 
be Bill comes up for discussion. 

ROP. MADHU DANDAVATE : At 
least ta e' Dete of that. 

HRI P.V. NARASIMHA RAO I 
have t n note of it. 

PRO. MADHU DANDAVATE : 
. What is tbe use of Speaker giving roling 

and you people never following it. 

SH I P.V. NARA 'IMHA RAO: It 
not like that. Tbere are very valid 

reasons. witJ cxplaln to the HOU5C when 
it come. 

PRO. MADHU DANDAVAfE : 
You don t exercise your authority, Sir, 
and that '8 why they go on Indiscriminately 
using their Ordinance-issuing power. You 
should at I st · <lir t them (0] Y on the 

able of the House the ecial reaso'lS as 
to why it had to be done. 

MR. DEPUTY SP AK R : Now 
matters under Rule 377. 

[Translation) 

(i) Need for clearance of M.P. Govern. 
ment s request lor conversion of 
Kalda Tribal Sub·Plan j uta Micro 
Project. 

SHRI DAL CHAND R JAIN (Dam-
ob) ; Mr. Deputy Speaker, Sir, Panna 
district of Madhya Pradesh is a biIJy and 
backward district. A special adivasi area 
caJled the Kalda r glOD in this district 
consists of 117 villages. Besides this there 
are clusters of viJiages of Adivasi ommu-
nities in other areas of tbis district also. 

The work on Kalda Adlvasi sub-plan 
has been going on for the la t 5 years 
but its r suJt is as good as a drop in the 
ocean. 

A proposal to change the KaJda Tri-
bal ub-Plan into a micro project for 
economic development or tbe Ad :vasis in 
this district bas been sent to the Govern .. 
ment of India for their approval. It may 
pJease be sanctioned at an early dato. 

[ English } 

(Ii) Demand for directing the Archaeolo-
gic I Survery of India to complete the 
deplastering of the Jagannath Temple 
in a scientific manner to save it from 

further deterioration. 

SHRIMATI JAYANTI PATNAIK 
(Cuttack) : Sir, it !s ruatter of great con-
cern that the world-famous Jaganath 
temple, a majestic 65-metre high structure 
built in the 12th Century A.D. with all 
the richness and plasticity of Ka linga stylo 
of architecture is threatened WIth a 
h~ge load of dead plaster. It's svVirliogs 
pinnacle, commanding the landscape for 
miles around, attracts innumerable tourists 
and devotees to the ancient pjlgrim centre 
of Srikshetra, the holiest of all the 
sacred centres in the country. But due 
to poor maintenance. unscientific repair 
over the years an,d stow progress of 
conservation by the Archaeological Survey 
of India, it is faHing apart. 
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It is cover d with lay rs of lime coa-
ting which is 18 jnches thick. t bas been 
carrying such th iCk d ead plaster for 1ast 
thre hundred years and exerts a total 
pres ure of 150 kgs. per square metre. The 
load increase three-fold during the rainy 
season as water seeps througb the porous 
plaster. If the dead plaster is altowed to 
to remain; the "hikhar" (top portion 
might c umble during rainy season. 
Though archaeologists h ave discovered 
innumerable cracks, voids and gaps 
beneath the plaster. adeq uate ste ps have 
not been tak e n to repair them in time 
d spit tbe fact that it was declared a 
protected monument in 1975. 

As such . I urge upon tbe Government 
to direct the Archaeological Survey of. 
India to complete the deplastering work 
in a scientific manner and save the temple 
from further deterioration. 

(iii)Demand for ear ly payment of the 
third 'n talmeot of D. A. due to Centr..aJ 

Government Employees 

SHRI HARISH RAWAT (Almora): 
On the recommendation of the Fourth 
Pay Commi ion. the C en tra l Govern.cpent 
bas agreed to release D ,A. instalments to 
its empl oyees twice j n a Calender year, 
i.e., from 1 t January aod 1st Juy] . 
Accordingly, two instalments were pa id. 
But the third in raiment due from 1st July 
1987 has not' yet been paid to the emplo-
yees though a substantially long period ha·s 
since clap ed . The inordinate delay in 
annouocin the D ,A. instalment is causing 
great hardship and creating fru)tration 
among the employees. 

It would be appreciated tbat D .A is 
only given to the employees to enable 
them to meet a part of t heir increased 
expenses due to price hik e . Employees 
getting fixed 'pay can't survive jf tbey arc 
not compensated in time. Due to this 
r eaSOn on1y D .A. formula was evolved. 

It is, therefore, susgested that the 
Government should announce immediate 
release of third insta lmen t of D.A. to its 
employe S R able from 1st July 1987. 

emand for d ecJaring 8 ngalore 
city a national ('itY' 

SHRIMATI BASA VARAJESWARI 

(Ben~lfY) : . I request the Minister for· 
Urban Development 0 declare Bangalore 
as a national city. The Mi isuy of 
Urban Deve·lopment has sought views of 
the State Gover~ment, among otbets ~ 00 
the recommendations made in i t report 
by ·tbe Nation 1 Commi$sion on Urbaosi. 
saUon. K:arnataka Government ha 
submitted its rel'ort. BangaJore city· 
the plaoe of· pride and prestige of tbe 
nation. Bangalore city is reg rded 'a tbe 
garden city·of India and it i:. a beautiful 
city too. BangaJore is a metropoJi city 
where p ople of different castes, ' creed 
religion and Ia'nguages live in harmony. 
Banglore city ,has defence·orient.,d orga i.· 
sations and various other Indu tries. In 
these circumstances, I requc t · th t 
Bang)ore cicy shou1d be dec'Jar d as • 
national city, 

(v) Demand for a T .V. relay entre 
at Arnat puram in 'A dhra Pradesh ' 

SHR A .J.V.:B. MAHESWARA RAO 
(AmaJapuram): AmaJapuram in Aftdht 
Pradesh is baving more than 10 lakh 
pop·utation. Most of tbe . population is 
dependant. of agriculture. There is no 
TV Relay Centre at AmaJapuram. T e 
people of the .areas are very disappointed 
because of this. This · matter ba been 
raised many a time but no aotion h 
been tak n 'So far; Due to the abseo¢e 
of TV Relay centre at Amalapuram, peopl 
are spending much more money on access-
ories th n o n the TV set. To watch tb 
TV Programmes, people are using boosters 
and tall TV aerials. People arc very 
much interested to watch th TV pro-
grammes specially relating to agriculture. 

I again r equest the Government to 
install a TV Relay Centre at the earliest 
at Amalapuram in Andhra Pradesh. 

[Trans lation) 

Demand for e cavaUoDs at places of 
archa ological importance in Blba~ 
particuI rly -at M njb", Cbfraod and 

, Checbar 

SHRI , R M BA A USING 
(Chaprs). Mr. Depu y Speak f, Sir, the 
OlJn a ,and the Gbagbra pass through 
Saran and Vaisha Ii districts of Bihar. 
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Some excav tion work was carried out 
around 1975 in Manjbi, Chirand and 
Checbar, situated on the banks of these 
river. Tbe material and remains found 
in excavation proves that a very old 
civilisation is laying beneath the banks of 
these rivers. This civiJizati~n appears to 
be a contemporary of the Indus Va1Jey 
civili ation or a very big area of that 
civilisation or an older civilisation than 
the Indus VaHey ctvilisation. The mate-
ria] avai1able as a result of excavation 
in Chechar so far indicates that it is 
unique tbing in itself that remains of 
civilisation of this period have been found 
at one place in chronological order. It 
bas happened in the world, perhaps, for 
the first time . 

Some remains of this period have been 
found from the excavation in Chechar. 
Some articles made of stone, clay, copper, 
tron and animal horns have been found 
as remains at this site. Some of these 
articles have not been seen in any of the 
civilisation of tbe world. An agricultural 
implement made of reindeer's borns is a 
unique implement among the remains so 
far found in tbe world. An aeroboad 
made of copper and measuring 16.5 
long found from tbis place is unique in 
the world. Some idols relating to Budhism 
have also been found here. Some evidence 
have also been found which prove that 
Anand, the great disciple of Lord Budba 
bad attained sa lvation at this very place. 

It ppears from the remains found 
during excavations in Manjhi, Chirand 
and Chechar that a very old civilisation 
developed in the area covering from 
Manjhi to VaisQali or may ~e beyond that 
al o. FuJI information in this regard 
could be achI eved if the Government 
undertakes excavation work in a systema-
tic manDer through the Department of 
Archaeology. 

Therefore Government should get the 
buried cultural heritage excavated and 
preserve it. Thi will not only bring fame 
to the country but also add a new chapter 
to the hi tory of world's civiJisation. 

[English] 

( iI) Demand for proper distribution of the 
dro gbt relief a sistance in Karnatak 

saRI H .N . NANJE GOWDA 

(Hassan): Mr. Deputy Speaker, Sir, th" 
unprecedented drought in the Karnataka 
State has greatly affected the ' people. It 
is not only this year, the Karnataka 
State has been continuously suffering from 
drought for the Jast 3-4 years. This year's 
drought has added to further deterioration 
in the situation. Tbe people have not 
be n provided sufficient funds to meet the 
day-to.day needs . There are Jarge number 
of people who have becomo unemployed 
and have no food to eat. The amount 
so far sanctioned to the State Government 
bas not been fuJ1y provided to the afrccted 
people. There are difficulties in regard 
to supply of food to the drought affected 
people , I appeal to the Prime Minister 
to call for a r eport from the State Govern-
ment about the relief measures and request 
that distribution of drought relief to the 
affected people in the State might be 
montitored closeJy by the Centre. 

(viii) Demand for sending experts from the 
Centre to con duct research 00 the root 
rotti ng disea!'Oe damaging the betel leaf 

crop in 'BaJasore distri ct 0 f Ori~sa 

SHRr CHINTAMANI JENA (Bala-
sore): As we all know, Balasore district 
popularly known as North Balasore in 
Orissa, is very famous for production of 
Betel leaf-pan-all over the country. The 
cultivation of pan leaf is the only source 
of earning of serval Jakh families in the 
area. But for the last few months these 
pan plants have been affected with an 
unknown disease. , The roots of plant~ 
arc rotting and many thou. and beteJvines 
containing many thousand of betel plants 
in each vine. a're dyiog every day. The 
plant protection measures and pesticides 
prescribed by the experts in Agriculture 
Department of the State Government 
of Orissa could not prevent this epide-
mic. What to speak of remedial measures 
the experts are not able to diagnose th~ 
disease yet; resulting in huge losses to 
lakbs of farmers. Millions of people have 
become unemployed. 

In such . c~rcumstances, I would request 
the hon. MIDlster of Agriculture to kindly 
send experts from the Centre to conduct 
r~search on tbi~ unknown root rotting 
dl ease and prOVIde assistance and guidance 
to the farmers of the area as wen as the 
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agriculture experts of tbe State Govern-
ment to check further deterioration of 
ibis very well known cash crop immed-
iately. 

12.33 hrs. 

STATUTORY RESOLUTION RE. 
APPROVAL OF CONTINUANCE IN 
FORCE OF PRESIDENTIAL PRO· 
CLAMATION IN RESPECT OF 
PUNJAB-Con/d. 

[English ] 

MR. DEPUTY SPEAKER: The 
House wi1l now take up further consi· 
deration of the following Resolution 
moved by Shri Buta Singh on the 6tb 
November, 1987, namely: 

'That t.his House approves the 
continuance in force of the 
Proclamation dated the 1) th 
May. 1987 in respect of Punjab 
issued under Article 365 0 f the 
Constitution by tbe President, 
for a further period of six montbs 
with effect from the 11th Novem-
ber, 1987." 

Prof. Madhu Dandavate to continuc 
his speech. 

PROF. MADHU DANDAVATE 
(Rajapur;: Mr Deputy Speaker, Sir, I 
just started my observations on the 
Motion moved by tbe Home Minister on 
Friday-in fact, I have b en on my legs 
since Friday- and J would continue my 
further observations. 

The motion has been moved by the 
hon . Minister with a view to ensure tbat 
the normalcy is restored in Punjab. As I 
was saying last time,all of us in this House 
are agreed on the imperative need to 
ensure normalcy in Punjab and elsewhere, 
but the Question is how do we define 
normalcy? Tbere ha beeD violence in 
Punjab and echos of this vIolence are 
heard somewhere else also. But the 
question is -does the normalcy 
return to Punjab only when vioJen In 
Punjab is stopped, or will the normalcy 
be return d to Punjab whe the violence 
wil1 be ended and at the same time the 

hurt psyche of Punjab is also removed? 
I would like the normalcy to be con j .. 
dered in the wider context. There has 
been enough violence in Punjab aod else .. 
where and innocent people are being 
killed and as a result of that we find tbat 
some times a lot of bitterness is developed 
among the communities, but !t is a happy 
augury that in spite of these provocations, 
there has been no group violence in 
Punjab. And we find that though there 
were some migrations, the migrations are 
not on the increase. Sir, I would like to 
point out to you iha t while we have to 
restore the hurt psyche of the Punjab, we 
have to take into account the feeling of 
alienation among the Sikhs and also the 
feelings of strong reaction among the non-
Sikhs as a result of violence and 
terrorism that has occurred. 

ir, J would like to go on record and 
very often I have said that all the Sikhs ) 
in the country are not Akalis and all the 
Akatis are not terrorists and this has been 
vindicated. Sir there are large sections of 
the Sikh population which have not only 
rejected the Khalistan slogan but they 
have aiso deprecated violence and terro-
rism that has taken pJace. 

Sir, I would again like to go on record ' 
that in OUava when some people were 
conspiring to organIse violence in Delhi, 
one Sikh member, who was passing by the 
Gurudwara and heard the convers~tiOD, 
went to the public telephone assistance and 
rang up the office of the local council 
and pointed out to . them that s~cb a 
conspiracy is going on. The massage 
was communicated to India. The External 
Affairs communicated tbe entire message 
to the Home Ministry. There was some 
slip between the cup and the lip and as a 
result C?f that though the information re-
garding the likely violence in the Delhi 
on the eve of Haryana election was 
already communicated. prompt action 
could not b taken. I only pointed out to 
this particular incident to indicate that 
as far as tbe aversion of violence ' is con-
cerned it i not restricted to only parti. 
cular com unity. The peace loving 
citizens of this country, whother they 
bappen to be the Sikhs, the Hindus or 
or the Muslims, want to live in peace. It 
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[Prof.. Madhu Daodsvatej 
is only handful of a few people who are 
responsible for acts of terrorism and 
ext,remism and we must not create con .. 
ditions ao situation by which more 
and more people will be thrown in the 
Jap of the extremists and tbe terrorists 
\yho would take extreme attitude and try 
to take the path which will be dangerous 
to the unity ard integrity of India. 

ir,. wben viol nee Occurs there is 
natural reacti n hut one must try to 
under tand why ' certain type of reactions 
ta e p1ace. ir, unfortunately in this 
cou try rutal m rder of the former 
Prime Minister, Mrs. Indira Gandhi, took 
place at the handR of those who are 
supposed to protect her. Later on in 
Delhi we saw ' the wors~ of violence in 
India. I have with me tbe Mishra Com-
mission's Report. 1 myself appeared be-
fore the Mi hra Commission. I bad given 
affidavit and had witnessed the story of 
what happened on the platform of Tug-
lakabad. Some of the innocent sikhs were 
murdered; tbey were burnt and at that 
time the policemen and Jatter on the arrny-
men. were just st nding as passive spe.:ta-
tor of the tragedy t hat occurred. Sir, T 
made a detailed stat ment. I appeared 
before th Mishra Commission and I 
waul like to point out to you, J do not 
want r ad it (Page-2 ), fortunately the 
Misbra Commission has categorically saId, 
"Wheo cor. Dandavate was cross-exami-
ned by others whatever he bas stated 
could not be eontradicated and Misbra 

ommission does not feel it necessary to 
di believe any evidence that Prof. Danda-
vate ha given a,nd everything that has 
been said ahout the violence that occurred 
at TugJakabad station 00 the 1st of 
November, 1984 after the assassination of 
Mrs. Indira aodbi, has been vindicated 
aod has b en confirmed." 

In November sU,cb a ruthle s violence 
took place. Many pt:ople were burnt 
alive. There was a Mishra CommIssion 
appointed to go 'into all that. But I would 
like to a k the Government, after such a 
holocaust bas taken place In the city of 
D Jhi in Yovember, 1984, action against 
how many persons have taken p 'lace? I 
do not want to make allegation but when 
a particular community fio s that such 
a tremendous vioJe ce bas occurred 
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against one particular community 811d 
many innocents have been ki1Jed and 
nobody bas been arrest d and nobody ba 
been punished , reactions are bound to 
tak e place and that gives the feeling of 
aliena tion. 

Sir, I met large number of Sikhs be-
Dging to Congre s men, non Congress 

parties. Opposi H.on, Akali Dal and very 
frankly they have condemned the Khalis-
tan slogan. They have condemned 
violence. I must, at the same time, point 
out that I have met a Jarge number of 
Sikhs, among whom, n~any are m mbers 
belonging to my party, member belonging 
to th Congr ,.ss party and also members 
belonging to other parties. While they are 
all totally opposed to the idea of Kbali -
tan, all sorts of ex remism, violence. 
terrorism and killing of Jnnocent 
p op]e whether tbey are Hindus 
or Sikhs, at tbe same t ime they have a 
feeling that tbe psyche of the Sikh, com-
munity has been hurt deeply. I do not 
want to mention names. 1 bave met 
some of the Mjnist~rs' famili s and even 
those who belong to the ikb community 
have stated tllat because of the action of 
orne stupid aod idiotic persons. 

they are also unfortunately under the 
cloud and that there i s .be feeling of 
a);enation. This fe el in) of alienation has 
to be removed. I remember at one of 
the meetings with the leaders of the 
Opposition, the former Prime Mini tel'S, 
Shrimati Indira Gandhi a150 said, "1 
agree, it is Dot melely the violence that 
has to be stopped. But if there is a 
feeling of alienat ion, that fet!Jing of 
al ien a t ion has also to be rem oved." 

1 am sure that (he Government will 
do everything that i in its power. I 
do not want to indulge in aeronomy h ere 
because that will not solve the Punjab 
problem. I hope ~he Government will do 
everything in their power to see that this 
felling of alienation is to talJy re moved. 

1 re ferred to the violence in N ovem-
ber. 1 will also refer to the Jodhpur 
detenus. I asked the question in a number 
of forums whether any crime has been 
establisbed against those who . rem~tJn 
detained in Jodbpur camp and whether. 
they have been proved to be ~uJprits. I 
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am told that an ov rwhelming major' y of 
them ro not guilty of any crime. But 
tb<::y · are tol t hat the onus of proving 
that they are not guilty is on then1. , You 
are unneces anly creating provocations. 
There might be some r ports, but the fact 
as it stan s today is tbat against a 
majority of tbose wbo have be n detained 
in the Jodhpur camp. DO cr ime has been 
established. And not even a prima facie 
case has been establi bed against many of 
them. f it is so, why unnece sadly create 
provocation in the minds of peop le? Why 
n t release th em? Therefore. I would 

,demand that those who have been detai-
ned in tbe Jod bpur camp and against 
whom no cbarge has been established, 
sh uld be re leased immediately. Those 
who are proved to be guilty of taking to 
arms and who are found gUl)ty of arson 
and violence must be punished. But. if 
you find tbat some people are not guilty 
of any charge, pIca e release them. 
Unnecessarily do not give a handle to 
those people who wa nt to provoke ochers. 

. Incidentally, I may quote an instance 
here in the hope that Home Mini ter will 
tak cognizance of it. I am sure that that 
will also h Ip a fot. Mr. Badal has been 
detaine J in JabaJpur. I read it in the 
press that whe n Mrs . Badal went to see 
Mr. Badal who was in detention, Sbe 
could not recognise ber husband. She had 
publicly stated i 11 a press conference that 
Mr. Badal was looking so frail aod em~­

ciated and she could not r cogoise her 
husba nd . 1 bere might be some cha'fges 
aga inst Mr. Bada1. You might have some 
records with you. I do not want to 
challenge tbem. But he is the man who 
at one time was a member of the Union 
Cabinet. He happened t be the Chief 
Minister of a State. He must be given all 
possible fac ilities to defend himself. Or, 
the Government must be giv n al1 oppor-
tunities to establish whatever be the 
charges against him. If this kind of treat-
ment is given to him and if what Mrs-. 
Badal has said is found to be correct, in 
tbat case, I would p .. rsonally urge the 
Home Mmister to look into the matter 
and try not to create such instance whicb 
wilt unnec ,ssarily create some sort of 
provocati·on. 

Sir, there have been repeated references 

to Anandpur Saheb R solution. As far as 
I and my party are cone rned, I WI h to 
make it explicitly clear that we ate not 
concerned with thIS or that interpretation 
of the Resolution. Whatever be the inter-
pretation, we stand totaJJy comm Itted to 
the unity and integrity of the country. I 
want to quote one thing bere since again 
and again this Anandpur Saheb Resol-
ution has been brougbt ioto the picture 
and I was rath r intrigued to find tbat 
even in tbe document wbich was signed 
by the Jeader of the Akalf DaJ, Shri 
Longowal and tbe Prime Minister, 
it was decided to refer the inter-
pretation and variou asp cts of the 
Anand pur Sabeb Resolution to the 
Commission. 

So they decided that something should 
be referred to the Commission. Formerly, 
tbose who were in the Opposition Parties 
and who were alleged to be the supporters 
of tbe Anandpur Sahib Resolution, ven 
their patriotic intentions were su pected. 
But here in the Punjab Accord, the entire 
interpretation had been referred to tho 
Commission in relation to the State aod 
the Centre. 

I would like to quote a very impor-
tant document. When Mrs. Gandhi was 
the Prime Minister of the coun t ry, she 
bad published a White Paper on the 
Punjab agitation. It was laid on the Table 
of tbe Hou e. In one of the eb t s, 
when I was speaking, I tried to place 
before this House, wbat. is the assurance 
tha,t is given by the A kali Da) regardir,g 
India's unity and integrity. She said, 
"what is the evidence 1" I said, "Madam, 
your own White Paper." Here is the 
white Paper. 
During the days of the Janata Govern. 
ment, a specific query was made. The 
Prime Minister of the Janata 'Government 
at that time bluntly told the Akali DaJ,. 
"I am not Iotrested whether this inter:-
pretation of Anandpur Sahib Resolution 
is correct or tbat is correct. I want a 
plain and simple answer ' from you 
whether inspire of whatever resolution 
you might have adopted, do you stand by 
the unity and integrity 7" 

In Resolution No.1 on Page No. 73 
of the White Paper which \Vas adopted in' 
the light of the Anandpur Sahib Re 01u. 
lion _,t the open ' Sessioll of the 18th all-
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India AkaH Corifereoce b ld at ~ Ludhiana 
on the 28th and 29th October, l!l78·I will 
read a paragraph - ' 'as such tb Shiro-
mani Akali Dal, emphatically urges upon 
the Janta Govornment to tak cognisance 
of the different linguistic and cuHura I 
sections, religious minorities. as a]so the 
voice of millions of people and reca t the 
constitutional structure of the country on 
the real and meaninful federal principles 
to obviate the possibility of another danger 
to national unity and integrity of the 
country and further to enable the State 
to playa useful rol e for the progress and 
prosperity of the Indian people in their 
respective areas by the meaningful use 
of their powers!' 

Sir, our Pr:me Mini er accepted the 
bonafides on the basis of this clear~cut 
resolution that they bad framed and had 
forward ed to the Government of India. 
But what J would like to say is again and 
again Jet us not go in to finding out this 
interpretation of the Anandpur Sahib 
Resolution is correct or tbat interpre. 
tation of the Anandpur Sahib Resolut ion 
is correct. The question is whether the 
Akali Oa) wil l stand committed to (he 
pursuit of India's unity and integrity. And 
so long as they do like that, I would not 
like to challenge the ir bODafides, as far as 
India·s patriotism is concerned. So, 
obiously the proposition tbat President's 
rule should be continued for sixth months 
more is motivated by t be desire of the 
Government to s e that the Jaw and order 
situation is properly maintained. No doubt, 

• Jaw and order situation in disturbed condi-
tion is extremely important. My onJy ' 
difference and it is a slight difference in 
nuance is that law and order situation 
is important, but equally important is a] so 
the political settJement of the problem of 
Punjab. Both of them cannot be iso-
lated. If one is disturbed, the other will 
be disturbed. If tbe other is disturbed, 
the first ooe will be disturbed. Therefore 
try to link them up. 

I remember on one occasion, at his 
own instance, when Prime Minister 
Rsjlv Gandhi invited the Leaders of the 
Opposition , we mct. When be discussed 
tbe problem, we said that J whatev r has 
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happened the attack on the innocent 
passengers going in the bus it self is 
absolutely reprehensible and we must 
take firm action. I said, at that time 
out policy should be twin policy of flexi-
bility in dealing with the legitimate 
demands of punjab and firmness in dealing 
with the problems of Jaw and order . It 
should be a dual policy. I stand by it 
right from the first go, But at tbe same 
time, let mo point out to you that a 
statement was issued, I insisted tbat along 
with the condemnation of violence, also 
say something about the imperative 
need to 'find out the political solution 
of the problem. I remember, tbe 
Prime Minister on that occasion said, 
"I had to see that the Jaw and order 
situation is maintained , I must function as 
a Prime Minister." 

J said, "you do function as a Prjrne 
Minister. I wan t you to function as a 
Prime Minister, not as the Commissioner 
of Police or the General of Army." 
Both are to be reconciled together. The 
politica] duty as a Prime Minister and the 
Head of the administration and responsi-
bility to maintain Jaw and order, both are 
to be blended together, 

Then only both will be strengthened 
and, therefore, it is my insistence that 
merely by promulgating President's rule 
and having tbe interventian of the Army, 
the problem of Punjab will not De solved. 
Even the problem of la w and order will 
not be solved. 

Jaya Prakash Narain had taught us a 
jesson. Our Army and the rpolice were 
trying their be t to see that normalcy was 
brought in the Chambal valley. But 
following the message of Gandhi ji. 
J. P. went to Chambal va1ley, and 
created a new climate. Even tho 
Prime Mioister admitted tbat a new climate 
was created , which did help the Adminis-
tration. . 

The Army still stands in Nagafand. 
How many years have passed since the 
Army entered Nagaland? Even now you 
will find that the probJem bas not been 
solved. So Jet all those who enthu .. 
siastically demand: 'Let there by Army's 
Intervention' and even offer satyagraha 
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in support of tbat demand, realize that 
th Intervention of the Army ba Dot 

lways solved the internal problems of 
the country. No doubt Army sometimes 
has to help the cjvil administration. But 
if we rely on the Army to find out a solu. 
tion to a problem which is essentially 
political, that problem will always be 
with us . 

Therefore, merely having ·the Presi. 
dent's,rule mer ly: having more of CR PF's 
forces, merely having the armed inter-
vention of the Army is not going 
to solve the problem. Along with tbat, 
what is necessary is tbe popular will. 

We were told at. one stage that all 
" parties should come together and com-

monly compaign. We were also loid 
that Barnala JI'i Government must be 
strengthened and upoorted. In facr, we 
neither gave An unconditional support to 
the Barnal Government, Dor did we 
unconditionaJ)y opposo it. We told him 
tbat his every act had to be Judged on 
merits. On more than one occasion we 
had told our friend Mr. Barnala that he 
would be able to deliver the goods in the 
State of PUnjab j f he iodcpendendy 
functioned, and also had the poltica) will 
to function there. If be functjoned as 
some sort of an agent of the enlre, he 
would not be able to deliver tbe goods, 
No doubt. be could take assistance from 
the ~ Centre and have cordial relations 
between the Centre and the State; but he 
must assert his political will. At one 
stage, we were told tbat Mr. Barnala and 
his Government must be supported. 
We were told that we must campaign 
together. And one day, 
at 11 9'clock we found here maoy 
members of the ruling party getting up 
and asking: 'What is the Horne Minister 
dOing? He must take firm action.' And 
tbe Home Minister got up on that day, 
and said action would be taken, and 
everything that had to be done in Puniab 
would be done. By the even'ing. the 
President's rule in Punjab had already 
been announced. It was an orchestrated 
demand. Probably, they knew that tho 
President's rule wa coming in the 
evening. 

Sometimes in the House of Comm ons 

a Mjnister wants convenient questions to 
be asked and) therefore, Short · Notice 
Questions are arranged. Sometimes the 
arrangement is with the MInister, and 
sometimes with others. 

s. BUr A SINGH: Professor Sahib, 
you never oblige us. 

PRO "'. MADHU DANDAVATE :No. 
we will obHge you for a proper cause. We 
will do it. 

Therefore, that hue and cry, that 
orchestrated cry was there; and the Pre i-
dent's rule was promulgated. I told this 
to Mr. Barna!a before he was thrown out 
and President's ' rule was promulgated: 
'Rest assured; on the eve of the Haryana 
poll ~ , you will be thrown out: And as 
expected, he was thrown out. Now the 
President's rule is there. 

Of course, there are c onfiictmg 
figur . But I have a note which says that 

even as far as casualties are concerned, the 
a verage rate bad not immediately come 
down. Violence has not ended comple-
tely. Corruption is stiH there; and as a 
ce uU, we find that President's rule is 
not Hkely to solve all the probJems that 
are pending with the Government. If 
there is no guarantee that President's ru!e 
is going to solve problem. what is the 
harm in giving a trial to democratic rule 
in the State? 

I am not going to say whether 'X' 
must be there, or "Y' - whoever is able 
to muster a majority tn the House caD be 
there. Fortunately, the Assembly has 
been dissolved. It is in suspended 
animation. ProbabJy they might evolve 
animated 5uspension also. But it is in 
suspended animation. I am sure that 
since the Assembly is in suspended ani. 
mation and the Assembly has not been 
dissolved, it will be possibie to find out 
whether a popular, democratic rule can be 
installed. 

Political will can be restored; and 
only if the political will of tbe Punjab is 
re~tored justice is given; and it the poli .. 
tical problems are solved through the poli. 
tical solution, then onJy tbe law and 
order can be properly main taine~. 
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We very often talk about the Punjab 

Accord. One oes not know how mu b 
po ition of- the Punjab Accord has been 
survived and bow much bas been demo-
lished. But, anyway, one does Dot know 
w~at has ha~pened to the Punjab Accord? 
In fact, that seems to be tbe fa te of 
almost ·811 the Accords, whether inside 
the country or outside the country; and 
that being the situation, merely signing 
the accord and expectiog tbe accord to 
implement itself on the paper, that way 
problem can never be solved. Therefore, 
we sbould try to hit at tbe very root of 
the ~' problem and the root of tbe 
problem is that the Punjab problem 
is not morely a Jaw and order problem 
if it is merely a law' and order problem, 
in that case, the President's Rule prot.a-
bly i the solution. There are pers')ns 
who feel that the politfca i solution and 
tho Jaw od order solution both can go 
hand in hand. But we feel that the 
President·s Rule will not be an alterna ti ve, 
will not be a solution at aU. On the 
oontrary, remedy will be worse than the 
dise c. Therefore, we totally oppose 
in a v~ry constructive spirit to tbe conti-
nu tion of the President's Rule for ano-
ther ix mooths. 

[Tran [ation } 

CH. SUND ER SINGH (PbilJaur): 
Mr. Deputy Speaker, Sir, bad the opposi-
tion parties been in power in Punjab. 
they would have realised the seriosness of . 
the ituation prevaiJing in Punjab. They 
would have realised it, had they been in 
Arndt ar. Tb ir action in Haryana proves 
that they cannot do anything. They 
are. unabJe to run a Government. We have 
aathered that their supporters had come 
tbere with ticks. In this way they want 
to create majority there. This proves 
tb t they cannot run the administration 
tber • ' 
13.00 hr • 

Hon 'bJe M embers of the opposition, 
who are sitting here know nothing about 
the situ tion prevaiJing in Punjab. There 
i rei of terror in Punjab where people 
Clnnot sleep during night. very body is 
app ehen ive of his life. Once I asked 
• former bier Minister of Punjab that 
what will h pen if Sant ateh Singh 
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dies. he replied tbat ther will be 4 per-
sons to carry hi body and these 4 persons 
will also be my men aod 1 will see tbat 
who becomes the fifth pers~n ~ 
These people deserve strong action. Our 
Govcrnmen t is weak. The p ople of 
Punjab do not believe in compromise. 
They bave no regards for non-violence. 
Non-violence worked d uring the Britisb 
rule: But Government have to ' take 
stern action against these people. Why 
Government IS not resorting to strong 
action? Their population i onJy 1.5 
crores in Punjab and they ask for their 

. share. Our Harijan population is 25 
crores. We do not have any share, 
If they can be given ' their share we 
should also be given our share. let them 
have Khalistan. Hud our big leaderr 
who bave since expired, been tbere, 
everybody would have appreciated our 
stand. According to olJr population in 
Punjab, we should be given 4 di strict in 
PUnjab. Accord ing to our population in 
the country, we arc entitled to get 4·5 
States . What I mean to sa y is that such 
atrociti es had Dev r been committed as 
are being commi tted in Punja b. I met 
Shri Barnala a number of times about 
the things gOing on during his regime 
and advised h im that he shou ld do wor . 
But he djd nothing. I cannot explain. 
There is no need of taking much. Some 
thing should be done to deal with the 
Jaw and order situation prevailing in 
Punjab. 

[ English] 

MR. DEPUTY SPEAKER: You can 
continue your fpeech after the lunch 
break. 

13.01 hrs. 

[ The Lok Sabha adjourlled for Lunch till 
Fourteen 0/ the clock. J 

[ Tlte Lok Sabha rt-assembled alter 
Lunch at five minutes past Fourteen of 
tht clock. } 

[MR. 
Chair} 

DEPUTY SPEAKER in the 
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S AT M NT RE. ACC DENT TO THE 
122 UP W DEL I - MADRAS TAMIL 

NADU EXPRE S ON 7.11.87 
[EI1p,'li h] 

THE MINISTER OF STATE OF THE 
MINTSTRY 0 RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : Sir, I deeply 
regret to apprise to House of an unfor-
tunate train accident involving 122 UP 
New D,~ lhi-Madras am il Nadu Express at 
about 13.35 hr on 7.11.1987 on the AmJa· 
Nagpur Broad Gauge single line section 
of Nagpur Division of ' Central , Railway. 
The accident occurred between katol and 
Metpanj fa stations about 50 Kms. short 
of Nagpur. The train had a load of 21 
coaches. Th~ engine and the first 8 coa· 
ches passed the site of acciden~ safely 
while the r maining 13 coaches, 9th 00-
wards from the train engine, der iJed! 
cap size d. I regret tbat, a a result of the 
accident , 2' pa seng rs lost their Jivcs 
inc :uding 0 e;n the hospital, 13 person~ 
suffered simple iOJuri ;.' s and 19 grievous. 

Senior Officers from Nagpur and from 
tbe Zonal Railwa y Headquarters at Bom-
bay rushed to the site of a ccident. Mem-
ber Engineoring, Ra!lway Board also rush-
ed to th~ sit e . Later Member Traffic left 
for Nagpur. 

Immediately on receipt of the informa-
tion, medi al van were rushed from Ajoi 
and Amla. Radway doctors also rushed 
to tbe si te from Nagpur by road with 
ambulances. Local doctors from Katol, 
Kulam" hwar and Pandburna also rushed 

to the site and rendered m~d;caJ assi tanco . 
The injure were moved to tb ~ Railway 
and Civil Hospitals at Nagpur where fur~ 
ther treatment is following. 

Ex-gratia payment to the next of kin 
·of dead and to the injured has been ' 
arranged. 

The str'a nd .... d passengers were cleared 
from the site by special buses and by the 
uneffc ted oaches of the train They 
were furlher cleared by a special train 
from Nagpur. , 

Joint checks of ac~jdcnt spot by 
RaIJway and Civil Auth~rities as also by 
the Commissioner of RaHway Safety, 
Central Circle have eeo conducted where .. 

after restoration work bas been tak n in 
hand in full swing. Thougb Communica-
tion was restored at 11- J 5 bours on 9.11.87 
at stop Dead 10 KMPH Speed restriction, 
one goods train has already passed over 
the affected section. 15 ON and 16 UP 
G. T. Express will run via tbe normal 
route. Joint checks have revealed tbat 
track keys for about 200 metres at the site 
of the accident were mis;o, in~i'catiog 

possibihti~s of track ha ving beeD tampered 
with. 

Commissioner of Railway Safety, Cen .. 
tral Circle working ind~pendently of tbe 
Ministry of Railways will hold a t.atutory 
ioquiry into the accident from 9.11.87 at 
Nagpur to d term:ne the ause of the 
accident. 

14.09 hrs. 

STATUTORY RESOLUTION RE. 
APPROVAL OF , CONTINUANCE IN 
FORCE OF PRESIDENTIAL PROCLA-
MATION IN RESPECT OF PUNJAB-

COlltd. 
[Trallslation] 

CH. SUNDER SINGH (Pbil)aUf): 
Mr. Deputy Speaker, I was saying tbat the 
number of violent incidenb in Pun,jab and 
some other places is iocrea ing , day by 
day. There must be an eod to it. What 
I feel is that the situaUon has become very 
s rious. 

1 belong to GuruaspuT. Whosoever 
speaks against extremism. be is killed. 
Every M. P. and M. L. A. in the State, 
irrespective. of his arty affiliation, has 
been provided with 25 se~urity personnel. 
Some people belonging to Jat Community 
met me Bnd req!lested me to do something 
to apprehend thl! extremists and prevent 
massacrd. It has been observed tbat 
majority of Sikhs are against extremi m. 
The Harija s are also raising the 'Hathh-
kanda' slogan and asking for separation. 
To-day verybody should reali e that 
India is our$ and all of us beloDg to 
India. You peopJe bave disposses ed us 
of our land and s'~rted rutin ov r us. 
Followers of every religion should take a 
vow that they will Uve together in spite 
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of all difficulties and would not at'all try 
to create rift among the people. This 
spirit should be jmbibed in everybody. 
This \\ill fulfill the ideals of Mahatma 
Gandhi. If this spirit is aroused in 90 
per cent people, remaining 10 per ceot 
people cano<?t divide the country. 

Even if you are provided with 25 or more 
persons, you cannot figtt. Had ~he land 
reforms been taken place, tbes~ people 
would not have .turned terrorist in Punjab. 
They get bread and butter and kill people . 
Poor people cann ot commit murders be-
cause they are more worried about their 
livelihood. The Government have com-
mitted bJunder by not having done land 
reforms. Had the land been divided, 
people would have engag~d themselves in 
in earning their livelihood. This would 
have brougbt true socialism. The Govern -
ment did not undertake land 
refotm and encouraged big people. 
This gave impetus to terrorism. Poor 
people are more worried about 
their livelihood. It is only rich people 
who indulge in ~uch activities, enjoy life 
and ask others to kill people. But this is 
Dot the cnd. They fight among tbemse .-
Ives while distributing the booty and kill 
each other also in the process. They kill 
both Hindus and Sikhs. They kill tbose 
people who are involved in land case . 
The M. Ps cannot have peace in their 
mind while 25 security personnel accom-
pany them. They cannot move freely. 
They are fed up with this type of life. 
They sleep after closing their doors in the 
.night and have constant fear in their mind. 
Nobody knows when a terrorist may 
t ike at them. The situation in Gurdas-

pur, Amritsar and Ferozpur is very bad. 
I am of the view that rule by bul let s 
should be done away with. In my opin-
ion tbere shouJd be people's rule. Then 
situation may improve. People are being 
killed even now. There is no end. 
Earlier when a single person was killed, 
people resorted to strike. But now peo-
ple are boin-g kiJIed every day. Nobody 
bother for that verybody takes it easy. 
I am of tbe view that tb~ Government 
should maintain that wh 0 Harijans can 
remove the dirt, can t the Governmeot get 
rid of uch e1ement. The Harijan popu-
lation j 2~ crores in the country. If tbey 

win the favour of the Muslims, the poor 
people, Sikhs, Jats they will become 90 per 
cent of the total population. Then tbo 
ideals of Mahatma Gandhi also can bo 
achieved. The Concept of our socialism 
is quite different. You caonot usher socia-
Isim the way you think but I think that 
[ English} 

No man can get hi right by request. 
Rights are wrested from unwilling hands. 

[Trans latioll ) 

I will teJl you what the rights are. 
[ Ellglish} 

All expansion is life, all contraction is 
death. All Jove is expansion, alJ selfish-
ness is contraction. Love. therefore. is 
tbe only law of life. He who loves, lives 
hewho is selfish is dying. Therefore love 
Is tbe only law of life. 

[ Translatioll ] 

W e do not occupy other man's land. 
We are all equal and that is why partition 
of India pains us. So far as Hindus, 
Sikhs and Muslims are concerned, they 
are all outsiders and only are we tbe 
original inhabitants of this country. Some 
dunc es amongst us bave formed the D.S·4 
party who claim India to be tbeirs, then 
what is ours? They help . other parties 
to win and get defeated themselves. The 
lharkband people also want a separate 
land. They are tribals and J am also a 
tribal. I want to ask them that if we 
have failed to achieve something, when 
we are united, what will we be able to 
attain if we are divided. They are also 
demanding a separate State 1ike Sikhs who 
are aClually unable even to manage 0 'e 
village and if allowed, they will kill each 
other. I n the circumstances, what will 
they be abie to accomplish of their own 
accord. They should be happy that we are 
allowing the oppOSition to function. If 
the communists are voted to power, they 

. will anoihilate the opposition. It is good 
that Akalis are aganist us. The people 
are aga'nst. Akalis and there are few 
big people who support them and that is 
why if tbey are voted to power, it does 
not last long. Similarly, what Devi La! 
is doing in Haryana. You can see what 
t he opposition Is capable of accompU .. -
shing. They do not know how to rule. 
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There the people are being butchered. 
( Interruptions) 

In my district Gurdaspur, the Deputy 
Commissioner as well as the S.S.P. arc 
Harijan&, while in Rajasthan, when our 
colleague hoof Sbri Keyur Bbushao went 
inside a temple, slogans were raised 
against him for ho helps and protects 
Harijans. . This is the attitude towards 
Harijans. 

[English] 

Swami Vivekananda's call to the 
nation: 

"The main spring of trength of 
every race lies in its spirituality. 
The death of the race begins 
when sprituality wanes and 
materialism gains ground". 

Translation] 

We should get Harijans recruited in 
the army and the police. Only then they 
will be able to protect themselves. 

Secondly, there should be a good 
leader like Mabatama Gandhi if you want 
to win. Therefore, it is essential to pro-
duce good leaders first who can win 
the bearts of the people. It is due 
to thl' absence of good leaders In their 
party that they are not getting votes. 
After voting tbe oposition to power once, 
the people realised that the Congress 
party is more capablo of delivering tbe 
goods. In regard to Punjab, I think the 
existing situation tber~ is such that Presi-
dent's rule should be extended. There-
fore, I support the Resolution brought 
forward by the Government In this 
regard. 

[English) 

SHRIINDRAJI GUPTA (Basirhat): 
There is Home Minister's Motion asking 
for approval of further extension for six 
months of President's rule in Punjab and 
along with it the speech that he made 
when introducing that Motion. In my 
opinion it amounts to 3n expression of 
complete frustration with the whole situ-
ation. Tb y arc in a -blind alley. They 

do not know what to do. All he has 
said is that the Governor has given a 
report or recommendation that the situ-
ation is not ripe for restoration of popular 
or democratic rule; that any such Govern .. 
ment if attempted to be fromed now 
would Jead to some kind of loosening of 
the strict measures whieh have been taken 
and there will be a general weakening of 
the situation and also no party or parties 
which includes, of course, the Congress 
Party also-no party or parties-are in a 
position to offer any ' kind of table or 
effective Government and therefore the 
President's rule must continue. This is 
the argument of the Governor as reported 
to us by the Home Minister which has 
been buttressed by him claiming that on 
the law and order front things are very 
much better DOW, improved, people's con-
fidence bas grown aDd he has used tbls 
expression. I am quoting from him-

"That the terrorists are in hiding 
and virtually on the run". 

I think a more bogus claim can hardly be 
thought of. This claim is made on the 
very day when four Police officers were 
killed in one day including one D.S.P. 
That was the day when the Home Mini-
ster was saying in the House. 

"That the terrorists are In 
hiding and on the rUD." 

The figure he has also given that 
from 12th May to 21st ' of October. the 
terrorists had killed 446 people of whom, 
perhaps. I do not know, but perhaps the 
majority or at least a very substantial 
number were Sikhs; they killed 446 people 
and 49 policemen; whereas the Security 
Forces bad arrested 1935 people and had 
shot 197 terrorists. Now if these figures 
are compared with the figures of the pre. 
vious period just before President's rule 
was imposed when the Barnala Govero-
ment .was functioning there, we find that 
the nu(nber of kjJJjogs has, therefore, 
increased. It has not gone down. It bas 

increased. It is on the basis of the Govern-
ment's own figure and during this period 
we have also seen some, what one might 
say is, evidences of the terrorists beIng 
very much organised and active, far from 
being subdued. We have seen killinss of 
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Mr. Buta Sin b's own relatives in his 
viHa e on the occasion of family marriage 
or something like tbat. It Is a sad tbing. 

ut in a village where Home Mini tcr has 
directly got his own links and connections 
and relatives, such a thing did take place. 
Many other killings took place during this 
period of killings of entire families. I 
know because our party had some victims 
among them, where tbe entire family was 
wiped out. We bave also in this period 
seen the audacity of these t errorists tbat 
they have carried out tbis massacre in 
Delhi in Chhtranjan olony. He has 
made no reference to these things. He 
said "that the terrorists are on tbe run". 
Such a ghastly massacre took place here. 
Earljer also we have bad the killings in 
Greater Kailash and an that aod now in 
the' Chittranjan Colony. I hope he does 
not want to draw a kind of dividing ]jne 
between ~bose terrorists and those terro-
rists. It is a part of organised plan to 
create a certain atmosphere and condition 
of panic and al so to give an impression 
of being capable of taking so cal led reta-
liatory action. It is true. I admit because 
I frequently do have to go to Punjab and 
I also may say that on my recent visit I 
had to go to particular village areas where 
our people have been killed and which 
are quite notorIous. hot-beds of the 
terrorists. It is true. As the Home Minister 
aid , that in general the ordinary people, 

Hindus, of course the Sikhs also, are 
mucQ more opposed to terrorism and the 
terrorist activit ios tban they were before. 
That is the fact. It is also a fact tbat 
what is dominant is fear and panic; fear 

I 

bas also grown. It is wrong to say that 
the confidence on the security forces has 
grown mong the ordinary people. It is 
not so. In many places, Sir. I was to1d 
by the people themselves that the whole 
trouble is that at night these security 
forces do not want to mov out from their 
posts . If some alarm fs gIven , if some 
news comes up about the attempt by the 
terrorists some where, there is a great 
re uctanee on tbe part of tbe security 
forces to leave their posts at nigbt and to 
move out. One reason for that may be 
that the C .R.P. or any other Central 
Forces which are deployed are strang~rs 
to tbe area. The do not know the area, 

they do not know the villages, they do 
not know the people aod they can't 
identify anybody. Th ey have to rely 
entirely on the Joca], that is, the Punjab 
Police and whatever intelligence they claim 
to have and therefore much of their effec-
tiveness has also been blunted in spite of 
the fact that they h ave been deployed in 
fairly substantial numbers becau~e the 
terrorists are mainly acting at night and 
people everywhere complain that at night 
these people are Dot to be seen or heard. 
They don't come out and th ey don't 
arrive at the place till seve raJ hours after 
the kill ings and incidents ' took place. I 
must say one thing tbat the weakest part 
'of tbe H ome Minister's argument was to 
expla in why it was n ecessary in the first 
place to impose President's rule. His only 
argument is that under the Barana1a 
Government the law an d order situation 
was deteriorating a nd killings were going 
up and the situation had gon e worse after 
the imposition of the President's rul e. 
The rea! reason, the political motivation. 
I Will say, of the Centre behind the impo-
sition of the Presjdent's rule, has not been 
ment ioned by tbe Home Minister at all. The 
political motiva tion was at that time that 
such a move would help the ruling party 
to mobilise Hindu votes in the Haryana 
electi on. That was the whole idea to give 
the Hindus in Haryana a feeling that the 
Centre is bothering about them and there-
fore they are going to come down with a 
heavy hand on the terrorists in Punjab. 
But that gamble also failed. They did not 
get many votes. They got tbe worst 
drubbing they ever had tn their rfe in the 
Haryana election. 

Now, what i , the essential flaw tbat 
we find in thi whole ar6ument ? Just on 
the eve of the Presiden t's rule, this poli-
tical mobili sation attempt had started. You 
remember, there was a move which was' 
initiated from Del hi. AJI the parties, secu. 
Jar t ook par in it and it was d ecided tha t 
tber would be an-all-party campaign in 
tbe Punjab joint mobilisation which we 
believe is the only way by which the terro-
rists can be effectively iso]ated from the 
mass of peopJe. At pres'ot it is wrong to 
think that they are isolated. PeopJe are 
afraid of them . People don't like many 
tbings tbey are doing. But th ey are not 
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isolated. In fact. I know that in parts of 
Amritsar d istrict, they have been abJe to 
expand th Jt bas: in the rural areas. They 
arc able to move about freely in the day 
time also. People who are known as terri-
tists are seen going around in the day-
time but nobody bas courage to do any-
tbing or say anything to them. Tbey are 
given shelter 0 r possibly tbey take belter 
in village bou es. They get food from there 
and all that. So, they are not isolated 
and tbey Will Dot be isolated unless tbe 
politIcal mobilisatipn of the people, tbat 
means making the people themselves come 
out and b~ vocal, speak out which tbey are 
afraid to do and people without arms are 
facing all tbese sophisticated weapons. 
But that political mobilIsation effort which 
was made and which I think, as long as it 
continued, was having positive results. 
Very big rallies and meetings were being 
h eld and tbe majority of the p oplc who 
wete corning to these rallies were Sikhs. 
Th ey were sitting there . They were suppor-
ting what was being said, for the need for 
a popular re i tance aga 'ost the Khalistan 
mov'ement. But the whole thing has been 
stopped now. The moment President's 
ru~e was imposed, after tbat the whole 
thing has been stopped. No more move 
join tly by all t he parti es together. Whoever 
wants to do something on his own separa-
tely is free to do it and get k iIJed in the 
bargain. I do not see why we of the Left 
should have a monopoly or should take 
up a contract to go on sbedding our blood 
for , what purpose? Unless everybody ' 
comes together and if this is considered 
to be a national task, then it must be 
made as a joint effort. However, that was 
not done and one reason, Sir, I may point 
out as to why people connot be mobilised 
in the Punjab to come out on the streets. 
to come out in demonstra tIon and mee· 
tings against the terrorists is that however 
much th ey may be against the, terrorists 
tb yare also against th e Central Govern-
ment. The sentiments of the people against 
the Centre, you should try to understand, 
are so bitter that while they do not want 
this terrorism to cont'nue, it has disrupted 
their lives completely, dislocated their 
normal life and so on, at the same time 
they are so bitter for a number of reasons 
again .t the Centre. The result is that this 
mobilisation is paralysed. What are the 
issues on which they are bitter? They 

have said here in this House many times, 
even some assurances were given l which 
have Dot been kept up. An assurance was 
given in this House itself that the cases 
of those Jodhpur detenues wou'd be 
reviewed. The Government did not say 
they would release all of them, but they 
did say tbat the cases would be revIewed, 
which means that there is a basis for 
revi w. The Government cannot say the 
opposite also that aU the people who were 
found inside the Golden Temple on that 
day are alJ criminals or terrorists or 
peopJe who have committed some crimes 

.ab.out whom they said there could be DO 
question of a review. Why have they said 
that the cases would be reviewed? We 
know among tbem there are momen, 
there are children, there are Sevadars 
who were there doing tbe lr duty in tbat 
temple, and so many other peop Of and 
tbere may b... many terrorists a lso. I do 
not say there are no terror ists among 
them. But all that was promised here was 
that a review would be m'ade in every case 
and tbose people who are found Dot to be 
involved directly in any type of serious 
crimes Hke this would be released. What 
has happened? We don't hear anything 
more about it. And if I feel bitter about 
tbis, I can und~rstand how an ordinary 
Sikh in the Punjab feels about tbase 
things. I wouJd like to know what is the 
Government's thinking on this question 
now. When people talk about the emotions 
or the psycbe of the Sikhs being hurt and 
all that, I don't believe in all this Khali· 
stan business being a very big Issue with 
them. It is these things which are acting 
a8 big pin-pricks. There is this question of 
taking action against at least those people 
who are responsible directly for these 
anti-Sikh riots here. outside the Punjab, 
after Indira Gandhi'a assassination. The 
report has come of an inquiry; That 
inquiry report does Dot specify 
anybody. It ,says, 'What happened 
was a spontaneous thiog. It is just 
a spontaneous ~xpressjon of people's 
anger, whereas there is so much corrobora .. 
tive evidence to show tbat many people 
were directly involved in organising these 
attacks on the Sikhs. And then the victims 
of tbose riots, a large number are here 
in Delhi. Can the Government say that 
tbey have been properly rehabilitated 1 
They arc not. All tbese thinas arc rank, 
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ling In the minds of ordinary Sikhs. These 
are the things which provide ammunition 
to the terrorists, these are the things tha t 
terrorists are able to utilise In order to 
get the sympathy of tbe people and to 
rouse them against the Central Govern-
ment, these acts of omission and commi~ 
ssion. 

Then there is always this lJegation going 
on that innocent Sikh youth are being to-
turred or they are being even killed in 50-
called false encounters. Now, what is the 
Governinent s response? The Government 
says, 'No, there is DO such thing.' Then 
why it is b.eing said every day that false 
encounters and kilJing of innocent youth 
are going on, which may be partly true 
and partly untrue or exaggerated? And 
on tbe other sid~, tbe Government says, 
'No, there is no such thing. ' Everybody, 
every single person who Is arrested or 
interrogated or killed is a genuine terro-
rist. I do not think this will satisfy any-
body, it being the psychology of tbe Sikhs 
in the Punjab at this moment. Something · 
must be done, some prosess must be set 
jn motion, some method musf be found by 
which all a1le ations which are based on 
some kind of prima facie evidence of peo-
ple having been tortured in tbe name of 
interrogation or are being killed by the 
police in order to show that they have 
encounters, are answerd. Thel e must be 
some proper inquiry. I read the speech 
that Mr. Ribeiro made in some village 
meeting in Ja1andhar district ·1 think it 
which- I was very glad because Ribeiro 
was saying tbis-he said, 'I cannot claim 
that my force is c'ompJeteJy. 100 percent 
blameless in aJ] cases . It may be some .. 
where such things do happen. Some things 
arc done which should not be done . Some 
excesses may be committed, but if you 
people whq are here listening to me, b"ng 
such specific cases to my notice, I pro · 
mise you as tbe Chief of the Police Forces 
here that every case will be thoroughly 
interrogated by the people on whom you 
can depend; But 1 do not know jf such 
things are actually being done. Then we 
should be told something about it and tho 
Government should come out with some 
kind of report instead of simply, flatJy 
denying everything and saying, 'No, 
othi~ Ii e this has h ppened. t And the 
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opposite side goes on saying, ' es, you 
are kilJing all our innocent youth. t JU$t 
now the same thing has started being said 
in Sri Lanka tbat all tbe innocent youth 
are being kiJled by the Indian Peace-
keeping Force. This is not the way to 
deal with these things, Sir, So, what I 
want to say Is that the situation is serious. 
There should not be a carnplacent attitude 
about the Jaw and order situation , as the 
Home Ministry bas tried to say, because 
the path of jo.int mobilisation of aJl secular 
forces which is the only way to isolate 
these terrorists , has been given up virtu-
ally though the Home Minister said Jast 
time, in the last Session, that 'we believe 

firmly in that path and we are going to see 
that that path is followed. 'But nothing bas 
happened. Secondly, what happened to 
the question of encouraging and helping 
and arming by p ople 's self-defence squads 
in the villages who a re to be given the 
resronsibility of defending their own vma. 
ges ? Now, you will say some tbing' yes, 
some squads have been formed with ex--
servicemen and all thaC. J go about in 
the Punjab quite a bit, my Party is quite 
active. I suppose, in tbe Punjab, every-
body knows it, and they have repeatedly 
been requesting t t such squads should 
be formed at least in those 3-4 districts 
where the terrorists are on the rampage 
and let the people themselves take the 
responsib ilify of guarding their areas and 
their vi lIages, pIovided they are gi ven s omo 
minimum arms by the Government. I 
suppose the re is some controversy about 
this within tbe ruling circ1es as to whether 
people should be given arms; specially if 
they are Communists, they should not be 
given, better they should be killed. I do 
not know what they think, but I know 
that there is a meagre and very miserable 
quantity of arms and that also arms of a 
particular type \\t hich are of tbis restricted 
bore and all that, even that Is something, 
but tbere is a very very meagre amount 
being given to people who are willing to 
come out and fight theses p opJe and stand 
up to that . 

Tbere are so many little things. 1 
do not know if the Home Minister knows 
that when an employees of the Central 
Government working in tbe Punjab. he 
probably is a Punjabi himself, but he is 
an employee of the Central Government, 
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Railway employee for example- when they 
are killed by terrorists,there is no prescri-
bed scale or policy or anything of giving 
them compensation. THey don't even get 
the compensation which an ordinary 
citizen in the Punjab who is a victim of 
tbe terrorists gets or which tbe Punjab 
Government gives to its own employees 
who are made victims. I have got a COD-

crete case here, I c n give you, of a rail-
way employee who was killed by the 
terrorists. The Punjab Government 
referred it to tbe local railway aethority 
saying, 'wbat about paying adequate com-
pensation l' They said, we referred it 
to tbe raHway authorities in Delhi, but 
tbey say, 'we have no policy, we have no 
prescribed norms or anything of giving 
compensation'. So, he bas to be given 
less compensation than wbat Punjab Gover-
nment employees or ordinary citizens get. 
These things should be Jooked into. who 
is to look into these things '1 1 know 
Mr. Barnala on any count was quite 
a weak figure, he was weak 
on many factors. But with all my 
friendship and long old friendship for 
Siddhartba Shankar Roy, I don't think be 
is a substitute for BarnaJa. He can't be a 
substitute in the Punjab for Barnala. H e 
is not looked upon like that by ordinary 
Sikh people. they regard him as a symbol 
of tbe Centre against whom they have so 
many grievances. And those grievances 
also are not being attended to. So, as 
Prof. Dandavate has said. is it a politi-
cal qusstion of fighthing these terrorists or 
is It simply a question of Jetting the secu-
rity fore s handle the situation which is 
absurd. Both things are required. 
Security fore s, would be more effective 
if they were backed up by these 
self-defence squads in the rural 
areas. That a!so is Dot there ,Intelligence 
service does Dot seem to have improved. 
Oherwise, how they went and butchered 
sor many people of the Home Minister'S 
family, in his own village there ? It is 
well-planned and well-organised thing. 
And jus t to show that they are not on 
the run, they come to Delhi and kill so 
many people in tbe hittaranjan Colony 
in this very period. So, you must have a 
combination of effective security measure's 
to the extent possible with pol itical 
initiative. Political initiative part of it is 
completely mIssing for the last several 

months. Nothing is being done in that 
direction by the Centre nor is any move 
made jointly to mobili e everybody toge-
ther. If you simpJy extend the Preside-
nt 's rule for six months more and conti-
nue everything else in the old way, this 
is not going to solve anything. It wll1 
make the terrotists also more desparato 
and tben it will also alienate the ordinary 
Sikh people further. 

\Vhat is the role of the Gurdwaras 
now? He should tell us. It is because, 
DOW it has become a kind of unwritten 
thing that we cannot go into the Ourdwa-
ras. We go into the complex all around 
the Gurdwara, into this Serai and that 
Serai and all tbat. But we cannot send the 
security forc'es into the Gurdwara proper 
for obvious reasons. Once that Jesson bas 
been learnt. May-be we made a mistake 
or whatever it was. But that had tbe 
biggest repercussion on the psychology of 
the Sikhs. We know it very well. Now I 
am told that in every district, in every 
village, new Gurdwaras are being construc-
ted because it is the obvious place where 
these people can gather, make that their 
headquarters. It is a kind of sanctuary, 
where they know, they arc safe. Nobody 
can come inside and ta'ke action against 
them. They can even conect arms inside 
there. Those new H!gh Priests in Amrit-
sar who are tbe nomjnees of the terrorists 
have openly declared that henceforth, all 
the monies, contributions which are recei-
ved, whether from different parts of the 
country or from abroad, for the Golden 
'Temple, will be utilised for the purchase 
of weapons, for buying more arms, for 
our young men. So} where do we go from 
here? 

Therefore, in contusion. T would say, 
we do not like to support this motion 
because it does not offer any real alterna-
tive' It is just a frustrated way of saying, 
"Let us go on in tbe same old way". 
may- be, you cannot find any Party just 
now, including your OWD t of eourse. which 
is capable of giving firm leadership, as you 
said to some new popular Government. 
But the President's rule is not a substituto. 
The role of the bureaucracy and tbe role 
of tbe gun is not an indefinite substi (ute 
for popular rule. It cannot be. And the 
Barn ala , Government was, no · doubt, 
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riddled by many weaknesses and contra-
dictions and differeoc s within the Akali 
Party also- we know them-which had 
the very negative effect 00 the security. 
We know that. But the dismissal of 
that BaroaJa Government has failed to 
improve matter. My point is. it has fail d 
to improve matter. Even the movement 
of the terrorists across the border and the 
supply of aems across the border has not 
been plugged. 

(Interruptions) 

Every day, the actions against the 
terrorists or the actions by the terrori sts , 
sbow, accord'ng to tbo PresCJ, tbat the 
number of AK.-47, assault rifles is Increa-
sing, Ev . ry day this comes In the news 
that so many AK-47 assault rifles have 
been seized by the police; this was done 
and that was done. Where are they com-
ing from? If you have sealed the border, 
where arc they coming from ? I do Dot see 
what great benefit to the law and order 
situation has been brought about by this 
President 's rule. Even Prime Minister 
Junejo is now trying his own game to capi-
talise on the fact which, according to 
them, we have been doIng the same thing 
with the Tamil terrorists as they are doing 
with all Pubjab terrorists. So why do you 
complain '1 He started saying openly. 

You have to reply to tbese things. You 
cannot just keep quiet and say every day 
that our police are very active and effi-
cient. 

Finally, I wi]] just say that some pro-
cess of moving towards restoration of 
popular rule at Jeast must be started, must 
be Initiated, by the Government. The 
firse step, 1 will say-because tbe Home 
Minister said who is there to talk to, 
nobody to talk to, nobody Jeft to taik 
to-in view of this critical situation we 

. are facing is that the Government should 
state openly that 'We are prepared to 
talk to anybody who is prepared to dec-
Jare publicly that be is against secesionlssm 
tbey are for national unity, they are agai-
nst KbaHstan, they are agaio t terrorism." 
We do not ask for any other conditions 
in this situation. You shou1d have no besi-
tation in talking to anybody who is willing 
to commit himself publicly before tbe 

country and the people on these issues, if 
it is going to be some use in finding a way 
out, some kind of coalition" of forces_ 
perhaps, which is capa ble of replacing this 
President ' s rule. I do not mind if they 
are inside jail n ow or Olltside jail, where-
ver they may be, but they have got to 
commit themselves on this basic point. On 
this, there can be no compromise. You 
should have no hesitation in agreeing to 
talk to anybody who is wit jog to do that. 
Let us do someth ing. I do not know if 
you are having some secret talks, confi-
dential talks. I do not xpect you will tell 
us that. We are hearing something now 
and again from here and there. Bnt this. 
SItuation caDDot be allowed to continue 
like this because the whole security and 
interest of the country is at stake a nd, 
therefore, 1 think this is a barren pro-
position simply to extend Presidents's rule 
without th inking of any new step, any new 
initiative, noth ing, go on in the o :d way, 
that will only lead us to a dead eno a nd, 
therefore, we are not in favour of tbis 
ty'pe of motion which he has moved 
here. 

[ Translation ] 

SHRI SHY AM LAL Y AD A V (Vara-
nas i): Mr. D eputy Speaker, Sir, while 
expressing my views on the Punjab 
Resolution, I want to b egi n from where 
Shri Indrajit Gupta has left. He wants 
that the Government should openly invite 
persons for negotiat'ons who have comp-
lete faitn in our Constitution aod who are 
totally against h:rrorism and vIolence. I 
think, perhaps, his attention has not been 
drawn to the appeal made by our hone 
Prime Minister 2 or 4 days back. The 
han . Prime Minister has himself reiterated, 
as has appeared in tbe newspapers also, 
that Government is prepared for talks in 
regard to finding a solution to the Punjab 
problem provided only th ose peopfe come 
forward wbo have complete faith in the 
Constitution and are opposed tt) terrorism 
and violence. There can be no better 
offer than this. eoce. it is an open invit-
ation to those who are prepared to talk 
about this problem . I think that the hOD • 
Prime Minister has expressed the same 
views as have been expressed by Sbri 
Indrajit Gupta. 
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fIe bas also proposed tbat ma campai. 
g sho Id be initiated to educate the people 
aod to isolat e terrorists in Punjab 0 that 
they are not able to get any cooperation 
from the common people. P rhaps he is 
not aware that our Congress party has 
been organising large sca le mass calli s, 
processions, speeches etc. in every district 
of Punjab since 19th of this month and 
every effort is being made to create public 
awar ness through mass mobilisation and 
Olher methods. It is a matter of rejoicing 
that the people of PUnjab a re participating 
in lar l.:,e numbers in these processions, 
meetings, speeches and rallies a dare 
supporting us. We all want that we should 
make cooperative efforts in combating 
terrorism and in isolating tbe terrorists in 
Punjab. That is wby our Congress party 
has been organising such mass campaigns 
from the very beginning. 

I do agree that commun ist s have been 
working in this direction since long. T hey 
have b en making efforts and th e Congress 
Party bas also been making similar efforts . 
I think that he should have mentioned it. 
I do not kno v 'Why it escaped his notice. 

Second Iy, in regard to the proportions 
which the Punjab problem ha~ assumed, 
my personal opinion is tbat no such 
effort s of the Government for installing a 
dem ocratic rule in the State will b", 
successful. arlier, elections were ~eJd In 
Punjab after tbe Signing of the P uoja b 
Accord between Rajiv G andhi and Sant 
Longowal. In this way Akali Government 
was formed there. It was a great achieve-
ment . However, it is unfortunate tbat 
whenever the Akali party is in power. they 
start some , or the other struggle but today 
al so the stru gJe is going on although the 
Ak aIi DaJ is n o longer in power. Perbaps 
it was their infighting which has weakened 
them. Despite the support of t he Congress 
and of tbis House, thoy were unsuccessful 
io maintaining peace and restoring 
normalcy in Punjab . 

t is wrong to say that President's 
Rule has not helped in improving the 
condit ions in any way. TilJ 11 th May 
1987. tbat is, before th e imposition of 
President's Ru le, there were 3294 incidents 
of ten orism aga jnst only 2533 so far 

occurred after the imposition of President's 

RuJe. There bas b eo a definite declino 
in the number of incidents. During tbe 
Barnala rule there has been 816 murders 
aga inst 519 after the imposition of the 
Prcsldenfs Rule. It clearly indicates that 
tbe number of murders have come down. 
Perhaps Shri Indrajit Gupta might be 
aware that when a serious problem had 
b een crelded by NaxaJites in West Bengal. 
it was Shri Siddharth Shankar Ray who 
was abJe to control the situation and it is 
because of that the C.P .M. Government 
is working smoothly there. We have full 
faith tbat Shrl Siddharath Shankar Ray 
will be successful in Punjab as well. 

Those who are committing heinous 
crimes and indulging in violence, should 
be dealt with sternly. Only the police aDd 
the law can deal with them. Any sort of 
relaxation will not yield good resuJts. 
Terrorism bas become an international 
phenomenon today but uoles such things 
are firmly count~red we will n t be able 
to solv·c tbis probJem. In such an atmos-
phere, it is not possible to enter into any 
settlement with tbem. In other ~ountriest 
if terrorism raises its head it is nipped in 
the bud. In Pun.:ab also we will have to 
deal with them stern Iy. 

Unlike Sbri Indraj it Gupta I have not 
been able to travel much in Punjab. 
HoweV e;> r, when I went tbere once I saw 
that tbe common people were doing their 
busin ees p eaceful ly and agricultural 
activities were also being carried on a 
usual. Even today, iospite of tbe drought, 
the foodgrain production in Punjab bas 
been the highest amoDg all States. There 
is peace in the vUlages . People are 
careyiog on with their business as usual. 
Industries are also fUDctIoning normalJy. 
Such is the situation tbere. We can see 
prosperity everywbere in the Stale. It j 
because of tbis reason that some people 
from there were able to go to Canada 
and settle there and now tbe'se are the 
people who are now demanding KhaJistan 
from there. When our hon. Prime Minis .. 
ter visited Vancouver recently, the Sikhs 
there who actuaJJy have nothing to do 
with our country and have DO other JinkR 
except that they are Sikhs, agitated fcc 
Kbalistan. 'Our hon. Prime Mintster wa s 
right in saying that they should foren 
'Khalistan' in Canada because there was 
no such thins in India. 
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PROF. 
(Raja pur) 
them. 

MADHU DANDAVATE 
He created a headache for 

SHRI SHYAM LAL YADAV: No 
there will be no headache for them. They 
will be able to deal with it. I thjnk what-
ever is happening in Punjab is a political 
gimmick. This is the result o r' the conspi-
racy of some elements abroad and of 
somo inside the country who want to 
grab power by any means and are taking 
recourse to violence. Therefore, they 
should be d ealt with accordingly. As 
regards detained people, we want that 
they should be prosecuted. But some ... 
times it is not possible to institute legal 
proceedings against them. Leavo aside 
Punjab, even in other States when goon-
das commit murders, no one is prepared 
to come forward to give evidence against 
them. Hence, we are compelled to keep 
lucb people behind bars. For such people 
we have the National Security Act. We 
bave such acts to curb terrorism but there 
is DO one to tender evidence against such 
people. Therefore, they have to be kept 
behind bars. Besides, it is essential to 
enforce anti-terrorist laws in Punjab. If 
we re~iew the cases everyday and release 
tbe prisoners subsequently, then some bad 
elements, goondas aod murderers are 
likely to be set free as it Is difficult to get 
evidence against them. None is willing to 
provide testimony in such cases. There-
fore, I th~nk it is not desirable to take 
this issue lightly. This problem cannot be 
solved by releasing the prisoners detained 
in Jodhpur jails. 

I think we should support the strict 
measures takpn by tbe Government in 
regard to Punjab. The way the murders 
are being committed tbere, sometimes it 
becomes ·very difficult to prevent such 
incidents. Even in Delhi inspitc of heavy 
security, the terrorists manage to come 
and kill people. It is very difficult to 
apprehend the kilJers because no one 
comes forward to tender evidence against 
them. Therefore, it has become more 
difficult in Punjab. Shou1d people do their 
work or provide such an evidence? There .. 
fore, there Is no aJternative to President's 
Rule in P uojab. 

I would suggest that there the State 

Assembly should be dissolved. There is 
DO need for animated suspension. Do you 
tbink that by keeping tbis assembly alive 
you will be able to establish democracy 
and peace in that State? Will you be able 
to combat these terrorists and extremists? 
I think it is impossible to do so. You 
sbould first dissolve the assembly and then 
think of holding eJections when there is a 
congenial atmosphere in which Presidenfs 
Rule can be ended and elections can be 
held peacefully. 

How is tbe President's Rule undemo-
cratic there? The Parliament has fuJI 
control over the affairs of that State. 
There are Advisory Committees and laws 
are made on the basis of their recommen-
dations. The Home Minister also enjoys 
certain powers in this regard. That is why 
tbere is a provision in our Constitution 
under wbich Centra) Rule can be imposed 
in any State in case of constitutional 
break down in that State. 

PROF. MADHU DANDAVATE: It 
is good that there is no prov ision in our 
Constitution for the President's Rule at 
the National level. 

SHRI SHYAM LAL YADAV: When 
the Janata Party came to power in 1977, 
it made uso of this proviSion and djssoIv~d 
all the State Assemblies by misusing It. It 
is not that there was a different Constitu-
tion tben. But when it was · convenient for 
them, then they also took this step. If 
th is provision had not been there how 
would they have taken that step? Thus, 
our constitution makers had made this 
provision keeping in view the situation in 
tbe country. 

I think the resolution moved by the 
hone Minister of Home Affairs is appro-
priate and beneficial for the country. 
Concrete steps are being taken to safe. 
guard the unity and integrity of the 
country and th~ hone Minister bas thus 
shown exeOlp1ary courage in this regard. 

Just .now hone Shri Indrajit Gupta bas also 
stated that inspite of the brutal murder 
of the members of the fami1y of tbe bon. 
Home Minister in Punjab and about which 
tbe whole House has expressed sorrow be 
i combatipg tbe problems of that State 
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with courage. Can we imagine how much 
tension be may be enduring on account of 
it ? 

This motion has been brought forward 
to extend the President's RuJe by another 
six months in order to tacklo tho difficult 
situation in Punjab. Tbe Government is 
gradually being . successful in gaining 
control over the situation in that State_ 
I want to congratulate the Governor, the 
PoJice Chief, Shri Ribeiro and all other 
concerned officers in this reg~rd. 

Today, the police is Leiog condemned 
but we should realise the difficult nature 
of their work, bow the constables and tbe 
officers are attacked and what could be 
tbeir state of mind under such circums- ' 
tances. We shall appreciate the courage 
with which they are combating ' tbe 
situation. The terrorists are unnecessarily 
blaming them, we should not pay any 
attention to that. 

15.00 hrs. 

The way in which shelter is being 
provided to the terrorists in Gurdwaras, 
1 agree with Shri lodrajit Gupta ~s view 
fuHy that in case such criminals hide in 
Gurdwaras or in otber places of worship 
or if arms are piled up there, tben it 
should be Government's right to search 
these places and flu sh out the terrorists. 
No temple, mosque or Gurdwara or any 
other place of worship can provide shelter 
to the criminals or keep arms. To-day we 
find that the people there are incited to 
rise up in rebellion. \'\'e should condemn 
such activities golog on inSide the Gurd-
waras today and we should condemn 
those Sikhs who arc encouraging it. I 
think our peace loving Sikh brethren do 
not like such activities. But the terrorists 
arc 0 "cupying the Gurdwaras forcibly. 
They are Dot only t rrorising the good 
citizens but also threatening tbe priests 
with dire consequences if they dared to 
oppose. They have threatened Prof. 
Darshan Singh as well. But this state of 
affairs cannot cont.inue for long. If 
violence is incited or a call to revolt is 
aiven from religious places or criminals 
are given shelter aod weapons stock-piled 
there, it will not be tolerated in the near 
future. I think such a situation cannot go 
00 for a long time. Therefore, in order to 

safeguard the sanctity of such place of 
worship. strict action should be taken to 
prevent stock-piling of weapons in tbes 
places. 

15.01 brs. 

[SHRIMATI BASA VARAJESWARI 
in the Chair 1 

The report of the Sarkaria Commission 
has already been submitted. Today in 
view of the differeot situations beiug 
created in different States and in view of 
the federal structure . . it is not possibJ to 
give any concessions in this respect. We 
should oot make aoy such arrangements 
by which the State Governments can 
cripple their administration and make the 
life of the common people difficult. They, 
should not' be granted so much powers as 
to rise up in revolt. That is why, it is 
essentiaJ to consider the report of Sarkaria 
Commission very seriousJy. It Is not yet 
time to grant too much powers to the 
State Governments. 

A Commission was appointed to 
inquire jnto the Delhi riots. The report 
of this Commission has aiso been sub-
mitted. According to tbe report. no one 
has been found guiJty. As a result, law 
suits cannot be filed against anyone. 
Whatever inquiry has taken place is 
enough. Those persons whose shops were 
looted have been granted adequate com-
pensation. I myself know of many persons 
who have now got better shops with large 
stocks of commodities than what they had 
prior to t}1 e riots. If some people have 
been Jeft, you can compensate them as 
well. I f you institute cases and dig up old 
graves. it wIll create bitterness among 
people which wiJl not benefit anyone. 

SHRI BALWANT SINGH RAM,OO-
WALIA: Are you opposing it? Do you 
want that cases should Dot be instituted 
against the killers? 

(Int€rruptions) 

SHRI SHY AM LAL Y ADAV : There 
were so many killings in Punjab but no 
suit has been instituted against anyone .... 
(Interruptions) 

SHRI BALW ANT SINGH RAMOO. 
WALIA: The killer is a kiUcr, whether 
he is in Punjab or in DeIhl ...• 
(Interruptions) 
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SHRI SHYAM AL YADAV: You 
sugge t tbat tbose who are detained should 
also be released. I want to say that those 
who arc in prisons, let them remain tbere. 
What i the use of digging old graves. We 

ould at create such conditions which 
may create bitternes among people. People 
forget their differences with the passage of 
time a d then Jive lik~ brothers. While sup-
portin the resolution moved by the hon. 
Min; ter of Home Affairs, I want to sub-
mit that there hould be DO Jet up in this 
regard and the Government should take 
strong action to curb terrorism and 
extremism in Punjab. Those wbo indulge 
in politics in the Dame of religion and 
fake undue advantage of religion to get 
political power bould never succeed in 
their aim. If we are successful in our 
endeavour then no one will ever try to 
gra.b power by using religion as a tool and 
tbere wiJ1 be no violence. terrorism or 
extremi m in the name of religion. Today, 
etrorts are being made to create a new 
atmo phere of religious fanaticism, intole-
rance bitterness and communal ill·feeling 
in tbe country. We ta1k a Jot ab~ut secu-
larism but it is seen tbat bitternes~ is 
growin~ among people. The forces which 
are bent UPOD ' creating bitterness in tbe 
country are emerging. Tbat is why 
Government and all the bon. Members 
should be v'gilant in this regard aDd they 
should ensure that such communal forces 
are not able to rise their heads and if they 
happen to do so theo tbey should be 
eliminated totally.. We will have to sepa-
rate politics from religion and isolate any 
such elements who want to take advantage 
of religion. We should not show any 
leniency in tbis regard. 

Everyone bas supported the various 
accord signed by our Hon. Prime Minis-
ter. Just now the hon. Professor has said 
a lot in thi tegard. But I want to tell him 
that these accords whether signed inside 
the country or outside have been success-
ful. The situation in Sri Lanka is impro-
ving aod it is an bistorlc accord under 
which a neighbouring country has 
requested the Indian Prime Minister for 
military help for bringing peace in that 
country. This agreement has been a ppre-
elated by all the democratic countries 10 ' 
the world including U .S,A. and U.S.S.R. 
ucb event have never occurred so far 

anywhere in the world. That is why they 
do not believe tbat Hon. Shri Rajiv 
Gandhi has gone there to establish peace' 
in that region and they are also doubtful 
about hiS succesa. Thus. I think that the 
whole nation supports the steps taken by 
the Hon. Prime Minister in this critical 
hour and I wi)) request the hon. Members 
belonging to the opposition to support it 
as welJ because we can solve our problems 
only by fol lowing this path. 

With these words, I support the 
resolution moved by the hon. Minister of 
Home AffairS. 

[English] 

SHRI DIN SH GOSWAMI (Guwa-
hati) : Madam, I am sorry that I cannot 
support this resolution moved by the 
Home Minister S. Buta Singh. It : appars 
that this Government-whether it is in 
Punjab or in tbe foreign soil of Sri Lanka-
have given up all effort of political solu-
tions and bave decided to go in for 
milit ary sol utions. In fact, if any evide-
nce is necessary for the failare of , the 
Government with regard to tbe Punjab 
issue; tbe debate today is itself the strong-
est evidence. 

The Home Minister wi)) agree that aU 
the major political parties in this country-
I am not including my own party becau e 
I have hardly any stake in Punjab-were 
unanimous with the Government in their 
approach to the Punjab problem sometime 
back. We also suppor-ted the Govern-
ment. The Home Minister will also agree 
that ther,e ' were consensus in this House 
on the question of Punjab. But today 
the Opposition and Ruling Party stand 
diviGed in their approach to the Punjab. 

And what further evidence is necessary 
for the failure of the Government on this 
issue? 

The failure of the Government is also 
evident from the speech given by my 
respected predecessor Mr. Sbyam Lal 
Yadav. After the Punjab Accord was 
sjgned, the e lectJ on in Punjab was conside-
red-when the people of PUnjab even under 
extreme difficulties, exercised their demo-
cratic rights- a signal victory of the demo-
cratic process of this country. The fact 
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that Mr. Shyam Lal Yadav has today 
ask d for the dissolution of that Assembly, 
which means the failure of the Punjab 

' Accord, is a clear eVidence of the failure 
of the Central Government's policies so 
~ r as Punjab ·is con rned. 

The Home Minister ha" said that the 
t crorlsts arc on t e run. I dODt's 
know I r member, "at some 
point of time, Mr. ebeiro made a 
statement that tbere arc 45 A Class 
terrorists, SO B Class terrorists in Punjab. 
But today I according to the statistics, 1935 
terrorists have been a pprehended. Is it 
that new persons bave joined the terrorists 
in Punjab? 

I have been given certain statistical 
'I formation by Mr. Ramoowalia-I cannot 
vouch for it, I hope the Home Minister in 
his reply wi II vouch for it. It appears 
that from the Extremist Crime Chart 
since May 1987 upto October. during tbese 
months, the number of persons killed in 
Punjab hap!)ened to be 717 whereas in 1986 
when the Akali rule was tbere the number 
of persons killed was a mere 127. Even 
arler that, if the Central Government 
want to take credit saying that tbe entire 
Punjab problem is on its way out, well it 
can take credjt; but the statistics belie it. 

I would like to know if terrorism is the 
only problem in Punjab. Does the Pun-
jab problem have no political implica-
tions? Do you feel that supposing the 
entire terrorist problem is tackled in 
Punjab, the Punjab problem will disap-
pear from the political scene of this cOUn-
try 'l Terrorism is a manifestation of the 
basic Punjab problem. Th~ political 
problem must be solved politically. 

We had an opportunity of meeting the 
Prime Minister ooce on the Punjab issue. 
I remember that Mr. Madhu Dandavate 
pOinted out that the political approach to 
the Punjab problem bas been given up 
totany and tbe reply of the Home Minister 
was that the only problem is now to deal 
wit,h rbe terrorists. I being a politician, 
being a democrat , beiog a part of the 
Parliamentary process, cannot accept the 
proposition that tackling terrorists, doing 
away with terrorists is the only, solution to 
this problem. It is a bankruptcy of thou-

gbt on the part of the Central Govern-
ment. Aflerall. Mr. Barnala was sacri-
ficed and even the Puojab Accord was 
sacrificed at the a ltar of the ' Haryana 
elections. I do not \yanl to go into it. 
Mr. Badal has been put beheind the bar. 
Jodhpur detenus question has remained 
unresolved. Nobody is talking about 
Puniab Accord. How are you gOlOg to 
initiate a political process? Shri Shyam 
Lal Yadav made a pertinent reference that 
Mr. Sidharth Shankar Ray, who is a very 
respected person so far as individually I 
am concerned because I have been his 
junior in a number of ca es, solved tbe 
naxaJite probJem. Is it not known to this 
country bow the naxalite problem was 
so~ved ? A number of innocent people were 
killed in false ' encounter~ in the name 
tbat they were naxalites. When you say 
that Punjab problem in going to be solved 
by Mr. S. S . Ray in the same way the 
naxaJite problem was solved you give 
credence to tbe allegation made in Punjab 
that innocent persons are being kilJed. 
Do you realise the dangerous implication 
of this statement? If naxalite problem was 
solved in Bengal the same analogy cannot 
be appJied in Punjab becaus~ the re are 
three basic reasons. The naxalite problem 
could not grow root in Bengal because it 
was based on certain economic philosophy. 
In this country mass movement on econo-
mic philosophy Is extremely difficul t . The 
naxalite movement was based on a philo-
sophy which antagonised the rich and the 
pseudoricb class. So they did Dot get the 
support of influential society. Theref re, 
the naxalites did not have the support at 
the ground level. The naxalites also did 
not have any resources. They did not 
have the weapons and arms but the Pun-
jab terrorists bave these things. There-
fore, if you think that a paraIJel between 
naxalite mov ment and Punjab movement 
is possible and Mr. Ray can solve the 
Punjab problem in the way the naxaJite 
problem was solved in Bengal then you 
are grosC\ly mistaken. In fact the sol uti D 
Is goiog to be counter-productive and. I 
believe it has aJready become counter-
productive. If the Sikh psyche was hurt 
two years back it is hurt in a greater 
degree today. I have talked to a number 
of Slkb persons. They are all against 
terrorists but they are also all against tb 
approach of the Central Government. 
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[Shri Din sh Goswami] 

They feel that injustice is being done. 
They all feel that innocent people are be-
ing killed. Where is the counter"propa-

'Sanda on the part of the Government to 
meet this allegation? 

Mr. Chairman, Sir, the bankruptcy is 
also apparent for other reasons. We 
opposed the passing of the Resolution ~49 
in the other House saying that by passIng 
this Resolution subjects which are under 
tbe domain of the .State Government have 
been by one resQ)ution taken over by the 
Central Government. Inspite of the fa~t 
that the entire Opposition was against thls 
resolution still it was carried but what 
action has been taken under that. Sub-
sequenl1y you come up aDd say no action 
is possible ueder 249. If that is so you 
ought to have thought it befor " tbe 
Resolution was passed. 

Today many Jaws have been pass d in 
tbe name of Punjab. This worries me 
that laws have been passed in the name of 
Punjab confer'ring widest . powers on the 
Central Government. For the first time in 
the history of Indian jurisprudence a con-
fessIon before a poli ce officer has been 
made admissible. We know how police 
officers behave. We know how police 
officers get confessions. We know how 
police officers act but stilJ confessions b~ .. 
fore a police officer have been made adml" 
ssible. Now it is very interestiog that 
the largest number of cases that have come 
under the Anti-Terrorist Act are not in 
Punjab but in Gujarat. I ~o no~ . kno.w 
whether there is any terrorist acttvJty 'n 
Oujarat but the ' Home Minister has to 
admit tbat the largest number of cases 
under tbe Anti-Terrorist Act have been 
filed 10 Gujarat· That means tbese Acts 
aro bomg used today in States against per-
sons who are politically opposed to the 
ruling party only. I am not sayjn~ it 
regardioa the Congress party. (Ill It rruptl ons) 
History of political life has shown that in 
a detnocratic set-up jf you clothe a_ govern-

. ment with unfettered powers the tend ency 
Is to exercise that power tangentially, 
The basic premises of all laws and con- ' 
Ititutioos have been totally diluted. 

ow in this the Home Minister has 

said that there is lull. Yes th re is luU in 
Punjab. I come from a State wb!cb . bas 
the experience of six years of ~aJtatloDs 
and I have some experience of tbls. The 
lull is extrem Jy dangerous. The lull only 
exhibits peoples' discon tent, anger and 
frustration aDd in an atmosphere 
of discontent, anger and frustations 
the terrorists and extremists have 
a fieldday. That's while tackling the 
terrorists , tbe popular support is missing. 
People are against terrorists but tbey are 
not coming forward against tbe terrorists, 
We beae storoes that tbe terrorists 
have killed somebody and then escaped in 
tractors. l-.Jow when the Government 
has all tbe soph isticat ed machinery at 
their command, th..!y have command posts 
within two kilometres, how terrorists run 
away in tractors? Because they go and 
take a shelter in villages. The villagers 
also are not coming forward to hand theml 
over to the police and they gather some 
sort of a tacit support. This is an atmo-
sphere which I am a1ways apprehensive of. 
Therefore, I will suggest with a11 humility 
that a .politica] process in Punjab is a 
must. If it is an accepted position-and it 
is an accepted position-that a vast majority 
of the people of Punjab, whether Hindus, 
Sikhs Christ ians or people of any other 
reJJg~D are against terrorism, then we 
must try to initiate a dia Jogue 
and discussion with them . There .. 
fore, I wiJl subscribe with a il humility 
but with all assertion that Jet us not 
take Punjab as merely a law and order 
problem, as a problem which can be quel-
Jed through military and army but a 
political process should be started. I am 
not saying. Do not take action against 
terrorists, Take action but paraHely 
po li tical aeti e n i~ a must. A political 
process should be initiated. Repressive 
Jaws should be withdrawn. 

Then there is the question of de ten us. 
369 deten us arc in Jodhpur jail from 6th 
of June 1984. As a democrat and student 
of law, I will never supp ort such a case 
where a person is put behind the bars 
year after year without trial. If the ~odh­
pur deteous are put behind the bars year 
after year on one ground, I can be put be-
hind the bars; everyone may be put behind 
the bars wit bout any trial for year aft~r 
year. This is against t he fundamental ba$ic. 
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policy and principles of our Constitution. 
W" opposed tbese very laws during our 
freedom struggle with the strongest of our 
voices. It is a tragedy of time that this 
Government today talks in terms of demo-
cracy, is following these laws aod is ex-
tend,iog the duration of these laws. 
National Security Act had an operation of 
one year. It had gone for an operat ion 
of two years and has been extended in the 
case of Jodbpur detenus. 1 bey can be 
behind the bars for years together without 
any trial and still we 'call ourselves demo-
crats. You review their cases . I f there 
are evidences against them, put them be .. 
bind the bars. We wilt all support. But 
at least this country must know -we must 
know-whether the re are evid ences against 
these 369 persons. If there is no evidence, 
then these persons must be released. What 
authority GovernmeQt bas got to keep 
people behind the bars for years to come 
without trial? This is one of the reasons 
which has come in tbe way of solution to 
the Punjab problem. 

Now the report abollt the riot victims 
in Delhi. I do not know but tbe newspa-
per reports say that the riot pane) indicts 
a former Congress M.P. The report also 
says: As per powers vested in it by the 
Delhi Administration notificatioo the 
Committee appointed by the Government 
has directed Mr. Marwaha to take action 
immedIate ly. 1t is learnt that Mr. Mar-
waha bad instead written back to the 
Committee asking it to refer the matter to 
the Lt, Governor of Delbi. 

The Committee asks Mr. Marwaha to 
take action; Marwaba asks the Committee 
that it should be referred to the Lt. 
Governor; Lt. Governor says: I can't do 
anything. I would like to know from the 
Home MInister whether such a report has 
been received. And if it has been recei-
ved whieh is the autholity to take action , 
.and whether any action has been initiated. 
Now, when you do not take any action ou 
(this, obviously the Sikh psyche is to be 
.hurt and thi s problem is bound to be 
:there in Punjab. That's why I am saying 
tbat the irritants, ;;tbout which all the t ime 
·the people have mentioned, mu t be 
removed. An effort must be made to 
restore popular Government in Punjab. 

My final submissions will be that in-

itiate the political process. I am DO 
saying: Do not take action against the 
terrorists. My heart bleeds for those 
innocent people who were k illed in Chitta- ~ 
ranjan Park. All of us are moving under, 
the shadow of death in Delhi. When my 
own son goes out and does not come back ' 
by 7'30, I get worried. Is there anyon,e~ 
who has a son or a daughter, who doesD t 
get worr~ed? We strongly condemn these 
innocent killings. But I feel that th 
only way we can do a way with it is ' 
politica l solution of the Punjab problem .. 
Take action against the terrorists. Takd 
all the actions which are possible within 
the framework of law. When you act out .. 
side the framework of law, you commit 
violence, then violence breeds violence 
and the State violence is the bigaest per .. 
cuss lon of violonce. Therefore, the Stat 
must also see tbat it acts under the purview 
of law. The State has to act within the 
framework of law, whether it be in Punjab 
or outside t he State, the repressive law 
shou ~ d be withdrawn and diluted; the 
irritants like the Jodhpur detenus and the 
perma nent relief, these irritants should be 
removed. Now, it is time tbat we should 
talk about the Punjab Accord because th. 
ruling party claims that It is the greatest 
achievement of the Government and the 
Prime Min ister. If it is the ach ievement 
of the Prime minister, is the achievement 
of the Prime Minister only signiog the 
accord? The accord must also be imple-
mented. It has not been fully implement-
ed . We have seen What happened to one 
accord in Sri Lanka. We have seen it. 
We will discuss it tomorrow. Therefore, 
I submit that so far as Punjab is concer-
ned . t'bere was no difference between the 
ruling party and the Opposition. There 
h as never been a difference but because 
of your approach, the ruling par~y and 
Opposition stand divided; the Conaress 
Members are divided in their own appro-
ach. Somebody is saying to keep Presi-
dent's · Rule, do not dissolve the Assembly 
and another was saying that the Assemb1y 
should be dissolved. Therefore, I submit 
tbat a political approach to the Punjab 
problem is a must, if not, with every 
passing day aDd ' the Punjab ,situation will 
be more and more complex. If the 
Government feels that the problem can be 
solved only by the Army and Pollee, tban 
they are sadly mistaken. We c~n only 
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warn the Government; we cannot do 

. anything but if you continue this process, 
you and you alone will be responsible for 
what happens in Punjab nnd tbe conse-
quenCes in the country in the years to 
come. 

[Tran lation ] 

SHRI ZAINUL BASHER (Gbazipur): 
Madam Chairman, had there been any 
a1ternative before me, I would not perhaps 
have supported the extension of Presl .. 
dent's Rule in Punjab. It is not a good 
tbing to have President's Rule in any 

tatoo But there is no alternative to 
residenCs Rule in Punjab at this point 

of time. 

In view of the incidents whjch took 
place in Punjab especially during the years 
1984 and 1985, tbe Government of Shrj 
Rajiv Gandhi, soon after coming to 
power, tried to find out a political so 'u-
tion to the Punjab problem on a priority 
basis. Consequent to this an accord was 
signed between the Prime Minister. Shri 
Rajiv Gandhi and the then President of 
the Akali Oal, Sant Harchand Singh 
Longowal. We call it the Punjab Accord. 
We bad hoped that tbis Accord will solve 
the Punjab tangle and the situation will 
become normal. Elections were held in 
Punjab on the basis of this Accord and 
the Akali Dal corne to power and formed 
its Government. It was accorded fuJI sup-
port by the Government as well as tbe 
Congress Party. There will be hardly an 
instance where the Central Government 
and the Congress party hesitated to extend 
support to the Barnala Government. We 
extended all outsupport, political and 
otherwise, to them. It was our effort all 
a1oo8 that Sbri Barnala's popular Govern-
ment sbould go 00 runoing the adminis .. 
tration. But the situation in PUDjab 
deteriorated and it turned from bad to 
worse. The main rea on for this is tbat 
tbe Aka-Ii Dat could not remain united. 
Their lUst for power divided them. They 
started fighting among themselves. Due to 
this they were not able to meet the 
chaUeoge of the terrorists. It was also 
reported tbat some of tbe activitIes of 
Akali Da) connived with the terrorists. 

The Akali Dal was divided into two 
groups. There were also reoprts that even 
some of the Ministers in tbe Akali 
Government were conniving with the 
terrorists aDd extending protection to 
tkem. Due to aU tbese reasons the 
Government led by the Akali Da} was 
not abJ e to play any effective role in 
Punjab. 

Madam Chairman, .we have a word 
of praise for Shri Barnala and we do not 
doubt his intentions. He IS a patriot. He 
wanted we lfare of Punjab. But he was 
not able to take effective steps in view of 
bis position in the Assembly and the 
manner in which he was funning the 
Government due to division in his party. 
The terrorist activitres went on inc easing. 
The police used to al1ege that politica1 
pres~ure was being put on them and 
several Ministers were forcing them not to 
take action against the terrorists. When 
all these facts came to the fore. there was 
DO alternative for the Government or tbe 
Home Minister. They must have taken the 
decision to impose tbe President's Rule in 
Punjab with a heavy beart, because there 
was no other alteranative. Shei Barnala 
was Dot in a position to provide a strong 
Government. It was, therefore, that 
Presid ent's rule had to be imposed. 

Madam Chairman, keeping in view 
th e situation which prevailed in Punjab 
before the imposition of the President's 
Rule, it can certainly be said tbat now the 
situation bas been comparatively better. 
The Government of India has never 
claimed that the situation in Punjab has 
become normal after the impos ition of the 
President's Rule. It cannot be cJamied 
also. The Government of Pubjab is, how-
ever, wo~king more vig.orous]y and playing 
an effective role DOW. This is what the 
Government of India and we are saying. 

Just now our coIJeagues from the 
opposition have said that · people are being 
killed in Punjab even DOW. According to 

. new paper reports 10 to 20 people are' 
being killed every day and people in 
Gurdwaras are being incited to rise in 
revolt. We never claim that these things. 
are not taking place. Nobody knows. 
when these things will stop. But it is 
certain that tbe people are not as fearfu 
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as they were before. Now the police and 
the adwinistrarion tbere is rendering a 
good job in dealing with the terrorists and 
an atmosphere has been created where 
the terrorists are fleeing and the police is 
running after them. But previously the 
situation WfS quite the reverse. Keeping 
in view tbe situation in Punjab. it is a big 
achievement. Even the people have come 
forward to extend their ceoperation in 
combating the terrorists. How Jethedar 
Darshan Singh Ragi has been able to 
Jeavo tbe Golden temple 1 It is only due 
to a change in the situation that he has 
been able to leave the Golden Temple 
becau~e he was being hara sed by the 
terrorists. He wou~ d Dot have shown this 
courage prior to the imposition of the Presi 
dent's rule. Tbe large scale migration at 
Hindus from Punjab to ct .c r State especially 
to Delhi has not only stopped but also tbe 
people are not returning to their homes. 
It is not a small tbing. The Gurdwara 
Prabandak Cammittee which is responsi. 
ble to manage all Ourdwaras there, has no 
control over the Golden Temple. The 
terrorists have taken possession of all the 
Gurdwaras. I feel that the same situ-
ation is being created which prevailed at 
the time of the operation Blue Star as has 
been rightly claimed by ·the police that 
they now cannot enter the Golden Temple 
and other Gurdwaras. I{ow to make our 
Sikh brethren to understand that temples, 
mosques and Gurdwaras are meant for 
holy performances and not for provjding 
shelter to criminals who commit dacolties 
io Banks . After a1l why the police caonot 
enter these places 1 All the reJigious 
places whether tt)_ey are temples, mosques, 
churches or Boudb Vihars, are sacred 
places in the world. If a criminal can 
hide himself in these places, then there Is 
no bar on the police to enter them in 
order to take action against tbe cUlprits. 
Why the Sikbs in Punjab cannot be made 
to understand t hat no good people are 
hiding there. Rather people like Darshan 
Singh Ragi are leaving that place. These 
days the devotees are not visitiog tbe 
Golden Temple. I came to learn from a 
newspaper report that the daily earnings 
of the Golden Temple have reduced to 
only R s. 400 to 500 against Rs . 4 ~o 5 
Jakhs 'previously. The people do not visit 
tbe temple out of fear. The Government 
will have to take some action in this 

regard. Until and unless the Governm t 
enters the Golden Temp)e and attest the 
terrorists, the Punjab problem cannot b 
solved. Our sikh brethero will have to 
understand this thing. If the Gover meot 
drives tbem away from the open, they will 
take shelter in tbe Temples, accumulat 
weapons there again come out after re-
grouping to attack the peopJe. In tbiB 
way they cannot be cbecked. I, .ther~for , 
urge upon the han. Home Minister tQ 
find out a solution to thts problem with. 
out whioh we will not be able to curb 
sucb activities. 

Though tbe Government claims that 
it is maintaining total vigilance along th 
border areas of Pu jab adjoining Pakistan 
yet it is an open secret that !he border Is 
open as earlier. Even nOw weapon are 
being brought from Paki tan, th terrorists 
arc going to and coming from Paki tan 
after undergoing tralDin there to indulge 
in such activities. When they arc driven 
away by the police from this side, they 
cross the border into Pakistan. In view 
of the above fa.cts, the Government will 
have to take action to seal the border_ 

Efforts were made through the Punjab 
Accord to solve t is problem at th~ politi-
cal level. Our colJeagues from the otber 
side ,Ievol allegations against t be Govern-
ment that it did not implement tbe Punjab 
Accord. Any a reement is signed by 
two parties and both the parties 
are bound to implement ft. Unless 
the accord is implemented by both the 
parties, there can be no i.l1pJementation. 
The Government of Iodia is no way at 
fault in this regard . . The AkaH Daf, being 
00 the otber. side, did not implement it. 
Soon after comiog to power the members 
of Akali Oat started figbUng among them-
selv~s and it W89 divided. They bad no 
moral strength to take the entire Puojab, 
alongwith them. Not to speak of entire 
Punjab, the)' failed to t ke even tbeir 
Sikh brethren with them. Sant Lonnowal 
bad signed the Accord a~ a representiulve 
of the Sikhs in Punjab. We bad al 0 
signed tbe Accord with the same view. 
But after the a6sassination of Sant Longo-
~aJ, the member of th AkaJi Dal started 
conniving with the terrorists and even 
started fightin8 amo.ng themselves. Do 
the parties were to folJow th«; clauses of 
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the Accord. As per one of the 
conditions Jaid down in the Accord, 
Chandigarb was to go to Punjab and tn 
lieu thereof Punjab had to give some 
areas to Haryana. But Akalls were not 
agreeable to transfer th e areas earmarked 
for Haryana. It would have not made any 
difference, bad 10 villages bee.n transferred 
from one side to the other. There would 
have been no harm if Abhor and Fazilka 
had been handed over to Haryana. But 
the Akali Government was not able to 
take a decision on it. Chandigarh could 
not be transferred to Punjab because 
according to the Accord, it will go to 
Punjab only when some areas of Punjab 
are transferred to H aryana . Different 
commtsslons set up for this purpose 
yielded no results. The commissions could 

ardly do anythi ng. Had the AkaJi 
'Government rigbt intentions and had 
rthey the support of all the representa tives 
of Punjab, they would have agreed. There 
would have been no difficulty in Chandi-
garh going to Punjab. It was not a big or 
an imposs ible tbing. The way the situ-
ation in Punjab has been going from bad 
to wors J, has led the Government to 
bring a Mot Ion to extend further the 
President's rule there. I think the Gover n-
ment bas been left with no other OPtion. 
Is any party in a position to form and 
run the Government? Is Mr. Barnala or 
Mr. Badal in a position to run the 
Government there 1J do not think that in 
the prevailing situation, any Party is in a 
position to form a Government there. In 
view of this, the report of the Governor 
gives correct evaJutioo of the situation . 
The reason is that the AkaJi Dat has spli t 
in different gr'oups. Had Mr. Barnala 
been in a position to run the Government, 
why Presid t!nt's rule would have been 
imposed there? Had his Ministers been 
under his control; h ad th .. y not conspired 
against him or had his party men remai-
ned disciplined, such a situa tion would 
not have arisen. From the time the Presi-
dent's rule was imposed, the position of 
the Akali Dal has beon deteriora(ing con-
tinuously. Keeping in view the overall 
situation. the Government has no alter-
native but to extended the period of 
President's rule. 

adam Chairman, I agree with the 

hon, Member Shri Indrajit Gupta's view 
that all th political parties will have to 
launch collectiveiy a sort of ' movement 
for establishing direct contact with 
the people to apprise them of the 
correct position. When the people 
come to know of the rea) position, only 
then we will be able to win the hearts of 
the people of Punjab. The ultimate solu-
tion of tbe problem of Punjab js that we 
may win the hearts of the Sikhs there 
and may teJJ them that what a dangerous 
game these terrorists are playing there 
and that they are the traitors not only of 
the nation but are arso of the Sikh Kaum. 
Th is job needs cooperation of all the 
parties. Our party has alroady launched 
the mass contact progranlme. The Com-
munist Party is also Jaun~hing such a 
programme but other political parties 
should also come forward and cooperat ~ 

. jn this movement. If we teB the people, 
particularly our ' Sikh brethern by going 
from place to place that the terrorists are 

playing a very dangerous game and tbefr in .. 
tentions are very harmful which wilI bring 
disaster not only to Punjab but also to 
tho entire Sikh Kaum, only then we can 
succeed in our goal~ solve the Punjab 
problem and restora peace in Puojab. Till 
we achieve that situation, we have no 
option but to maintain status quo for 
some time. I am happy to note tbat the 
situation in Punjab is improving steadily 
and 1 hope that with the further extension 
of President's Rule, the situation would 
improve further during the next 6 months. 

[English] 

SHRI CHARANJIT S[NGH WALIA 
(PatiaJa): We are discussing the Statu-
tory Resolution brought forward in the 
House by our hon. Home Minister seeking 
extension of President's rule in Punjab for 
a further period of six months. As said 
rightly by the hon. Home Minist r the 
position of law and order is still disturbed. 
1 am sorry to point out that the Home 
Minister has failed to point out or explain 
before the House any step or any action 
being taken by the Government to solve 
the Punjab problem which is the basic 
problem. It is a political problem. I am 
sorry also to point out that the efforts of 
the Government to consider this problem 
as a law and order problem aod sol~e it 
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tbrough measures other than political are 
counter-productive. They cannot solve 
this problem through a bullet .. for-bullet 
policy. This is unheard of in the anna ls 
of civjJised societies. Moreover, we should 
nol expect it from the administration and 
the Government. Law and order is only 
an off-sboot of tbis basically political 
problem. I request Government to rise 
above narrow political considerations for 
the sake of this respected country, for the 
good of India and to take some political 
initiatives to solve this prob1em. 

We have heard so many times people 
in responsible quarters, the Prime Minister 
and even the G overnor of Punjab asking: 
'To whom should we talk; who is the 
person to whom we should talk for the 
solution of the Punjab problem?' They 
also say: 'We do not want to talk to 
those people wbo are indulging in violence, 
who are challenging the Constitution of 
India'. May I ask the Government and 
our worthy Home Minister who is sitting 
here: 'Is Simranjit Singh Mann who is 
the PresIdent of the Akali Dal at the 
moment and who i~ in DhagaJpur jail, not 
on record as saying. and giving in writing 
that he does not believe tn violence, tbat 
be wants to talk everything within the 
Constitution of India' 1 What also do you 
want 1 It is not that they had at any 
time said that tbey believe in violence, 
that they believed in secessionism. I do 
not think they have talked so. Even 
the Akali Oal has nowhere challenged 
tbe unity of India; they have never 
8upported vIolence, in whatever form it 
may he. The leadership of the Akali Da) 
has spearheaded a peaceful Mort.ha. 
Within the rights guaranteed under the 
Consititution th ey have lunched a Morcha, 
on the Anandpur Sahib resolution. They 
have never preached violence. If this is 
true, what is the need for askiog: 'To 
whom should Government talk l' Simi· 
larly. Mr Mann is put in jail because he 
~rotested and resigned against the opera-
tion Bluestar. He did not do anything 
more than that. Mr. Badal and Mr. Tphra 
were put in jail because they have won 
througb a democratic process in tho'SGPC 
elections. They were put in jail within 24 
hours. So, you put those poop]e in jail 
who we.re outside and who did not believe 
in violence and wbQ believe i~ t~e Co~.r .. 

tution of India, and you then ask: 'To 
whom should we talk l' 

We do not preach violence. Our 
Prime Minister also asks this question 
but he should also shed this policy of 
double·standards. When he was signing 
the Sri Lankan Accord on the soil of that 
country, violence was at its pitch there, 
and peopJe were being killed and but-
chered there . Still the Prime Minister was 
signing that Accord on bohalf of the 
TamiJs. Similarly, Lal Denga was prea-
ching violence, and spoke damagi gly of 
the Constitut ion of India. He was 
challenging the Constitution. He was 
waging an armed struggle against the 
Indian Government. Still. tbe Prime 
Minister had signed an accord with him. 
So, tbe Prime Minister should try to gi e 
up thiS policy of double·standards in the 
case of Punjab, and try to do tbings which 
are in coo onance with the proclaimed 
profession of our worthy Prjme Minister 
aod his col1eagues. Instead of taking 
political initiative in Punjab, there is 
virtuaJly a police raj. Democracy has been 
strangled, democracy has been murdered 
there. Tbe President's Rule is going on. 
But the judicial process is also being 
strangled there. Hundreds of young boy 
and people are be,ng kil1ed tbere in false 
encounters; they are implicated in false 
cases. You will be surprised to know t at 
tbe boys who are in judicial remand or in 
jail there, they are being brought out from 
jails and given police remand and then 
they are killed in false encounters. We 
bear so many time t.ha t such and sucb a 
terrorist has escaped; he has gone away 
from the police custody. I think, the 
Home Minister knows that an escort 
consistjng of 20 people, 25 people, 50 
people always accompanied the detenus 
and those persons who are arrested. If a 
boy or a man who is being escorted by 20 
persons or 25 persons and he is also 
under band-cuff Iuns away, then what 
action the government bas taken or the 
police bas taken against the erring police 
officers. You must have noticed from this 
fact that a boy who was under hand.cuff 
had committed a suicide by snatching 
away a rifle from a police man of a parti-
cular eSQort. Is it believeable 1 So, the 
things arc moving like tbat. We say, this 
viol nce or killing of innocent people is 
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bad; it i bad for anybody. But you can-
not blame the government or the adminis-
tratioD wben tbey also indulge in such 
type of things. 

Terrorism. wbetber it is by individuals 
or by government or State terror; m, 
mu t be prevented and stopped at any 
co t I agree with Shri Dine h Goswami 
that kn1fn~ of people is no solution: 
solution f the unjab problem is only 
through political initiative. T also agree 
with my hon. fr end that there is no 
divi ion between Hindus and Sikhs JO 
Punjab. That goes to the credit of 
Punja is, whether they are Sikhs or 
Hindus . But the ~overnment has not 
spared any effort to create this division. 
At least they have not done anything 
which b Jped the Punjab Government sort 
out their prohlems through peaceful 
means. So I su~gest to my all brothers, 
whether they are from the Congress Party 
or from the opposHion parties. that the 
action a was Initiated some months back, 
cannot solve the problem: it cannot 

o then the sentiments of the people of 
Punja. You cannot hear and see the 
feelings and sentiments of the bu11et-
proof platform. You should go and 
mix up with the peo~Je in the villages 
away from the sh adows of tbe guns so 
that you must k now what the people there 
feel about it. You must a sk the people 
what the police does there. what tbe 
ecurity forces are doing tbere so that you 

can know the sentiments and the feelings 
of tbe people there. What to talk of in-
nocent people. even I;:>oys. ordinary peoJ!)le, 
even ~..1Ps like, me are not being spared; 
we have been demoralised because we point 
out the excesse' committed by the police. 
len quot an example of mine. On the 
31 t of last month I was misbehaved and 
Insulted by the Patiala police, Ambala 
police. They grappled with me and they 
broke the red light on top of my car. 
This is what Is bappening tbere. We, who 
represent 20 Iak s of people and at least 
10 lakh of voters, we are not spared. If 
we go and a k the Police about some 
person who is innocent, or if their families 
~o and ask the police they do not listen. 
We are read)' to apologise and we are 
ready to cooperate whh tbe Govertlme~t, 

or if some one goes and says that his ward 
or child has done something and 
apoJogises and say that he wilJ not do it 
again, nobody Ii t ns. '0, jf these thit gs 
ha ppeo in spite of our efforts, in such a 
situation, what can be done? We cannot 
do anything ? 

What about action taken in Delhi? 
We have talked so many times in the 
House. Everybody knows that thousands 
of people were killed in November 1984 
in Delhi itself and other parts of the 
country. and everybody knows what 
action is taken I do not agree with Shri 
Sbyam Lal Yadav that there is no 
offender. If tbere is no offender how 
were thousands of people killed and but-
chered in the very capital of India , and 
no action has been tak n in spite of thal? 
No do ubt, we do not agree with the 
Mishra Commission report. It was not 
acted upon by anybody, no follow up ac-
tion has been taken against anybody again t 
any poJitical person or a ny criminal or 
offender. We, as everybody wants, as any 
Indian want we want peace in Punjab and 
we are ready to cooperate with eveybody, 
so that peace" ill come to that troubled 
State. And it will come only when the 
Police excesses are stopped. Till those 
people who are arro ted, connected with 
the Blue Star operation, unless they are 
released and they are rehabilitated and 
the AkaJi leaders, the young men and 
other people, they are released and action 
is taken against those people wbo are 
responsib le for riots of November 1984 in 
Delhi and other places, till then peace 
will not come to Punjab. So. I think the 
process of alienation of Sikhs from the 
main tream of the coun try which started 
should be stopped. This is also a 
dangerous trend, it must be st opped by 
winning tbe confidence of the Sikhs by tbe 
Government and they should be taken 
into confidence. 

At the end , J request the Government 
and the Homo Minister that instead of 
standing on prestige, instead of talking 
hore and there, they should take very 
sincerely and honestly some initiative to 
solve this political problem, which is 
basically a political problem, to take 
immediate political steps so tbat peace 
can be restor~d in Punjab and to the 
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best interests of the country as a whole. 

15.59 hrs. 

[MR. SPEAKER in the Chaif] 

SHRT BALWANT SINGH RAMOO-
WALIA (~angrur) : Mr. Speaker, Sir. we 
are discussing today tbe Motioo seeking 
extension of President's Rule in Punjab 
for 6 months more. The entire country 
was wailing to know what Shri Buta Singh 
reports after the expiry of 6 months of 
the President's Rule. The people were 
expect ing that Shrl Buta Singh will re .. 
port that tbey have removed all the 
difficulties, challenges and problems of 
Punjab during this period but regretfulJy ... 

(1 fI te rl'uptions) 

The hone Prime MInister has come. 
Is that why the hone Members are 
clapping? It is my good fortune that he 
has come dunng my speech. 

MR. SPEAKER: II' you say, we can 
clap oo"e again. 

SHRI BALWAN SINGH RAMOO-
WALIA: The! people of the country 
were expcc(ng that Sardar Buta Singh 
after having a free hand for 180 days will 
eome bere with a report that all the 
problems like law and order probJem, 
killing probl em etc. prevailing in Punjab 
have been solved and that the country 
should guide him as to what is to be 
done next. But it is a matter of regret 
that the malady has been increasing with 
every treatment. After 6 months expiry 
the situation has further worsoned. The 
posilion is that the Barnala Government 
was dismIssed on the plea that 79 peopJe 
had been ki11ed but now the position is 
that 112 persons have been killed in o~e 

month. I have figures upto 28 October. 
In the remaining 3 days 14 persons have 
b en killed And you are talking of 
extending the period of the President's 
Rule. As you will see 126 per"ons have 
been killed in one month in Punjab. But 
I want to submit that while discussing the 
situation in Punjab what we have to 
ponder over is as to why the situatiOD 
there is not improving? he hone Prime 
Minister says that with whom they should 

discuss the matter but I a. k as to what is 
the need to discuss with anybody 1 Sir, 
what you were to talk or discuss, you 
have already done that with Sant Longo .. 
wal and you have signed the Accord also 
and both the Houses of the Parliament 
have given their approval also 00 the 
Accord. Unfortunate1y, Sanl Longowal 
has dlt:d. Now, after him, you are 
fully responsible to implement th Accord 
in toto. So, there is no need to di cu~s 
it. That you have already done. Just 
now Sardar Buta Singh was speaking aod 
the hon. Prime Minister bas also come. I 
want to tell them that the Governor is 
not supplying you correct information. 
Had he sent correct information about 
the situation then I would like to tell you 
that in dismissing the DarnaIa Government 
you might have taken 2 days, you would 
not have taken 2 hours to dismis the 
Gover.nor. So much wrong information 
is bems fed to you. During tbe last 
6 months the terrorists have killed 829 
persons. Not only that, the terrorists 
ha',e expanded their area of . activity. 
Now they are killing people op nly in 
Haryana, Delhi and at otber places. I 
do Dot get annoyed when you level 
charges against Shri Barnala becau e I 
know that in order to prove yourself 
correct, you have to say something Shri 
Barnala is said to be a w ak man, say 
that a weak man can become a strong 
man at sometime or the other but jf a 
person loses the confidence of the peo. 
pIe and people start thinl ing that be 
would not fulfill even a thing which he 
has given in writing, that is even worse. 
The people of Punjab have started think-
ing on tbis line. Terrorists are very bad 
but tbe Central Government is also not 
doing anything. Then in what way it is 
good. Therefore, do something to check 
such feelings spreading in the peopJ . 
Not only for Punjab, it is necessary for 
the entire country that the people may 
have confidence in the country's Govern-
ment and whatever it says, peopJe may 
believe that. Just now it was said that 
no innocent people are killed in Punjab. 
I would like to t~ll you that wbat Sbri 
Ribeiro bas said. 
[English] 

Mr. Ribeiro bas been known to b~ 
adamant. 
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[Translation ] 

In Jalandbar, he said: 

[ Ellglish] 

He can only do h is job as a police-
man and beyond this , it is for tbe politi-
cians and policy makers to do their work. 

[Translation] 
Now we would like to know as to 

what steps are being taken to meet the 
situation. 

t was said here just now tbat none 
is being kil1ed in encounters. There is a 
report regarding encounters. The Punfab 

overnment bad consitituted a committee 
u der the chairmanship of Shri S. p. 
Mahajan , Sub Divisional Magistrate, 
Amritsar. It was constituted to enquire 
into a particular case. The case wa like 
this. Shri Satya pal Dange, a C. P. I. 
leader had charged that the police had 
killed one Mr' Sardu1 Singh . The police 
version was that Sardul Singh w s going 
on a scooter and he fired as a result of 
which constable Sukhdev was killed. 
After that Sardu1 Singh was killed as a 
result of firing by the police. This was 
the version of the police. But th e Magist· 
rates of the Punjab Government said that 
he did not accept version of t he police 
and rejected all the three points submitted 
by it. The police had said that the bullet 
was fired from a .32 coun~ry-made pistol. It 
was also said that the bullet which struck 
Sukhdev Singh was fired from a distance 
of 25 yards but the dead bodies of SUkh-
dev Singh and Sardul Singh were lying 
at a distance of 300 yards from each 
other. Th n, it has also been said by 
the Magistrate that medical checkup 
report of Sukhdev Singb says something 
differe t from what bas been said by the 
police in tbe F. 1. R. The third point 
related to the submission by the poJice 
that a pistol was recovered from Sardu} 
Singh. The Magistrate's qu ry was that 
jf he had fired from the pi tol then where 
was the empty cartridge? On these counts, 
he declared that the case was a fake one 
and it was a· wrong kil ling. The Punjab 
Government has accepted the report and 
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bas awarded Rs. 1 lakh· to the family of 
Sardu) Singh. Then what is the hitch in 
saying tbat people are being killed in fake 
encounters. I would. therefore, like to 
say tbat efforts should be made to check 
such a bitt rness that is being crca ted due 
to such cases. 

One tblng more. A feel ;og in the 
minds of the people bas developed that the 
Central Government has no policy about 
Punjab. There shou]d not be such an 
irnpressi on. The people should know as 
to what you are going to do in Punjab? 

I would also like to submit that be-
cause of the de ds of ont: or two persons 
tbe entire community should not be dub-
bed as guilty. It is not correct. It 
creates bitterness aod heart burning. 

] would like to say that in re a:d to 
Delhi riots, the guilty persons should b 
punished and the persons whose shops 
were burnt should be pa id compensation. 
The women who were widowed in Delhi, 
Bok~ro and Kanpur should also be pro-
vided funds etc. I would like to te1l you 
that \he extremists ' opinion is not the 
Sikh opinion. Sikhs are against the 
extrem ists. Therefore. efforts hould be 
made to stop the propaganda that is being 
made in this connection. I would request 
the bon. Prime Minister thal he should 
convene a meeting of all the political 
parties of Punjab. Regarding (he report 
of the Governor, the Home Minister bas 
made a statem ent only. Act ua] report 
has not been placed before the House. 
That should be pJaced here. In tbe 
meeting of the politicaJ parties of Punjab 
you should ask a s to what political initi-
ative should be taken. I would also sub· 
mit that 18 police posts have been erected 
in front of all the entry roads of the 
Golden Templ e . It is also a subject of 
discussion among the people. About tbis 
also, some way should be found out. We 
are with .the country that there should 
Dot be any anti-na tional and terrorist 
activity in the Gurdwaras or at religious 
places and if it is resorted to. it should 
be stopped. But it will also be in the 

. interest of the country that no such 
impression is given that a religious place 
like Golden Temple has been fottified. 
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The problem should be solved in some 
easy way. 

Earlier peace-marchers have been going 
to Punjab but now I have heard that a 
peace-march is being organised from Pun-
jab to DeJhi. This deveJopment ha taken 
place after the imposition of the 
Governor's rule. The people have taken 
steps to change the Governor's rule and 
also to tell the Gentral Governm nt 
as to what political initiative i~ should 
take. Thos measures should be accep-
ted. When hon . Sbri Narasimba Rao 
had visit d Amritsar on 14th Apri l. he 
had himself said that they would start 
reviewing th e ca es of the persons detained 
in J odbpur jai ls within 2 to 4 days but it 
bas not been tart ed so far. When a per-
son of such a status mak s a statement 
but no further act ion is taken on that, 
then it is very d isappointing and al so 
becomes a matter of much discussion. 
You should give some thought to this 
matter. In view of these facts, G overn-
Il"ent should withdraw th e resolution .0 
extend furth ~r tht! Pre_ idenl's Rule in 
Punjab. You have not yet dissolved the 
Assembly in PUnjab. 1 herefore, let those 
who can form the Government go ahead 
with it and perhaps by being out of power 
for 6 months they might have rea lised the 
mistakes which they had committed earli r. 
They may now be afforded an opportunity 
to run the admin istrati on in tbe light of 
the new experience they might have gained 
in the changed af mosphere. 

With these words. I oppose this re" 
solution and appeal for the restoration of 
popular Government in Punjab. 

16.12 hrs. 

STATEMENT RE. SITUATION IN 
SRI LAN:KA 

[English] 
THE PRIME MINISTER (SHRI 

RAJIV GANDHI) : 
Mr. Speaker, I rise to inform the 

House about progress on the imptem nt .. 
stion of the Indo.Sri Lankan Agreement, 
including the background to the operations 
?f the Indian Peace Keeping force (IPKF) 
In the Jaffna peninsula. 

The Agreement has been acclaimed 
internationally. There is a widespread 
coosensus that the full implementation of 
the Agreement win be of universal benefit. 
Tamil aspirat ions would be met, tbe unity 
and integrity of Sri Lanka preserved, and 
peace and' s tability restored to the region. 
Some of our important security concerns 
would also be met. . Therefore, the 
Government of India are, committed to 
the full implementation of (bis Agreement. 
We believe that this resolve is shared by 
the Government of Sri Lanka. 

In the three months since the Agree-
ment was signed, we have made satisfactory 
progress on many fronts. The Sri Lankan 
security personnel have stayed in their 
barracks. Home Guards in tbe Eastern 
Province have been disarmed and the 
Special Task Force has been largely with~ 
drawn. Over 3300 Tamil detenus have 
been released under an amnesty, and the 
rate would have been freed jf the L TTE 
bad not disrupted the return to 
normalcy. 

The contours of civil administration 
in the N ortb and tbe East were being 
drawn on lines stJggested by Tamil 
representatives ranging from the L TTB to 
the TULF. The interim Administrativ 

ouneil had been announced, with the 
L TTB given a decisive majority share. 
The return of the refugl!es from India 
had been planct:d in consultation with tbe 
Government of Sri Lanka. We bad 
identified priority areas for rehabilitation, 
to be financed through a grant of Rs 25. 
crore announced by India. Peace bad 
been established in the N ortb ·and East 
of Sri Lanka. The return to normac)y 
was imminent. 

It is a matter of great r gret that the 
l--TT threw all this way. They went 
back on every commitment that they bad 
given us. They deliberately set out to 

. wreck tbe Agreement, because tbey were 
unable or unwilling to make tbe transi-

. tion from militancy to t e democratic 
political process. The LTTE were given 
every possible encouragement and 
opportunity to join tbe poHtical mains. 
tream and even to playa leading role in 
tbe process. The J .. TTE leadershIp 
which had masterminded the kilHn S Qf 
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[ hri Rajiv Gandhi] 
over 600 rival Tamil militant cadres, were 
permitted to retain their personal arms 
for their security. They were allowed to 
hand over their arms at their owo pace, 
,even though this eoabled motivated 
parties to question our resolve to imple-
ment the Agreement. Our High Com-
missioner flew to Jaffna several time to 
find out what the L TT E leadership wanted. 
On September 28, an agreement was 
reacbed. The minutes signed conceded 
every single demand of tbe LTTE con-
cerning the composition and functioning 
of the Interim Administrative Council. 
lo .return, the L TTE reiterated their 
support to the Agreement and once again 
promised to lay down arms. The establish-
ment of the Interim Administrative 
Council was announced in accordance 
with this agreement. But within hours, the 
LTTE went back on their commitment. 

The LTTE chose to adopt a course 
of violence. While tbey promised us 
support to the Agreement. they started 
a propaganda campaign against India and 
the Agr"ement through meetings aod 
lhrough their illegal broadcasting facilities. 
They organIsed disturbances in Jaffn3 , 
disrupting normal life and the process of 
reconstruction and rehabilitation. They 
threatened all Tamil civilians who disag-
reed with them. They hunted down and 
massacred about a 100 m~mb'!rs of other 
Tamil militant groups. They tried to 
inflame Tamil opinion in Jaffna by 
imposing ao unneces ary and tragic fast 
unto death by one of tbeir cadres to 
demand concessions that were already 
under discussion and were resolved to 

I 

their satisfaction. 

At this stage the unfortunate suicide 
of 12 LTTE cadres took place. The LTTE 
killed the eight Sri Lankan soldiers in 
their custody and ma~sacred over 200 
civilians in the Eastern Province. They 
publicly repudiated the Agreement and 
started armed attacks on the IPKF. 

The LTTE's repudiafoo of the Agree-
ment, their attacks on SinhaJas and 
Muslims in the East and their murder of 
Sri Lankan soldiers threatened to produce 
a SlnbaJa backlash tbat would have 
de troyed the Agreement and produced a 

cycle of violence worse than any the 
island had so far seen. The victims would 
ha ve been mainly Tamils, especially in the 
South and the Centra I Highlands. 

The House will appreciate that this 
could not have been allowed to happen. 
In these circumstances: the, IPKF were 
given instructions to apprehend anyone 
carrying arms or involved in the maSS(lcre 
of civilians. At tbis point, the L TTE 
launched atra..:ks on tbe IPKF. There 
was than no alternative to disarming the 
LTTE. 

The IPK were given strict instru-
ctions not to use tactics or weapons that 
could cause major causahies among the 
ci viHan populatJOD of Jaffna, who W Ie 
hostag s to th L TTE. Th Indian Army 
have carried out these instructions with 
outstanding discipl ine and courage, 
accepting. in the process, a high level of 
sacrifices for protecti og the Tamil civilians. 
I place on record Government's very deep 
appreciation of tbe dedication and high 
moral standards with which the Indian 
Armed Force have conducted operations 
in Jutrna, against a group that flou ts every 
norm of civilised behaviour, coercing 
old men, women and children to act as 
shields, using innocent children a s buman 
bombs, murdering pri oners, and booby-
trapp ing house:! of the peop :e of Jaffana 
one whose behalf they claim to be fighting. 
We wish a speedy recovery to our woun-
ded soJiders. I pay homage to the soldiers 
who have layed down their Jives. I am 
sure the entire House will join me in 
conveying ou r tribute to our gallant armed 
forces and our deepe t sympathies to the 
bereaved families. 

Despite gray risk to lAP helicopters, 
emergency food supplies were air.dropped 
over the city even during the fighting. 
The IPKF shared their rations with the 
refugees in Jaffna, cooked food was sent 
to refugee camps as soon as these came 
under the IPKF' s protection. We have 
made a major effort to restore civil. sup .. 
plies, amenities and administration to 
Jaffna. Sirn.uttaneouslYf shiploads of 
essential food and other suppJses have 
been sent to the port of Kark santhurai. 
Reliel convoys are beini sent to Jaffna, 
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even though the L TTE continues to 
attack these humanitarian m issions Ele-
ctricity and telephone communications, 
which had been sabotaged by the L TTE, 
have been pa rtiall Y r estored with equip-
ment flown out from India to replace 
what had been damaged. A small team 
of civil administrators has been sent out 
to advise ' and assist the IPKF in relief 
and rehabilitation work. The Indian Red 
Cross have sent over there personnel. and, 
in cooperation with the local Red Cross, 
they are doing a remarkable job o f pro. 
viding relief a nd medica assistance in the 
city. 

The unfortunate developments in 
Jatfna were not of our making. We reac-
ted with a heavy heart when there was no 
alteroa tive. .We got the L TTE everything 
thev wanted, d isregarding the cost to our 
credibility with other militant groups and 
all commUOltles including the Tamils. 
We overlooked the L TTE's vicious pro-
paganda even before the outbrea k of 
hostiliti es, Dot just against the Agreement 
but aga in t IndJa and the IPKF. In the 
Interim Administrative CounciJ, th::y were 
given a clear majority of seven out of 
twelve, including a Chairman of th ei r 
choice. Other Tamil mi itant groups 
were excluded at their insistence . While 
the Government of India have accom-
modated every concern of the L TTE, the 
L TTE have not honoured any of their 
commitments. 

Even after they attacked the IPKF 
and precipitated the hostiliee, we have 
repeatedly said that if the L TTE band 
over their arms , support the Agreement 
and reo(lunce (he path of violer.c , th ey 
can st i1l play an importan t role in the 
future democratic se~ up. President 
Jayewardene has alre'ady promised them 
amnesty again jf they surreder their wea-
pons and su pport tbe Agreement . The 
L TTE have responded onJy with ultima .. 
turns and renewed propaganda, spreading 
misinformation and lies a "med at tarnishing 
the image of India aod our armed forces. 
We still hope that better sense will 
prevail. 

Throughout we have worked towards 
. ensuring an early and effective devolution 

or powers so tbat the legitimate aspira-
tions of the Tamils are met and they 
can live in security, with dignity and hon-
our as equal citizens of Sri Lanka. Even 
while trying to contro 1 the violence unlea. 
shed by the L TTE, we have been mindful 
of the need to ensure an early return of 
Sri Lankan Tamil refugees from India and 
the need to enliure that fresh colonisation 
of Tamil areas does not take place. 

There were reports of Sinhala colonisa-
tion in the East even after the Agreement 
was signed. This naturally caused 
concern to the Tamils, particularly since 
large numbers of Tamils of the Province 
are stiJ1 refugees, either in India or in the 
North. We have taken this up strongly 
with th~ Government of Sri Lanka to 
ensure that this does not happen. The 
Sri Lankan Government have agreed to 
the formation of a Monitoring Committee, 
consisting of a11 communities, to investi" 
gate complaints of fresh coJonrsatiOD. 

We are I een to ensure an early return 
of Sri Lankan refugees in India to their 
homes . The Government of Sri Lank~ 
have also agreed to cooperate with us to 
facilita te the early rcturn to their homes 
of Tamils who have been internally displa-
ced . We bope the process will start soon. 

Long-term peace in Sri Lanka will hinge 
on the devolutIon package. The Sri Lan. 
kan Government have already introduced 
legislation in .their ParHamen t to amend their 
Constitution to provide for the creation 
of Provincial Councl1s and the devolution 
of powers to them. The legislation a so 
provides for (he creation of a single Tamil 
province io the North anc:J the East. In 
the light of Sri Lanka's unitary constitu-
tion, this legi slation is unprecedented. 
The powers it seeks to devJove to the 
Provincial Councils are considerable. 
However, some of its prov ~sjons do Dot 
fu lly meet Tamil expectations. 

This matter was djscussed extensively 
with President Jayewardencc In Kathma-
ndu anc! during his three dayworking visit 
to Delhi. We have received firm assurance 
that if, over the coming months, difficu)-
ties arise, the Sri Lanka Government wHI 
make such changes as are found necessary . 
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(Shd Rajiv Gandhi] 
T e Government of India believe that, 

despite some problem and delays, many 
of which were foreseen but unavoidable in 
the resolution of an issue of this magnitude 
and co plexity, this Agreement represents 
tbe only way of safeguarding legitimate 
TamH interests and ensuring a durable 
peace in Sri Lanka. Some have chosen 
to criticise the A reement. None has 
shown a better way to meeting the legiti-
mate aspirations of tbe Tamils in Sri 
Lanka, restoring peace io that country and 
of meeting opr 0 n sacurity concerns in 
the re ion. We have accepted a rol 
which is difficult, but which is in our 
national interest to discharge. We shall 
not shirk our obligations and commit. 
ments. This is a national endeavour. 
I am confident oU! efforts will have the 
fun support of tbis House. 

SHRI P. KOLANDAIVELU 
(Gobichettipatayam): Why do you Dot 
announce ceasefire for 48 hours or 72 
hours 7 It has been requested by my hon. 
Chief Minister. 

SHRI N. V. N. SOMU (Madras 
orth) : Why don~t you stop the killings 

and call the L TTE for negotiation? 

MR. SPEAKER: Tomorrow we shall 
discuss it. We are going to have a dis 
cussion tOOlorrow. 

Sht"i Mewa Singh Gill. 
( Interruptions) 

MR. SPEAKER : No 
Tomorrow we hal1 aJ)ow 
PJe se sit down. 

t 

question . 
discussi on. 

HRI N.V . N . SOMU: Hundreds of 
people may be kill d overnight. 

(lllt ' rruptioll ) 

MR. SPEAK R: No. 
PJease take your seat now. 
allow it. No question. We 
discussion tomorrow. That 
have said. 

( interruptions) 

Sit down. 
No rules 

shall have 
is what I 

. MR. SPEAK R: Sit down. It is all 
rlaht. It cannot be done now. 

-~-....... 

16.28 brs. 

STATUTORY RESOULITION RE. 
APPROVAL OF CONTI VANCE N 
FORCE OF PRESJDENTIAL RO-
CLAMATION IN R SPECT OF 
PUNJAB - Contd. 

[ Engiish] 

SHRI M.S, GILL (Ludhiana): Mr. 
Speaker, Sir, as a b~liev r in the basic 
principles of parliamentary democracy and 
basic ethical values of the institution 
I would not have supported the Imposition 
or extension of President's rule In Punjab 
but for certain rgasons which are compelI ... 
iog and the circumstances are such that I 
have no option except to support the 
present resolution seeking to extend the 
President's rule in Punjab for another six 
months. 
16.29 hrs. 

[~1R. DEPUTY -SPEAKER in the Chair ] 

At the t ime when the promulgation of 
the President's rule was sought in May, 
1987, I supported tbe motion for those 
very reasons and those very reasons are 
still existing there. Therefore, I am 
supportmg this Motion. I am giving the 
reasons for the same and please listen to 
these reasons. 

SHRI CHARANJIT SINGH WALIA • 
United Akah DaJ can never support Presi: 
dent s rule or extension of the President's 
rule through this resolution which has 
been brought in the House. Sbri M. S 
~ill's views are his per~onal views, not th; 
Vl~WS of the United Akali Oat. 

. SHRI M . S. GILL: Now the people 
W Ill know whether J am speaking on be-
half of my party and my own self because 
th ey know the real position. 

Th~re . were compeJ1jng reasons when 
the leglsatlon for imposition of PresidenCs 
ru.le . wa~ made. and those reasons are stin 
eXlstlDg I~ PU~Jab and that is why the period 
o,r extensIon IS mentioned for a period of 
SIX months. Now, what are tbe reasons? 

The ~eason is. there is no single party 
in Punjab wbich alone could form 
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a popular Government. Barna!a 
Government was onJy a minority 
Government. They bad only 37 Members .. 
That Government was supported by the 
Congre s. So Jong as Congress thought 
it proper, they supported it and, in my 
view, there was absolutely no difference 
between the Central GovernmenCs ruJe 
and Barnala Government so far as Punjab 
was concerned because Barnala having had 
tbe support of tbe Congress wa always 
compelled to do all tbos things which the 
Central Gov..,rnment wan ed him to do 
in Punjab and , therefore, to caB it a popu-
Jar Government would be a misnomer 
altogether. He invariably acted at tbe 
instance of tbe Central overnment in all 
tbese matter simply to keep himself in the 
Chair. Ther fore, popular Goverment is 
not po sible under the present circums-
tances. Moreover the Government was 
dismissed on two major grounds. O'le 
that the Mlnisters of Baroala Government 
were involved in rampant corruption and 
the other is that some of the Mini teu had 
Jinks with the terrorists. Some Ministers 
were busy in corrupt practices. This was 
ooe of the grounds of th promulgation. 
Some o f the Mini t ers are found to having 
connection with the terr r ists. This was 
the econd r a on for the d ismissal of the 
Ministry in May. ) 9 7, An assurance 
was g:veo by tbe Home Mini ter on the 
floor o f rhi Hou e that action would be 
taken against those Ministers who were 
found guilty of corrupt practices. But 
unfortunately in pile of tbi as uraDce, 
all the action wa only against onc Minis-
ter and no oth ... r action was tak n against 
the other Ministers although thore was 
ample evidence with the Goverom nt and 
Central authorities. Tb refore we can-
not just revert t that situati n which we 
have got rid of wi th great difficulty. 

With these word , I support the resolution 
for the exten ion for a period of si montn 
with the reservation th t a trocities on the 
people and suppres ion of the people wi JI 
be stopped. Suppression was also there 
at the time of Barnala. There have been 
excesses on the part of the police at the 
time of Barnala Gover ment because 
Barnala him elf n ver w~nt to the people. 
He himself rul d the State by sitting in 
one room having a guard of 345 peopJ 

around him. All these things were thoro. 
These are in continuation of the same 
proces. Now, I request the Ceotral 
Government and the Home Minister to 
look into the suppressjon and atrocities 
being committed on the people and 
redress the wrong done to them. 

I wouJd like to request tbe hoo. 
Minister that these fake encounters aod 
killing of innocent people should be stop-
ped. Howsoever there is a rule of law, 
this cannot be simply said that because 
there is weB- founded suspicion against 
a person, be should be eliminated. veo 
if it i a weJl-founde~ suspicion, ~the course 
of Jaw has to be adopted there. But, 
unfortunately, this has not been dooe in 
that State. This, the Home Minister all:d 
the Central Government may please take 
Dote of and in tbe coming six months 
when they are going to have the Presi-
dent's rute in Punjab, tbey may claim to 
have a way out and they have already 
claimed that they bave achieved a Jot of 
the ground there. But so far as tbe 
elimination of the extremists is concerned, 
the repetition should be stopped for good. 
It houtd not be left to the PQlice only or 
to the Para-military forces. The forces 
of law, .he forces of justice should be 
allowed to play their part and they should 
allowed to play their role as according to 
the Constitution and as according to- the 
legal system of tbe State. 

With these words, I support tbe 
R esolution. 

Thank you , 

[ Trallslation ] 

SHRIMATI 0 K. BHANDAR 
(Sikkm) : Mr. Deputy Speaker, Sir, today 
we are discussing the . resolution to extend 
the President's Rule tor the next 6 months. 
We have discussed the Punjab problem 
00 several previous occasions as wdl. 
I don't think tbat it is appropriate to 
repeat what has already been said by other 
Members before me. I only 'want to 
submit that the unfortunat e . situation 
arising out of anarchy and terrorJsm there 
should be put to an end. This is not only 
the demand of the bon. Members of 
this ouse but of every citizen of tbis 
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country. Ho ever, I think that merely 
extend in the duration of PresidenCs Rule 
wi1J not solve tbe problem and the Presi-
dent'r; Rule s}1ould Dot be the way out 
because Punjab problem is a poUtica) 
problem and its solution should be found 
at the political Jevel. 

We have many other examples of 
similar problems like the Mizoram issue 
which was also a political problem and 
which was solv d in a very peaceful man .. 
ner by tbe Central Government througb 
, e otiations with Mr. LaJdenga. Similarly, 
the Centre Is negotiating with the leaders 
of Gorkbaland agitation and I am fully 
hopeful that a peaceful settlement wiJI be 
found to this problem also. Similarlv . , 
regarding the Punjab problem, why does 
not the Central Government hold talks 
with tbe va rious political leaders for solv-
ing tbe imbroglio in that State. 

I take this opportunity to request you 
that irre~pective of which group we nego-
tiate with, the interest of the country 
shou d be of paramount importance and 
not that of any party. The reason why 
I think so is that T have observed uD many 
occassions that if in a particular State, the 
opposition is in power, the Central Govern. 
m nt takes the advantage of su~h occasions 
to show that only the Government at the 
Centre is committcd to the interests of 
the nation and the State Governments 
only cons ist of anti-social nnd anti-national 
clement. This should Dot happen. 

We have c tablished a federal structure 
in the C uDtry . Under this set up, it is 
n0t DecC sary that the same party should 
be in power at the Centre as well as in 
the States. It is possible to have different 
Governments in the States. J n this situa-
tion . it i~ the duty of the Central Govern .. 
ment to have full faith in the State 
Government and render fuJI assistance in 
the solution of its problems irrespective 
of whether an opposition party is in a 
partlcular State. By always having an 
attitude of mistrust, doubt and hatred , 
we harm our federal structure and weakens 
it~ Therefore, I want to sugg~st that when 
the democratic system has been adopted 
in our country an the f~dertll strl,lctur 

bas been acc pted, thttn it b comes en .. 
tia) to have a relationship based on mutual 
trust, confidence and cooperation beween 
the Centre and the States, and not that of 
hatred mistrust and Don-cooperation. , 
Thu, while expressing my opinion on 
this resolution, I want to submit that 
President's Rule should not · be seen as a 
solution to a political problem. 

[English] 

Dr. DATTA SAMANT (Bombay 
South Central) : Sir, I rise to oppose the 
continuance: of the President's rule in 
Punjab. I do not think we will be abJe 
to rule .Punjab or any other part of our 
country at the point of gun. In the last 
six months, about 5,000 people were arre-
sted and 100 terrorist w re killed. Be ause 
of police action. all these young people 
are going outside the national mainstream. 
During the Pre ident 's rule about 840 peo-
ple were killed. We di missed the Barn-
ala Mini~try because 79 people were killed 
in one month. Now the ratio of killing of 
the peop1e has definitely gone up by about 
fifty perc nt during tbe President's rule. 

. Are you going to rule Punjab by giving 
all the powers to Mr. Ribeiro or any 
other police Commissioner? During his 
interview, Mr. Ribeiro has stated. "I am 
here to control terrorism or whatever It 
is my job'\ 1 do not thlOk that such type 
of police action you can control th i . 
Here the Government has fai led. Now 
the terrorists have been insolat~ d; a IJ the 
politicians are now criticising people lake 
Mr. Badal and Mr. Tohra. Now the 
atmosphere has come where the terrorists 
are isolated. Therefore, I request the 
hom . Minister to use th's a tmo phere to 
have dialogue not with the terrorists but 
wi.th all other people in whatever way he 
thInks fit It should be within the frame-
work of aur Constitution; Punjab is a 
part of this country. Now the stag has 
come where the terrorists have kicked 
even a)) those who have supported tbem 
T?erefore, all those people will come colle: 
cttvely to have tbe dialogue with the 
Government. 

. I wou~d. like to mention some of the 
thIngs ~~lcn are happening there. AK-47 
type ot rifles-they are from P k' t 
h 13 I . a tS an-
tee gl\lm automatic pistol, tbe German / 
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an American revolver, all such type of 
weapons are suppJied to the terrorist 
from for ; n couDlri s. I do not know 
what your Border Foree is doing. You 
aft~ spe ding about R . 12,000 croce on 
th ... m. What are they doing? The order 
should have been ealed. I am sorry to 
say that u h type of thing are creati.Qg 
complication in solving the i sue. Gave. 
cnmenl bas failed io sealing the border 
and in prev oting su~h weapons coming 
trom outside. What action is overa-
meot going to t ke to isolate the terrorists 
from all tb se things? 

It is a good st p that tbe Government 
bas ta I' eo in respect of th G olden Tem-
pl. The Golden Temple was being used 
to seek refuge after comm ittlDg all type 
of mur er and other bad things. 
But hat shoul not be done by kee· 
ping tbe p lice chowkt there. By th t. 
psycho 1 gically, the rei igious feelings of 
the Sikhs w uld be hurt. Therefore, 
it should be done in a more intelligent 
way. 

I want to make another point. More 
than a tbou and people were arre t d at 
the time of tbe Blue Star Operation, and 
au assuranc w s giveo by the Govern-
ment that they would b released. CBI 
inqu iries were done and as uran:es ere 
giv D by the Mini te rs when m .,etings were 
hel on Punjab . ut i do not think you 
have relea ed them . I think, orne of 
them bav aJread} died. Therefore, Gov -
rnment should take some conscious view 
about releasing all the e people or at 
I"a t th e against whom ther are not 
serious ca s. 

In this ouse . tbe anti-Terrorist Act 
wa pas ed. v n the police fficer's 
ver ion cao be taken as an evid ence tbere. 
Such type of Jaw was fr , med. di eus ed 
and pas ed in this Hou se. I am sorry to 
say that the anti· errori t ct bas been 
used to arre t about 1800 people in tho 
Gujar8t State. It is reaJly sbockin. 
Are you goin to run thi country with all 
these laws? Thjs is nothing but the 
failur of tbe Government. The p'orce 
cannot rute tbi country, the para.military 
force cannot rule thi country. You 
should Dot hand over such laws and such 
powers to the policc. 
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I am sorry to say that in Maharasbtra, 
in GadchoH district, the anti-Terrorist Act 
has been employed. or the Reliance 
CUP. tbe fina1s of which were pJayed 
yesterday, a few crores of rupees Were 
coHected. \Vben the workers demanded 
Rs. 70 which amount was given to tbe 
other textile worker, the maoagement of 
the Reliance Industry at Ahmedabad 

..a: fused to give tbat and the worker w nt 
on strike. The Gujarat Police then 
arrested the trade union leaders under the 
anti-Terrorist Act. Sir, when the Act was 
di cussed in this HOll e, it was ass ured by 
the MiniC)ter that the National Security 
Act wilt not be' used agaiost the trade 
unions and the people who fight for this. 
But, at that time, I was arrest d four 
lim sunder tbe Nat ional Security Act. 
But tbat is a different action. You are 
misusing the law and are misusing 
the act. The same Act you have 
mi used to arrest tb.... ReHance workers. 
Again it was told to th leader that the 
r roaining 2S worker will be arrested if 
tbey come neaf the gate. Therefore, you 
have done a mess with this o ·call d 
Accord. I ask the Hon. Home Minister 
a question: "Are you going to bring peace 
in Punjab by giving powers to tbe police 
and para-military force by killing the 
terrorists ?H You want another six months. 
You want to wast another six months. 
Are you going 10 get peace in Punjab? 
Are you going to baDd-o ver this country 
to the police? th ink this is shocking. 
I totally oppose such type of move. 

Another tblDg I ask from the 
Hon. Minister is tbat what solution 
is he going to bring in ? How are 
you going to take the p ople into 
confidence '1 You cannot have tbe 
same type of attitude as you arc taking 
towards employees. The Government has 
taken a stand that they wiJl not talk to 
trade unions,tbey will not talk to t ach~rs 
association. During tbe textile trik, 
you had taken tbe stand that you would 
not talk to Dr. Samant. I think thi is 
adamaocy. You find out some oJuti D. 

Now tbe time has come that t rrori ts and 
all the factions are separated. Even ter. 
rorists may change their views and they 
may talk within the Constitution that 
P unjab should be in India. That way, 
there win be somc solution. Therefore, 
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while opposing the issue, I again appeal to 
the Hon . Minister that you find out some 
political solution to s01ve this issue. 

[Tran [alioll} 

THE MINISTER OF HOME 
A FAIRS (S. BUT A SI NOH): Mr. 
Deputy Speaker, Sir, I am very grateful 
to all those hon . Members who have parti-
cipated in the discussion on this resolution 
which has afforded a n opportunity once 
again to aJl the .political 'parties in the 
House to express their views on a very 
serious problem in the country. 

, ' Just now an hon. Member from 
Mabarashtra was speaking who is not well 
informed about the Punjab situati on as 

. about observing bandhs, strik es and putting 
road blocks, etc. 

SHRI DATTA SAMANT (Bombay 
South Central) Tbere is not other 
way. 

[English] 

Are you going to run the couotry by 
police and para-military forces? 

[ Translation } 

S. BUTA SINGH: That is \\ hy J 
think that perhaps be do es not know 
anything except this. 

In order to understand tbe PUnjab 
prob'em,. we should study the situation 
prevailing th ere. I Prof. Dandavate bas 
made certain points. It is tjme to assess 
tbe situatio~ in Punjab. I have given the 
details of what h appened in Punjab during 
the Jast 6 months of President's RUje. 
But the hon. Members while expressing 
their vfews have stated that the Govern-
ment does not believe in democracy and 
wants t~ run the administration fhrough 
the polace. I want to put a question 
especially to Shri Dinesh Goswarni that 
when the election in Punjab were announ-
ced in 1985 th n you people stated that on 
the one !land" the people were being kjlled 
and on the other the great leader of this 
countr)', Shrl Rajiv Gandhi with his firm 

fa ith n democracy, decided to go ahead 
with the ejections despite all odds and to 
give an opportunity to tbe people of 
Punjab to establish a popular Government 
in tbat State. Prior to tbat, it was the 
Congress Government at the Centre which 
took initiative to h01d elect ions in Assam 
to whicb Shri Dinesh Goswami himself 
represents. Your friends were indulging 
in violent activiti s jn these day. You 
know very well as to who took the dc!ci-
sion to hold Assembly electfons nd 
establish a popular GoveTnment in Assam , 
The credit for this goes to tbe Co.ogress 
Party. Then how do you say and from 
which angle can you justify tbat we do 
not believe in democracy and the public 
opinion. 

In Punjab we not only affirmed our 
faith in democracy but also installed a 
popular Government tbere . As Ramo-
owa liaji and Mewajj have just DOW statt'd 
that the Government th re was Dot being 
run by Barnala but was being run by the 
Congress Party and the Central Govern-
ment. From thi s it is clear tbat we did 
not want to see the downfall of the popu-
lar Government in Punjab. But you 
know the circumstances under whi h we 
had to take that drastic step? 

Today. tbe Punjab problem is not 
tbat of merely law and ' order. But Sh . I d .. fl n raJIt always say thaI it is a law and 
order problem, 

SHRI INDRAJI GUPTA (Basirbat) : 
I do not say so. 

S. BUTA SINGH: You are senior to 
me and more experienced. lf it was 
merely a Ja w and ordnr p bJ ' " ro em then 
perhaps we. would not have requested the 
Hou~e. agam and again to make special 
:rOVJSlons. J do not agree . with him at 
all. We do not want t . d • 0 Impose Presi. 
ent s Rule or Governor's R 1 . 

St b' u e In tbe ates y IDvokjo~ special pro " W 'VISions e are also as patriotic as you . ) are. We a so want to have d mocra,' G . IC system of 
overnment In tbe Couo try W b 

t k h • e ave to a e suc a drastic step When tb . . 
goes out of e sltuatloD conte ) W . r '. . • e praISed Bar na 8,JI In ODe voice. We '. -
t d pralse him even 
o ay, We praise bim because he adhered 
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to a great principle. He used to say tba t 
administration could not be run on the 
dictates of the religiou leaders. It will 
be run on the dIctates of the peop!e and 
tb ir repre entatives on ly. It has be n a 
laudable step . We prai e him even tod y. 
You know that one of the senior inister,s 
in the Baroala abinet pub!ically criticised 
the Police Commissioner of Punjab and 
asked for hi prosecution and dismissal 
also. But the Barnala G ov _rncent could 
not do a nyt hing to ch ck aim , I bad 
then Stated that it wa. n ot m rely a ca~e 
o f indi cipline but also an att mpt to 
demor lise the Punjab olice wh ich was 
trying t o solve a very difficult pr blem 
under tbe leadersh' p of Mr. R lbelro. 
After thi, there w re many inc idents in 
which the members of the Baroa1a Mini -
stry were involved. It was also proved 
that some of the Mini st rs had links wit h 
the terrorists and ere enc uragin them. 
In such a ituat ion if we bad shown any 
laxity, then tbing would have gone from 
bad to worse . I had myself as well as 
through his Hou e also warned Barna laj i 
at that time but un ortunately, no efforts 
were made to improv tbe situ ati on. 
Then with great hesitation e bad to take 
this strong step . If we had not ta l'en 
this step, we would hav be n faiJ io J in 
our duty. 1 would Ii ke to point out to 
Shri D inesb Go w mi tl t under suc b 
circumstaoces If any party in p wer had 
not taken thi ste p, it would have mean~ 
that it was not fulfilling the;r duty . 0, 
we had to take this st p and you mi ;.! bt 
have seen that as soon as we took this 
step, the admiobtration be me vigil ant 
and active and it faced the situ tion bol-
dly. As I have just stated tbat it is not 
a Jaw and order problem. I woul like 
to dwell upon the logic bebind it. 
Terrori ts are oot fighting for th e re le e 
of some det nus who are behind bars or 
for the impl mentation of the aecor con. 
cluded wit Shaheed Saot Longow 1. 
They have never m de su ... b a demand. 
The hon . Member bri Ramoowalia is 
sitting here. Terrorists have faith n itber 
in th e accord t n or in the ' State Assembly 
of Punjab, nor in the Oovernm nt o ! 
Punjao and nor in the onstitution of the 
Country. If 'I read out th'eir decisions, 
you will come to now the purpose and 
the principles , for which and the basi and 
the declarations on which th y ar fightJnS. 

You want that we should start dialogue 
with the~ when they are talking in such 
a way. Whatever resolutions the)' have 
pas ed till date, they have supported tbe 
division of the country. Second ly they 
do Dot want to hold talks with tbe Central 
G overnmen[ short of Khali ~tan. Thirdly 
they have said that the Pa nthic Committ e 
o f which every member is not only a 
terrorist but also have a link with the 
elements across the border where a num-
b r ' of Centres are being run to impart 
tr ' ining and give arms and ' money to 
young persons. They are bing trained 
to handle explosive materials. The five 
members of the Pantbic Committee have 
stabJi hed liai on with tbe anti·national 

forces who smuggle arms, money, explo· 
sive materials into the country to spread . 
terrorism. They arrange to give training 
to the youth and they have international 
links. They have Unks with the Council 
for KbaJi tan, P erhaps there is not a 
single member in the council who belongs 
to this country. Some belong to Europe, 
some to America and some to other coun-
tries. They have established links wit 
such elements and you say that we should 
hold talks with them. 

The President of the Janata Party Shri 
Chandra Shekhar visited Punjab and 
uufortunately he chose that day when the 
r solut ~on to bich I am referring was 
passed by the Pant hic Committee. Their 
resolution says that tbe Panthic Committee 
can take wbatever decisions they like. 
Under the Act, the S.G.P.C. enjoys the 
authority to look after the management 
of the Golden Temple. But the Panthic 

ommittee bas replaced SG PC and has 
t ken over al1 the powers in regard to the 
appo intment and dismissal of priests. The 
priests have endorsed all the re o lution 
pas ed be the Panthic Committee. Sbri 
Chandra Shekharji he ld a press conference 
in Amritsar and advocated that talks should 
be held with the three head priests and they 
should not be arrested. Many a times 1 
am surprised bow could a coincidence take 
place in such a manner that {be day the 

ve priests are endors ing the decision of 
the Pantbic Committee, the same day 
Shri Chandra Shekharji , the President of 
the Jeota Party lands in Amritsar 
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[Engli hJ 

SHRI S . JAIPAL REDDY (Mahbub. 
nagar) : Sir, the Hom Minister is put~ing 
tbe whole tbing in a wrong perspective. 
Our party President, Sbri Chandra Sh'!k-
bar went to Punjab in regard to 'Shanti 
Morcha" of Yuva Janta. It was only a 
coincidence. He is tryjng to read too 
much and suggest too much. 

S, BUTA SINGH: I am not reading 
too much. I am only trying to place 
before the House what happened which 
you say is a coincidence. How could a 
coincidence take place in such a manner 
that the day the five prieStS are endorsing 
tbe decision of the Panlhic Committee, 
the same day, Shri Chandra Sekbadi lands 
in Arnritsar, holds a talk with them? 
... (Int rruption) _ .. You ha~ your .say . 
Now please sit down. I Will explain'" 
(Interruptions) ••• No, no, you can't h~ve 
tbis kind of thing. He held a meeting 
with them inside the Golden Temple. 

17.00 hr . 

SHRI S. JAIPAL REDDY: What are 
you trying to drive at ? 

S. BUTA SINGH : I am trying to 
drive at that tbe e are the things which 
you must understand'·' (Interruptions) 
You must understand before you speak. 

( Interruptions) 

MR. DEPUTY SPEAKER: Order. 
order. 

HRI S. J IPAL REDDY: What is 
the Home Minister talking about? 

s. BUT A SINGH: Jaipalji, please be 
seated. What 1 am ta lking about, I will 
Jet you know. You should know what 
you are talking about. 

SHRI S. JAIPAL REDDY: Home 
Minist r of India is speaking in an irres. 
ponsible manner ... (Illterrupt(on ) 

MR. DEPUTY SPEAKER: Nothing 
doing-

s. BUT A SINGH: I will refrain from 
• pcakina in a manDer that Janata Party 

President has spoken in Amrltsar. Sir, 
Sir, am just saying that you should 
re Jise the situation. How will the p.:oplc 
of Punjab take it '/ Those pries ts who are 
endorsing the resolutions of the anthlc 
Comm'ittee, held a meeting with the Presi-
dent of the Janta P cty inside the Golden 
Temp)e aDd out comes the Pre ideot, gives 
a pr "'ss conference to th effect that thes", 
priests are ionocent, th t they have no 
link w 'th the extremistst that there is no 
weapon with th e people 'n id .. the Go lden 
Temple. I am sure, . ie, he must ha ve been 
taken blindfolded ins'ded because e veryone 
who has gone, h as ' desceib d the inside 
atmosphere of the Golden Temple as 
"horrible". Even now, Dr. Datta Sam-
ant, with whom I doc't agree on most of 
the points, was saying a out the t~inbs 
which are happeni ng ins ide the Golden 
Temple. Everybody knows. And of 
all, the President of the Janta Party shou ld 
go and is ue a certificate without verify ing. 

. That's what I am trying to say. You 
must realise the gravity of the situation. 
It is not a Jaw and order sItuation . We 
are trying to fight against th ese fore s 
which are out to destroy this country, 
which are out to fragment th is country. 

[Translation} 

That is wh y I am saying this lbat it is 
n0t a law and order problem and neither 
we treat it as 6uch. Speaking on the Jaw 
and order situation, 1 said that there was 
an improvement in it than before. Now 
these people say that dialogue should be 
started with them. I have no objection 
provided Shri Chandra Shekharji is able 
to get the decisions of the Panth ic 
Committee withdrawD, get back their 
weapons, get thei r faith on terrodsm 
cnded and get the hundreds of people 
killed by them revived, only by then we 
will start talks with them. With whom 
should we have talks? Should we talk 
with such persons who go on killing the 
innocents? With whom should we hold 
negotiations? 

(Illt('rrupt iOlls) 
[ English} 

SHRI S. JAIPAL REDDY' Mr. 
Home Minister, you kindly talk' to all 
those people who killed thousands of 
innocent Sikhs in November 1984 . 

( InterruptiQns) 
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[Trail lation ] 

S. BUTA SI OH: Mr. Deputy 
Speaker, ir, Shri Waliaji ha said just 
n w that when the Governm nt can hold 
negotiations with Shri La ldenga, then 
what is the hitch in having a dialogue 
with th em. I want to give a reply to this 
po'nt a1so. 

SHRI C. MADHAV R DOl (Adila-
ad): Mr, D puty Speaker. Sir. Shri 
handra Sbekharji is not here, be is not 

a M mber of this House, so is it proper 
to say about him? He rni ht not be 
knowing what is be:og said about him. 
( Inlerruptions) 

. BUTA SINGH: I have to say so 
becaus e Prof. Dandav.lt.:.ii had referred 
to the attitud e of their party. So J said 
witb whom ta lks bould be started. While 
referring to its background if I have to 
say wbat happened 15 days back, I thiok 
ther is no harm in it. 

[English] 

PRO. MA F U D NDAV TE: 
If you don t mind, you have fuJI freedom 
to ex pres your point of view and nobody 
wouJd object to that, But the question 
i that when you draw such a ridiculous 
conclusion, will he able to revive all 
tho 'e lives, of those 2000 people who died 
in November? It will be a ridiculous 

r p sition. You are at Jiberty to draw 
your colleague • conclusions. 

S. BUT A SING H: Even at tbe cost 
of having some kind of teaching with the 
Profe sor. I must say that it is my agony 
that how ridiculous an idea was expressed 
by, Shri Chandra Sekhar that we' should 
have talks with those killers. The mere 
id a is vcry ridiculous, We can never 
have talks with those who have kil1ed 
innocent people. And Sir, thi is the 
crux of it. 
[Translation] 

Sbri Wal iaji has said just now tbat 
when tbe Government can bold talks 
with Shrl Laldenga in Mizoram then what 
is the hitch in baving talks with tbem. 
First, I would )ike to ask Shri Waliaji. , is ' 
he competent to speak on their behalf? 

ecoodJy, he migbt have forgotton tbat 

when we started talks with Sbri LaJdeoga, 
it was on the basis tbat they would Dot 
only objure violence but also deJefe ' Sepa .. 
rate Mizoram~ words from the constitution 
of their party and only then we would 
start dialogue with them_, 

[English] 

SHRI CHARANJIT SINGH WAL A 
(Patiala) : I requested the Prime Mipister 
that he should not fo])ow double policy. 

s. BUT A SINGH: The talks with 
Shri Laldenga were only on the condition 
that violence must be stopped and be 
must amend the Constitution giving up 
the separate Mjzoram demand and only 
tben we can talk. Can you bring a 'reso-
lution from the Panthic Committee that 
we give up KhaJistan, give up violence? 
If so, you can make a proposition. 

SHRl CHARANJIT SINGH WAL A : 
You have concluded treaties and accord 
in Sri Lanka where violence was in fulJ 
swing. J do not beJjeve in preaching 
violence but you signed the accord in Sri 
Lanka when there was violence in full 
swing ••• (Interruptions) . . You may not 
a ree with me but have the courage to 
listen to what I say. I was quoting before 
you Mr. Mann; I was quoting before 
Badal and so many other leaders. you Mr. 
They ha ve never preach d ' violenc • ad-
VOCH ted violence a nd have never challen-
ged the Constitutioo. Did you ever talk 
to them? This is the price you have 
given tbem. 

S, BUTA SINGH: My problem is that 
most of my hon. c01leagues have never 
verified what they ale talking about while 
putting their views here. You are talking 
about Badal and Thora. Less said the 
better. Who does not know tha t Shr; Thora 
is one person who has been behind anti· 
national movements. (Interruptions) You 
want me to give the list; If so, I require 
at) cast ,three hours. Who brought thi 
Panthic Committee into being 1 Who 
banded over SO PC? When somebody 
makes a charge, I must put things 
straight. 

PRO. MADHU DANDAVATE: 
What did you do? You must have arre • 
ted him' and got him prosecuted. 
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S. BUTA SINGH: Precisely, that 
was done. Who brought this Panthic 
Committee in ide the Golden Temple? 
Was it not Mr. Tobra? Was he not 
responsibJ for banding over the whole 
complex? Was he not responsible for 
allow;ng them to have Sarbat Khalsa JD-
side the comp!ex? (Interruptions) 

Let this be understood once for all 
. that those who are responsible for putting 

th e ideas into tbe minds of the younger 
peopte must now pay the price for it . 
These people, these bJg leaders . are now 
trying to sell tbe idea that the innocent 
people are getting killed. But who misled 
tbem? Having m;sled them, they fled and 
the e youngsters bave been made a pawn 
in the game. And now these youngsters 
arc no more on their own, they are 
playing in the hands of enemies of India 
Jlcross tho bord r. Therefore, to fight 
out terrorism in Punjab is not a mere Jaw 
aod order problem; it is a national pro~ 

blem. Mr. Ribeiro has been single-ban-
dedJy mobilizing not only Punjab police, 
but the Central Police organizati ons also 
and he has d ne a fine job for the 
country and ' we must pay a tribute to 
him. 

Shri RamoowaJia and Shri Walia 
mentioned about the encounters. Ye ., 
press reports have appeared; contradi-
ctions have also appeared. At tbe same 
tim ,Punjab Governor and the Punjab 
Director General, Police , have also made 
it known to the public. 

[Translation} 

Recent1y Shri Ribeiro has toured the 
entire State and asked th people to bring 
these eneount rs wherever they aecure to 
the Government's noUce If such encoun-
ters are brought to the notice of the 

ov roment, proper action will be taken. 
A case has been re istered about the 
r cent enCOUD er at Mohall. Similarly, 
Shri Ramoowalia bas started about the 
Surat Sin h case. Not only was the case 
filed aDd investigation undertaken but also 
a com pen ation of Rs. I Jakb was granted. 
You can understand as to what this thing 
shOWS. . 

[Englis,!} 

The Punjab Government does [lot 
brush it aside; they go deep into the whole 
thing and due aclion is taken and tbc 
course is foHowed and even compensation 
is pa id to the innocent people who have 
been kiJIed. 

[ Trans/ation j 

It is, th ... refore, not pro per to incite 
the misled youths in Punjab by saying 
again and again that innocent people are 
being ki1ied. Whoever bave been killed 
in encounters were most ly those who 
carry awards on t heir heads. 

S IRI B WANT SINGH RAMOO-
WALIA: We are suggesting that tbe 
terrorists should be isolated. 

[Ellgi islrl 

S. BUTA SINGH: Therefore, I am 
saying Shri Rarnoowaliaji that thiS kind 
of propaganda also cuts on the other ide. 
Yes, we mu", t put restraillt on the law 
enforcing agencies, they must use dis-
cretion, but at tbe same time why go 00 
beating this publicity speciaJly every day? 
Now, an offer has been made by tho 
aut h crities tha t if anybody brings a case, 
tbat case will be looked into. Maharaja 
Amrindcr Singh met tbe Governor and 
made a complaint. The Governor told 
him to bring a list of such cases and he 
wou1d get them verified. That li t has not 
seen tbe light of the day as yet. The 
Governor has not been given that Jist. It 
is one thing to go on saying. This kind of 
atmosphere is being created by certain 
sections who are out to create this kind of 
wedge between the administration and the 
rest of people in Punjab. 

I must say that the people of Punjab 
have been fighting a most dangerous battlc 
for the past 5ix years, Tbere has bee 
Joss of lives ,in Punjab, innocent peoP): 
have been killed, wayside people have been 
killed. But tbis House must also place 
on record the brotherhood, the deep 
sy~pathY of tbe peo pIe of Punjab. both 
Hmdus and SIkhs and Dot a single 

1 i com_ 
rouna r?t . bas taken place worth the 
name. ThIS also shows that the people in 
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[Translat ion}
Punjab have a lot of affection for each
other. To say that he is a Hindu and he
is a Sikh, I do not believe it. H Hinduism
is a tree, then Sikhism is a flower. We
cannot separate a flower from a tree.

Guru Nanak was the founder of Sikh
religion. What happened :during bis
funeral? The people belonging to both
religions attended the funeral because
Hindus as well as Muslims have faith in
him. At last when his end arrived his
body could not be found and when the
memorial was constructed, it was inscribed
on it :

'.'Nanak shah fakir, Hindu ka Guru "
Musalman k:a Pir";

Such was the reverance and such were
the feelings which the people had for him.
From where the Sikhs have emerged? It
is said that Sikh religion is separate. Such
feelings are being spread among the
people. But majority of the Sikhs today
are Hindu converts. Some conversions
may have taken place from other religions
as well. What is happening today '1 What
are the fundamentalists doing through
their propaganda of 'Amrit Prachar''l
Traditionally, Hindus and others have',
been converted into Sikhs but today the
Sikhs are being converted into fundamen-
talists and terrorists. It is seen for the
first time that Sikhs are being converted,
into Sikhs. The fundamentalists now do
not convert Hindus because they are
making propaganda against Hinduism,
against Hindu scriptures and against their
Gods. Hindus are, therefore, not ready
for conversion. So the Sikhs are being
converted into neo-Sikhism Hence, it is
essential to understand the Sikh phyche
in Punjab today.

Again, hundreds of Hindu families used
to visit Harminder Sahib to offer prayers
everyday, but now the terrorists have
closed the doors for them. Even those
Sikhs, who do not keep long hair are
afraid of going into this temple. The
problem of terrorism in Punjab is not
merely a law and order problem. Just now
it has been said that Police entered the
Golden temple complex; But I want to
point out tha t these people should not

judge the situation through newspaper

reports only. They should go there and
see the situation in the Golden Temple
and in Amritsar. The duly elected Pra-
bandhak Committee is not allowed to
function in Amritsar.

[English}

They cannot enter the Golden Tem-
ple Complex.

[Translation}

Tbe elected Management committee is
functioning from Chandigarh, their office
has been shifted to Chandigarh, If we
want to know the names of their regular
employees we will have to go to the
Archives. They have been ousted and
new employees have been appointed after
taking over the office. It is essential to
know what is going on there. Prof.
Dandavateji, I have not said anything
tauntingly but I bave said so because it is
a very serious problem and should not
be treated so lightly. Now, as regards
political solution, there is no dobut about
it' that all parties have jointly started a
campaign in this regard.

[English}

PROF.MADHU DANDAVATE: I
spoke with least provocation. I spoke
with a sombre note. I did not provoke
anyone but unfortunately you did not
grasp me.

[Translation]

S. BUTA STNGH : I am also saying
the, same thing. Should I not place tbe

,background before you? The Hon.
Speaker went there J 5 days back, should
I not mention it and even if I don't, the
people of Punjab are aware of th is fact.

[r!nglish}

PROF. MADHU DANDAVATE:
You are trying to misinterpret.

S. BUTA SINGH: No, I am not
trying to misinterpret; I am only trying
to place it before the House.

[Translation]

S. BUTA SINGH : If Shri Chandra,
shekbar ji says that he did not say so,
then I will withdraw' my statement.
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PO. MADHU DANDAVATE: 
There j no question of saying 50 .••••• 
( Interruptions) 

[Eng-Ii h] 

Do they think by shouting they can 
calm us down? 

[ Trans/at ion] 

S, BUT A SINOH: Therefore, it is 
my request to you that if we Jook at 

11 ure tbey may not bo atisfactory. There 
is Dot doubt that there ha~ been a spurt 
in killings but at the same time the area 
of activit ies of terrorists has be~n reduced _ 
to a large extent. Now we get jntelligence 
r purts from the people who are no longer 
afraid of registering reports in the police 
stations. Political interference has been 
eliminat d. Now we do not find 2 or 3 
terrori ts oing to the circuit house in a 
car of a Minister to threaten the S.Ps . and 
D ,S. Ps. Now tbis is no longer happening. 
Now they know that if someone is follo-
wed, he would not be allowed to remain 
on this side of the border. Hence, there 
bas been · a qualitative and quantitative 
improvement in the overall situation and 

. for th 's we had to pay a greater price 
because when someone retreats he hits 
bac with a grea ter force. We know that 
more diffi ult times may lie abead. Still 
I assure you tha t a day wil] come aDd it 
wiJi Dot be very far when terrorists, 
sep ratists, and anti-national forces will be 
rooted out completely. Thus confidence 
b a be ~' n rea ted in the people today .•• 
( Interruptions ) 

S RI SOMNATH CHATTERJEE 
(Bolp r) : We also want the same but 
when and how it will h a.ppen. 

(Ill te rrup(;OflS) 

S. BUTA JNGH: The confidence bas 
b een created among the people. This' is 
the first step. Now I tel) you how these 

. forc es will be reported out. 'I he 
Governor of Punjab has formed more 
tban 2COO Peace and Development com-
mittees which are reperesented by al1 
partie. Not only the administration 
people, the S . Ps. and D.S.Ps but the 
loca) Jeaders at the block and distrjct 
level r a lso included jn them. Their 
job is to solve the IOQ 1 P.fO lcms of every 

viJ1age and to check the growing influence 
of terrorism through per uation and mas 
contact . There are cases where villagers 
armed with Jathis have kWed t rrorists 
armed with stenguDS. Such a confidence 
has been created. I d on t want to take 
much time. To-day, raids are being 
conducted regularly and in a planned 
manner on the hideout s of terrortsts. 
Those who are giving shelt er to the 
terrori sts are also being puo; bed . 
The param1litary forces have 
been deployed in greater strength and 
given legal powers so as to enable them 
to deal with any terrorist effec tive ly. 
Punjab was dec lared a disturbed area on 
2~th June 1987. Along With it, all the 
criminals and the various terrorists groups 
have been iodentified . The para·military 
forces have been deployed to keep 
vigilance a t all the possible h Ideout of the 
terrorist s. Th is has helped in ' checking 
their movement. Over a dozen notorious 
terroris ts have be en k i ~led in encounters 
or apprehended aod tbis has a good 
effec t. Their leaders who had links not 
only inside the co untry but a 'so outside 
have been eliminated . The Dal Khalsa 
and the National Council of Khalistan 
have been banned. patrolling of police 
and para·military forces has been inten-
si fied. Those preaching terrorism in 
Gurdwaras are being dealt with 
sternly and they art' being dealt with in 
tbe same way as in t he case of terrorists. 
As a result, such poisonous anli- national 
p ropaganda is not to be found even In 

ord inary Gurdwaras. Special officers 
have been deputed to try the cases. The 
State Government has taken many mor~ 
effective steps to root Ot t thi hah:ful 
mena ce of terJ ori sm. As I have ubmi-
tted Peace and D evelopment Committees 
have been organi ed which include mem .. 
bers of all the political parties and wor-
kers, and the Deputy Commissioner, the 
S.P. , etc. take on the spot decisions in 
them. The DIG and D.G. (Police) of 
that range themselves a Hend the Vigilance 
Committee meetings. The suggestion 
given by Sbri Tndrajit Gupta is aho being 
considered that what measures . sho~Jd be 
ta ken for the security of the people In the 
rural as we)l as urban areas and in the 
ba~kward areas, particularly the people 
Jlvlog along the river side area call d 
M d '1' , e • an area. t IS beine considered that a 
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village f rce bouJd be or,ganised so that 
they may be supplied arms to combat 
terrorism. r ere is a prOVISion to pro-
vide fund up to s 2 lakhs to these 
committees a monet ry incentive. Any 
perso taking action ag81 st any ter.cori · t 
or giving information about him IS rewar .. 
ded Rs . 20 thou and. These committe s 
are proving quit suco . sful aod a Jot of 
information is being r eceived by the 
Punjab Government through them. Tbis 
system ha proved quite advantag ous to 
the Government and the para-military 
forces d p loy d in our border arcas like 
Arnrit ar, Gurda pur, Firoz pur, Faridkot, 
etc. Some of the hOD. Members have 
said that the people fal ling victims to tbe 
terrorists in Punjab are not provided 
prompt rcli f. or this there are proper 
guidel ines W ilh thl:l Punjab Government. 
T he members of the family of the deceased 
are given s. 20 thousand , the serious ly 
injured are provided Rs. 5 thousand each. 
wh reas veople with lesser injuries are 
given R s. 2 th ou sand ea ch. For th e 
burnt houses, factories, etc., an xtca 
provision in add itj t ioo to insurance h s 
been made. In th, way the Government 
of Pu nj b hav pent I . . 6.5 crore Oil 

these thin gs. It is not t bat the fami Ii s of 
the killed innocent people are left in the 
lurch with~ut any support. 

Many families had left Punjab. 
Majority of th m had migrated to Delhi. 
Of them . J 2 5 famil ies ha 'c returned to 
Punjab. Other ramil' es are also gaining 
coofid ncc. Around 300 mor families are 
ready to go back to Punjab. They are 
being belped fully. Under that assistance, 
cx·gratia grant of R .5 thousaod. Rs. 
2500 as transportaTion barges and a 
bank loan of Rs. 25 tho usand are provi-
ded to such fa mili s. Of tbi . Rs. 5 • thousands are paid a s sub idy. It has been 
provided that if those fan1 i lles wh have 
migrated to oth r tates.return to Punjab, 
they are given Lower Income Group 
hous s. Sim ilarly: 

[English ] 

(:) LIG hous s are also gi 'en on 
concessionat terms includiog its 
repayment period for 25 years 

instead of oormal repayment 
period of ten years; 

(2) Assistance is also given in matter 
of admissjon for the schoo -going 
children; 

Issue of individual arms licence 
for self-protecti on also, if 
necessary. is given to the e 
people. 

[Translation] 

In thi way 273 families have already 
returned to Punjab from Delhi and other 
places. Efforts are on to see that aU 
such families go ba k to PUnjab. 

Hon. Members h v expressed their 
views on President's Rule. We too do not 
want that President's Rule may continue 
for 10Dg because it is not a long-term 
solution of the problem. But at .the 
same time tbe mo t important thin at 
this time is to protect life and property 
of the people and to sustain the unity and 
integrity of the country. We will Dot 
hesitate to take the strictest possible st p, 
if necessary. Several political partie Ii e 
the CPI, CPI (M), Congress, BJP have 
cooperated with us. The Janata party 
had cooperated with us in the begInning 
but later on t ney withdrew it. Sbri 
Dandavate, what can I do? Now you 
will say that I am taunting but it is true 
that the Janata party iOltiaJly cooperated 
with us. 

[ English] 

PROF. MADHU DANDAVATE: 
I do oot mind joining in the debate . ... 

(Inte.rruptions). But they should realise 
that my bouting will help. 

[Translation] 

s. BUT A SINGH: And later on it 
withdrew. Then, several active workers' 
of BJP aDd other parties be"came martyrs 
in Puojab but the number of workers of 
the Congress who died is 19. Similarly, 
11 pe'ople of CPI and CPI (.M) have also 
been killed. Certam workers of the 
Shiromani Akali Dal (Longowal) and the 
other faction of the SbiromaDi Akali Dal 
have· also died. In this way 53 people 
belonging to all parties have so far become 
martyrs in this movement iQ Punjab, 
This process is aoinS on. 
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AtI' (Prevn. & Control 5~6
of Pollution) Amdt. Bill

SHRI R.L. BHATIA (Amritsar):
Only 19 people of the Congress have
died.

S. BUTA SINGH : These are only
office bearers which I have mentioned.
These people were of the level of DCCs
and PCCs.

SHRI HARISH RAWAT (Almora):
Recently the PCC President had stated
that about 300 to 350 people have become
martyrs.

S. BUTA SINGH: I am talking of
prominent office bearers only.

SHRI HARISH RAWAT: No. You
should correct your statement.

S. BUTA SINGH : I am. talking in a
routine manner. Otherwise more than
3CO Congress workers have died in
Punjab. Therefore, to say that people
belonging to one particular party have
died in a maximum number is not correct,
We wanted that process of holding rallies
in rural areas shou'd be restarted but it
could not be accelerated. Anyhow,
people from every corner of Punjab are
joining the campaign that has been
launched by the Congress Party and our
effort is meeting with an unprecedented
success. We are going to hold a very big
rally there on 19 November. I would
like to say this that everyone should
cooperate in this effort irrespective of his
party affiliation.

[English}

As Punjabis, they are opposed to
terrorism; they are opposed to extre-
mism; they are opposed to separatism.

[Transl ation ]

This is what we are in need of. We
should channelise our efforts to mobilise
-Lok Shakti' i. e. the power of the people
so that Punjab may come out of the
mire of the terrorism and may regain its
high position of being a progressive State.
Through President's Rule, we will endea-
vour to root out the extremism and
separatism from Punjab at the earliest
possible. We will come again before the

House after that. That is why the
Assembly has not been dissolved there
and has been kept . under animated
suspension. Therefore, our first and
foremost task is to establish peace and to
sustain unity and integrity. We will be
ready to make the greatest sacrifice for
this. At the same time, it will be our
endeavour to respect the political feelings

.of the people of Punjab.

With these words I request the House
once again to pass the Resolution unani-
mously so that we may be able to perform
good work in Punjab.

[English}

MR. DEPUTY' SPEAKER: The
question is :

"That this House approves the conti-
nuance in force of the Proclamation dated
the 11th May, 198.7 in respect in Punjab,
issued under Article 356 of the Consti-
tution by the President, for a further
period of six months with effect from
the 11th November, 1987",

(The motion was adopted)

17.33 hrs.

AIR (PREVENTION AND CONT-
ROL OF POLLUTION) AMENDMENT
BILL.

[English}

MR. DEPUTY SPEAKER: Now we
take up the next item-Air (Prevention
and Control of Pollution) Amendment
Bill. Mr. Bhajan t.sr,

THE MINISTFR OF . ENVIRON-
MENT AND FOREST (SHRI. BHAJAN
LAL) : I beg to move:

"That the Bill to amend the Air
(Prevention and Control of Pollution)
Act, 1981, be taken into consideration".
[Translation}

Mr. Deputy Speaker, Sir, as the hon.
Members are aware, the Air (Prevention



of law in this regard take a lot of time
and the Board has no powers under which
it could take some other action to check
pollution.
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and Control of Pollution} Act, 1981
provides for'the prevention and control
of air pollution. This Act was enacted
under article 253 of the Constitution to
implement tile decisrons taken at the
International Conference on Human
Environment held at Stockholm in June
1972

Certain administrative and practical
difficulties have been experienced in the
course of implementation of the Air Act.
During the last few years the following
main difficulties have been brought to
the notice of the Government by the
Central and State Boards:-

Noise which is a form of air, pollu-
tion does not come within the purview of
this Act.

Though section 18 of the Act empowers
the Central Board to give directions to the
State Boards, yet it has not been speci-
ficed therein as to what action shou'd be
taken in the event of State Boards conti-
nuously violating the directions of the
Cenual Board.

The Act provides that industrial
units should obtain the consent of the
Central/State Boards only at the time of
commissioning the industrial units.
As a result of this, industrial units are
often set up without installing adequate
pollution control equipments due to
ignorance or under the pretext of igno-
rance and the Boards are asked to give
consent some time before the commissio-
ning of the units after construction.

Under the existing provisions, the
Board cannot control pollution caused at
the time of establishment and testing of a
plant,

According to section 21 of the Act, it
is obligatory to obtain the consent of the
Board with regard to Air ,pollution
Controi before commissioning certain
industries, the names of which are given
in the Schedule to the Act. Very often
the industries try to avoid obtaining
consent on the plea that they are not
covered under the Schedule. Many
industries emitting air pollutants have oot
been included in the Schedule.

The Cases which are filed in the courts

Even if the quality of the air is badly
affected due to continued pollution, there
is no provision to direct closure or regu-
lation of offending establishments or
stoppage or regulation of supply of services
such as water and electricity.

The punishments provided in the Act
are not adequate.

The Boards do not have sufficient
financial resources to perform their func-
tions smoothly.

The Government has thoroughly
examined 'these matters in consultation
with the States and the concerned Central
Government Departments. Keeping in
view their suggestions, certain amendments
have been proposed to the Act which are
as under:

It is proposed to include pollution
caused by the noise by enlarging the
oefinition of the Air Pollution.

It is being felt from the practical
experience of the Central and State Pollu-
tic n Control Boards that if it becomes
necessary under certain circumstances,
the Central Board may be empowered to
perform the functions of a State, Board in
specific purposes for a specific period.
Such circumstances inter-alia include a
serious emergency situation in which State
Boards fail to comply with the directives
issued by the Central Board under section
18. This will not' adversely affect the
normal functioning of the State Boards
except that the jurisdiction of the State
Boards will be taken over by the Central
Board for a specific period. The cost of
the performance of the State Boards by
the Control Board shall be recovered from
the person or persons concefned, if the
State Board is competent to recover such
cost under the Act, as arrears of land
revenue.

Presently a person, is require j to
obtain consent of the Pollution Control
Board only when he is running any indus-
trial plant. In order to ensure control on
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[ hri Bbaj n Lal] 
all stag • it is proposed t make it 
ob ig tory on t ~ person concerned to 
obtain the consent while establishing tbe 
industrial unit. It is also proposed to 
empower the Board to give their CODsent 
for specific periods so that they can moni-
tor the implementation of the prescribed 
conditions and if the conditions are not 
fulfilled, further consent can be refused. 

AHhough the Central Government, 
State Governments and Boards are 
responsible to implement the Act, yet It 
is necessary to see , public co-operation 
to implement the Act effectively. Hon. 
Members are aware that everybody can 
make a complaint in the court under 
Environment (Preservation) Act, 1986 
after giving a notice of sixty days to the 
pre crlbed authorities regarding violation 
of the prov;sions of the Act. This provi-
sion has been made witL a view to seeking 
the co-oper ti n of the citi zens and the 
Environment Organisations in awarding 
punishment to the polluters. Now it is 
proposed to make this provision in the 
Air (Pollution, Prevention and Control) 
Act, 1 ~81 also. 

A notic of sixty days has been pres-
crib d so that the complaints are nor 
ba ele s and the authorities are able to 
enquire into tbe complaints within the 
notice period . Hon. Members will no te 
that a new provision is being made in the 
Air Act which do ... s not exist in the 
Environment (Pre ervatioo) Act eveD. 
This provi ion is that if the Boards have 
such infqrmation which can be helpful in 
suits and about furnishing of which tbere 
is no objection from administrative point 
of view th'" BOlrd shall furnish such 
information to the complainants. The 
intention of the Governm ... ot is to facilitate 
finding out the po Jutton and awarding 
punishment to the pOlluter~. This provision 
will ake the Gov rnment agencies more 
vigilant in this regard. 

Instituting a case against the polluter 
is tbe only action which the Board can 
tak to control pollution. But the Boards 
arc disappointed when tbere i~ a I t of 
delay in the Courts in this regas-d. It IS, 
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therefore", propo d to empo er th 
Boards to make application in the c?urt 
against any polluter to check P~l1.u(Jon. 
S 'nce action ould be taken by rals tng an 
is~ue of contempt of the court for violating 
tbe orders of the court, the people would 
r main more vigilao t about complying· 
with the Act. Such a provision exists in 
the Water (Pollution, Pc vention and 
Control) Act. 1974 aJso. 

In spite of the fact that Boards have 
many powers to award punishments, i[ 
has been noticed that due to delay in I he 
court in pollution cases, pollution onti-
nut's. HOD. Members are aware that under 
the Environment (Preservation) A t, the 
Central Government or any au thority 
constituted under this Act, is empov. ered 
to issue directives to any person , officer 
or authority. This power includes th c 
power to direct ,c10sure or regulation of 
any industry or stoppage or regulation of 
supply services such as, wa,ter and electri-
city to it. This provision aims at ch cl' ing 
poll u tion wherever it is detrimental to 
environment. Such powers are, therefore, 
proposed to be provided to the Boards 
for prevention and contr 1 of air 
pollution effective ly. 

Presently the penal provisi ons 
violation of the Air Act are Dot so 
gent as to have a deterrent effect. 
pro po ed to make the punishments 
stringent. 

for 
lrin-

It is 
more 

Hon. Members are aware that at pre-
seot the Central and State Boards do not 
have adequate means to discharge their 
duties proper]y. Th ir financial resources 
are confined on 'y to gifts, grants, don a. 
tions, benefaction dona tions and fees. At 
present the C .olral and State Governments 
are giving grants to the Boards as a part 
of tbeir annu al plans. The Central 
Government has started a scheme to pro-
vide ass; tance to the State Boards so that 
they couJd strengthen their technical 
staff and increase their equipments. 
Assistance has since b een provided to 13 
State Boards during the year 1986·87 and 
to 3 Boards so far during the year J 987-
88. This scheme will continue during the 
Seventh ive Year Plan also. We will 
assist the States in havin'g minimum 



required te\,;h jc~l taff aod ctting up of 
t J~ast one adequately equipped lab~ra­

tory. u ke ping j n view the financial 
con traint f cing the Government a 
provi Ion is being made to increase the 
fi nancial resources of the Board's by raising 
monies by means of obtainin loans and 

u of bond , debentures etc. 

In order to ensure tbat the Boards are 
able to enforce the provi ions of the Act 
fTectiv Iy, it is also prapo ed to make 
orne minor a mendm nt . 

Sir, the draft of this amendment Bill 
presented in the Parl iamen t has been 
prepared in consultation with tbe State 
Government and th e c DC rned Central 
Governm nt departments and after taking 
into a 'count the su gestions made by 
them . h e amendmen t aims at imple-
ment ing the law eff ctiveJy by strengthen -
ing the I ga . and in titutional tructure 
and by seekin public co-operat:on . I am 
sure that tbe hon. Members will upport 
this amendment Bill. I am also sure that 
the G ov rnment will be able to provide 
air-protection more effective ly by making 
proposed chaoge~ in the ct. 

S RI RAM BAHAD UR SING 
(Chapra): Sir, air pollution is posing a 
serious prob lem' before the whole mankind. 
This is t he rea on that the life of a man 
h as become diffi cult and the life expectancy 
i also oi ng down. \Ve should take 
eff ctive tcps to get rid of this probl em. 
There is no one in the world who can 
breathe in the pol lution free atmosphere. 
We take many small things happening in 
tbe country Jightly, but even such things 
cause p () )'ution o n a larg seal. So far 
as nOIse is concerned, according t.o the 
international norms noise more than 45 
d cibles js harmful & cause d eafness. No-
ise i increasi ng con tinuou!)Jy in big cities • like Bombay . Madras and Delhi and its 
level has gone up from 60 to 95 declbles. 
In Calcutta, 8 persons out of 1000 are 
becoming deaf due to noi e around the 
city. 

Similarly, pollution is caused by motor 
vebicl industrial chimneys and power 
houses which proOuce as much as 35127 
tono of such waste material which later 
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takes tho form of sulphur 0 kid carbon 
and acts as a slow poison. Also the pollu-
tion caused by motor vehic les has reached 
a dangerous point. Khandekar, a sciC(o-
tist in the Bhabha Institute is of the 
opjnion that we should control it at ' the 
earliest. The Government should take 
such '8 step in this direction as is effectfve 
to control the growing menace. Unfort. 
unateJy, we are not .paying due attention 
toward jt in the country. The motor 
vehicres cause pollution because when 
petrol or diesel takes the form of smoke, 
it contains lead and this act as 8 slow 
poison for the mankind. The quantity 
of lead is more in the vehicles having Olore 
running capucity a in the case of Maruti 
The user of a Marutl car feels proud that 
it covers more distance and causes less 
poHution. But the smoke emanated by 
Maruti cars, contains more lead which is 
more harmful. So, I will request tbe bon 
Minister to look into thi matter. . • 

There are a number of sugar miJJs in 
Nortb Bibar. The effluents of those sugar 
mills flow into the rivulets nearby. The 
water remains stagnant there for months 
together and starts stinking as a result of 
which the fish and other small creatures 
die. T e animals and the poor persons 
who drink that water and al 0 those who 
u e that water for cl aDiog utensils fall 
sick. So, th~ Government should pay 
attention towards it. 

The Government should pay more 
attention towards the polJution caused by 
tb motor vehicles which is creating a very 
serious situation aDd bas adv ese effect on 
children whose mental growth is hampered. 
Besides it cause anem ia and also swe;}ing 
in their kidneys and joints. 

.. 
Unplanned urbanisation in tbe country 

is al 0 responsible for pollution. As 
maoy as 20 per cent population i~ the big . 
cities of the country live in Jurns and one 
tbird population uses polluted water for 
drinking purposes. This is evident from 
it tbat development also causes the menace 
of poJJution. But it does not mean that 
we should sbelve our dovelopmental works. 
We will have to take such step.s whereby 
we are able not only to maintain the pace 
of our development but a1 0 to check air 
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pollution. It is necessary for us to educate
the people about pollution, about its cau-
ses and about the adverse effects and also
how to protect ourselves from it. For
this we should provide education to our
children through social science in the
schools from the primary stage, Besides
this, children in the lower classes will have

. to be taught how to establish harmony
with the nature so that the tendency of
felling trees haphazardly is checked.
Trees and plants are a simple source of
life giving energy. They absorb. polluted
air and emanate fresh air to sustain our
life. So effort should be made to check
their felling. A tendency has developed
in the country to fell trees on a large scale.
The forest land constitutes twenty two per
cent of the total area of our country and
that is too only on papers, whereas there
should be forests in the one-third of the
total area. So, you will have to look In-
to it and see as to how cutting down trees
can be checked.

Besides this, a Bench of the Supreme
Court has suggested that' Environment
Courts should be constituted,· which you
will have to do. But there is no mention
of all these points in the Bill. It has been
said that in case the State Board fail to
discharge Its duty or to implement the
directions given by the Central Board, all
its powers will be taken over by the

e Central Board but there is no mention in
the Bill as to why the State Board would
fail to discharge its duty. Whether it
would be due to its carelessness or due
to its connivance with the persons causing
pollution. It is being provided in the
Bill that any person cango to the court
against the person who causes pollution
but the complainant will have to inform
the prescribed authority and wait for sixty
days. But you have not mentioned as to
how we will check the prescribed authority
from making money during this period.
So: I would request you to look into all
these points and include them in the Bill
which has been presented to check
pollution With these words, I appreciate
this measure through which you intend
to put a check on pollution but the Bill
which you have presented is not so
deterrent as it should have been.
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DR. G.S. RAJHANS(J/lanjharpur) : Mr.
Deputy Speaker, Sir, 1 have to submit
two or three points about the Bill which
has been brought in regard to the pollu-
tion.

Firstly the proposed amendment are
commendable. But there are a number
of other aspects which could have been
included in the B:ll. I have been asking
for such a measure and I have been
saying for the last three years that the
State Governments remain in-active in a
number of matters and as a result thereof
no work is done in a proper manner. It
has been provided in the Bill that where
the Slate Boards do not work properly.
the Central Board will discharge their
functions. In my opinion nothing is better

, '. than this and this Should be implemented
. in case of every Ministry. The Centre
should take over the job of monitoring
because the State is extremely inactive in
these matters. The State think that if they
do not do anything, they will lose no-
thing. Secondly. polluters are in conni-
vance with the officers of the State. Now
not only in the case of air pollution, but
also in many other matters, they work
properly because of the Centre. You have
made a provision in the Bill that the
Government needs not ask anybody and
where a State Board does not do its duty,
the Ceritral Board will start doing that
work automatically. You deserve congra-
tulations for this very measure. I would
like to request to Central Government
that wherever the State Governments are
found inactive in any sphere of develop-
ment the Centre should take over that
work because it is a welfare state and it
is our responsibility. Our .responsibility
does not end by saying that this work
does not come under our purview because
it is a state subject. Y our Ministry has
provided guidelines in this respect. The
Government mobilise resources with great
d fficulty and then reease it to the State
Governments but the State Governments
spend it carelessy. Not to talk or' corrup-
tion among the officers, .the money is
being spent in a very reckless manner. I
would give you an example of your
Ministry. Since Shri. Rajiv Gandhiji be-
came Prime Minister, a lot of money has
been spent on forests in the name of
environment. You have released funds to



545 Air (Pr vn. & Control 0/ A TI A, 18 1909 (SAKA) B.A. . . Report 
Bollution) Amdt. Bill 

54 

State Governments but I would 
allenge you that even one tenth of the 

uod is not pent on the development of 
fore ta but that money is pock! ted by tho 
officers and contractors. So, such a pro-
vision should b made in r gard to the 
fore ts that the Centre will monitor all 
tbose works for which Central funds are 
allocated to the States. This should be 
applicabl in every sphere of development. 
I will givo you a small example. When 
the police fail to control riots, the B.S.F. 
succeed ~o contain riots to great extent. 
Even today people have faith in the 
honesty and efficiency of the Centro. So, 
the Centre hould xercise control in that 
every sphere where its funds ar-e spent. 

It is good that the schedule to tbe 
11i1l is being omiued. Earlier, tbere was 
a mention of a bestos, silica iodustrtes but 
now the whole scbedul has b en removed. 
This is a ood st p because there are a 
number of industries in the country which 
are on the border line and we cannot say 
whether tbey come in the category of this 
industry or that industy. I will give you 
a person 1 example. Many years ago, I 
was a senior executive in the Silica Ire 
Brick Factory whicb is one of the bjggest 
factory not only in IndIa but aloin Asia. 
There I saw tbat the employees used to 
Buffer from a kind of dis Else. The Manage .. 
ment was aware of tbis d is ... a!je but it did 
not te 1 abou t it to the p~oplo. The name 
of that disease is Silicosis. A per on who 
~omes in cootact with the particles of 

iIica, suffers from this disease~ Apparently 
the person does oot appear to be sufferln 
from this disease because it leads . to slow 
death. Th particles of silica enter into 
the lungs and do not come out through 
out one's lifc. Its symptoms are like those 
of tuberculosis. That is why a person 
suffering from such a disease is treated as 
a T.D. patient. He does not suffer from 
cough. Since olb er ymptoms of T. B. ar 
not there, the treatment is not effective. 

[ English} 

MR. DEPUTY SPEAKER: Dr. 
Rajhans, you can continue tomorrow. 

17.59 hrs. 

BUSINES ADVISORY COMMI1'tEli 
Forty-Second Report 

[ English ] 

THE MINISTER OF STAtE IN '1'14 
MINISTRY OF PARLIAMENTARY 
AFF IRS (SHRIMATI SHEILA DIK-
SHI ): I beg to present the Forty-second 
Report of the Business Advisory 
Committee. 

18.00 hrs. 

The Lok Sabha th en adjourned fill Elevtll 
of th Clock Oil Tu day, November 

10, 1987fKartika 19,1909 (Saka) 
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